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 LOK  SABHA  DEBATES

 LOK  SABHA

 Friday,  March  2,  979/Phalguna  ,
 900  (Saka)

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock

 —  eee

 (Mr.  SPEAKER  in  the  Chair.]

 Obituary  Reference

 MR.  SPEAKER:  I  have  to  inform
 the  House  of  the  sad  demise  of  Dr.
 Jairamdas  Daulatram,  who  was  a  Mem-
 ber  of  the  Constituent  Assembly  from
 946  to  1950.  Earlier,  he  had  been  a
 Member  of  the  Bombay  Legislative
 Council  from  927  to  1929,

 A  veteran  parliamentarian,  Dr.  Jai-
 ramdas  Daulatram  served  as  Minister
 ‘of  Food  and  Agriculture  in  the  Gov-
 ernment  of  India  from  948  to  1950,  An
 able  administrator,  he  heid  the  high
 office  of  the  Governor  of  Bihar  from
 947  to  948  and  of  Governor  of  Assam

 from  950  to  1956.

 He.  was  a  Member  of  Rajya  Sabha
 from  958  to  1976.

 He  joined  the  Home  Rule  movement
 “gf  ‘1915,  non-cooperation  movement  of
 --792I,  civil  disobedience  movement  of

 4930  to  1984,  and  the  Quit  India  Move-
 ment  of  4942  and  suffered  imprison-
 ment  several  times.

 He  was  a  dedicated  Gandhian  and
 participated.-activity.  in  the  social

 “gaging  programmes  organised  by

 5  +45  T

 Dr.  Jairamdas  Daulatram  passed
 away  at  New  Delhi  on  28  February,
 979  at  the  age  of  87.

 We  deeply  mourn  the  loss  of  this
 friend  and  |  am  sure  the  House  will
 join  me  in  conveying  our  condolences
 to  the  bereaveq  family.

 The  House  may  stand  in  silence  for
 a  short  while  as  a  mark  of  respect  to
 the  departed  soul.

 The  Members  then  stood  in  silence
 for  a  short  while.

 ORAL  ANSWERS  TO  QUESTIONS

 Loans  to  rural  applicants  by  Nation-
 alised  82755  in  Maharashtra

 *J62,  SHRI  VIJAYKUMAR  N.
 PATIL:  Will  the  DEPUTY  PRIME
 MINISTER  AND  MINISTER  OF
 FINANCE  be  pleased  to  state:

 (a)  is  it  a  fact  that  many  of  the
 nationaliseq  banks  in  Maharashtra  do
 not  advance  loans  to  the  rural  appli-
 cants  residing  beyond  I5  miles  radius
 of  their  branch  headquarters;  and

 (b)  if  so,  how  Government  propose
 to  meet  the  credit  requirements  of
 poor  farmers  and  weaker  sections  sit-
 uated  in  the  interior  parts,  especially
 in  a  district  like  Dhule  in  Maharash-
 tra  with  its  headquarters  about  75  to
 00  miles  away  from  the  poor  Adivasis
 residing  at  the  foot-hills  of  Satpuda?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 SATISH  AGARWAL):  {a)  The  Re-
 serve  Bank  had  issued  guidelines
 commerciaf  banks  in  970  indicating
 that  each  bank  branch  should  broadly
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 werve  an  area  within  &  radius  of  40
 miles,  in  order  to  ensure  that  it  could
 process  and  supervise  loans  effectively.
 The  Reserve  Bank  has  made  it  clear
 that  the  limit  of  30  miles  was  only
 indicative  of  the  area  which  a  typical
 branch  with  one  Field  Officer  or  Assis-
 tant  could  serve.  There  had  been  no
 restriction  on  a  branch  extending  loans
 beyond  the  radius  of  0  miles  if  it

 was  confident  of  being  able  ‘to  super-
 vise  the  credit.

 (b)  In  areas  deficit  in  banking  faci-
 lities,  such  as  Dhule  District,  additional
 bank  branches  are  planned  to  be  set
 up  during  the  next  three  years  to
 meet  the  credit  requirements  of  the
 rural  and  semi-urban  areas.  In  addi-
 tion,  the  credit  requirements  of  these
 areas  gre  met  through  the  agencies  of
 the  Primary  Agricultural  Credit  So-
 cieties  and  large  sized  multipurpose
 societies  established  to  cater  to  the
 needs  of  the  tribal  people.

 ‘SHRI  VIJAYKUMAR  N.  PATIL:  Is
 it  a  fact  that  branches  of  most  of  the
 nationalised  banks  are  situated  at
 taluks  and  if  the  radius  of  ten  miles

 is  taken  into.  consideration,  only  one-
 third  of  the  villages  are  covered  in  that
 particular  taluk.  And  most  of  the
 villages,  that  is  about  2/3rds,  are  be-
 yond  the  radius  of  0  miles.  So,  in
 that  case  every  branch  cannot  deal
 with  the  remaining  2/3rds  of  the
 villages  and  the  farmers  are  residing
 in  those  villages.  So,  pending  the  open-
 ing  of  new.  branches,  will  the  Govern-
 ment  of  India  ask  through  the  Reserve
 Bank  of  India  the  nationalised  banks  to
 consider  the  proposals  if  they  are  for-
 warded  in  clusters  so  that  supervision
 also  would  be  easy?  And  therefore,  I
 would  like  to  ask  whether  these  pro-
 posals  will  be  considered.

 StRI  GATISH  AGARWAL:  sir,  as
 I  have  already  stated,  it  becomes  a
 problem  so  far  as  the  rural  district  is
 concerned  and  there  is  a  requirement
 for  extending  the  credit  facilities  in
 the  rural  and  semi-urban  areas  and
 there  is  no  restriction  whatsoever  with
 regard  to  the  ‘l0  miles  radius  formula,
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 but-the  Central  Bank  has  been  directed.
 to  do  all  that.  That  is  the  lead  bank

 ‘in  that  district  and  the  State  Govern-
 ment  has  asked  us  to  open  38  branches
 in  Dhule  district,  ang  I  can  assure  the
 hon,  Member  that  these  branches  will
 be  open  within  the  stipulated  period  of
 3  years  in  Dhule  district  and  that
 would  cover  the  whole  area  and  the
 problem  will  be  solved.

 SHRI  VIJAYKUMAR  N.  PATIL:
 Mr.  Speaker,  sir,  by  the  time  of  three
 years  these  branches  will  be  opened
 and  after  that,  these  branches  will
 start  functioning.  In  the  meantime
 will  the  Government  of  India  advise
 the  nationalised  banks  through  the
 Reserve  Bank  of  India  to  consider
 some  societies,  that  is,  A  class  credit
 societies  and  the  branches  of  Maha-
 rashtra  Land  Development  Bank
 which  advance  loans  through  these
 societies  and  branches  of  the  banks?

 SHRI  SATISH  AGARWAL:  They
 are  already  advancing  loans  and  those
 Adivasi  tribal  .  areas  coopefative  s0-
 cieties  are  also  advancing  loans.  I
 have  got  all  those  figures.  But  if  there
 be  any  other  problem  with  regard  to
 meeting  the  immediate  requirements
 of  that  particular  district,  I  am  pre-
 pared  to  discuss  the  matter  with  the
 hon,  Member  and  see  to  it  that  the
 bank  comes  forward  with  regard  to
 meeting  the  requirements  of  the
 particular  district.

 SHR,  A.  R.  BADRINARAYAN:  It
 is  a  matter  for  gratification  that  the
 hon.  Finance  Minister  is  very  keen  of
 granting  facilities  to  the  rural  areas.
 Now,  Sir,  it  is  stated  that  within  0
 miles  radius  credit  is  allowed  to  be
 given  to  the  rural  areas,  but  we  find
 that  the  lUmitation  ig  fixed  that  the
 banks  should.  advance  only  to  the
 limit  of  0  per  cent.  Out  of  whatever
 they  give  by  way  of  loans  only  70  per
 cent  is  provided  and  a  ceiling  is  fixed
 and  ‘the  banks  878  not  ‘permitted  to
 give  loans  beyond  ww.  per  cent.  Is:  it

 ‘true?’  If  it  is  so,  will  the  Government  -
 be  pleased  to  see  thet  instructions  are
 given  to  the  banks  in  thie  matter?  .
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 SHRI  SATISH  AGARWAL:  I  am  not
 aware  of.  any  such  restrictions  having
 been  jimposed  by  the  Reserve  Bank  that
 only  110.  per  cent.  advance  should  be
 given.  The  Government  has  issued
 directions  and  ghidelines  to  alk  the
 bank  branches  that  the  deposit  and
 credit  ratio  in  the  rural  and  semi-urban
 areas  should  also  be  increased  and
 must  be  maintained  at  about  60:40.

 SHRI  A.  R.  BADRINARAYAN:  From
 My  own  experience  I  find...

 (Interruptions)
 SHRI  SATISH  AGARWAL:  If  you

 give  novice,  I  will  look  into  it.

 tt  went  शव  पत्लकर  :  पन्द्रह  किलोमीटर  के
 अन्दर  बैंक  फोइनेन्स  कर  सकते  हैं  उस  से  ऊपर  नहीं
 ऐसा  मंत्री  महोदय  ने  जवाब  विया  है  t

 भभी  भी  बहुत
 से

 क्षेत्र  प्रामीण  इलाकों  में  हैं  जो  इस  कारण  से
 जाते  हैं  भौर  भगर  उन  को  पन्द्रह  के  उपर  भी  फाइनेंस
 करने  की  इजाजत  दी  जाए  तो  वहां  भी  इस  सुविधा  का
 लाभ  उठाया  जा  सकता  है।  इसलिये  मैं  जानना  चाहता  हूं
 कि  सम  ज्ांचिज  को  तुरन्त  क्या  इस  प्रकार  की  इंस्ट्रक्शंस
 सरकार  की  शोर  से  दी  जाएंगी  कि  वे  चाहें  तो  पत्दह

 आओ
 के  बाहर  भी  जा  कर  फाइनेंस  कर  सकती

 बी  सतोश  झन्बाल  :  i5  किलोमीटर  के  बाहर
 या  L0  किलोमीटर  के  बाहर  भी  लोगों  को  इस  प्रकार

 का  कर्जा  दिया  जाये  इस  संबंध  में  बैंकों  पर  निर्भर  करता
 है  कि  बह  झगर  सुपरवाइजर  का  सकते  हैं  तो  कर्जा
 दिया  आग  t  कोई  पावन्दी  रिजर्व  बैंक  ने  ऐसी  नहीं  लगाई
 है  कि  .0  या  25  किलोमीटर  के  बाहर  न  दिया  जाये  ।
 ऐसे  बहुत  सारे  क्रेसेज  हैं  जहां  सैस्ट्रल  बैंक  भौर  बाकी  बैंक
 10,  5  किलोमीटर के  बाहुर  भी  कर्जा  देते  हैं  बचतें

 कि  बौरोवर्स  को  कंट्रोल  भौर  सुपरवाइज  करना  उनके
 लिये.  सम्भव  हो  ।

 SHRI  RINCHING  KHANDU
 KHIRME:  The  hon.  Minister  has  said
 that  the  Reserve  Bank  has  given  a
 clear-cut.  instruction  that  the  banks
 should  finance  the  rural  areas  beyond
 l0  or  5  kms.  also.  It  is  very  easy  to
 say  that  it  should  be  done.  Practically
 it  ig  not  happening.  I  come  from  a
 place  where  it  is  really  difficult  to  find
 even,.a  single  village  near  the  head-
 quarters  of  the.  district.  My  question
 is,  whether  in  guch  areas  the  Govern-
 meant,  Will  ask  the  Reserve  Bank  to

 pes
 ‘dpstructions  to  the  nationalised

 ike.to.-cater..to,.  the  needs  of  the
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 people  in  rural  areag  and  whether  the
 Government  wilf  ask  the  Reserve  Bank
 to  direct  the  nationalised  banks  to
 finance  the  rural  areas  beyond  45  kms.
 also.

 SHRI  SATISH  AGARWAL:  As  7
 have  already  stated,  the  instructions
 have  already  been  issued  that  the
 banks  should  not  be  rigid  about  0  or
 5  kms.  area.  If  there  are  clusters  of
 villages  or  groups  of  people  who  are
 available  and  who  can  supervised  well,
 the  banks  can  extend  the  credit  faci~
 lity  and  there  is  no  restriction  what-
 soever  and  so  far  as  the  paucity  of  the
 credit  facilities  in  the  rural  areas  are
 concerned  the  Government  is  already
 undertaking  that  particular  proposal
 and  we  are  going  to  have  nearly  4,500
 ‘branches  to  cover  the  entire  rural  and
 semi-urban  areas,

 SHRI  V.  G.  HANDE:  In  a  meeting
 of  the  Regional  Consultative  Committee
 of  the  Western  Region  held  in  Pune  on
 3th  January  1979,  it  wag  recommended
 that  within  three  years  by  which  time
 the  expansion  programme  would  be
 over,  meanwhile,  it  would  be  advisable
 to  distribute  all  the  villages  in  the
 districts  among  the  existing  branches
 of  the  nationalised  banks,  Will  this
 recommendation  be  implemented  and
 will  the  Government  give  directions
 accordingly?

 SHRI  SATISH  AGARWAL:  I  will
 look  into  the  recommendations  of  the
 Regional  Consultative  Committee  and
 then  see  what  can  be  done  in  this
 behalf,

 Indianisation  of  Pharmaceutical
 Companies

 *163,  SHRI  SARAT  KAR:  Will  the
 DEPUTY  PRIME  MINISTER  AND
 MINISTER  OF  FINANCE  be  pleased
 to  state:

 (a)  how  many  pharmaceutical  com-
 panies  have  Indianised  since  Foreign
 Exchange  Regulation  Act  came  into
 force;  and
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 (by  Mat  of  pharmaceutical  companies
 which  have  not’  Indianised  as  required
 by  Foreign  Exchange  Regulation  Act?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 .SATISH  AGARWAL):  (a)  and  (9)
 There  are  at  present  3]  drug  com
 panies  having  more  than  40  per  cent
 ‘fornign  interest  and  are,  therefore,
 subject  to  FERA,  Of  these,  7  com-
 panies  are  pure  formulators,  and  nave
 therefore  been  directed  to  bring  Gown
 their  foreign  interest  to  40  per  cent
 by  July,  ‘1979.  The  cases  of  the  re-

 _maining  24  companies  are  under  con-
 sideration  for  determining  the  per-
 missible  level  of  foreign  equity.

 SHRI  SARAT  KAR:  May  I  know
 from  the  Minister  the  details  of  the
 basis  of  consideration?  Why  only
 geven  companies  have  been  directed
 to  bring  down  their  foreign  interest  to
 40  per  cent  by  the  deadline,  July  979
 and  why  in  the  case  of  the  rest  24
 companies,  a  majority  of  the  compa-
 nies,  it  is  being  delayed?

 SHRI  SATISH  AGARWAL:  In  vicw
 of  the  drug  Policy  announced  by  the
 Government  of  India  sometime  in
 March  1978,  it  was  decided  that  the
 pure  formulators,  the  companies  which
 are  manufacturing  only  formulations
 and  not  bulk  drugs  and  the  companies
 manufacturing  bulk  drugs  but  whos:
 manufacture  does  not  involve  high
 technolgy—the  seven  companies  are
 formulators—would  be  Indianised,'
 and  for  them  the  deadline  is  July
 1979.  So  far  as  the  rest  24  com-
 panies  are  concerned.  there  is  a
 Committee  which  has  to  decide
 what  is  the  high  technology  which

 is  involved  in  the  manufacture  of  bulk
 drugs  in  those  companies  and  once
 that  Committee  submits  its  reports  and
 sends  the  matter  to  the  FERA  Commit-
 tee,  then  a  decision  will  be  taken.  88
 to  what  should  be  the  level,  whether  it
 should  be  74-per  cent  or  5i  per  cent.
 All  those  matters:  will  be  decided  Tater

 SHRI  SARAT  KAR:  Now, I  would

 “ike  to  know  whether  the  FERA  bas
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 brought  any  change  in  the  qualitative
 and  ‘quatititative  production  and  alo
 in’  regard  to  the  price  of  the  drugs
 manufactured  hy  those  companies?
 Secondly,  whether  they  can  supply
 life  saving  drugs  and  some  other  esseri-
 tial  drugs  at  a  much  lower  price  to
 the  rural  masses?  These  drugs  should
 also  reach  the  common  man.

 SHRI  SATISH  AGARWAL:  As  far
 as  the  indianisation  of  the  drug  com-
 panies  is  concerned.  I  think  it  has  got
 nothing  to  do  with  regard  to  the
 standard  price  policy  of  the  drug
 companies.  So  far  as  the  Finance
 Ministry  is  concerned,  we  have  got  a
 Committee  under  FERA  whieh  simply
 process  those  recommendations  which
 go  to  them.  They  process  them  and
 see  to  it  that  something  is  done  in
 this  regard.

 SHRI  हू,  GOPAL:  The  hon,  Minister
 has  sand  that  under  FERA  all  these
 companieg  will  bring  down  to  40  per
 cent  equity  share.  It  is  not  only  the
 case  of  pharmaceutical  companies  but
 with  other  companies  also.  The  ques-
 tion  of  40  per  cent  is  rather  deceptive.
 Apart  from  the  Indian  equity,  foreign
 shareholders  should  be  asked  to  part
 with  their  equity  to  Indians,  because
 unless  you  ask  them  to  part  with  the
 foreign  equity  shares  to  Indian  shatTe
 holders,  the  purpose  will  not  be  served.
 Suppose  the  foreign  equity  is  Rs.  6.0
 out  of  the  total  investment  of  Rs.  10,
 and  the  Indian  equity  is  Re.  4.0.  They
 will  ask  you  to  increase  the  Indian
 equity  to  the  level  of  foreign  equity
 share.  This  should  not  be  done.  I
 would  like  to  know  from  the  hon.
 Minister  whether  he  hes.  asked  the
 foreign  companies.  to  bring  down  the

 foreign  equity  to  the  level  of  40  per
 cent  instead  of  faising  the  Indian

 “SHRI  SATISH  “AGARWAL:  There
 are’  two  modes  or  ‘three  modes  of

 ang’  tne  O80
 Indianlging Pa

 compacd  equity istivestatent.  ‘Whatever fs  eve /  the  ene
 sent  moment,  disinvee है

 and
 tt

 to
 Tnetand:  ‘The

 0  ”
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 a  freth  issue,  thet.is,  whatever  is  in-
 vested,  yoy  have  a  fresh  issue.  The
 third  is  a  mixtire  of  the  both.  in  this
 particular  case,  if  the  hon.  Member
 wants  to  know,  ॥  can  tell  about  the
 dilusion  of  both  the  formulators,  Now,
 take  M/s.  Carter  Wallace  and  Co.  It
 is  a  fresh  issue.  It  has  already  been
 diluted,  even  before  the  FERA  direc-
 tive  was  issued.  The  second  company
 is  the  Indian  Schering  Ltd.  It  is  also

 a  fresh  issue.  This  is  also  being  fina-
 lised  ‘and  a  scheme  will  be  submitted.
 The  third  one  is  The  Angio-French
 Drug  Co.  It  ie  a  mixture  of  fresh  issue
 and  there  is  decentralisation.  The
 fourth  one  is  Abbot  Labs  (India)  Private
 Ltd.  Jt  is  also  a  fresh  issue.  Like  that,
 it  is  a  fresh  issue.  Sometimes  those
 particular  matters  are  taken  into
 consideration  as  to  what  is  possible
 im  the  best  interest  of  the  country.

 रामजी  सिह  :  क्‍या  मंत्री  महोदय  यह  बता
 सकेंगे  कि  विदेशी  कंपनियों  के  हारा  जो  यहां  दवाएं
 तैबार  होती  हैं,  कुल  मिला  कर  उन  को  कितने  पैसे  बाहर
 जाते  हैं?  जय  इतने  पैसे  बाहर  जाते  है  तो  खास  तौर
 से  लाइफ द्ग्ग  के  बारे  में  स्राप  इस  के  राष्ट्रीयकरण  के
 शप्यन्थ में  किसी  भ्राथिक  मीति पर  कमा  विचार  कर

 रहे  हैं?

 sh  अगोश  re  :  कितने  पैसे  इन  ढ़  ग्ज कंपनियों

 वैसे  भी  फिगस  मेरे  प्रास  नहीं  हैं।  जहां  तक  राष्ट्रीय-
 करण  का  सबाल  है,  मैं  समझता  हूं  कि  पिछले  बचे
 र्व,  978 में  श्री महुगुणा जी  द्वारा  एक  द्ग  पालिसी
 स  संब्न  की  मेज  पर  रखी गई  भी  उस  का  एनाउसमेंढ
 (किया  था,  उस  के  अन्तर्गत  हुम  कोशिश  कर  रहे  हैं  कि
 नसान  कंप्रनियों  का  इन्डियनाइजेशन  किया  जाने  |

 According  to  the  guidelines  issued,  we
 ate  expediting  the  matter  as  early  as
 ‘possible:

 Réemuserative  Price  for  Rubber
 Growers

 #165.  SHRI  SKARIAH  THOMAS:
 ‘Will  the  “Miniter  of  COMMERCE,
 ‘CIVIL  ‘SUPPLIES  AND  COOPERA-
 “TION  ७९  pleased  to  state:

 (a)  whether  a  meeting  of  the  Rub-
 ‘wee  Growers  and  manufacturers  was
 ediwened  by  hig  Ministry  recently;

 So
 any  decision  was fe)  SE  a

 deci taken  on  question  of  Bxing  a  re-\

 10

 Mmuneretive  price  fer  the  rubber  gra
 were;  end

 (c)  if  so,  the  detaiis  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  KRISHNA  KUMAR
 GOYAL).  (a)  Yes,  Sir.  A  meeting  was
 held  on  the  9th  January,  1979.

 (b)  and  (c).  It  wags  agreed  in  the
 meeting  that  the  minimuin  price  would
 be  announced  soon,  after  taking  into
 account  the  various  data  made  avail-
 able,  thereby  ensuring  a  fair  return
 to  the  growers,

 SHRI  SKARIAH  THOMAS:  The
 answer  given  by  the  hon.  Minister  is
 very  evasive  so  far  as  the  part  (b)  and
 (c)  of  my  question  is  concerned.  We
 hear  that  the  Government  wanted  to
 declare  a  price  much  below  the  price
 in  the  international  market  from  where
 we  have  to  buy  natural  rubber.  Will
 the  Minister  assure  the  House  that  the
 natural  rubber  growers  will  be  given
 a  fair  price  which  is  comparable  to  the
 London  market?

 नी  कृष्ण  कुमार  गोजल  :  श्रीमन्‌,  टैरिफ  कमीशन
 की  रिकरमेंटेशन  के  शभ्राधार  पर  सितम्थर,  1970  में
 आर एम  ए-!  कड  स्वर  के  लिए  520  क्पबे  पर-विवट्स
 की  कीमत  तंय  हुई  थी  ।  उस  के  वाद  5-877  को
 दोबारा  मिनिमम  प्राइस  655  रुपये  पर-क्विटल  तथ

 हुई  भी,  जिस  की  वैसिंडिठी  मार्चे,  978  तक  थी।
 झंत्रैल,  i978  में  जब  दीबारा  मिनिसम  प्राइस  को
 स्थाइज  करने  पर  विचार  हुआ,  तो  मार्षट  प्राइस
 झालरेडी  काफी  ऊंची  थी  ।  उस  समग्र  यह  चिणार  किसा
 गया  कि  यह  प्रापर  टाइम  नहीं  है  कि  रबर  की  मिनिमम
 प्राइस  को  कनसिंडर  किया  जांये।  रबर  की  सिंतिभम
 ह... .. द  तय  की  जाये,  यह  बवर्मेमेंट  क ेएक्टिन  कनसिडरेशन
 में  है।  मे ंमाननीय  सक्स्‍य  झौर  सदन  को  सह  क्यिवास
 दिलाना  चाहता हूं  कित्रोझर  को  रबर  की  रेम्थिवेरेंटिन
 ब्राइस  मिले  ।  हस  बात  को  ध्यान  में  रखते  हुए,  भौर
 ब्ोधर  के  इंस्ट्स्ट्स  को  दृष्टि  में  रखते  हुए  बहुत  जल्दी
 इस  बारे  में  निर्भेव  जिसा  जायेगा  |

 SHRI  SKARIAH  THOMAS:  Has  the
 hon.  Minister  received  a  petition  sign-
 ed  by  the  Members  of  Parliament  be-
 longing  to  the  rubber  growing  States
 that  the  minimum  remunerative  teir
 price  should  be  fixed  at  Rs.  10/-  per



 qr

 Kg.?  If  so,  will  the  Government.  rem
 pect  the  wishes  of  the  representatives
 of  the  people?

 THE  MINISTER  OF  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  MOHAN  DHARIA):  sit,
 Government  has  received  the  memo-
 randa  from  the  hon,  Members  of  Par-
 liament  and  also  from  the  various
 rubber  growers  and  through  Assutia-
 tions  and  they  have  demanded
 a  price  of  Rs.  3000  per  quintal,
 that  is  Rs.  30  per  Kg.  as  was
 indicated  by  my  hon.  Member.  So
 fas  as  the  support  price  is  concerned,
 I  can  assure  the  House  that  the  Gov-
 ernment  shall  take  into  consideration
 the  interests  of  the  growers  on  prio--
 rity  basis.  Sir,  today,  the  production
 of  rubber  is  not  adequate  for  the  re-
 quirement  of  rubber  industry  and  we
 shall  be  happy  to  attain  self-reliance
 in  thé  production  of  rubber  and  it  is
 in  this  context  I  can  assure  the  hon-
 Members  that  while  deciding  this  sup-
 port  price  and  also  the  whole  scheme,
 we  shall  take  care  that  the  growers
 ‘get  more  incentives.

 SHRI  A.  SUNNA  SAHIB:  About  80
 per  cent  of  the  rubber  produced  come
 from  my  State,  that  is,  the  State  of
 Kerala.  The  remunerative  price  may
 be  fixed  as  early  as  possible  because
 the  economy  of  the  State  is  very  much
 affected.  The  fluctuations  in  price  of
 tubber  product  will  affect  the  economy
 of  our  State.  Will  the  hon.  Minister
 come  forward  to  fix  the  remunerative
 price  as  early  as  possible?

 SHRI  MOHAN  DHARIA:  As  I  have
 said,  we  would  like  to  give  all  possible
 incentives  to  the  growers  for  further
 production.  It  cannot  happen  unless
 and  until  the  price  is  remunerative.
 Besides,  I  am  discussing  with  the  Chief
 Minister  of  Kerala  because  80  per  cent.
 rubber  produced  comes  from  Kerala
 State  and  also.  with  other  Chief
 Ministers  as  to  whether  we  can  intro-
 duce  a  scheme  like  monopoly  purchase
 scheme  in  regatd  to  cotton  in  Maha-
 rashtra,’for  the  rubber  producers  all

 over  the  country.  It  can  take  guaran-

 discussion.  Hg

 Inordinate  delaye  in  Arrivals  and  De-
 parture.of  LA,  Planes.

 i67.  SHRI  K,  GOPAL:  Will  the
 Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state:

 (a)  whethe,  there  are  inordinate
 delays  in  the  arrival  ang  departure  of
 Indian  Airlines’  planes;  and

 (b)  if  so,  the  reasons  therefor  and
 the  steps  taken  by  Government  to
 improve  the  position?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  PURU-
 SHOTTAM  KAUSHIK):  fa)  and  (b)
 Yes,  Sir.  An  unusually  large  number  of
 delays  had  occurred  in  January,  979
 to  the  scheduled  services  of  Indian
 Airlines.  Out  of  7753  take-offs  during
 January  1979,  554  take-offs  were  de-
 layed  due  to  reasons  which  can  be
 deemed  to  be  “controllable”  such  88
 Engineering  snags.  594  take-offs  were
 delayed  during  the  same  period  due
 to  reasons  over  which  the  Corporation
 had  no  control—weather—to  mention
 only  one.  This  together  represented
 an  on-time  performance  of  88.2  per
 cent.  Howéver,  there  were  some  “cOn-
 sequential  delays”  which  are  inherent
 in  the  pattern  of  operations  of  Indian
 Airlines.  These  accounted  for  as  many
 88  3958  take-offs  pélng  delayed  during
 January  i979.  Thus,  during  January
 2979  out  of  a  total  of  7753  take-offs,
 as  many  a8  §i06  take-offs  were  delayed.
 The  overall  on-time  performance,
 therefore,  during  January  979  was  88
 low  a8  84.2  per  cent  as  against  (501  per
 cent  in  January  1078.  One  of  the
 major  factors  which  has  been  respon-
 sible  for  this  large  number  of  delays
 during  January  1979  has  been  the
 adverse  weather  condition.  Besides,
 Indian  Airlines  had  lost:  one  Boeing
 787  aircraft  on  the  27i  December,  2078

 ‘but  had  endeavoured  to  maintain  thelr
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 estiier  schedule:  of  operations  with  one
 aircraft  short.in  their  fleet.  Every

 effort  is  being  made  both  by  Govern-,
 ment  and  by  the  Corporation  to  effect
 improvement  and  observe  punctuality.
 I  had  series  of  discussions  with  the
 management  and  Associations  concern-
 ed  in  this  regard.  There  has  been  some
 slight  improvement  in  the  on-time  per-
 formance  and  the  position  is  likely  to
 improve  further  in  the  months  fo
 come,

 SHRI  हर,  GOPAL:  I  wish  he  had
 placed  the  statement  on  the  Table.  In
 view  of  the  fact  that  you  are  not
 maintaining  your  schedules  with  the
 present  strength  because  you  said  that
 after  the  loss  of  one  aircraft  in
 Hyderabad,  you  have  to  keep  up  the
 schedule  with  the  present  strength,
 whether  you  propose  to  re-schedule
 the  timings  even  at  the  cost  of  not
 running  the  flights  in  some  sectors?

 MR.  SPEAKER:  Not  to  Madras,

 SHRI  PURUSHOTTAM  KAUSHIK:
 Re-scheduling  of  the  flights  is  not  going
 to  help  to  maintain  the  original  sche-
 dule  after  losing  that  one  aircraft,  The
 re-scheduling  could  have  been  neces-

 ‘sary  because  of  the  bad  weather  con-
 dition.  As  the  winter  has  passed,  I
 think,  now  the  re-scheduling  is  not
 necessary  at  present.

 So  far  as  the  question  of  curtailing
 some  of  the  flights  because  of  the  loss
 of  one  aircraft  in  Hyderabad,  is  con-
 cerned,  that  is  still  under  considera-
 tion  of  the  Corporation.  If  necessary,
 we  ghall  have  to  do  that.

 SHRI  K.  GOPAL:  Among  the  reasons
 he  has  enumerated,  he  has  not  given
 the  main  reason,  namely,  delay  in  the
 security.  checks  in  all  the  international
 airporta  in  the  morning  hours.  oe

 ‘MR.  SPEAKER:  That  cannot  be
 helped.

 SHR]  K.  GOPAL:  He  said  it  is
 beyond  the  control  of  the  Corporation
 ‘but  the  International  Airport  Autho-
 Mity.  ts  under  hig  Ministry.  Especially

 from  Delhi;  Madras,  Calcutta  and
 Hyderabad  that  is  one  of  the  reasons..
 Therefore,  I  would  like  to  know
 whether  he  would  improve  the  system
 here?  He  said  that  because  of  weather
 condition,  these  delays  are  there,  Will
 he  think  of  starting  these  flights  during
 winter  months  in  other  places  like
 Bombay  and  Madras  instead  of  Delhi
 and  Calcutta?

 SHRI  PURUSHOTTAM  KAUSHIK:
 I  said  that  the  weather  condition  is
 one  of  the  main  reasons  for  the  delay.
 There  are  other  reasons.  One  is  because
 of  security  checks  which  are  conduct-
 €d  due  to  hijacking  problem  in  this
 country,  these  delays  are  there,

 The  other  reason  is  late  arrival  of
 ithe  passengers.  Sometimes,  they  do
 not  turn  up  and  then  their  paggage  has
 got  to  be  off  loaded.  These  are  some
 of  the  reasons  which  contribute  to  the
 increase  in  the  delay  of  the  flights.

 So  far  as  re-scheduling  is  concerned,
 the  winter  is  far  ahead.  Next  year
 we  will  see  what  conditions  prevail
 then  and  then  we  shall  decide.

 PROF.  P.  6.  MAVALANKAR:  The
 Minister  has  read  out  a  very  detailed
 answer.  It  should  have  been  better

 in  the  form  of  a  statement.  All  the
 same,  he  has  not  given  even  in  the
 detailed  statement,  a  detailed  answert.
 I  want  to  ask  pointedly  whether  it  is
 not  a  fact  that  a  number  of  delays  took
 place  because  of  certain  types  of  agi-
 tations  by  the  ground  staff  particularly
 the  engineering  division  who  went  on
 work  to  rule,  I  do  not  know  what  it
 means.  Working  to  rule  only  means
 working  to  delay!  Whether  certain  in-
 dian  Airlines  flights  from  Gulf  areas
 came  at  a_  particular  time  and  the
 engineering  staff  refused  to  touch  the
 plane  until  after  6,  7,  8,  or  9  hours  on
 the  plea  that  the  aircraft  must  become
 completely  cold  after  it  has  become  hot
 and  then  they  would  start  examining.
 I  would  like  to  know  whether  these
 factors  are  not  contributing  to  the
 delays?  If  so,  whether  he  will  assure
 that  all  such  possible  delays  which  are
 within  the  control  of  the  Government
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 are  climinuted  as  early  as  possible  and
 as  arotcably  as  possible?

 SHRI  PURUSHOTTAM  KAUSHIK:
 All  my  effort  is  to  see  that  the  control-
 lable  delays  at  least  aré  minimiseg  to
 the  maximum  possible  extent.  So  far
 as  this  agitation  and  werk  to  rule  is
 concerned,  that  is  one  of  the  reasons
 for  delay  in  the  flights.  We  are  trying
 to  have  a  better  liaison.  As  I  have
 stated,  I  had  a  talk  with  the  manage-
 ment,  with  the  various  associations  and
 unions,  I  think  the  situation  will  im-
 prove  in  future.

 शनी  एच.  एल.  पटचारी  :  प्रध्यक्ष  महोदय,  मैं  एक
 साल  से  देख  रहा  हूं  कि  जिस  प्लेन  में  माननीय  मंत्री  जी
 जाते  हैं,  दौरा  करते  हैं  या  जनता  पार्टी  के  प्रध्यक्ष
 जाते  हैं,  दौरा  करते  हैं,  वह  प्लेन  खास  तोर  पर  हमारे
 पूर्बाचल  में  तीन,  चार  या  पांच  घंटे  तक  लेट  होता  है  ।

 शैं  जानना  चाहता  हुं  कि  प्लेन्स  के  लेट  होने  के  पीछे
 कोई  मॉतिक  कारण  ही  हैं  पा  हमारी  सरकार  के  खिलाफ
 कर्मचारियों  का  कोई  हाथ  है  ?

 थ्मी  पुरशोसतम  कोधिक  :  यहां  पर  प्रश्न  केवल  किसी
 एक  विशेष  जहाज  का  नहीं  है  n  सामान्य  तौर  पर  जो
 विलम्ब  हो  रहा  है  वह  इंजीनियरिंग  कारण  से  या

 दूसरे  कारणों से  होता  है  जिस  का  विवरण  मैने  सदन
 को  दिया  है  2

 SHRI  YASHWANT  BOROLE:  May  I
 know,  Sir,  through  you,  from  the
 Minister  as  to  why  in  his  statement  the
 delay  that  is  due  to  the  civil  aviation
 ‘workers  with  whom  the  air  staff  was
 4m  collision  in  delaying  the  flights  was
 not  given  in  the  statement?  it  hes
 been  suppressed.  It  is  the  hon.  Mem-
 ‘Ler,  Mr.  Mavalankar  who  is  keen  has
 found  it  out,  but  why  the  Minister
 ‘has  not  given  it  earlier  in  his  state-
 ment?  I  want  to  know  the  reasons,

 SHR]  PURUSHOTTAM  KAUSHIK:
 There  is  no  question  of  suppression  of
 any  facte,  but  had  I  given  all  the.
 reasons  that  would  have.  just  lengthen-
 ed  the  statement.  Anyway,  it  i8  a
 Starred  Question  and  FG  hope  that  the.
 Meinbers  Will  bear  in  mind  that  I
 wil  enewer  other  queries  end  supple-
 imerittiries,  a

 ह... ६  ह... अ  मिलने  स्त  ह...  etree
 किये  बे

 बि  को  etree:
 *i68.  भी  प्की+  awe:

 ro.  wilt  गाशबण  etter:

 क्या  बाणिश्य  तथा  लागरिक
 यू

 और  सहकारिता
 मंत्री  यह  बताने  की  कपा  करेंगे  कि  :

 (क)  कया  राज्य  व्यापार  निगम  ने  गत  ह अ
 रबड़  का  झहायात  किया  था;

 (ख)  यदि  हां,  तो  क्‍या  बहू  घटिया  किस्म  का
 था  जिसे  निर्मता  प्रौर  उपभोक्ताभों  ने  लेने  से
 इन्कार  कर  विया  था;  और

 न
 (ग)  इस  भागात  के  लिये  कौन  व्यक्ति  जिम्मेदार

 जाणिज्य,  भार्गरेक  ह...  तथा  सहकारिता  सम्लालय
 में  राज्य  संत्रो  (भो  म्  गोज्ल) :  (क)  जी,
 हां

 (@)  तथा  (ग).  रबड़  की  क्वालिटो  तथा  विशिष्टि-
 यां  निर्धारित  स्तर  की  न  होने  के  बारे  में  कुछ  शिकायतें
 प्राप्त  हुई  हैं।  जांचे-पड़ताल  के  बाद  यह  पाया  गया  कि
 कुल  i5,000  से ०  टन  में  से  250  मे०  टन  कली  भोड़ी
 माता  समूद्री  यात्रा  के  दौरान  वर्षा  के  पानी  से  खराब
 गई।  विशेषज्ञ  तकतीकी  राय  के  भ्रमुसार  यह  रबड़  ५
 सुखाने  के  बाद  काम  में  लाई  जा  सकती  है  ।

 SHRI  D.  AMAT:  Sir,  may  I  knew
 from  the  hon.  Minister  whether  .  the
 Government  is  contemplating  any  plan
 during  the  Sixth  Plan  for  the  rubber
 plantation  to  do  away  with  the  de-
 Bendance  on  the  imported  rubber?  if
 so,  which  are  the  aréas  where  rubber
 plantation  is  béing  implemented  and
 what  is  the  actual  production  in  terms
 of  tonnes?

 झधिक  से  झधिक  एरियाज  की,  जहां  रबड़  पैदा
 किया  जा  सके,  इसके  झ्वर  बंचरें  किया  चोंगे  tT

 SHRI  P.  VENKATASUBBAIAR:  sir,
 with  regartl  to  handling  the  esasntial
 commodities  ‘like  import  of  tnlber:  and
 export  of.  tobacco,  ‘the  SPC  .is  being
 made  igstrumbnt  and  the  870  has  to
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 ensure  the  quality  control  over  the
 goods  that  are  being  exported  and
 imported.  Sir,  in  this  matter  the  hon.
 Minister  has  come  with  a  specious  plea
 that  it  fs  due  to  some  rain  it  has  been
 damaged.  May  I  know  to  what  extent
 the  STC  Officers  have  exercised  control
 over  the  quality  so  that  the  fair  name
 of  the  country  is  being  maintained  in
 foreign  countries?  There  are  several
 complaints  with  regard  to  the  failure

 of  the  STC  in  ensuring  quality  control
 with  regard  to  export  as  well  as  import
 of  commodities.

 tt  कृष्ण  कुमार  धोबल  :  जो  हसम्पोर्ट  किया
 थ्या  है,  वह  कुल  4,750e7  है,  इस  के  झगेस्ट
 13,431  टन  20  फरवरी  तक  कम्ज्यूमस  द्वारा

 लिफ्ट  किया जा  चुंका  है  ।  जिस  रबड़  क़े  बारे  में
 शिकायत  भा  रही  है,  बह  मुश्किल  से  250  टन
 है।  जिस  के  बारे में  यह  शिकायत झा  रही  है  कि
 बह  खराब  हुआ  है  और  जैसा  4%  बतलाया  है  कि
 बह  समुद्री  यात्रा  में  भीग  जाने  के  कारण  खराब

 हुमा
 ti  लेकिन इस  के  लियें  भी  एक्सपर्ट्स

 हारा  कहा  गया  है  कि  वह  जुखामे  जाने  के  आाद
 क्तम में  झाते  योग्य  है।

 मैं  श्ापके
 जिन

 से
 हक  ड्

 दहम ग
 इस  रबह  लिए

 के  हारा,  जिन्होंने  इसकी  कस्प्लेंट  की
 ली,  इस  करो  दिये  जाने  की  मांग  की  है,  ये  इस  को
 श्बमं  लेना  चाहते  हैं।

 t  pi
 में सावधानी  अरतने  का  सवाल

 ,  बारे  में  जो  कांट्रैक्ट  था,  उस
 शु ब्रीमेष्ट  के  भ्रगुसार  प्रीशिपसेष्ट  दु  क्यालिटी
 केबारे में  इंस्पैकशन  किया  जा  सकता  था,  वह  इंस्पैक्शन
 किया  गया  था  और  उस  के  झनुसार  रबड़  को  ठीक
 पाया  गया  था।  इस  के  झलाबा  रबड़  के  यहां  भाने
 के  बाद  रबड़  रिसर्च

 ट
 कोटायस”  के  एक्स-

 मस  ने  स्ठिफाई  किया  है  कि  रबड़  इम्पोर्ट  हुआ
 है,  गह  ठीक  है  झौर  जिस  प्रकार  का  किया  जाना
 था,  उसी  प्रकार  का  है।  इसलिए  जहां  तक
 झावश्ानी  का  सवाल  है,  पूरी  सावधानी  रखी  गई

 1... ह  |
 “3

 4
 ॥  च्

 बह

 लि
 यह  भो  कष्ट  रहे  हैं  कि  उसको  इंस्तेसाल  किंदा का का

 मं
 है।  दश

 तरफ  वह  यह  स्टेटमैष्ट  भी  दे
 रहे  हैं  कि  अयालिंटी  इम्पोर्ट  की  आई  है, बैसी  ही  है--उन  के  दींनों  बयानों  में  कष्ट्राडिक्शन  है।

 यह  जानना  चाहता  हूं  कि  --जब  एस०  tho  सौं०
 द्वारा  वह  रबड़  इम्पोर्ट  किया  गया  है,  तो  क्या

 जहाज़  में  जो  रबड़  प्राता  है,  सब  खराब  हो  जाता
 यदि  ऐसा  नहीं  है  तो  एस०  टी०  सी०  मे

 उस  जहाज  में  उस  की  सुरक्षा  का  प्रीकाशन  क्यों  नहीं
 लिया,  इस  का  उत्तरदायित्व  उन  आफिसजे  पर
 है  जिन्होंने  प्रीकाशन  नहीं  लिया।  इस  रबड़ का
 ख़िमियाजा  कौन  देगा,  क्‍या  जहाजी  कम्पनी  देगी?

 ह  कि
 खराब  हुआ  है,  वह  कितने  मूल्य  का

 श्री  कृष्ण  कुमार  गोयल  :  जैसा  मैने  प्रारम्भ
 में  हो  झपन  उत्तर में  बतलाया  T4750  ce  मेंसे
 250  टन  के  बारे  में  यह  शिकायत  है  ,

 हैं
 अ्रध्यक्ष  सहोदय  :  यह  तो  भाष  बतला  चुके i

 od  ह्य  कुमार  गोयल  :  में  यही  मिबेदन
 करना  चाहता  हूं  यह  इतनी  कम  मात्रा  है  जिस
 के  ध्ाघार  पर  यह  नहीं  कहा  जा  सकता  है  कि
 नेगलीजेंस  है  =  हे

 हैं
 कि

 यह

 भी  को  अकास  स्थानी:  थोड़ा  खराब  हो aT  ज्यांदा  खराब हो,  चोरी तो  चोरी  है।

 आी कुष्ण  कुमार  गीवल  :  ऐसा  कुछ  नहीं  है।
 लेकिन  फिर  भी  सावधानी  के  तौर  पर  इस  ees
 a  he

 नोटिस  दे  दिया  गया  है  कि  इस  का  कम्पेन्सेशड
 दो  1

 Report  of  Geld  Sales  Review  Panel

 "l69  SHRI  P.  M.  SAYEED:
 SHRI  R,  V.  SWAMINATHAN:

 Will  the  DEPOTY  PRIME  MINIS-
 TER  AND  MINIGTER  OF  FINANCE
 be  pleased  to  state:

 (a)  whether  Union  Government
 have  received  the  report  of  the  Gold
 Sales  review  panel;

 (b)  if  so,  what  are  the  main  features
 of  the  report;

 (c)  whether  Government  have  exa-
 mineq  them;  and

 (d)  if  not,  when  the  same  ig  likely
 to  be  received?
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 SATISH  AGARWAL):  (a)  The  report
 of  the  Committee  which  was  appointed
 to  review  the  gold  policy  in  all  its  as-

 pects  and  make  suitable  recommenda-
 tions,  has  not  yet  been  received.

 (b)  and  (c).  Does  not  arise.

 (d)  The  report  is  likely  to  be  receiv-
 ed  early.

 SHRI  P.  M.  SAYEED:  At  the  time
 of  introduction  of  the  Gold  auction,
 the  House  was  told  that  the  Govern-
 ment  is  having  two  purposes  for  in-
 troducing  this  viz.,  to  prevent  to  smug-
 gling  of  gold  into  the  country  and
 to  control  the  gold  prices  in  the  coun-
 try.  I  would  like  to  know  from  the
 Minister  whether  the  Government  is
 now  eatisfied  that  these  two  objectives
 have  been  achieved  and  so  they  have
 stopped  it.

 SHRI  SATISH  AGARWAL:  The
 question  relates  to  the  Report  of  the
 Gold  Sales  Review  Committee,  ag  to
 when  it-has  been  received.  Jt  has  not
 been  received.  This  question  does  not
 arise.  So  far  as  the  total  gold.  sales
 policy  is  concerned,  it  does  not  come
 in  here.  But  even  so,  for  the  infor-
 mation  of  the  Hon.  Member,  I  may
 mention  that  the  objective  in  initiating
 gold  sales  last  year  was  never  to  bring
 down  the  prices  of  gold.  It  was  to
 meet  the  deficiency,  reduce  smuggling
 and  reduce  domestic  prices,  But  that
 is  not  the  subject  of  the  question.  The
 question  here  is  with  regard  to  the
 Report,  whether  Government  has  re-
 ceived  the  Report.  How  are  gold  sales
 connected  with  this  question?

 SHRI  ्,  M.  SAYEED:  With  regard
 ‘to  gold  sales,  there  was  half-an-hour
 discussion  which  was  raised  and,  at
 that  time  also,  the  Hon.  Minister  as-
 sured  us  that  the  Report  will  be  made
 available  as  early  as  possible.  Now
 again,  in  the  answer  also,  ‘he  says  that
 it  will  be  made  available  soon.  We
 do  not  know  the  definition  of  ‘soon’:
 १  want  to  know  how  soon  {it  wilt  be.

 MARCH.  2,  ४879

 SHRI  SATISH  AGARWAL:  ‘The
 gold  sales  wére  suspended  last  year
 sometime  in  September  978  and  the
 Committee  was  appointed  in.  Novem
 ber,  hardly  four  months  ago.  The
 Committee  is  going  to  meet  on  the
 3rd  March,  i.e.  tomorrow.  So,  how  can
 I  say?

 But  we  have  directed  the  Committee
 to  review  the  whole  position  and  sub-
 mit  a  report  as  soon  as  possible.

 SHRI  R.  VENKATARAMAN:  During
 the  debate  on  the  Finance  Bill  Jast
 year,  I  positively  and  very  strongly
 and  bitterly  criticised  the  gold  sales
 and  even  went  to  the  extent  of  saying
 that  posterity  will  call  the  Minister
 the  prodigal  son  of  India.  He  said  that
 the  object  was  two-fold:  one  was  to
 control  the  prices  of  gold  in  the  market
 and  the  second  was  to  control  smug-
 gling  in  gold.  Now,  Government  on
 their  own  not  on  the  recommendation
 of  the  Committee—have  withdrawn
 gold  sales.  Therefore,  the  point  that
 arises  is  whether  the  Government  have
 come  to  the  conclusion  that  the  price  of
 gold  has  been  controlled  and  that
 smuggling  has  been  controlled  and,  it
 is  for  that  reason  that  Government
 withdrew  the  sales  on  their  own.  The
 Government  has  referred  this  question

 to  the  Governor  of  the  Reserve  Bank
 for  a  report  on  the  entire  transaction.
 There  were  several  things  connected
 with  the  gold  sales,  and  there  were
 allegations  also  that  these  were  made
 to.  benefit  a  class  of  people  in  a  parti-
 cular  area  in  the  country.  Now,  all
 the  qrestion  will  be  dealt  with  by
 the  Governor  of  the  Reserve  Bank

 ‘when  he  deals  with  the  matter  put,  80
 far  as  the  Government  is  concerned,  it
 was  positively  asserted  that  these  two
 were  the  objectives.  So,  when  Govern:
 ment  on  their  own  decided  to  withdraw
 the  sales,  I  would  like  to  ask  whether
 the  Government  is  gatisfied  that  these
 two  objectives  have  been  achieved.

 SHRI  SATISH  AGARWAL:  I  would
 submit,  with  all  respect  to  Mr.  Ven-

 oan  artee  ont  of  this  question’ at!  ail  He
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 can  .ask  me  why.  the  Committee  is
 delaying  the  submission  of  the  Report
 and  by  what  time  it  will  be  submitted,
 ete,  but  this  question  does  not  arise.

 MR.  SPEAKER:  You  may  give  notice
 for  this.  Now  Question  No.  170.

 सभात  कार्य  के  लिए  समान  चेतन

 *i70.  भी  हरभोजिन्द  बर्मा  :  कया  उप

 दा  ली
 तथा  वित्त  मंत्री  यह  बताने की  कृपा  करेंगे

 (क)  क्या  यह  सच  है  कि  सरकार  समान  काये

 | ई  _
 बेतन  की  प्रणाली  को  लागू  कर  रही

 }  ca

 (ल)  यदि  हां,  तो  कब  तक  और  यदि  नहीं,  तो
 उसके  क्या  कारण  हैं?

 वित्त  संत्रालय  में  राज्य  सत्री  (ओ  जुलिफ  कार

 इसा
 :  (क)  और  (ख).  केन्द्रीय  सरकारी

 कर्म  का  वर्तमान  वेतनढांचा  तीसरे  वेतन
 झायोग  की  सिफारिशों  पर  शभ्राधारित  है।  भरपनी
 सिफारिशें  करते  समय  भायोग  ने  समान  कार्य  के
 लिए  समान  बेतन'  के  सिद्धान्त  को  विशेष  रुपसे डे ध्यान  में  रखा  है।

 शी  हरगोजित्द  धर्मा  :  अध्यक्ष  महोदय,
 मैं  मंत्री  जी  से  यह  जानना  चाहता  हूं  कि समान  काम
 के  लिए  समान  बेतन  का  प्रश्न  ब्यावहहारिक  शौर
 सैदान्तिक  है  भौर  पूरे  मुल्क  में  यह  बात  मान्य  है।
 मंत्री  जी  को  भी  जानकारी  होगी  कि  देश  में  पांच
 तरह  के  कर्मचारी  हैं--एक  के  सक्रीय  कर्मचारी,  दूसरे

 कर्मचारी,  तीसरे  नगरपालिका  कर्मचारी,
 चौथे  जिला  परिवद्‌  के  कर्मचारी  और  पांचवें  ग्राम

 के  कर्मचारी  ।  ये  पांचों  तरह  के  कर्मचारी

 राज्य
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 ब
 थी  हरवोबित्द.  ना:

 मंत्री  जी  ने  जो  जवाब  दिया है  बहू  शक्ल
 झौर  ny  क्योंकि  देश

 सरकार  झलग  है भौर  राज्यों  की  सरकारें  अलग  हैं शौर  उनके  भ्रस्तर्गत  नगरपालिकाएं  हमारे  अन्तर्गत
 नहीं  झाती  हैं।  जब  सारी  जगह  एक  ही  सरकार  है और  जनता  का  राज  है  अगर  जनता  राज  में  इस  तरह का  फर्क  होगा  तो  फिर  देश  कभी  भी  तरक्की  नहीं कर  पायेगा।  क्‍या  मंत्री  जी  इस  तरह  का  फैसला
 करेंगे  कि,  नगरपालिका  और  ग्राम  स्तर  क़े  जो  कर्म-
 लारी  हैं  उनके  बेतनों  में  कोई  भन्तर  नहीं  किया
 जाएगा  ?  अगर  करेंगे  तो  यह  कब  तक  करेंगे  ?

 थी  जुल्फिकार  उल्लाह:  झानरेबल  मेम्बर्स
 को  यह  तो  मालूम  होना  चाहिये  कि  हमारे  कांस्टि-
 ट्युशन  में  सेण्ट्रल,  स्टेट्स  को  धलहदा  प्रलहृदा  राइट्स मिले  हुए  हैं।  बहरहाल  जो  उनका  सजेशन  है उस  पर  गवनेमेण्ट  जरूर  गौर  करेगी  F

 SHRI  KRISHNA  CHANDRA
 HALDER:  Sir,  I  would  like  to  know
 from  the  hon.  Minister—as  he  has  just
 stated  that  the  Government  has  accep-
 ted  the  recommendations  of  the  Pay
 Commission  that  equal  pay  would  be
 paid  for  equal  work—whether  it  is  also
 applicable  for  the  women  employees,
 for  gents  and  ladies  also.  Whether  it
 is  still  under  consideration.

 ‘SHRI  ZULFIQUARULLAH:  -  There
 is  a  separate  Act  for  equal  work  and
 equal  pay  for  men  and  women,  That
 is  called  Equal  Remunerative  Act  of
 1976,  It  was  passed  in  February  4976
 and  it  is  being  enforced  almost  all  over
 the  country.

 wt  केशबराब  धोंगड़े  :  सदर  साहब,  में
 बड़े  भअदव  के  साथ  झापकी  तवक्‍को  दिलाना  चाहता

 पि
 हमारे  महाराष्ट  राज्य  के  मराठवाड़ा  के  पाँच
 में  2  रुपये  56पैसे,  9  रुपये  56  पैसे  महावार

 कि  प०  मुलाजिम को  तन्कवाह  मिलती  है।  मैं
 जानना  चाहता

 ड्
 क्या  2  रुपये  56  पैसे  में

 झौर  9  रुपये  56  पैसे  में  एक  इंसान  भ्रपना  माहवारी
 खर्चा  चला  सकता  है?  यह  कौन-से  फलसफे,  कौन-
 सी;

 ह्  च
 झौर  कौन  सी  संपूर्ण  क्रान्ति  के  भाधार

 दे  ?  क्या  हू  नाइंसाफी  नहीं हो  रही है रहे हैं
 में  वि  मंत्र  साहय  से

 चाहता  कौन  जिम्मेदार  है  ?  इन
 इंसानों  को  इंसाफ  देने  के  लिए  भाप  क्या

 करने  जा
 4

 लिए,
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 Cee  ™  feu  मज्री {aR  लेरण  ry
 देश  सरकारों  -  के  कर्मक्षरी,  ह.  r

 कारों  के  कर्मचारी  शौर  स्यूनिशिपंत  और  शांदि  के
 कमेंचारियीं  के  िवलेजिश,

 लि:
 शिसपांसिबिलि-

 शीस,  भादि  के  साथ  सैल्स  का  कीई  बॉस्ता
 हमें  कोई  भ्धिकार  उनकी

 |  के मुतस्लिक

 *772.  ह  भारत  सिह  चौहान  :

 शनी  धादबेसा  बस :.

 क्या  बाजिस्य  1.) ह  सांगरिक  पृूति  श्रौर  सह-
 कारिता  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 *
 (क)  क्या  देश  में  खाश  तेल  की  कमी  को  ध्यान

 में  रखते  हुए,  विदेशों  से  इसका  झायात  करने  का
 निभेष  किया  गया  है;  झौर

 (  @)  यवि  हां,  तो  भालू  ब  के  दौरान  तेल
 माला का  कितनी  rar  में_झायात  करने  का  विचार  है  ?

 कर

 शी

 ०.  43  4  होः  सची !
 4  तर  देश

 54  43  शवनशर्म
 हे  बीच  में  है।  जो  भीच  का  मैष है.  इसको  बैसा  कि
 उत्तर  में  अंतावा  भगा  है  कि  भारत  सरकार  ये  तेश  का
 आयात  करके,  ह 2  प्रो  जी  एस  को  खत्म  ध...  केबल
 कस  टी  सी  के  आध्यम से,  धूराकरने  का  फैसला  किया
 है।  इस  में  थो  हमारे  वनस्पति  के  कारखाने  हैं

 ह
 जमाँ

 उ
 है,  राज्य
 ह  ्य  दि प्रकार  के  शयरेवट  हिस्टीआूश्  लिए:  मग

 झ्राती  है  बह  की  शामिल  हैभौर  इसके  साथ  साथ  जो
 देश  की  रिफाइमरीज़  हैं  उसकी  भी  जो  तेश  की

 किया  गया  है,  सीवाबीन'

 पड़ता  है,  इसका  भौ  भाषने  उत्तेसमेंट  किया  है

 भी  कन्  बार  शोलल  थो  देश  में  ह; ह
 तेलों  का  उत्पादन  उनके  प्रधिकारों  पर

 झायात  को  छूट  थी  उसको  समाप्त  किया  है  4
 उत्पादकों  के  हितों  पर

 हग
 न  हो  इसलिए

 इस  को  अपनाया  गया  है।

 श्री  अतुर्भू  :  बड़े,  बड़े  सेठों,  कम्पनियों
 झौर  किसानों  के  11...  सी  रक्षा
 चाय,  बोर्ड,  काफी  शो,  रबड़  बोर्ड  की  स्थापना
 कर  रखी  है  लेकिन  जो  are  तेल  किसान  उत्पादन
 करत ेहैं  उसके  लिए  भी  कोई  बोर्ड  बनाने  का  आप
 विचार  कर  रखते  हैं  ताकि  इस  में की  छोटे  किसाल
 लगे  हुए  हैं  उनको  धूरा  भाव  मिल  सके  जौर
 उनके  हितों क्षी  रक्षा  हो सके  ?  क्या  झाप  इस  तरह
 का  कोई  बो  अनाएंगे  छो  मूंगफली,  सोयाबीन  भादि

 श  उत्पादन
 करने  वालों  के  हितों  का  ध्यान  रख

 जी  कृष्ण  कुमार  धोवेल  :  जहां  तक  कसाब
 के  हितों  का  सबाल  है  भारत  सरकोर  इस  सम्बन्ध
 a
 ्

 जागहमक
 प्  हुर

 सम्भव  अयास  किये  नगमें
 है  कि  किसान  के  को  किसी  प्रकार  का  कुठोश-

 सहो।

 बो.  का
 |

 तक
 ै"!  दि

 है  अभी  यहे  ह... 2
 विद्याराध्ीन  नहीं  है.  भौर  अपने

 इस

 मुल्य
 1977-78 %  225 %O  था  बह  1978+ 78° 798

 245 ६0  किया  गया  है,  प्राउण्ड धनी  का  76-77
 में  40  ao  भरा  वह  I978-79  मैं  275  YO

 को
 jes

 L4s¥o
 था  उसको.  1978-70% 175s Rett at में  i75  ks  कियो  ए  है
 wit

 be
 ®  समंेफ्लावर  का  (1976-77  में  160

 श्0  oe  मूल्य  था
 8327

 कुमुक  बि
 इसे  प्रकार  मे  हे

 क्  हूटर
 1४ ६  जत बूत ि  1... ड
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 THE  MINISTER  OF  COMMERCE,
 CIVIL  SUFFLIE§  AND  COOPERA-
 TION  (SHRI  MOHAN  DHARIA):
 There  is  a  proposal  under  the  consi-
 deration  of  the  Government  to  have
 ene  Corporation  for  edible  oils  and  oil
 seeds.  The  matter  is  under  the  consi-
 aeration  of  the  Government.

 SHRI  YADVENDRA  DUTT:  Our
 previoug  experience  has  been  that  all
 the  edible  oil  imported  has  not  arriv-
 ed  in  time.  The  main  demand  for
 edible  oi]  comes  in  the  marriage  season,
 May  I  know  what  steps  the  Govern-
 ment  is  taking  to  see  that  these  edible
 oils  which  are  being  imporied  are
 brought  here  before  the  marriage
 seafon  starts  So  that  unnecessary  pro-
 fiteering  does  not  take  place  in  the
 country?

 SHRI  MOHAN  DHARIA:  Govern-
 ment  is  well  aware  of  the  marriage
 seasOn  and  also  various  festivals  in
 the  country.  Therefore,  it  is  quite  in
 advance  of  the  starting  of  the  year
 that  the  oil  plan  is  prepared  for  the
 ‘country.  An  assessment  of  the  crop
 is  made  and  an  assessment  is  also  made
 as  to  what  would  be  the  production  in
 the  country,  what  would  be  the  re-
 quirements  of  the  country  and  what  is
 the  gap.  On  that  basis,  in  a  pianned
 manner,  we  are  having  our  imports.
 That  is  why  you  see  that  the  prices  of
 oils  in  the  country  have  remained  sta-
 bilised.

 Emport.  of  Raw  Opium  by  Multi-
 national,  of  U.S.  ang  U.K,  from  India

 9176.  DR.  BIJOY  MONDAL:

 SHRI  SHANKERSINHJ
 VAGHELA:

 wih  DEPUTY  PRIME  MINIS-

 ten  AND  ‘MINISTER  OF  FINANCE

 "be  ‘pleased  to  state:

 €  whether  it  is  a  fact  that  two

 rai  ftidationals  of  U.S.  and  U.K.  and

 Saw  ‘other  agencies  are  —

 Jy  38  tonnes  of  raw  oplum  end  its  deri-
 ‘Wie  morphine  and  ‘heroin watives  ithe.
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 from  India  in  excess  of  their  actual
 consumption  for  circulation  and  sale
 in  clandestine  drug  market;

 (b)  whether  it  is  also  a  fact  thet
 the  price  of  this  opium  in  India  is
 Rupees  one  thousand  per  kg.  and  it
 fetches  nearly  Rupees  55  thousand  in
 the  U.S.  drug  market;

 (c)  whether  Government  propose  to
 check  this  malpractice  and  also  to
 smash  this  racket;  and

 (d)  if  not,  the  reasong  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 SATISH  AGARWAL):  (a)  No,  Sir.
 India  exports  opium  to  three  farms
 each  in  U.S.A.  and  U.K.  for  medicinal
 purposes  only  and  on  the  basis  of
 import  authorisations  issued  by  ‘the
 respective  Government  of  these  coun-
 tries.  The  total  quantity  of-  opium
 exported  to  these  two  countries  in  the
 year  978  was  457  tonnes.  No  morphine
 or  heroin  was  exported  from  India.
 Under  the  Single  Convention  on
 Narcotic  Drugs,  96i,  the  concerned
 eountries  are  required  to  limit  their
 imports  of  opium  as  well  other  narcotic
 drugs  to  their  estimated  requirements
 as  approved  by  the  International  Nar-~
 cotics  Control  Board  and  also  keep
 strict  controls  to  ensure  that  these
 drugs  are  actually  utilised  for  medici-
 nal  purpose  only,  and  are  not  diverted
 to  illicit  channels,

 (b)  Our  present  export  price  of
 opium  is  US  $  6  per  unit  of  anhydrous
 morphine  per  kg.  of  opium  (riz.,  about
 US  $  60  per  kg.  of  opium).  We  are
 however  not  aware  of  price  of  opium
 in  the  illicit  drug  market  in  the  U.S.A.

 (०)  and  (a).  In  view  of  replies  to
 (a)  and  (b).  above,  no  action  is  called

 for  on  our  part.
 PR.  BIJOY  MONDAL:  We  find  that

 [७  this  country  and  in  the  internation-
 al  market,  Hlegal  transaction  in  opium
 is  going  on  on  8  considerable  scale.
 May  I  know  from  the  Minister  whether
 there  ig  some  illegal  invelvement  of
 these  firms  in  this  egal  dealing?
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 SHRI  SATISH  AGARWAL:  :Accord-
 ing  to  the  present  procedures,  .what-
 ever  authorisations  the  respective  Gov-
 ernments  have  given  to  these  parti-
 cular  firms  or  dealers,  we  have  allotted
 this  opium.  So  far  ag  illicit  trafficking
 in  drugs  is  concerned,  that  is  not  so
 much  of  a  problem  here  in  India  as  it
 ig  in  the  U.S.A.,  U.K.  or  other  western
 countries.  We  are  keeping  a  strict
 watch  on  these  things  and  we  are
 working  under  the  International  Nar-
 cotics  Control  Board.

 This  year  our  production  is  more
 than  1,600  tonnes.  We  have  allotted
 about  1,200  tonnes.  The  rest  is  lying
 with  us.  According  to  the  Convention
 and  according  to  the  guidelines,  this
 year  we  have  reduced  our  area  of
 opium  cultivation  from  64,000  hectares
 to  57,000  hectares  on  account  of  less
 demand.

 DR.  BIJOY  MONDAL:  Is  the  price
 paid  to  the  growers  of  opium  adequate
 in  the  context  of  the  price  in  other
 countries?

 SHRI  SATISH  AGARWAL:  So  far
 as  the  price  paid  to  the  growers  is
 concerned,  if  I  remember  aright  last
 year  we  increased  it  by  70  per  cent,
 but  it  is  based  on  the  minimum  yield
 that  they  give  to  us,  Suppose  for  a
 hectare,  he  gives  25  kg.  opium,  he  sets
 Re.  30  but  if  he  gives  45  kg.  for  the
 same  hectare,  he  gets  at  the  rate  of
 Rs.  200.  So,  there  is  a  slab  aystem.  I
 think  Government  has  already  in-
 creased  the  price  to  the  grower  by  40
 per  cent  last  year.

 ee

 WRITTEN  ANSWERS  TO
 QUESTIONS

 Rocsting  of  Exports:

 *6¢4  SHRI  DURGA  CHAND:  Will
 the  Minister  of  COMMERCE,  CIVIL
 SUPPLIES  AND  COOPERATION  be
 pleased  ‘to  state  -

 (a).  whether  it  fg"  a  fact  that  ह...  the
 ernment  proposé  ठ  launch  a  drivete  a  C0
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 involve  the  State  Govertiments  ‘and
 their  agencies  in  exports!

 (b)  if  so,  what  are  the  details  there.

 (ec)  whether  each  State  Government
 propose  to  prepare  a  position  paper  on
 export  potential  and  export  orlented
 production  facilities;

 (d)  whether  the  Central  Govern-
 ment  proposed  to  take  a  follow  up  ac-
 tion  by  sending  teams  to  different
 States  for  finalizing  export  plains;

 (e)  if  so,  what  are  the  details  there-
 of;  and

 (f)  what  incentives,  financial  and
 others  are  proposed  to  be  given  to  Sta-
 tes  for  boosting  exports?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMERCE,  CIVIL
 SUPPLIES  AND  COOPERATION
 (SHRI  ARIF  BEG):  (a)  to  w®.  In
 November,  1978,  a  series  of  meetings
 were  held  with  the  Export  Promotion
 Councils,  Commodity  Boards  and  other
 concerned  Ministries  with  a  view  to
 assessing  the  export  trends  and  for
 seeing  how  best  a  massive  export  drive
 could  be  launched.  It  was  felt  that  a
 Closer  co-ordination  between  the  Cen-
 tre  and  the  State  Governments  was
 necessary  in  our  export  efforts.  Ac-
 cordingly,  a  letter  was  sent  to  all  the
 State  Chief  Ministers/Lt.  Governors
 and  Chief  Commissioners  of  Union
 Territories  to  advise  their  officials  to
 prepare  a  ‘Position  Paper’  on  the.
 export  potential  of  avrious  commodi-
 ties  and  products  in  their  State  with
 specfic  reference  to  the  support
 required  for  increasing  exports  and
 the  removal  of  .gifficulties  and  im-
 pediments

 Thig  is  also  one  of  the  two  major
 issues  discussed’  at  .¢  conference
 Chief  Ministers  convened  in  New.  Delhi
 on  the  Sth  of  January,  ‘1979  The
 variows  State  Governments  welcomed
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 “The  ‘Position  Papers’  would  be  the.
 basis  of  discussions  at  the  official  and
 Ministerial  levels  for  further  action.
 For  purpose  of  effective  follow-up,
 ‘various  groups  of  States/Union  Terri-.
 tories  have  been  specifically  assigned
 to  senior  officers  of  the  Department  of
 Commerce,  who  will  visit  the  area
 under  their  charge  for  on  the  spot
 discussion  with  the  State  Govern-
 ment  officials  and  organisations  on  the
 possibilities  of  augmenting  exports  of
 commodities  and  products  from  that
 area.  They  will  also  identify  the  bot-
 tlenecks,  if  any,  and  suggest  suitable
 remedial  action.

 One  governmental  agency  to  be  no-
 minated  by  each  State  will  be  given
 recognition  as  an  Export  House  and
 would  thus  be  able  to  obtain  all  the
 facilities  available  to  recognised
 Nxport  Houses.  It  has  also  been  de-
 cided  to  grant  financial  assitance  to
 every  State  for  setting  up  one  Show
 Hoom  or  Export  Pavilion  to  display
 their  products.

 Decision  on  Recommendations  of
 Bhoothalingam  Committee

 #168.  SHRI  MANORANJAN  BHAK-
 TA:  Will  the  DEPUTY  PRIME  MINIS-
 TER  AND  MINISTER  OF  FINANCE
 be  pleased  to  state:

 {a)  whether  Government  have  taken
 any  decision  on  the  recommendations
 made  by  the  Bhoothalingam  Commit-
 tee  on  wages,  incomes,  and  prices;
 and

 ~@)  if  so,  details  of  the  decisions
 taken  and  the  progress  made  for  their
 implementation  so  far?

 “SHE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 SATISH  AGARWAL);  (a)  and  (b)
 The.  recommendations  of  the  Bhootha-
 Jingarm  Study  Group  of  Wages,  In-
 Someq.  and  Prices  are  under  the  exa-
 mination  of  the.Government.  The  Gov-
 ernment  have,  however,  taken  a  deci-

 arding:  remuneration  and  per-
 of  managerial  petsonnel.  The

 the  godowns  of

 Department  of  Company  Affairs  have.
 already  issued  guidelines  in  thig.re-.
 gard.  9  copy  of  the  guidelines  is  pla.
 ced  on  the  Table  of  the  House.  (Pla-.
 ced  in  Library.  See  No.  LT-400/78)

 Supply  of  Inferior  Quality  of  Tobacco
 to  Bulgaria

 *I7.  SHRI  KUSUMA  KRISHNA
 MURTHY:  Will  the  Minister  of  COM-
 MERCE,  CIVIL  SUPPLIES  AND  CO-
 OPERATION  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  very
 inferior  quality  of  tobacco  was  sup-
 plied  to  Bulgaria:

 (b)  whether  it  is  a  fact  that  the  Bul.
 garian  Government  has  brought  this
 to  the  notice  of  STC  and  preferred  a
 claim;

 (c)  whether  the  STC  failed  to  ex-
 ercise  quality  control  ag  tobacco  had
 to  be  supplied  by  the  STC  itselg  after
 purchase  from  a  company  of  the
 choice  of  the  Bulgarian  Government;
 and

 (d)  if  so,  what  action  Government
 propose  to  take  against  those  officers
 who  are  responsible  for  this  lapse?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMERCE,  CIVIL
 SUPPLIES  AND  COOPERATION
 ARIF  BEG):  (a)  and  (b).  STC  had
 entered  into  an  agreement  with  M/s.
 Bulgartabak,  Sofia  on  20th  February,
 i978  for  the  supply  of  200  tonnes  of
 tobacco.  The  contract  provided  that
 supplies  would  be  effected  by  two  pri-
 vate  parties  nominated  by  the  buyer.
 This  tobdcco  was  supplied  to  M/s.  Bul-
 gartabak  in  March,  1978,  The  tobacco
 in  question  was  agmarked.  The  Bul-.
 garians  complained  to  the  STC  that  the
 supplies  did  not  correspond  in  quality
 to  the  tobacco  accepted  at  suppliers’  go-
 down  at  Guntur  after  initial  inspec-
 tion.

 (c)  and  (d).  There  was  preshipment
 inspection  of  tobacco  by  the  buyers  at

 buyers’  nominated
 suppliers.  However,  the  STC  had  put
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 the  suppliers  on  notice.  Representa-
 tives  of  the  suppliers  visited  Bulgaria
 for  further  discussion,  consequent  on
 which  it  has  tow  been  reported  that
 Bulgartabak  have  since  accepted  the
 quality  of  the  tobacco  and  that  there  is
 no  claim  against  the  tobacco  supplied
 to.  them.  | t

 Nominees  of  IFC]  and  ICICI  on  the
 Beard  of  ‘Synthetics  and  Chemicals

 Limited

 #173,  SHRI  SURENDRA  BIKRAM:
 Will  the  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  be
 pleased  to  state:

 (a)  what  factors  led  the  LF.C.I.  and
 I.C..C.L.  to  place  its  nominées  on  the
 Board  of  Synthetics  and  Chemicals
 Limited;

 (b)  have  these  nominees  found  ir-
 regularities,  mismanagement,  wastage
 of  money  and  cheating  of  shareholders
 by  the  management  of  Synthetics  and
 Chemicals  Limited;  and

 (c)  if  so,  what  steps  have  so  far
 been  taken  by  these  nominees  to  pre-
 vent  such  a  situation?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  (SHRI
 CHARAN  SINGH):  (a)  The  AU
 India  public  financial  institutions
 exercise  the  right  to  nominate
 their  representatives  on  the  boards
 of  concerns  assisted  by  them,  where
 substantial  financial  assistance  has
 been  sanctioned  and/or  where  the
 convertibility  clause  has  been  incorpo-
 rated  in  the  loan  agreements.  Accord-
 ingly,  the  IFCI  and  ICICI  placed  its
 mominees  on  the.  Board  of  Synthetic
 and  Chemicals  Limited.

 (b)  and  (c).  Tne  nominees  of  insti-
 tutions  on  the  Board  of  the  Company
 have  not  reported  any  instance  of  ir-
 regularity,  mismanagement,  wastage  of
 money  etc,  from  the  date  of  their
 nomination  on  the  Board.-  Nevertheless,
 apart  from  looking  after  the  interest  of
 the  nominating  institutions,  they  conti
 nye  to  take  active  interest  in  the  work-
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 ing  of  the  company  with  a  view  to  en-
 suting  thet  its  operations  are  conducted
 on  healthy  lines  and  the  management
 does  not  indulge  in  any  practices  which.
 might  be  prejudicial  to  the  interests
 of  the  Company  and  the  financial  in-
 stitutions

 Proposal  of  National  Cooperative  Union
 of  India  to  take  up  Distribution  of

 Essential  Commodities

 #174,  SHRI  0.  R.  MAHATA:  Will  the
 Minister  of  COMMERCE,  CIVIL  SUP-
 PLIES  AND  COOPERATION  be  pleased
 to  state

 (a)  whether  it  is  a  fact  that  the
 National  Cooperative  Union  of  India  is
 considering  to  take  up  distribution  of
 the  essential  commodities;  and

 (b)  if  so,  what  are  the  details  in
 this  regard  and  progress  so  far  made  in
 the  matter?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMERCE  CIVIL
 SUPPLIES  AND  COOPERATION
 (SHRI  KRISHNA  KUMAR  GOYAL):
 (a)  No,  Sir.

 (b)  Does  not  arise.

 सोमाशुलक  सुविधाहों  का  उल्लेभन  करने  पर  पकड़े
 गये  व्यक्ति

 175,  Q  fee  भदौरिया  बया
 सब  Boer  de  Tt  संत्री  यहू  बताने  की  कृपा.
 करेंगे  कि

 (क)  विदेशों  से  लौटने  बाले  भारतीयों  को
 डी  गई  कीमा

 सुविधाओं
 के  उस्लंघत  के  लिए

 l  जनवरी,  i979  safer  पकड़े
 गये;  झौर

 (था)  उनते  कितना  आल  बरामद  किया  नया
 तथा  जब्त  किया  सया

 कत्ल  मंज्रासय  में  राज्य  भंत्री  (भी  सतीश  अग्रवाल)

 रे
 कलकत्ता  मिस

 ह.  ह
 कार्मनिषि

 जा
 की  यह  जी,  a  weed,  i979  से

 23  कुरबरी,  :979F  HY  gore.  weld  को
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 Sit  को,  जिसमें  een  er  भी  शामिल
 weber करते  के  लिए  पकड़ा गया  था।

 .

 2  उस्लंचन  के  इन  मामशों  में  जो  मास
 गया,  उसका  मुल्य  लगभग  i70  लाख  श्पबे

 aT  il

 ten  ater  के.  पर्यटक  स्थल  शोर  की  बृहद्‌  योजता
 S377,  को  लद्मों  भारायण  लायक :.  क्या

 कृपा  करेंगे  कि

 (8)  क्‍या  मध्य  प्रदेश  क़े  पर्यटक  स्थल  झोरछा

 |
 अृहदू  योजना  इस  बीच  तैयार  कर  ली  गई

 रमें  uo  4  जनवरी,  979  को

 पुराने  विभाम  गृह  में  सुधार  करने के  लिए
 री  चोर  क्या  उस  पर  कार्य

 होटल  बनाने  ’  we

 कया  खजुराहो  होटल  8  पास एक
 स्विमिंग  पुल  का  निर्माण  करने  सम्बन्धी  प्रनुमानों
 को  झम्तिम  रूप  दे  दिया  गया  है  और  उसका

 की  जा  रहो

 =
 यहू  समझा  जा  रहा  है  कि  सर्वेक्षण  प्रगति  प्र

 !

 प्रोरछा  विकास  परिथद्‌  की  i4-7-979
 -को..  भायोजित  बैठक  का  कार्यवृत्त  केन्द्रीय  पर्यटन
 :विभाग  में  प्राप्त  नहीं  हुआ  है  nr  परन्तु  फिर
 “भी,  गह  समझा  जाता  है  कि  राज्य  सरकार  ने
 झीरछा  में  विध्ाम  गृह  के.  सुधार  के  लिए  50,000
 श्पये  स्वीकृत  किए हैं  झौर  कार्य  के  शीघ्र  ही  प्रारम्भ
 हो  जाने  की  भाणा  है।

 के  =
 बर्मटन  विकास

 ि
 2.

 शस लागत  पर  प्पने  खजुरादों
 के  लिए  एक  स्विमिंग  पूल  हेतु  डिज्ाइनों  का  कॉचें
 पूरा  कर  लिया  है।  हेंडर्ज  मंगवाए  गए  हैं भौर
 काम  शीघ्र  ही  प्रारम्भ  किया  जाएगा।

 Reported  Decrease  in  Tourist  ‘Trafic
 to  J.  and  K.  State

 “178  SHRI  ABDUL  AHAD  VAKIL:
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 (a)  whether  there  has  been  any
 decrease  in  the  tourist  traffic  to
 Jammu  and  Kashmir  State;

 (b)  if  80,  what  are  the  causes  there.
 of;  and

 (९)  which  are  the  new  areas  being
 developed  in  the  Baramulla  District
 for  tourists  in  i979?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  PURUSHOT-
 TAM  KAUSHIK):  (a)  No,  Sir.

 (b)  Does  not  arise.  ms

 (०)  Excepting  for  the  development
 of  facilities  for  winter  sports  at  Gul-
 marg,  there  is  no  proposal  to  develop
 new  areas  for  tourists  in  the  Baramul-
 la  District  in  979

 बिड़ला  तथा  यो  इसका
 भी  गृहों  पर  कर को  बकायों

 *i79,  श्री  हुकुम  देव  तारायण  यादव  :
 क्या  उप  प्रधान  सत्ती  तथा  वित्त  मंत्री  निम्नलिखित
 जानकारी  दर्शानें  वाला  एक'  विवरणं  सभा-पटल  पर
 रखने  की  कृपा  करेंगे  कि  :

 (क)  बिडला  तथा  गोहस्का  औद्योगिक
 पर  पृथक-पूथक्‌  कर  की  कितनी  राशि  बकाया  है
 इन  करों  की  कुल  बकाया  राशि  कितनी  है  और
 यह  कब  से  बकाया  है;  भौर

 (ख)  इस  राशि  को.  दसूल  करनेके  लिए
 करकार,  का  विधार  क्या  कार्यवाही  कहते  का  हैः  2

 ्मछि  re

 (क)  बिड़ला.  बॉर  डिस्क  ू
 1
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 तरफ  31  दिसम्बर,  978 की  स्थिति  के  अनुसार
 झाय  कर  की  बकाया  इस  प्रकार  थीं  :--

 MARCH  2,  979

 वसूली  योग्य
 नहीं  बनी  मांगें

 घराने  का  नाम  बकाया-कर

 (लाख  रुपयों  में)

 बिड़ला  439.797  197.60

 गोइन्का  7.43

 दोनों  औद्योगिक  घरानों  की  कम्पनियों  की  तरफ
 अन्य  प्रत्यक्ष  करों  की  बकाया  के  सम्बच्ध  में  पूरी
 सूचना  तत्काल  उपलब्ध  नहीं  है  ।  इसे  एकत्नित
 किया  जायेगा  और  यथासंभव  शीघ्र  सदन-पटल  पर
 रख  दिया  जायेगा  ।

 दोनों  औद्योगिक  घरानों  में  से  प्रत्येक  में  उन
 कम्पनियों  को  सम्मिलित  मानकार  सूची  बनाई  गई
 है,  जिनकी,  एकाधिकारी  तथा  निबेन्धनकारी  ब्यापार
 प्रथा  अधिनियम,  i969  की  धारा  20  (क)  के
 उपबन्ध  लागू  होते  हैं  तथा  जो  इस  अधिनियम  की

 घारा  26  के  अधीन  पंजीकृत  हैं।

 कर  की  बकाया  के  सम्बन्ध  में  सूचना,  कम्पनियों
 @  विभिन्न  समूहों  अथवा  औद्योगिक  घरानों  से
 प्राप्प  करों  के  अनुसार  संकलित  नहीं  की  जाती  है  ।
 प्रत्येक  कम्पनी  के  सम्बन्ध  में  अदा  किया  जाने  वाला
 कर  प्रत्येक  कर-निर्धारण  वर्ष  के  सम्बन्ध  में  अलग-
 अलग  निर्धारित  किया  जाता  है।  उत्तर  में  उल्लिखित
 अलग-अलग  कम्पनियों  की  विभिन्न  मांगें,  अलग-
 अलग  तारीखों  से  बाकी  पड़ी  होंगी  और  इस  लिए
 यह  बताना  सम्भव  नहीं  होगा  कि  पहले  बताई  गई
 सभी  बकाया  रकमें  किस  तारीख  से  बाकी  पड़ी  हैं
 क्योंकि  वे  अलग-अलग  कम्पनियों  क़े  मामले  में  अलग-
 अलग  तारीख  से  बकाया  होंगी  ny

 (ख)  प्रत्येक  मामले  की  वस्तु-ट्थिति  पर  निर्भर
 करते  हुए,  कर  की  बकाया  की  वसूली  के  लिए  सम्बन्धित
 ओय-कर  श्रधिकारियों  द्वारा  आयकर  अधि-
 नियम,  96]  के  उपबन्धों  के  अनुसार  समय-समय
 पर  उपयुक्  उपाय  किए  जा  रहे  हैं  ।

 Written  Answers

 _Smugglers  arrested  under  cofeposa  -

 *180.  SHRI  KANWAR  LAL  GUPTi
 Will  the  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE)
 pleased  to  state:

 (a)  how  many  smugglers  have  been
 arrested  under  COFEPOSA  in  the  last
 six  months;

 (b)  the  number  of  persons  arrested
 during  the  corresponding  period  in
 977  and  1976;

 (c)  how  many  complaints  have  been
 received  in  the  last  six  months  about
 the  smugglers;

 (१)  why  no  action  has  been  taken  im:
 many  cases;  and

 (e)  the  details  of  seizure  of  good  7

 months?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  SA-
 TISH  AGARWAL):  (a)  During  the
 six-month  period  ist  August,  978  to

 3lst  January,  1979,  92  smugglers  were.
 detained  under  the  provisions  of
 Conservation  of  Foreign  Exchange  and
 Prevention  of  Smuggling  Activities
 Act,  1974.  ्

 (b)  During  the  corresponding  period
 in  977  (ie.  Ist  August  977  to  3ist
 January,  978)  and  976  (i.e.  Ist  Aug
 ust,  976  to  3lst  January,  4977)  4
 and  494  persons  respectively  were
 detained  under  the  Conservation  of
 Foreign  Exchange  and  Prevention”
 of  Smuggling  Activities  Act,  1974.

 (c)  and  (d).  Between  August,  i97
 and  January,  1979,  about  200  com-
 plaints  were  received  about  smugglers
 and  smuggling  activities.  Appropriate
 follow-up  action  was  taken  in  all  these
 cases.

 (e)  During  the  period  August,  978
 to  January,  1979,  about  26,900  seizures
 of  contraband  goods  of  a  total  value
 Rs.  i2.09  crores  were  effected  by  Cus
 toms  authorities  in  different  parts  ¢
 the  country.  The  main  items  seized  i-
 cluded  gold,  watches,  synthetic  fabri¢
 and  diamonds.  a
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 Foreign  Ttiiisty  visiied  Indis  we  I
 mo  78  and  West  Bengal

 181  SHRI  RAJ  KRISHNA  DAWN:
 Will’  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 (a)  ‘what  is  the  total  number  of
 foreign  tourists  that  visiteg  India
 last  year  (1977-78)  and  how  many  of
 them  visited  West  Bengal

 (b)  whether  the  Government  have
 reviewed  the  number  of  tourists  that
 visited  India  during  the.  last  five
 years;

 (ec)  if  so,  is  there  any  progressive
 increase  of  the  number  of  foreign
 tourists  visiting  West  Bengal  for  the
 Same  period;

 (d)  if  no,  what  are  the  reasons  for
 failure  of  boosting  tourism  in  West
 Bengal  though  it  has  got  a  higher
 potentiality  for  the  same;

 (e)  is  the  failure  due  to  lack  of
 international  flights,  lack  of  good  hotel
 accommodation  or  proper  high  ways
 connecting  the  various  places  of  inter-
 est;  and

 (0  if  so,  what  are  the  programmes
 takén  by  the  Government  to  develop
 tourism  in  West  Bengal?

 THE  MINISTER.  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI  PURU.
 SHOTTAM  KAUSHIK):  (a)  The  num-
 ber  of  international  tourists  who  visited
 India  during  the  year  1977-78,  was
 667,380.  Since  the  Department  of
 Tourism  compiles  the  data  of  interna-
 tional  tourist  arrivals  on  an  all-India
 basis  and  not  on  State-wise  basis,  the
 number  of  international  tourists  visit-
 ing:  West  Bengal  is  not  computed
 annually.  However,  on  the  basis  of
 sample.  gurveys  conducted  from  time  to
 time,  46  has  been  estimated  that  inter-

 132,787,  and  14,413  respectively  during
 ‘1999-98.

 (c)  Yes,  Sir.  The  statistics  available.
 for  Calcutta  show  that  whereas  an
 estimated  number  of  85,297  interna-
 tional  tourists  visited  that  city  in  ‘1973-
 4  as  many  as  ‘112,787  visited  it  in
 1977-78.  Similarly,  the  estimated  num-
 ‘bexw  of  international  tourists  visiting
 Darjeeling  recorded  an  increase  from
 9,794  in  ‘1973-74  to  11,412  in  i977-78.

 (d)  to  (f).  Do  not  arise.

 Amount  sanctioned  for  tourism  Deve-
 lopment  in  States

 b0i.  SHRI  A.  MURUGESAN:  Will
 the  Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state:

 (a)  what  amount  has  been  sanction~
 ed  by  Government  for  Tourism  Deve-
 lopment  in  the  States  and  if  so,  State-
 wise  details  for  the  last  five  years;  and

 (b)  what  ig  the  yardstick  Govern-
 ment  are  applying  for  sanctioning.
 amount  for  the  above  purpose,  and
 the  amount  sanctioned  to  Tamil  Nadu
 is  low,  when  compared  to  other  States
 what  are  the  reasons  for  this  discrimi-
 nation?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  PURU-
 SHOTTAM  KAUSHIK):  (a)  A  State-
 ment  indicating  approximate  State-wise
 expenditure  incurred  in  the  Central
 Sector  for  tourism  schemes  from  the
 Second  Five  Year  Plan  until  March
 978  is  attached.

 (b)  The  development  of  tourist  cen-
 tres  in  the  Central  Sector  is  determined
 on  the  basis  of  their  existing  or  poten
 tial  attraction  for  tourists  and  the
 yardstick  applied  for  such  selection  is
 based  on:—

 (i)  the  existing  tourist  traffic  to
 the  place;

 (ii)  the  potential  the  place  holds
 for  attracting  both  international  and
 domestic  tourists;

 (iii)  its  accessibility;

 (iv)  its  development  in  relation
 poco the  existing  and/or  future  travel
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 pattern  or  circuit  of  tourists  within
 country,

 (v)  itg  relation  to  the  overall  pro--
 motional  strategy  and  the  develop~
 ment  programme  of  the  Department;
 and

 (vi)  the  investment  that  the  State
 Government  concerneq  would  make
 for  developing  the  infrastructure
 such  as  roads,  water  and  electric
 supply,  transport  facilities  etc.

 ture  incurred  e  Sector  on
 Tourism  schemes  from  April  1956,  to  March,

 97

 sl.  State  Amount  spent

 3०  Andhra  Pradesh  79572,405° 00
 2.  Assam  36,40,558°00
 3  Bihar.  107,59,891°00
 ro  Gujarat  24,36,730°00

 5  Haryana  38,03,978°00

 6.  Himachal  Pradesh  .  156,46,081-00

 7  Jammu  &  Kashmir.  .  983,73,516"00

 8.  Karnataka  473,95,403°  00

 g.  Kerala.  oy  226,46,37°00
 10.  Madhya  Pradesh.  60,  56,754°00
 Ue  Maharashtra.  438,9:,523°00
 ‘AQ.  Orissa.  .  20,79,991°00

 13  Punjab  5,72,500°00
 34  Rajasthan  382,27,370°00
 15.  Tamil  Nadu  1155,69,890" 00.

 16.  Uttar  Pradesh  =  +  284  (25,137°00,

 ग  West  Bengal.  ety  eran
 मी.  Deb, 2 1.  (688,12,677° 00 ०० "

 2३8००

 BOSE  ALLURI:.  Will  the,  Minister  .of
 COMMERCE,  CIVIL.  SUPPLIES
 COOPERATION  bé  pleased  fo  state

 (a)  whether  Indo-German  Democra-
 tic  Republic  agreement  has  been  sign-
 ed  to  boost  Indian  exports  to  G.DR,.
 in  December,  1978;  and

 (b)  if  so,  the  main  features  of  the
 agreement?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA:
 TION  (SHRI  ARIF  BEG):  (a)  No,  Sir.

 (b)  Doeg  not  arise.

 Supervision  and  Control  of  B.P.E.
 Public  8००००  Undertakings

 1603  SHRI  L.  ‘L.  KAPOOR:  .  Will
 the  DEPUTY  PRIME  MINISTER  AND
 MINISTER  OF  FINANCE  .be  pleased
 to  state

 (ay  whether  it  is  a  fact  that  the
 Bureau  of  Public  Enterprises  has  fail.
 ed  to  give  direction/supervision  ‘and
 contro}  in  right  earnest  to  all  the  pub-
 Hie  sector  undertakings;  and

 {b)  if  so,  the  remedial  action  taken
 or  sought  to  be  taken  by  the  Govern-
 ment  in  this  regard?

 THE  MINISTER  OF  .  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 SATISH  AGARWAL):  (a)  and’  (b)
 The  main  functions  of  the  Bureau  of
 Public  Enterprises  “are  the.  following:

 .  @)  Top,  management  selection:  and
 management  development;*



 on  (३)  Advise  on  wage  and  compensa-
 ton  policies;

 (4).  Act  as  clearing  house  of  in-
 formation  on  important  matters  of
 public  sector  management;

 (5)  Advise  on  economy  in  civil
 construction;

 (6)  Evaluation  of  performance;  and

 (7)  Servicing  Parliament.

 In  the  discharge  of  these  responsibi-
 litieg  the  Bureay  of  Public  Enterprises
 guides  the  public  enterprises  in  improv-
 ing  managerial  efficiency  in  various
 areas  such  as  production  planning  and
 control,  materials  management,  top
 management  selection  and  management
 development,  reduction  in  civil  construc.
 tien  costs,  appraisal  of  investment
 Proposals,  performance  evaluation  and
 compensation  policies.  ‘The  enterpri-
 828  are  under  the  administrative  con-
 trol  of  the  concerned  Ministries  who
 are  also  assisted  by  the  Bureau  of
 Public  Enterprises  in  the  discharge  of
 their  responsibilities  in  regard  to
 supervision  and  control  of  the  enter-
 prises  under  them.  While  it  will  not
 be  correct  to  say  that  the  Bureau  of
 Public  Enterprises  has  failed  in  its
 Tesponsibilities,  Government  review  its
 role  and  functioning  from  time  to  time
 80  as  to  improve  its  contribution  to  the
 management  of  public  enterprises.
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 Verification  of  Source  of  Income  of
 Smit.  Krishna  Rani  of  M/s.  HIMCO

 Laboratories,  Sonepat

 1604,  SHRf  OM  PRAKASH  TYAGI:.
 Will  the  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FYNANCE  be
 be  pleased  to  refer  to  the  Statement
 laid  on  the  Table  of  the  House  on  22nd
 December,  1978,  correcting  the  reply
 given  on  2ist  July,  978  to  Unstarred
 Question  No.  969,  regarding  assess-
 ment  of  wealth  tax  and  income  tax  of
 Shri  Ved  Prakash  and  Smt.  Krishna
 Rani  of  M/s,  HIMCO  Laboratories,
 Sonepat  (Haryana)  and  state:

 (8)  the  manner  in  which  her  wealth
 increased  in  the  assessment  year  1972-
 73  as  compared  to  the  assessmnent  year
 1968-69,  by  about  Rs.  71,500/-;

 (b)  the  sources  disclosed  by  her
 which  leq  to  this  increase  in  her
 wealth:  and

 (c)  whether  any  investigation  was
 done  by  the  Income  tax  Department
 for  verifying  the  correctness  of  ‘he
 saiq  sources;  if  not,  the  reasons  there.
 of?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 ZULFIQUARULLAH):  The  manner  in
 which  Smt,  Krishna  Rani’s  wealth  in-
 creased  in  the  assessment  year  1972-73
 88  compared  to  assessment  year  968-69

 by  about  Rs.  '71,500/-  as  per  returns
 of  wealth  filed  by  her  is  as  under:—

 t.  ue  share  in  S.F.  2/AF,  Jhandawalan  Extension  New  Delhi

 mee
 Valuation  done  by  Valuer.  7 ys  in  New  Friends  Co-op.  Society.

 As  on  AS  on  97-१-972
 3-3-968  (Value  in  rupees)

 (Val
 rupees)

 88,850  88,850
 .  7,000  Gifted  to  son  in  the

 Financial  year  1969
 70.

 14,085  95,100
 .  .  .  11,000,  डर

 00 .  नि  435
 3.482

 *  7  5745
 8,000

 .  4450  J;000,
 23,995,

 toy.  199,985  05,078
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 (b)  The  accretion  of  wealth  of  Rs.  7i,706/-  is  explained  by  the  income
 derived  by  the  assessee  from  rent  from  property,  interest  on’  deposits,
 ividendg  from  shares  ‘end  on  account  of  appreciation  in  the  valuation  of
 shares  as  per  given  below:

 "
 t.  ‘Mistake  of  short-totalling  in  the  valuc  of  shares  on  $1-3-1968  200°
 a.  Appreciation  in  the  value  of  old  shares,  .  11,084,
 g.  Net  amount  available  for  investment  out  of  income  as  per

 ausessrnent  year  1969-70  to  assessment  year  1978-73,  -—
 Rs,

 (i)  Assessment  Year  a  .  196 9-70  16,992
 (ii)  Assessment  Year  .  A  -  «3970-75  6,788

 (iii)  Ameasment  Year  ye  .  g7s72  77753
 (iv)  Assessment  Year  «०  «»  +  1972-73,  19,167  Rs.  70,694
 Add

 Statutory  deduction  allowed  in  the  asscsament  years  1969-
 70  to  1972-73  while  computing  propertyincome.  §  .  12,936

 83,630

 (०)  The  W.T.O.  was  satisfied  with
 ‘the  correctness  of  the  sources  as  per
 (b)  above,

 Remittances  from  Abroad

 1605.  SHRI  VASANT  SATHE;  Will
 the  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  be
 pleased  to  state:

 (a)  whethey  there  has  been  a  sharp
 fal)  in  remittances  from  abroad  for  the
 last  six  months  in  a  row;

 (b)  if  so,  month-wise  details  regard-
 ing  the  trend  in  the  remittances  from
 abroad  and  the  broad  analysis  of  the
 review  made  by  Government  for  the
 position  for  the  period  ending  upto
 December,  978  and  the  prospects  for
 the  quarter  ending  March,  1979;  and

 (c)  details  of  the  steps  taken  in  this
 regard?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 SATISH  AGARWAL):  (a)  to  (c).  As
 will  be  observed  from  the  figures  of
 fuuick!  estimates  of  foreign  exchange
 remittances  (gross  non-export  receipts)

 in  respect  of  calendar  year  973  on-
 wards  given  below,  there  has  been  a
 continuous  rise  from  year  to  year  in
 the  foreign  exchange  remittance  upto
 978:—

 Year  a
 aa

 3973  996°32

 72974  «..  «*  569-31

 3975  ‘“  053°78

 3976  1514°86

 1977»  द  7908 *  34
 3978  मु  9918-75,

 While  there  has  been  a  relative  0०
 cline  in  the  figures  of  non-export  re-
 ceipts  during  the  period  August—De-  |
 cember,  1978,  receipts  during  January,
 979  have.  shown  an  upward  trend.  An
 analysis  of  the  statistics  would-reve®l
 that  there  have  been  periods.  of  ris
 and  fall  in  the  inward  |  remittance  |
 which  could  be  due  to  the  fact  that
 certain  types  of  remittances:  are  5९7
 sonal  or  periodical.
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 Saterent  Rate  on  Amount  Received
 from  Reserve  Bank  of  India

 1606.  SHRI  BHAGAT  RAM:  Will
 the  DEPUTY  PRIME  MINISTER  AND
 MINISTER  OF  FINANCE  pe  pleased
 to  state:

 (a)  whether  he  is  aware  that  the
 National  Cooperative  Land  Develop.
 ment  Bank  Federation  has  demanded
 to  decrease  the  interest  rate  on  the
 amount  received  from  the  Reserve
 Bank  of  India;

 (b)  whether  he  is  also  aware  about
 the  demand  of  the  Federation  to  estab-
 lish  Nationa]  Cooperative  Land  Deve-
 lopment  Bank  and  to  end  discrimina-
 tion  between  these  banks  ang  other
 commercial  banks;  and

 (c)  what  is  the  reaction  of  Govern-
 ment  towards  these  demands  of  the
 Federation?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 ZULFIQUARULLAH):  (a)  No,  Sir.
 Land  Development  Banks  do  not  get
 any  funds  directly  from  Reserve  Bank

 .of  India.  Funds  are  made  available  to
 them  by  Agricultural  Refinance  and
 Development  Corporation  by  way  of
 refinancing.

 (b)  and  (c),  Government  are  not
 aware  of  any  such  demand.  Govern-
 ment  have  adopted  the  policy  of  maxi-
 mum  institutionalisation  of  agricultural]
 credit  with  a  multi-agency  approach.
 In  pursuance  of  that  approach  measures
 are  taken  to  ensure  that  commercial
 banks  supplement  the  efforts  of  the‘
 cooperative  institutions  including  Land
 Development  Banks  in  advancing
 credit  to  agriculture  and  allied
 activities,

 Advance  Plan  assistance  to  State  of
 Majesthan

 ‘1607.  SHRI  8.  S.  SOMANI:  Will  the

 MINISTER  OF  FINANCE  be  pleased
 te  tate:

 ०२६8)  ‘whether  the  Union  Government
 have  sanctioned  money  to  the  State  of

 Rajasthan  by  way  of  advance  plan
 assistance  for  repairs  of  houses  damag-
 ed  by  flood  last  year;  and

 (b)  if  so,  the  details  regarding  the
 procedure  for  its  distribution  ag  sub-
 sidy  to  the  flood  affected  areas  where
 the  houses  have  been  damaged?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 SATISH  AGARWAL):  (a)  A  sum  of
 Rs.  2.98  crores  hag  been  allocated  to
 the  Government  of  Rajasthan  as  ad-
 vance  Plan  assistance  for  repair  and
 reconstruction  of  Kacha  houses  da@
 maged  or  destroyed  in  the  floods  in
 1978.

 (9)  The  State  Government  have  inti-
 mated  that  subsidy  to  the  owners  of
 kacha  houses  fully  or  partially  damaged
 by  floods  is  being  distributed
 through  the  Collectors  and  the
 Revenue  staff  on  the  basis  of  assess~
 ment  of  the  extent  of  damage  by  the
 revenue  agencies.

 Facilities  at  Trivandrum  Airport

 1608,  SHRI  VAYALAR  RAVI:  Will
 the  Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state:

 (a)  the  present  facilities  at  the  Tri-
 vandrum  Airport  are  quite  inadequate
 to  meet  the  huge  crowd:

 (b)  if  so,  whether  Government  are
 planning  to  extend  the  terminal  build-
 ing;  and

 (c)  if  not,  why?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  PURU-
 SHOTTAM  KAUSHIK):  (a)  to  (०).

 The  existing  terminal  facilities  at  Tri-
 vandrum  aerodrome  need  augmenta-
 tion  to  meet  the  increased  traffic  re-
 quirements.  The  work  on  expansion
 of  the  terminal  building  at  an  esti-
 mated  cost  of  Rs.  6  lakhs,  is  in  pro-
 gress,  It  is  also  proposed  to  construct
 a  new  international  block  which  is
 estimated  to  cost  Rs,  2.i4  crores.



 1609.  SHRI  _MADHAVRAO  sCIN-
 DIA:  Will  the  DEPUTY  PRIME
 ‘MINISTER  AND  MINISTER  OF  FIN- ANCE  he  pleased  to  state:

 :

 (a)  whether it  is  @fact  that  Govern-
 ment  have.to  refund  a  huge  amount  to
 ineome  tax  payees  as  claims  for’  the
 last  number  of  years;

 (०)  if  so,  total  amount  calculated  by
 Yncome  Tax  authorities  which  has  to
 be  refunded  to  the  payees  upto  the  end
 of  December,  1978;  and

 (c)  steps  proposed  to  be  taken  to  re-
 fund  the  said  amount  in  shortest
 possible  time?

 THE  MINISTER  OF  STATE  IN
 THE  MIN{STRY  OF  FINANCE  (SHRI
 ZULFIQUARULLAH):  (a)  There
 were  no  direct  refund  claims  under
 section  239  of  the  Income-tax  Act,
 3964  pending  for  more  than  one  year
 at  the  end  of  November,  1978,  Infor-
 mations  as  at  the  end  of  December,
 978  ig  not  yet  available.

 (b)  and  (c).  In  view  of  the  reply  to
 part  (a)  the  questions  do  not  arise.

 जूबाबढ़  वाणिज्य  संडल़,  जूनागढ़,  हारा  भेजा  धया
 'जापन

 Leto.  भी  धर्मोसह  साईं  पढेल  “क्या

 खाक  ली  ता  मिल
 मंत्री  यह  बताने  की  कृपा

 (=)  क्‍या  यह  सच  है  कि  गुजरात  में  सौराष्ट्ू
 क्षेत्र  के  जूनागढ़  वाणिज्य  मंडल,  जुनागढ़े  ने  8  भ्ंगस्त

 2978  को  वित्त  मंत्ञालय  में  राज्य  मंत्री  को  एक
 झापन  भेजा  था  ;

 (9)  संपि हां/ तो इस तो  इस  जा  का  सार  क्या  है  ढ़

 '
 (८) इस.  शापन  में  क्या  मु्य  बातें दी  गई

 :(ज)  कसें  किस  कांगों  को स्वीकार किया  अभय  है
 और a  तथा  इन  न्मांगों  को  किस  तरीक  से  स्वीकार
 किया  यथा  है  जलौर उन  मांयों  का  ब्यौरा) का  है.  जिन्हें

 ह
 क्च  किया  गया  है  तथा  इसके  क्या  कारण

 a  हैं।  द अ

 ci
 ame  जे  पा  बे  (के  शुलफिकार

 wm)  :  (क)  ag

 (=)
 ौर  (ग)  |

 है
 वाणिज्य  मंडल  ते,

 ्
 झलग से  एक  खोलते  भ्थवा

 :  राज  कोट  में  दो  रेंस  कार्याल  बोलने,
 के  सम्बन्ध  में  झपती  मांग को  फिर  से  उठाया  है

 पर)
 झौर  ,  ($)  .  यह  मामला  केकीय  प्रत्यक्ष

 कर  के  विदाराधीत  है  भौर इस  पर  बहुत  शीन
 निर्णय  किया  जायेगा  ।  ऐसा  करने  में,  इस  विषय
 पर  मिले  झभ्यायिदन को पूरी पूरी  तरह  ध्यान  में  रक्षा
 जायेगा  ।

 बलन  जगाने  के  फलूमीनियल  पर  विशेष  शुल्क  का
 समाप्त  किया  जाना

 l62.  st  युवराज  :  क्या  उप  प्रधान  शंती
 तथा  बिस  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  बर्तन  बनाने के  काम  पाने  वाले
 झलूमीनियम  पर  विशेष  शुल्क  समाप्त  कर  विया

 .
 है  श्लौर. यदि  हां,  तो  उसकी  प्रति रम  बर  कितनी
 t

 (w)  war  संशोधित  मूल्य  निर्धारण  मीति  के
 प्रनुसार  भलूमीनियम  की  वाणिज्यिक  किस्म  पर  प्रति
 टन  मूल्य  में  कमी  हो  गई  है,  यदि  हां,  तो  कितनी
 कमी  हुई  है;

 (ग)  क्या  संत्ालय  का
 बह

 निर्णय  सिंचाई
 पके  कामों  के  लिए  प्रयोग  किये  जाने  झलूमीनियम

 ों
 और  प्रलूमीनियम  पाइपों  पर  भी  लागू  होगा;

 z
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 fam)  संशोधित  मूल्य  विर्धारण  नीति  में,
 ह... आ  निर्माताओं  के  माम  में,  वाणिज्यिक
 क्वालिटी  के  :का  -कारखानागत  भौसत

 है
 लगभग  368  ९०  प्रति  मीट्रिक टन  कम  कर

 गया  है  to.

 tent  parla
 मूल्य

 हि
 नीति,
 स जनाथ  प्रयुक्त  बाले  एल्यूमीनियम पन्चियों  झौर  पाइपों  पर  लागू  नहीं  होता  ।

 (4)  बहू  बताया  जाता है  कि
 है  ट्

 के
 नों  शस  प्रमुख  निर्भाताभों ने  बनों  के में  लगभग  1  30  बरत  किलोग्राम  की  कटौती की क

 |"
 का  पता  नहीं  कि  किसानों  को  कितना  लाभ
 t

 Brochure  on  “Deal  on  Bonug  jp  Indian
 Airlines”

 1612.  SHRI  R.  K..MHALGI:  Will
 the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 (a)  whether  Government's  attention
 has  been  drawn  to  the  brovhure  “Deal
 on  Bonus  in  Indian  Airlines”  issued  by
 the  Indian  Aircraft  Tectnicians  Agso-
 ciation;  and

 (b)  if  so,  the  reaction  thereto?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  PURU-
 SHOTTAM  KAUSH{K):  (a)  Yes,  Sir.

 (b)  Indian  Airlines  has  since  signed
 a  settlement  in  the  matter  of  producti-
 vity  linked  bonus  scheme  with  the
 Indian  Aircraft  Technicians  Associa-
 tion  on  $ist  January,  1979.  The  matter,
 therefore,  stands  resolved.

 Assistance  from  Coffee  Board  Cons-
 truction  of  award  in  the  Local

 Hospital  in  Wynad

 a3.  SHRY  0.  K.  CHANDRAPPAN:
 Will:the  Minister  of  COMMERCE,
 CIvin,  SUPPLIES  AND  COOPERA-
 TION  -be  pleased  {o  state:

 (a)  whether  the  Edavaka  Pancha-
 yath.in  Wynad,  Kerala,  has  sought
 fiziancial  Assigtance ai  from  the  Coffee
 Board.

 hoe  poe  ction,
 of  a  ward  in  the

 local  where  the  population

 “go

 largely  consists  of  Coffee  Plantation
 workers;  and  “hell

 (b)  if  so,  the  details  thereof  and
 what  is  the  decision  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRY  KRISHNA  KUMAR
 GOYAL):  (a)  Yes,  Sir.

 (0)  The  Edavaka  Panchayat  hes
 made  a  request  for  a  donation  of
 Rs,  50,000/-  for  construction  of  a  ward
 of  0  beds  attached  to  the  Government
 rural  dispensary.  The  request  is  under
 consideration  of  the  Coffee  Board.

 Foreign  Exchange  Reserves
 1614.  SHRI  JANARDHANA  POQO-

 JARY:  Will  the  DEPUTY  PRIME
 MINISTER  AND  MINISTER  OF
 FINANCE  be  pleased  to  state  what
 is  India’s  foreign  exchange  reserves  at
 the  end  of  December,  19787

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI

 SATISH  AGARWAL):  Rs.  4890.35
 crores  (excluding  Gold  and  Special
 Drawing  Rights).

 सन  पेपर  सिल्स  कांपती  लि०,  तिशनेलगेली  द्वारा  उत्पाद
 शुल्क,  सोसाशुलक  धौर  पश्रायकर  का

 भुगातान a omen  >
 i65,  wt  pen  wa  कछयाय  :  क्या  उप

 प्रधान  मलो  तथा  वित्त  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :  ,

 (क)  गत  तीन  वर्षों  के  दोरान  सन  पेपर
 [  मिल्स  कम्पनीहूँ  लिमिटेड,  पोस्ट  बाक्स  नं0  2,  चरन

 महादेवी,  तिरुनेलबेली  द्वारा  उत्पाद-शुल्क,  सीमा-शुल्क
 शौर  पभ्रायकर  के  रूप  में  कितनी  धनराशि  झदा  की
 गई  झौर  उन  पर  प्रायकर  की  कितनी  राशि  बकाया
 है;  भौर

 (a)  इस  फर्म  की  स्थापना  होने  से  लेकर
 झब  तक  इस  फर्म  में  बर्षे-बार  कितनी  पूंजी  लगाई
 गई  है  झौर  इसके  भागीदारों  की  संदया  कितनी  है
 झौर  भागीदारों  द्वारा  झन  तक  झायकर  के  रूप  में
 कितली  राशि  का  भपतान  किया  गया  है  भर  उन
 झन्य  उद्योगों  शौर  व्यापारों  के  नाम  क्या  हैं,
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 जिममें  थे  भागीबार  हैँ
 =<

 जनमें  कितनी  पूंजी
 गी,  हुई  है  भौर  उन  पर  कितना  झामकर  बकाया

 जिस  सल्ालय  में  राज्य  सी  (भी

 "म
 :
 अटक

 जहां तक  सन  पेपर  मिलल्‍स  कम्पनी
 a  ara  पिछले  तीन  क्यों  में

 झाय-कर  दा  सहीं  किया  गया  ।  कम्पनी  की  अपनी
 झाय पर  कोई  प्राय  कर  बकाया नहीं  है।  किन्तु,
 झाय-कर  प्रधिनियम  की  धारा  oi94-t  के  अन्तगंत
 स्रोत  पर  कर  की  कटौती  नहीं  करन ेके  कारण
 कम्पनी  को  ब्राय-कर  बाकी  दार  माता  गया  है,  भौर
 इस  की  वजह  से  कम्पनी  के  खिलाफ  662i  रु0
 की  रकम  बकाया  है  a

 प्रश्न  सें  मांगी  गई  झन्य  सूचना  एकलित  की
 जा  रही  है  श्रौर  यथासंभव  शीघ्र  सदन-पटल  पर
 रख  दी  जायगी।

 (@)  यह  पता  चला  है  कि  सन  पेपर  मिल्स
 कम्पनी  लिसिटेड,  कम्पनी  भ्रधितियम  के  प्रन्तगेत
 एक  पंजीकृत  कम्पनी  है  और,  इस  तरह,  उसके
 आगीदारों  के  होने  का  प्रश्न  नहीं  उठता  है।  विधि
 न्याय  तथा  कम्पनी  कार्य  मंत्रालय  (कम्पनी  कार्य
 विभाग)  के  पास  इस  समय  उपलब्ध  सूचना
 के  ध्नुसार  उक्त  कम्पनी  के  पंजीकरण  की  तारीख
 lI-7-96i  है  भौर  उसमें  लगायीं  गई  पूंजी  के

 वर्ष-वार  ब्यौरे  लीचे  दिये  गुसार  हैं  :--

 प्रदत्त पूंजी मिम्मलिखित  को  समाप्त
 झवध्ति  के  लिए  तुलन-पत्र  —_—————

 के  अनुसार  (लाख  रुपये  में)
 30-6-1983  92.45

 20-6-1966  24.  55

 30-6-1985  24.61

 30-6-1966  24.  62
 30-6-1968  तथा
 306-1969  24.62

 30-8-1970  34.  90

 (30-6-1971  ‘Sait
 80-68-1972,  से

 977  तक  BH.  2

 6I6.  SHRI  PABITRA  MOHAN
 PRADHAN:  Will  the  Minister  of
 TOURISM  AND  CIVIL  AVIATION.
 be  pleased  to  state:

 (a)  whether  the  Government  are
 aware  that  due  to  non-availability  of
 residential  facilities  at  Chilka  Lake
 sites,  Hirakud  Dam  sites  and  Paradeep
 Port  sites  in  the  State  of  Orissa  foreign
 tourists  visiting  those  places  are  put
 to  difficulties;  and

 (b)  if  so,  whether  Government  of
 India  will  kindly  consider  for  cons-
 tructing  rest-houseg  at  those  sites?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI  PURU-

 ‘AM  KAUSHIK):  (a)  and  (b),
 Accommodation  facilities  at  Rambha
 near  Chilka  Lake  have  been  provided
 by  the  construction  of  a  Tourist  Bun-
 galow  for  the  convenience  of  tourists
 visiting  the  area.  Expenditure  on  the
 scheme  was  shared  by  the  Central  De-
 partment  of  Tourism  with  the  State
 Government.  Since  Hirakud  Dam  and
 Paradeep  Port  would  essentially  be
 of  interest  to  domestic  and  local  visi-
 tors,  the  construction  of  rest  houses  at
 these  sites  would  fall  within  the  pur-
 view  of  the  State  Government.

 Maintenance  ef  Provident  Fund  Ac-
 counts  by  A,G.CR,  i

 ‘1617.  SHRI  MAH]  LAL:  Wil  the
 Minister  of  FINANCE  be  pleased  to
 state:

 (a)  whether  Provident  Fung  Ac-
 counts  of  certain  employees  were  being
 maintained  by  AGCR  and  AGCW&M,
 though  the  employees;  were  working
 in  Offices  which  had  their  own  Pay
 and  Accounts  Offices;

 (b)  whether  after  the  ‘separation  of
 the  work  relating  ~‘to  Audit:  and  Ac-
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 all  sush  employees  have  been  transfer.
 ‘ed  to  their  respective  Pay  and  Ac-
 counts  Offices;

 (c)  if  not,  the  reasong  for  not  doing
 80  even  after  the  expiry  of  two  yeers
 since  separation  of  Audit  work  from
 Accounts  work?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 ZULFIQUARULLAH).  (a)  Informa-
 tion  is  being  obtained  and  will  be  laid
 on  the  Table  of  the  House.

 (b)  and  (०),  On  departmentalisation
 of  accounts,  the  Provident  Fund  ac-
 eounts  maintained  by  the  A.G.C.R.
 were  taken  over  on  “as  is  where  is”
 basis  and  the  accounts  have  already
 been  transferred  to  the  Pay  and  Ac-
 counts  Offices  concerned  in  the  Minis-
 tries/Departments.  In  the  case  of
 AG.,  C.W.  &  M.,  while  most  of  the
 accounts  consequent  on  departmentali-
 sation,  have  also  been  transferred  to
 the  Ministries/Departments,  a  small
 number  of  accounts  still  remain  to  be
 transferred  due  to  non-correlation  of

 the  new  Account  numbers  allotted  by
 the  Ministries/Departments  and  the
 old  Account  numbers  allotted  to  the
 subscribers  by  A.G.,  C.W.  &  M.  prior
 to  departmentalisation.  As  a_  result,
 the  pre-departmentalisation  balances
 in  these  cases  remain  unadjusted  in  the
 new  accounts.

 Collaboration  agreements  between
 foreign  and  Indian  Capital

 ‘1618,  SHRI  RAM  KISHAN:  Will  the
 DEPUTY  PRIME  MINISTER  AND
 MINISTER  OF  FINANCE  be  pleased
 to  state

 (a)  how  many  collaboration  agree-
 ments  between  the  foreign  and  Indian
 Capital  existed  in  ‘1978;

 )  what  is  the  proportionate  size
 of  each  of  the  two  capitals  (foreign

 and  domestic);  and

 (c)..how  much  amount  the  foreign
 @0Haborat.on  capital  has  taken  out  of

 oy  during  the  past  ten  years,  show-

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 SATISH  AGARWAL):  (a)  A  statement
 indicating  the  approvals  given  for
 foreign  collaboration  for  the  period.
 from  957  to  978  (January—Septem-
 ber)  is  laid  on  the  Table  of  the  House,
 [Placed  in  Library.  See  No.  LT-40I§.

 79).  While  many  of  the  old  collabora-.
 tions  would  have  expired,  information
 regarding  the  collaborations  in  opera-.
 tion  is  not  available.

 (b)  It  is  estimated  that  the  non-.
 resident  equity  (including  reserves)  in
 the  corporate  sector  in  the  aggregate-
 may  be  of  the  order  of  5  per  cent.

 (c)  A  statement  showing  the  remit-
 tances  made  by  foreign  companies  for
 the  past  ten  years  is  laid  on  the  Table
 of  the  House.  [Placed  in  Library.  See.
 No,  LT-40/79}.

 Foreign  Exchange  Racket

 1619.  SHRI  VIJAY  KUMAR  MAL-
 HOTRA:  Will  the  DEPUTY  PRIME:
 MINISTER  AND  MINISTER  OF  FIN-
 ANCE  be  pleased  to  state:

 (a)  the  details  of  the  foreign  ex-
 change  racket  referred  to  in  the  news
 item  in  Indian  Express  dated  i7th
 February,  979  under  the  caption
 “Raids  reveal  Foreign  Exchange
 Racket”;

 (b)  how  many  such  cases  under
 Foreign  Exchange  Regulation  Act  have
 been  registered  during  the  last  one
 year;  and

 (c)  how  many  persons/firms  have.
 been  prosecuted  under  F.E.R.A.  and
 convicted  during  last  one  year?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 SATISH  AGARWAL):  (a)  On  ‘J-2-1979-
 officers  of  the  Directorate  of  Enforce-
 ment  searched  the  business  premises
 of  M/s.  Exports  Unlimited  and  M/s.
 Kohli  Furnishings,  New  Delhi  and
 residential  premises  of  their  Proprie-
 tor  as  a  result  of  which  some  docu-
 ments  believed  to  relate  to  violation
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 ef  Foreign  Exchange’  Regulation  Act,
 4978  and  indian  Currency  of  Rs.  40,000
 were  seized.  The  investigations  in  the
 case  are  in  progress.

 Xb)  3859  enquiries  under  the  Foreign
 Exchange  Regulation  Act,  973  have
 been  registered  during  the  year  978
 by  the  Directorate  of  Enforcement,
 who  also  conducted  708  searches  dur-
 ing  the  same  year.

 (c)  During  the  year  1978,  the  Direc-
 torate  of  Enforcement  filed  58  fresh
 complaints  in  courts  of  law  for  various
 offences  including  non-payment  of
 penalty.  During  the  same  period,  the
 courts  decided  76  cases  including  cases
 for  which  complaints  were  filed  in
 earlier  years.  Of  these  76  cases  decided
 57  cases  ended  in  conviction.

 Rubber  plantation  augmentation  plan
 by  Tripura  Government

 1621.  SHRI  KIRIT  BIKRAM  DEB
 BURMAN:  Will  the  Minister  of  COM-
 MERCE,  CIVIL  SUPPLIES  AND  CO-
 OPERATION  be  pleased  to  state:

 (a)  whether  Tripura  Government  has
 prepareg  a  comprehensive  plan  for
 doubling  the  rubber  plantation  in  the
 State  over  a  period  of  ten  years  if  so,
 whether  Central  Government  has  ap-
 proved  the  same;

 (b)  what  is  the  present  annual  pro-
 duction  of  rubber  in  Tripura  and  what
 is  the  contemplated  rate  of  growth  per
 year  under  this  plan  and  the  target
 fixed  for  rubber  plantation  in  Tripura
 under  the  States  Sixth  Plan;  end

 (ec)  the  other  details  of  the  rubber
 plantation  augmentation  plan?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  “COMMERCE,  CIVIL
 SUPPLIES  AND  COOPERATION
 {SHRI  KRISHNA  KUMAR  GOYAL)
 (a)  to  (ec)  Information  ‘ts  being  col-
 Yected  and  will  be  laid  onthe  Table  of

 1622.  SHRI  ७.  Y.  KRISHNAN:  Will
 the  DEPUTY  PRIME  MINISTER  AND
 MINISTER  OF  FINANCE  pe  pleased
 to  state

 (a)  whether  it  is  a  fact  that  Govern-
 ment  have  introduced  a  quick  smooth
 customs  clearance  method  to  enable
 passengers  arriving  at.  Delhi  Airport
 by  international  flights  to  pick  up  their
 luggage  and  go  quickly  home  or  to  any
 place  according  to  their  liking;

 (b)  whether  it  is  also  a  fact  that  on
 ist  January,  979  sixteen  year  old
 Sharad  who  has  been  in  a  coma  for
 the  last  over  four  years,  got  cleared
 by  the  customs  in  about  an  hour’s  time
 after  his  arrival  from  London  at  about
 3.35  p.m.  by  an  Air  India  flight  which
 was  delayed  by  about  six  hours  due  to
 bad  weather  over  London;  and

 (९)  if  so,  whether  Government  pro-
 pose  to  adopt  soft  attitude  in  such
 circumstances  in  view  of  the  nature
 of  such  cases?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 SATISH  AGARWAL):  (a)  Yes,  Sir.  The
 procedure  for  clearance  of  passengers
 has,  from  the  beginning  of  this  year,
 been  stream-lined  and  the  pace  of
 clearance  very  much  quickened.

 (b):and  (e).  The  ‘instance  of  the  ist
 of  January,  refers  toa  passenger  Shri

 Sharad  Sharma  who  was  reported  to
 have  been  in  a  coma  for  a  number  of
 years.  The  facts  of  the  case  are  that
 one  Commander  R,  Sharma  of  the
 Indian  Navy  approached  the  Assistant
 Collector  of  Customs  on  duty.  for  per-
 mission  to  take.  the  military  ambul-
 ance  to  the  Air  India  Aircraft  ie.  de-
 layed  flight  AI-22.  The  .permission
 ‘was  premptly  given  and  Shri  Sharad
 Sharma,  who  was  in  a  .coma,..was  im.
 mediately  removed  from  the  aircraft
 and:  taken  to:  the:  military  “hospital.
 There  was.no.  delay  in.  the  ‘Clearance

 है.  Sharma  whi’  had  tome  to  take  ‘young
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 Sharma  to  military  hospital  has  written
 a  the  Collector  of  Customs,  Palam
 Airport,  thanking  him  for  all  the  assist-
 ance  rendered  in  clearing  the  passenger
 in  the  shortest  possible  time,

 Demonstration  by  Employees  of  Indian
 Airlines,  Bombay

 1623,  SHRIMATI  AHILYA  P.  RANG-
 NEKAR:  Will  the  Minister  of  TOU-
 RIGM,  AND  CIVIL  AVIATION  be
 pleased  to  state:

 (a)  whether  attention  of  Govern-
 ment  has  been  drawn  to  the  two  hours
 walk  out  and  demonstrations  by  the
 employees  of  Indian  Airlines,  Bombay
 in  protest  against  the  management's
 attempt  to  by-pass  the  Charter  of
 Demands  by  negotiating  discussion  with
 the  removed  General  Secretary  from
 the  Airlines  Corporations  Employees
 Union,  Bombay;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  PURU-
 SHOTTAM  KAUSHIK):  (a)  and  (b).
 fhe  Indian  Airlihes  Management  had
 discussions  on  the  Charters  of  Demands
 with  the  authorised  General  Secretary
 of  the  Ait  Corporations  Employees’
 Union,  Delhi  as  advised  by  the  Re-
 gistrdr  of  Trade  Unions,  Delhi.  Less
 thah  25  per  cent  of  the  workmen  of
 the  Air  Corporations’  Employees
 Union  category  at  Bombay  belonging
 to  the  opposite  faction  of  the  Air  Cor-
 porations  Employees  Union  resorted  to
 a  two  hours'  walk-out  on  2i-l-979  to
 protest  against  the  wage  negotiations
 held  with  the  authorised  Generai  Secre-
 tary  of  the  Air  Corporations  Employees
 Union,  Delhi.

 Concessional  finance  to  farmers  at  3

 .°,  lower  rate  of  interest

 wt
 ime  SHRI...  ANNASAHEB  GOT-

 -KHINDE:  Will  the  DEPUTY  PRIME
 MINISTER  AND  MINISTER  OF  FIN-

 ANCE  be  pleased  to’  state:

 rs
 iets

 fhe  Prime  Minister  has

 sideration  of  the  need  to  provide  con-
 cessional  finance  at  a-lower  rate  of -
 interest  with  a  longer  period  of  repay+
 ment  to  farmers  located  in  drought
 prone  areas;  and

 (b)  if  so,  the  concrete  steps  taken.
 so  far  by  the  Government  to  imple.
 ment  the  said  assurance?

 THE  MINISTER  OF  STATE  IN.  THE.
 MINISTRY  OF  FINANCE  (SHRI  ZUL-
 FIQUARULLAH):  (a)  In  his  reply  to
 Supplementaries  to  Starred  Question
 No.  45  answered  on  26-7-1978,  the
 Prime  Minister  said  that  for  farmers.
 located  in  drought-prone  areas  there
 were  different  rules  and  they  will  be-
 governed  by  those  rules.  The  rules.
 regarding  industries  located  in  back-.
 ward  areas  cannot  be  applied  to  them.
 The  Prime  Minister  further  agreed  to
 consider  whatever  the  Hon’ble  Member.
 had  said.  This  was,  however,  not  con-
 veyed  as  an  assurance  for  fulfilment..

 (b)  Does  not  arise.

 Payment  of  income  tax  by  officers.  of.
 TISCO  in  Dhanbad:

 1625.  SHRI  A.  K.  ROY:  Will  ther
 DEPUTY  PRIME  MINISTER  AND»
 MINISTER  OF  FINANCE  be  pleased.
 to  state:

 (a)  number  of  TISCO  officers  paying.
 income  tax  in  Dhanbad  and  the  amount
 paid  in  the  financial  year  1977-78;

 (b)  whether  all  assets  and  amenities.
 taxable  have  been  brought  under  re-
 cord  by  the  top  officers  of  the  TISCO
 drawing  more  than  $000,  rupees  per
 month  if  so,  facts  in  details

 (c)  whether  a  top  officer  of  the  TISCO.
 has  a  secret  holiday  resort  and  other
 assets  in  France  but  not  included  in
 the  income  tax  return;  and

 (a)  whether  Government  propose  to:
 depute  the  vigilance  cell  to  compute:
 correctly  the  taxable  direct  and  indirect

 jncgme  of  the  top  Tata  officials?
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 MINISTRY  OF  FINANCE  (SHRI
 ZULFIQUARULLAR):  (a)  The  nuniber
 of  TESCO  Officers  paying  income  tax
 .in  Dhanbad  is  2204.  The  amount  of
 income  tax  pald  by  TISCO  Officers  in
 -Dhanbead  in  the  financial  year  1977-78
 4g  Rea,  8,09,06l.

 (b)  TISCO  generally  allows  the  fol-
 Jowing  amenities  to  its  employees  work-
 -ing  in  Dhanbad  collieries—

 (i)  Residential  quarters,

 (ii).  Conveyance  allowance  or  free
 tuse  of  company’s  vehicles,

 (ili)  Gardeners’  and  Sweepers’  al-
 -lowance.  These  have  been  brought
 to  tax  in  the  assessments  of  the  offi-
 cers  under  the  head  ‘perquisites’.

 (c)  The  {ntome  tax  Department  has
 ‘mo  informatior  regarding  this

 (d)  No,  Suir.

 Enquiry  made  by  Bank  of  Baroda  in
 regard  to  loan  granted  to  Barmalt

 Malting,  Gurgaon

 1626.  SHR‘!  K.  A.  RAJAN:  Will  the
 DEPUTY  PRIME  MINISTER  AND
 MANISTER  OF  FINANCE  be  pleased
 to  state:

 (a)  whether  the  head  office  of  Bank
 of  Baroda  has  made  the  enquiry  that
 loan  was  granted  to  Barmalt  Malting
 Gurgaon  for  the  purchase  of  generator
 in  July,  977  and  the  generator  has
 not  been  installed  so  fur,  despite  the
 fact  that  the  com  pa,  had  huge  sub-
 09  from  Haryana  Government;  and

 (b)  if  so,  the  details?

 THE  MINISTER  OF  STATE  IN  THE
 ‘MINISTRY  OF  FINANCE  (SHRI
 ZULFIQUARULLAH):  (a)  and  (b).
 ‘Bank  of  Baroda  had  sanctioned  a  loan’
 to  -Barmalt  Malting,  Gurgaon  for  the
 Durchasé  of.  a.  generator  in  1977  As

 braces
 company  .got  regulat  supply
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 was  installed,  9  disebiinected  thé
 generator  set  for  reinstalling  it  in  a
 Suitable  position.  No  overdue  iristal-’
 ment  or  interest  ig  outstanding  against
 the  company.  The  tank  has  reported
 that  the  company  has  not  received  any
 sabstdy  from  the  Government  of  Har-
 yana  so  far.

 627.  श्यो  जौटा  लाल  पढेल
 प्रधान  सत्री  तथा  जिस  मंत्री  यह  बताने  की  कृपा

 करेंगे  कि

 (क).  क्‍या  यह  सच  है  कि
 हूँ  कु  द

 शौर
 झन्य  संथ  राज्य  क्षेत्रों  में  भ्रनुसूचित  के
 भ्रधिकारियों  धौर  श्न्य  व्यक्तियों  को  संविधान  के
 उपबस्धों  के  भ्रन्तर्गत  भायकर  से  छूट  दी  गई  है;  भौर

 (ख)  यदि  हां,  तो  क्या  सरकार  का  विचार
 देश  के

 सभी  भा  में  कचक
 जाति  तथा

 जनजाति  के  सभी  और  झम्य  व्य  मुहित
 धायकर  से  छूट  देने  का  है  शौर  धि  हां,  तो  कब  पौर
 यदिं  नहीं,  उसके  कया  कारण  हैं  ?

 चलला ) :  (क
 ड्छु  ्

 772 जनजा  न  44
 जनजाति  के  झम्य  व्यक्तियों  को  झ्रांयकर  20
 296]  की  धारा  i0  (26)  के  भ्रधीन  ऐसे उनको  प्राप्त  होने  ग  पर  औौर  ऐसे

 से  बाहर  लाभांशों  भ्रथवा  प्रतिभूतियों  कहे
 जरिए  होने  वाली  झाय  के  सम्बन्ध में धाय में  धाय  कर  की
 भदायभी  से  छूट  प्राप्त  है।

 (8)  इस  समय  सरकार  के  समक्ष  ऐसा  कोई
 प्रस्ताव  नहीं  है।

 Credit  facilities  given  to  Galkwad  Mills
 by  Bank  of  India

 1628  DR.  VASANT  KUMAR  PAN-
 DIT:  Will  the  DEPUTY  PRIME  MINIS-
 TER  AND  MINISTER  OF  FINANCE
 be  pleased  to  state

 (a)  whether  it  is  a  fact  that  Gaikwad
 requested  fhe"  Bank  |  of

 Indif’  to  grant  89  crores  ६0  88४४  thelr’
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 Misti  textile  units,  if:so,  what  are  the
 total.  Mabilities  and  advances  to  Gaik-
 wad.  Mill.  as  on  3ist  December,  ‘1978;

 (b)  whether  it  is  a  fact  that  the  Gov-
 ernment  Director  on  the  Bank’s  Board
 is  pressurising  the  Bank  to  sanction
 the  loan  in  spite  of  lack  of  credit
 worthiness;

 (c)  whether  it  is  a  fact  that  the  Na-
 tional  Textile  Corporation  Nominee  on
 Board  of  Directors  of  Gaikwad  Mills
 hag  also  pressurised  the  bank  to  sanc-
 tion  the  above  loan;  and

 (ay  what  are  the  Reports  of  the  Re-
 serge’  Bank  of  India  and  advances  and
 other  dredit  facilities  given  to  the  Gaik-
 wad  Milis  by  the  Bank  of  India?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 ZULFIQUARULLAH):  (a)  While  the
 Bank  of  India  has  sanctioned  certain
 credit  facilities  to  Gaikwad  Mills,  in
 accordance  with  the  practices  and
 usages  customary  among  the  bankers,
 and  also  in  conformity  with  the  provi-
 sions  of  the  statutes  governing  the
 public  sector  banks,  information  relat-
 ing  to  the  individual  constituents  of
 the  banks  is  not  to  be  divulged.

 (b)  No,  Sir.

 {c)  The  National  Textile  Corpora-
 tion  dces  not  have  any  nominee  on  the
 Board  of  Directors  of  the  Gaikwad
 Mills,  and,  therefore,  the  question  of
 its  nominee  exercising  any  pressure  on
 the  bank  does  not  arise.

 (d)  Details  regarding  advances  and
 Other  credit  facilities  given  to  Gaik-
 wad  Mills.  by  Bank  of  India  are  not  to
 be  divulged  in  accordance  with  the

 bankers  and  algo  in  conformity  with
 the  provisions  of  the  statutes  govern-

 Term  ef  the  Chairman  Vijaya  Bank

 1629.  SHRI  K.  LAKKAPPA:  Will  the.
 DEPUTY  PRIME  MINISTER  AND
 MINISTER  OF  FINANCE  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  the  term
 of  the  present  Chairman  of  Vijaya
 Bank  expired  last  year;

 (b)  if  so,  the  consideration  which
 weighed  with  the  Government  for
 granting  him  extension  in  spite  of  the
 fact  that  a  number  of  corruption
 charges  were  pending  against  him;  and

 (c)  by  what  time  the  new  successor
 is  likely  to  be  appointed  in  his  place?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  ZULr
 FIQUARULLAH):  (a)  Yes,  Sir.

 (b)  In  granting  approval  to  the  re-
 appointment  of  a  Chairman  of  a  pri-
 vate  sector  bank,  Reserve  Bank  take
 into  consideration  the  progress  and
 performance  of  the  bank  under  his  ste-
 wardship,  the  complaints  and  allega-
 tions  against  him  ang  his  style  of
 functioning  and  factors  such  ag  de-
 positors'  interest,  age  of  the  incumbent,
 ability  to  carry  the  Board  with  him  and
 availability  of  a  suitable  successor.  All
 these  factors  were  given  due  considera-
 tion  in  approving  the  extension  to  Shri
 Shetty.

 (c)  The  Reserve  Bank  have  already
 advised  the  Board  of  Directors  of  the
 Vijaya  Bank  to  identify  and  propose
 the  name  of  a  suitable  successor  to
 Shri  Shetty.  The  Board  is  expected  to
 do  so  before  long.

 Loan  Santioned  by  LIC  for  Road
 Transport  Industry

 1630.  SHRI  K,  T.  KOSALRAM;  Wil
 the  DEPUTY  PRIME  MINISTER  AND
 MINISTER  OF  FINANCE  be  pleased
 to  state:

 (a)  the  State-wise  break  up  of
 td sanctioned  by:  the  Life  Insurance  :

 poration  of  India  for  road  transpost:
 industry  during  977  and  1978;
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 sb),  the  State-wise.losn  .  applicatians
 from.  the  State  Transport  authorities
 panding  with  the.  LIC  for  approval
 during  the  same  peried;  and

 (c)  whether  private  road  transport
 people  would  also  be  given  loan  by  the
 L:LC.?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 ZULFIQUARULLAH)  ;  (a)  and  (b).  In
 May,  ‘1978,  Government  decided  that
 investments  of  the  Life  Insurance  Cor-
 poration  of  India  in  the  socially  orient-
 शत  sector  should  also  cover  loans  to
 State  Road  Transport  Corporations.
 During  1978,  the  LIC  received  loan  ap-
 plications  from  Road  Transport  Corpo-
 rations  of  Andhra  Pradeth,  Bihar  Guja-
 rat,  Karnataka,  Madhya  Pradesh,
 Maharashtra,  Orissa,  Punjab  (Pepsu
 Road  Transport’  Corporation),  Rajas-
 than,  Tamil  Nadu  and  Uttar  Pradesh.
 No  loans  have  been  sanctioned  as  the
 applications  are  being  processed.

 (ce)  No,  Sir.

 Gask  Force  on  Agricultural  Exports

 1681  SHRI  NIHAR  LASKAR

 SHRI  A.  8.  BADRINARAYAN

 SHRI  M.  V.  CHANDRASHE-
 KHARA  MURTHY:

 Wil]  the  Minister  of  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  state:

 (a)  whether  Union  Government  have
 received  the  report  of  the  task  force  on
 the  agricultural  exports  set  up  under
 the  Union  Agriculture  Secretary;

 (b)  if  so,  whether  the  report  has
 been  examined  by  both  thg  Ministries
 of  Agriculture  and  Commerce;

 wae
 (c)  if  so,  the  main  recommendations;

 and

 40)  whenthe  fitidl  Recision:  ह: अ  likely
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 (SHRI  ARIF  BEG):  (a)  Yes,  Sir.

 (b)  Yes,  Sir,

 e)  The  main  recommendations  of.
 Task  Force  are  that  a  long  term  export
 policy  should  be  adopted.  Such  com-
 modities  as  are  subject  to  shortages  or
 rise  in  domestic  prices,  minimum  ex-
 port  targets  should  be  laid  down  and
 exports  must  continue  to  take  place  at
 the  minimum  level  in  order  to  ensure
 that  the  market  does  not  diminish  for
 future  years.  Commodity  Boards  in  res-
 pect  of  Shellac,  Pepper  and  Spices,
 Meat,  Oilseeds,  Oil  and  Oil  cakes  should
 be  set  up  so  that  an  integrated  view
 can  be  taken  and  planned  production
 programmes  with  schemes  for  ensuring
 fair  and  remunerative  prices  to  the
 growers  can  be  ensured.  Transport
 and  storage  facilities  should  be  im-
 proved  at  Bombay  Port  and  Delhi.
 Contract  cultivation  and  extension  pro-
 jects  for  items  like  onions,  potatoes,
 grean  vegetables,  flowerg  and  certain
 fruits  should  be  undertaken  for  the
 purpose  of  éxports,  etc.  etc.

 {d)  After  proper  consideration  of
 these  recommendations  decision  will
 be  taken  thereon.  =

 gfe  उत्पादों  का  निर्यात

 I632.  भरी  राम  रेश  कुशवाहा  :

 शी  होस  प्रकाश  ध्याशी  :

 क्या  वाणिज्य,  जागरिक  पूति  तथा  सह-
 कारिता  मंत्री  यह  बताणे की  कृपा  करेंगे  कि

 (क)  क्या  कृषि  उत्पादों में  वृद्धि  *  को  देखते

 हुए  सरंकार  का  विज्ञार  उन  को.  नियति  बढ़ाने  का

 है...  ee

 (wm)  aft  हां,  तो...  उनकें  नाम  क्या  .  हैं
 कौर

 road
 4s)  इस:  अंग  क़द  flere:  caperety  का  सौर

 Pare:  मिवात  |...)  16. औ  है  F
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 में  राज्य  सी  (ली  शारिफ  लेय). :.  (क)
 और  (ल).  कृषि  उत्पादों  की  कीमतों

 .  पर  ब्रराबर  बरेखु  सांग  पूरी  करने  के
 ह

 सरकार
 का  विचार  है  कि  उनके  उत्पादन की  हुई  गति
 को  देखते  हुए  उसका  निर्यात  बढ़ाया  जाए

 पक
 छ  भदों

 :  के  उत्फपदन  में  वृद्धि  हो  देखते  हुए  उतकी  नीति
 मे

 उपयुक्त
 रूप  में  संशोधन  किया  गया  है;  धौर

 झर्था  _—

 (1)  आलू  का  निर्यात  खुले  सामान्य  लाइसेंस
 के  अन्तर्गत  रखा  गया  है  ;

 (2)  जहां  तक  बासमती  के  झलावा  दूसरे  चावल
 का  सम्बन्ध  है,  भारतीय  खाद्य  निगम  व
 राज्य  सरकारों  के  स्टार  में  &  निर्यातों
 की  प्रनुमति  है;

 (3)  सीमित  माला  के  गेहूं  उत्पादों  जेसे  रवा, -
 सूजी  भौर
 दी  गई  है;

 (4)  यह  निर्णय  लिया  गया  है  कि  चीनी  फैक्टरियों
 भी,  राज्य  व्यापार  निगम  में  रजिस्ट्रेशन

 के  बाद,  निर्यात  करने  की  अनुमति  दे  दी
 जाए  ;

 (5)  नाफ़ेड  को  हाथ  से  चुनी  तथा  छंटी  मूंगफली
 तिल्‍ली  झौर  नाइगरसीड  के  सीमित  मात्रा
 में  निर्यात  करने  की  भनुमति  दी  गई  है  t

 mer  के  निर्यातों  की  भ्रनुमति

 (ग)  जानकारी  “मंथली  स्टेटिस्टिक्स  झाफ  दि
 फारेन  ट्रेड  श्राफ  इंडिया--बोल्यूम-  --एक्सपोर्टरस
 एण्ड  री-एक्सपो्ट eo  नामक  प्रकाशन  में  उपलब्ध
 है  ।  उकस  प्रकाशन  की  प्रति  संसद्‌ू  भवन
 के  पुस्तकालय  में  प्राप्त  है  ।

 झोला  ष्टि  रोकने  के  लिये  अनुसंधान  धौर  परोक्षण

 (1633,  थी  राध  जी  :  क्‍या  पर्यटम  और

 ह
 चिमानत  मंत्री  यह  बताने  की  कृपा  करेंगे

 (क)  क्या  झोलाबृष्टि  रोकने  के
 ध्रमुसन्धान  भौर  परीक्षण  किये  गये  हैं
 सो  उसका  ब्यौरा  क्या  है;

 ट
 सम्बन्ध  में  प्रस्तावित  प्रागे  की  योजना

 झौर है;

 लिए  भारत  में
 और  यदि  हां

 Proposal  te  amend  Import  Entitlement
 Scheme

 1634.  SHRI  AMAR  ROYPRADHAN:
 Will  the  Minister  of  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  import
 entitlement  scheme  is  being  amended
 in  order  to  regulate  imports  of  basic
 drugs;

 (b)  if  so,  what  are  the  details  there-
 of;

 (c)  whether  expecting  a  significant
 improvement  in  indigenous  production,
 Government  are  planning  to  amend  the
 import  entitlement  scheme  in  order  to
 regulate  imports  of  basic  drugs;  and

 (d)  if  so,  what  are  the  facts  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMERCE,  CIVIL
 SUPPLIES  AND  COOPERATION
 (SHRI  ARIF  BEG).  (a)  to  (d).  The
 Import  Policy  is  under  annual  review
 and  it  will  not  be  in  public  interest  to
 give  at  this  stage  the  details  of  the
 changes,  if  any  contemplated.

 Effect  of  High  tax  on  Oil  Transport
 Industry

 ‘1635.  SHRI  DHARMA  VIR  VISISTH:

 SHRI  DHIRENDRA  NATH
 BASU:

 Will  the  DEPUTY  PRIME  MINIS-
 TER  AND  MINISTER  OF  FINANCE
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Indian  Chamber  of  Commerce  repre-
 sented  to  Government  about  the  ad-
 verse  effect  of  high  tax  on  oil  transport
 industry;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto?



 ही  कम  हक  0
 कं

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 SATISH  AGARWAL):  (a).  Yes;  Sir.
 The  Indian  Chamber  of  Commerce
 have  represented,  in  their  memoran-
 dum  of  27th  January,  1979,  to  reduce
 the  price  of  petrol  to  Rs.  .38  per  litre.
 As  a  first  step,  it  has  been  suggested,
 the  tax  on  petrol  should  be  reduced  by
 at  least  one  rupee  per  litre.

 {b)  Having  regard  to  the  increase  in
 prices  of  crude  oil  already  announced  by
 the  OPEC  countries  and  with  a  view  to
 curb  consumption  of  petroleum  pro-
 ducts,  the  Government  have  increased
 the  excise  duty  on  petrol  to  Rs.  2750
 per  kilolitre  at  5°  C,  as  a  part  of  the
 Budget  proposals  for  the  year  1979-80.

 Export  of  Hides  ang  Skins

 1636.  SHRI  AHSAN  JAFRI:  Will  the
 Minister  of  COMMERCE,  CIVIL  SUP-
 PLIES  AND  COOPERATION  be  pleased
 to  state:

 (a)  the  total  amount  of  exports  of
 Hides  and  Skins  during  the  last  fi-e
 years;  and

 (b)  the  names  of  exporters,  coun-
 tries  where  these  items  are  being  ex-
 ported?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMERCE,  CIVIL
 SUPPLIES  AND  COOPERATION
 (SHRI  ARIF  BEG):  (a)  Exports  of  raw
 hides  and  sking  are  banned  for  export
 purposes.  However,  the  exports  of
 semi-tanned  hides  and  skins  are  allow-
 ed  under  quota  restrictions  exports  of
 which  during  the  last  5  years  were  as
 under:—~

 Year  Value  in
 Rs.  Crores

 ‘1974°75,  10179
 1995-76.  न  184  "47
 97677  I37°99
 1977-78  4g"  75

 7  76*  38
 (April-Jan,  estimated)

 १00)  Somme'ot
 the

 major  exporters  of
 semi-tanned  hides’and  sking  ere:,

 6)  M/a.  M.A.  Khizar  “Hussain,
 Madras.

 (ii)  M/s.  T,  Abdul  Wahid  &  Co.,
 Madras.

 (iii)  M/s.  South  East  Tanning  Co.,
 Madras.

 (iv)  M/s.  Frida  Prime  Tanning,
 Madras,

 (v)  M/s,  Sreenivas  &  Co.,  Madras.

 (vi)  M/s.  A.  Rafeeq  Ahmed  Co.,
 Madras,

 (vii)  M/s.  National  Tannery,  Cal-
 cutta.

 (viii)  M/s.  Godwani  Brothers,
 Bombay.

 Ux)  M/s.  East  India  Tanning  Co.,
 Madras.

 (x)  M/s,  Savera  &  Co.,  Calcutta.

 (xi)  M/s.  New  Bharat  Trading  Co.,
 Delhi.

 (xii)  M/s.  Western  India  Corpora-
 tion,  Bombay.

 (xiii)  M/s.  B.  Shahabuddin  &  Co.,
 Delhi.

 Some  of  the  main  importing  coun-
 tries  are  Belgium,  France,  Italy,  U.K.
 USA.  USS.R:,  West  Germany,  Hua-
 gary,  Poland  and  Japan.

 Route  of  Concorde  Flights  over  Indian
 Territory

 1637.  SHRI  ्,  K,  KODIYAN:
 SHRI  KANWAR  LAL  GUPTA:
 SHRI  BEDABRATA  BARUA:

 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 (a)  whether  Government.  have  given
 permission  to  the  Cancorde  supersonic
 commercial  flights  to  overfly  Indian

 territory;
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 @)  if  ‘9,  the  exact  route  over  which
 these  fights  will  overfly  Indian  terri-

 ‘tory;
 (c)  whether  Government  are  aware

 of  the  harmful  effect  the  supersonic
 flights  will  cause  to  human  beings,
 buildings  and  structures  in  areas;

 (d)  it  it  a  fact  that  the  Government
 of  India  refuseq  permission  earlier;
 and

 (e)  if  so,  for  what  spectal  reasons
 the  permission  has’  now  been  given  for
 Concorde  flights  over  Indian  territory?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  PURU-
 SHOTTAM  KAUSHIK):  (a)  to  (c).
 British  Airways  have  been  permitted
 to  fly  Concorde  supersonic  flight  skirt-
 ing  Indian  mainland  by  about  32  nauti-
 cal  miles,  on  a  trial  basis  for  a  period
 of  two  months  to  begip  with,  on  the
 condition  that  operation  of  these  flights
 beyond  24-38-1979,  would  be  subject  to
 monitoring  reports  being  satisfactory
 to  Indian  authorities.  The  flights  be-
 gan  to  operate  on  this  route  from
 25-1-1979  and  are  continuing.  These
 flights  were  monitored,  and  the  limit  of
 32  nautical  miles  specified  by  (sovern-
 ment  is  found  to  be  an  adequate  safe-
 guard,

 (ay  As  a  result  of  the  studies  made
 of  the  two  trial  flights  in  i974-75  of
 Concorde  supersonic  aircraft  during
 which  sonic  boom  measurements  were
 made  and  reaction  of  the  public  ascer-
 tained,  the  request  for  permission  for
 regular  flights  of  British  Airways  Con-
 corde  supersonic  aircraft,  across  the
 Indian  peninsula  on  its  Bahrain-Kuala
 Lumpur/Singapore  sector  was  not  ac-
 cepted  by  us.

 {e)  Does  not  arise.

 indian  Machine  Tools  Production

 1638,  SHRI  S.  R  REDDY:  Will  the
 Minister  of  COMMERCE,  CIVIL  SUP-
 PLIZg  AND  COOPERATION  be  pleas-
 ed 40  state:

 tay  whether  it  is  a  fact  that  there  is

 ‘grent  ‘demand  of  Indian  Machine

 tools  production  and  services  in  several
 countries;

 (b)  if  so,  the  names  of  such  coun-
 tries  as  well  as  amount  of  foreign
 exchange  earned  during  the  last  tow
 years,  country-wise;  and

 (c)  whether  some  new  contract
 orders  have  also  been  received  recent
 ly?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMERCE,  CIVIL
 SUPPLIES  AND  COOPERATION
 (SHRI  ARIF  BEG):  (a)  Yes,  Sir.

 (b)  A  statement  is  attached

 (c)  Yes,  Sir.  Contracts  for  supply  of
 machine  tools  of  Rs.  6.37  crores  have
 been  secured.

 Statement

 Major  Countries  Export  in  Lakh  Rupees
 1976-77  7977-78

 (Prov.)

 I  a  3

 Bangladesh  74  75  oo

 Indonesia.  28°07  ee

 Malaysia.  है  24°20  i9°Ou

 Philippines.  27°86  20°  8g

 Singapore  16°85,  974

 Srilanka  .  29°28  33°63

 Thailand  7  39  757

 Iraq.  g14t06  34°34

 Kuwait  18°75,  27  *75

 Saudi  Arabia  19.98,  30-75

 United  Arab  Emirates  72°07  52°64

 Kenya  28-20  50°30

 Tanzania  2065  27°94

 Czechoslovakia.  95°68  =
 6:82

 Germany  DR.  36°66  24°  23
 Poland.  944  Bgrae



 (क)  क्या  रई  उत्पादकों  को  राहत  लेके
 सें  एक  प्रस्ताव  सरकार  के  विचाराधीन

 र  यदि  हां,  तो  उस  का  ब्यौरा  क्‍या  है;
 की

 (=)  यदि  हां,  गह

 कितना  भ्रतिरिक्त
 इस  -्  की कब

 (ग)  सरकार
 विश्ीय  भार  अहम
 जियाल्वित  किया  जायेगा  ?

 femme  में  we  sat  (af
 जत्किकार

 चस्लाह)  .(क)  से  (ग)
 राहत

 8)  अचवत्ता, राज्य सर्कार के राण्य  अस्कार  के  अध्यिम से से
 विकास  कार्यों  के  लिए,  सरकार  किशाोमों  को

 सहोधता  करे  कप  से  वित्तीय  सहायता  भंदाभ

 _MINISTRY  OF  FINANCE

 sd  करती.  है  1  aniier  ware कई  जिला
 ‘  2  3  enter  शीति  के  झत्तमेह्र  शरकारों  को  ह अ

 197677  तथा  1977=78  के  लिए दी  गई  राशि
 कमश  2.45  करोड़  तथा  4.00  करोड़  इपये

 Rumania  ol.  8059  5°62  ei

 USSR  .  oo  1985  82°03  helition  ef  Seley  Lex  and  Central

 France  go  TIegr  Gales  Tax

 Germany  FR.  Br61  83°05  1640.  SHRI  KANWAR  LAL  GUPTA:

 and  Will  the  DEPUTY  PRIME  MINISTER
 Ho  +  10°48  gr26  AND  MINISTER  OF  FINANCE  be
 UK...  .  75°  24  73°94  pleased  to  state:

 Greece  33°0%  (a)  is  Government  aware  ot  tse  fact
 that  there  was  a  complete  strike  in ‘Switzerland .  ह  26-00,  8746  Lucknow  on  22050  January,  1979,  to

 Canada  ‘oe  72°66  41°33  demand  the  abolition  of  sales  tax  and

 U.S.A.  ‘1g0°  90  +193°20,  Central  sales  tax;

 Australia.  वि  न्फ्ण  80°  (b)  is  it  also  a  fact  that  the  former me?  $5  Finance  Minister  Shri  H.  M.  Patel  hal
 New  Zealand  (22°07  go 6g  stated  in  a  Convention  in  Delhi  that

 TT  Government  will  fully  compensate  the

 ora  ee  3692°62  161600  Stateg  the  losses  and  annual  increase
 in  sales  {ax  on  account  of  abolition  of

 =  sales  tax;

 (०)  is  it  also  fact  that  some  of  the
 $ई  उत्पादों  को  राहुत  Chief  Ministers  have  agreed  for  the

 1639.  की यादवेगा  बेस :  proposal  to  abolish  the  sales  tax;  and

 2  (d)  what  action  has  been  taken  by श्नी
 सारत  सिह  शौहान  :  the  Central  Government  in  the  last

 tt  श्याम  साल  1...  :  three  monthg  to  abolish  the  sales  tax
 and  the  Central  sales  tax  and  what  is
 the  proposal  of  the  Central  Govern-

 कृपा...  करेंगे  .
 मंत्री  जौर  घिस  मंखी यह बताने मह  बताने  की  ment  to  abolish  the  same  in  future?

 THE  MINISTER  OF  STATE  IN  THE
 (SHRI

 SATISH  AGARWAL):  (a)  It  has  been
 reported  in  some  papers  that  there  was
 complete  strike  in  Lucknow  on  22nd
 January,  979  in  favour  of  the  demand
 for  abolition  of  sale  tax.

 (b)  to  (d}.  Since  sales  tax  is  a  State
 Bubject  of  taxation  under  the  Consti-
 tugion,  the  abolition..of  sales  tax  and
 its  replacement  by  excise  duty  can  be
 achieved  only  with  the  consent  of  the
 State  Governments.  I¢'  was,  therefore,

 ‘explained  by  the  former  Finance  Minis-
 ter  at  the  convention  held  fn  _  Delhi

 Shat  the  above  proposal  had  been.  dis
 chased  with...  the  _,eerrennmen ts.
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 The’  States  were  assured  that  not  only
 their  present  revenue  but  also  normal
 growth  from  sales  tax  would  be  taken
 into  consideration  for  raising  resources
 ifthe  arrangement  to  replace  sales  tax
 by  excise  duty  was  agreed  to  by  them.
 Except  Delhi  Administration,  which  is
 a  Union  Territory,  none  of  the  State
 Governments  has  shown  willingness  to
 accept  the  proposal  so  far.  This  is  a
 matter  which  has  to  be  pursued  with
 States  with  patience  and  perseverance.

 Review  of  Life  Insurance  Corpe-
 ration’,  functioning

 i64..  SHRY  RAJ  KRISHNA  DAWN:
 Will  the  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  be
 pleased  to  state:

 (a)  whether  Government  have  re-
 viewe  from  time  to  time  the  main
 aims  of  Life  Insurance  Corporation  to
 popularise  it  among  the  rural  popu-
 lations;

 (b)  whether  it  is  a  fact  that  most
 of  the  rules  and  regulations  are  only
 to  safeguard  the  interest  of  the  orga-
 nisation  rather  than  its  policy  holders;

 (c)  whether  it  is  true  that  maximum
 Profit  of  the  organisation  ig  based  on
 the  lapses  of  policies;  and

 (d)  if  so,  why  Government  are  not
 considering  it  essential  to  help  the
 poor  policy  holders  in  getting  back
 their  lapsed  contribution  by  relaxing
 the  existing  rules  on  humanitarian
 grounds?.  ens)

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 ZULFIQUARULLAH):  (a)  One  of  the
 corporate  objectives  of  the  Life  Insu-
 rancé  Corporation  is  to  secure  greater
 spread  of  life  insurance  business  in  the
 rural  areas.  The  LIC  has  been  taking
 stepa-to  achieve  this  objective  and  the
 progress.imade  in.  popularising  life  in-
 gurancé:  ationg  the  rural  population  is
 being  reviewed  from  time  to  time.

 (c)  No,  Sir,

 (d)  In  terms  of  the  policy  conditions
 in  force  prior  to  ‘1-1-1976,  &  policy
 would  secure  a  paid-up  value  if  pre-
 miums  under  the  policy  had  been  paid
 for  at  least  three  years.  This  condi-
 tion  was  modified  with  effect  from
 l--976  to  provide  that  a  policy  would
 acquire  a  paid-up  value  only  if  pre-
 miums  under  it  have  been  paid  for  a
 period  of  five  years,  or  one-fourth  of
 the  original  premium  paying  period
 under  the  policy,  whichever  is  less,
 subject  to  the  condition  that  the  pre-
 miums  have  been  paid  for  a  minimum
 periog  of  three  years.  The  change  in
 the  condition  was  aimed  at  preventing
 discontinuance  of  policies  at  early
 durations  and  was  considered  to  be  in
 the  general  interest  of  the  policy-
 holders.  However,  the  LIC  received
 representations  against  the  change  and
 on  further  consideration  it  has  restor-
 ed,  with  retrospective  effect,  the  condi-
 tion  for  grant  of  paid  up  value  which
 was  in  force  immediately  prior  to
 1-1-1976.

 Production,  Consumption  and  Export
 of  Tea

 1642.  SHRY  K.  N.  DASGUPTA:  Will
 the  Minister  of  COMMERCE,  CIVIL
 SUPPLIES  AND  COOPERATION  be
 pleased  to  state:

 (a)  for  the  years  4977  and  978
 separately  (in  millions  of  Kgs  of
 Tea):—-

 (i)  what  was  the  approximate
 estimated  total  production;

 (ii)  estimated  total  exports:

 (il)  estimated  internal  consump-
 tions;  and

 (iv)  surplus  left  over;

 (b)  whether  it  is  a  fact  that  in  978
 almost  all  the  Common  Teas  of  the
 Duarg  and  Terai  in  West  Benga)  have
 been  sold  below  cost  of  production;
 and  Dn
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 (c)  whether  it  is  a  fact  that  the
 average  retail  price  of  tea  for  inter~
 nal  consumption  has  not  fallen  in  com-
 parison  with  the  fall  of  prices  in  auc-
 tion  sales  of  tea?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA-
 TON  (SHRI  KRISHNA  KUMAR
 GOYAL):  (a)  Approximate  estimated
 production,  export,  internal  consump-
 tion  and  surplus  left  over  of  Indian  Tea
 during  977  and  978  are  follows:

 (M.  Kgs.)

 7978  7977

 Production  §70°87  560°8:
 Export  59°  62  229°64
 Internal  Consumption  318-00  300°00
 Surplus  leftover.  93°25  gier7

 (b)  The  average  price  of  the  common
 teas  as  well  as  cost  of  production  of
 teas  produced  in  Duars  and  Terai  in
 गम्य,  Bengal  are  not  available.  However,
 the  overall  average  price  of  Duars  and
 Teraji  teas  sold  at  Indian  auctions
 during  April  to  December  1978-79
 Season  were  Rs.  177  per  Kg.  and
 Rs.  .03  per  kg.  respectively.

 (c)  The  average  price  of  North
 Indian  Teas  at  Indian  auctions  during
 April  to  December,  1978-79,  season
 declined  by  Rs.  2.60  per  Kg.  over  the
 corresponding  period  last  year  while
 the  retail  prices  of  loose  teas  at  Cal-
 cutta  as  worked  out  on  sample  basis
 showed  a  decline  of  Rs.  2.08  per  Kg.

 Expert  of  Jute  Goods  to  Europe

 1643,  ंप्तप्ता  DINEN  BHATTACHAR-
 YA:  Will  the  Minister  of  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA:
 TION  be  pleased  to  state:

 (a)  whether  the  development  in  Jute.
 Industry  in.  Burope  holds  the  prospect
 of  higher  export  of  jute  goods  from
 India;  and

 (b)  if.  so,  the  approximate  increase
 in  export  is  expected  in  terms  and  in
 value  during  ‘1979-807  द्

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  ARIF  BEG):  (a)  and  (b)
 India’s  export  of  jute  goods  to  West
 European  Countries  has  shown  an  in-
 crease  in  recent  years.  However,  it  is
 difficult  to  quantify  exactly  the  increase
 in  future  years  as  this  is  linked  with
 a  number  of  uncertain  factors.  On  as-
 sumption  of  prevalence  of  existing
 conditions  and  on  present  indications,
 it  appears  that  exports  of  jute  goods
 to  West  European  countries  during  1979-
 80  may  increase  by  about  0  to  42  per
 cent  over  the  level  achieved  during
 1977-78.

 भारतीय  बर्यदभ  विकास  निगम  झौर  विदेशों  होटलों  के
 ीच  तकमोकी  जानकारों  सम्धन्धी  सहयोग

 i644.  श्री  गंगासक्त  सिंह  :  क्‍या  पर्यटम  शौर

 =
 जिमामत  मंत्री  यह  बताने  की  छुपा  करेंगे

 (क)  क्‍या  भारतीय  होटलों  ने  विदेशी  होटलों
 से  उन  से  विशेष  धौर  तकनीकी  जानकारी  प्राप्त
 करने  के  लिए  कोई  करार  किया  है  भ्रथवा  उस  का
 ऐसा  करनेका  प्रस्ताव  है  ;

 (ख)  यदि  हां,  तो  भारतीय  पर्यटल  विकास
 निगम  ने  ऐसा  करार  किन-किन  होटलों  के  साथ  किया

 (ग)  क्या  भारतीय  होटलों  में  तकनीकी  जान-
 कारी  का  भारी  प्रभाव  है  भौर  ऐसा  करार  किन
 विशेष  परिस्थितियों  में  किया  गया  है  ;  झौर

 (घ)  वर्ष  1978=79  में  इस  प्रयोजन के  लिए
 भारतीय  पर्यटन  विकास  निगम  को  कितती  राशि
 किस  रुप  में  दी  जायेगी  ?

 चर्षहन  शौर  सायर  पिभागतर  भन्ती
 (थी  [चलन कोशिक  )

 सवन
 विदेशी  होटल--श्रेणियों

 भी  तक  9  अमुमोदित किए गए हैं । किए  गए  हैं।
 कोई  नया  प्रस्ताव  प्राप्त नहीं  हभा  है  ।

 पि
 भारत  पर्वेटन  विकास  निगम  ने.  विदेशी
 साथ  विशिष्ट  झौर  तकतीकी अत  प्राप्त

 है)
 करने  के  लिए  कोई  करार  नहीं  किए  है  7

 (ग)  और  (थ)  अश्य  नहीं  शता 1
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 ge  fanny  को  लिए  राहत  घिभाव  अनारस  भेजा
 खाना

 1648.  ओ उप्रसेश :  क्या  पर्वदन  झौर  भागर
 कशमातग,  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  बनारस  में  हाल  हो  में  भपहत  किये  गये
 विमान  के  लिए  जो  राहत  विमान  भेजा  गया  था  उस
 के  साथ  जिम्मेदार  झधिकारियों  को  न  भेजे  जाने  के
 क्या  कारण  थे  ;

 (छा)  कया  सरकार  विमान  झपहरण  की  घटनाश्रों
 को  शोकने  के  लिए  कोई  कानून  बना  रही  है  ;  भौर

 (ग)  गदि  हां,  तो  कब  तक  ऐसा  कानून  बना
 दिया  जायेगा  ?

 पर्यटन  झौर  भागर  विमानन  मत्री  पश्ी  पुरुषोत्तम
 कौशिक):  (क)  हाल  ही  में  बनारस  से  किसी  विमान
 का  झपहरण  नहीं  किया  गया  था।  इंडियन  एयरलाइंस
 के  एक  विमान  का  20-12-78  को  लखनऊ  से  उड़ान
 भरने  के  बाद  झपहुरण  कर  लिया  गया  था  भोर  उसे
 वाराणसी  में  उतारा  गया  था  ।  एक  जिम्मेदार  अ्रधि-
 कारी  को  वाराणसी  भेजे  गए  एक  राहत  बिमान  में
 सेजा  गया  था  ।

 (ख)  झौर  (ग)  विमान  पर  गैर-कानूनी  तौर
 पर  कब्जा  करने  का  प्रति  निवारण  करने  सम्बन्धी  हेग॥
 अभिसमय  के  उपबन्धों  को  कार्यान्वित  करने  के  लिए  संसद
 के  चालू  श्रधिवेशन  में  एक  भ्रपहरण  विधेयक  लाने  का
 प्रस्ताव  है  ?

 Raid  on  Premises  of  Benga]  Lamps

 1646,  SHRIMATI  PARVATHI
 KRISHNAN:  Will  the  DEPUTY  PRIME
 MINISTER  AND  MINISTER  OF
 FINANCE  be  pleased  to  state:

 (a)  whether  the  Directorate  of  Re-
 venue  Intelligence  and  Central  Excise
 conducted  a  raid  on  the  premises  of
 Bengal  Lamps  recently;

 (b)  if  so,  what  are  the  details  and
 findings  thereof;  and

 (e)  action  taken,  if  any,  thereon?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 SATISH  AGARWAL):  (a)  and  (b)  The
 officers  of  the  Directorate  of  Revenue
 Intelligence  had.  conducted  simulte-
 seous  searches  on  the  27th  January,

 977  (and  not  “recently”  as  stated  in
 the  question)  at  the  residential  and
 business  premises  of  Bengal  Electric
 Lamp  Works  Limited  at  Caleutta  and
 Bangalore,  as  also  at  Kanpur,  Delhi
 and  Hyderabad  where  the  Company
 has  branch  offices  and  dealers.  Incri-
 minating  documents  revealing  evasion
 of  Central  Excise  duty  on  the  goods
 manufactured  by  the  Company  were
 seized.

 (c)  The  cases  are  under  the  process
 of  adjudication  by  the  jurisdictional
 Collectors  of  Central  Excise,  Calcutta
 and  Bangalore.  The  Company  has
 filed  a  writ  petition  on  25-9-78  in  the
 Calcutta  High  Court  and  obtained  an
 interim  injunction  restraining  the
 Central  Excise  Department  from  taking
 any  steps  or  proceedings  pursuant  to
 the  show  cause  notice  issued  at
 Calcutta.

 Profit  made  from  World  Bank  Loans
 given  for  varioug  Projects  in  States

 1647.  SHRI  RUDOLPH  PONDRI-
 GUES:  Will  the  DEPUTY  PRIME
 MINISTER  AND  MINISTER  OF  FIN-
 ANCE  be  pleased  to  state:

 (a)  whether  Government  of  India,
 acting  as  a  middle  man,  is  making
 huge  profits  on  World  Bank  loans
 given  to  various  projects  in  the  States
 by  way  of  differential  rates  of  inter-
 est  and  time  periods  involved;  and

 (b)  if  so,  the  amounts  involved  over
 the  last  year  1978-79?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 SATISH  AGARWAL):  (a)  Loans  from
 the  International  Bank  for  Reconstruc-
 tion  and  Development  (IBRD)  and
 credits  from  the  International  Develop-
 ment  Agency  (IDA)  are  received  by
 Government  of  India  and  not  by  the
 State  Governments.  They  enter  the
 Central  pool  of  resources  available  for
 the  entire  economy.

 The  projects  in  the  State  sector,
 assisted  by  the  Bank  Group  from  part
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 of  the  annual  plans  of  the  respective
 State  Governments  and  budget  provi-
 sion  for  such  projects  ig  made  by  each
 State  Government  in  its  annual  plans.
 With  a  view  to  encouraging  the  State
 Governments  to  come  forward  with
 suitable  viable  projects  and  to  execute
 them  expeditiously,  the  Government  of
 India  had  decided  to  give  for  the  year
 ‘1978-79,  upto  70  per  cent  of  the  aid
 disbursed  by  the  World  Bank,  as  extra
 Central  assistance  for  the  State  plans.
 This  markg  a  substantial  increase  a8
 compared  to  the  extra  Central  assis-
 tance  amounting  to  a  minimum  of  26
 per  cent  which  was  payable  earlier.

 The  rate  of  interest  charged  by  the
 IBRD  is  determineq  quarterly.  For
 the  quarter  beginning  January  i,  979
 the  interest  rate  is  7  per  cent.  Credits
 received  from  the  {DA  carry  no  interest
 but  only  a  service  charge  of  3  of  %
 per  annum  Terms  and  conditions  of
 external  assistance  received  from
 several  bilateral  and  multilateral
 sources  also  differ  very  considerably.
 Interest  rates  on  loans  sanctioned  by
 the  Central  Government  are  prescribed
 taking  into  account  the  overall  cost
 of  Central  borrowings  from  various
 sources,  including  domestic  borrow-
 ings.  On  most  of  the  loans  advanced
 to  State  Governments  interest  at  54%
 per  annum  ig  chargeq  with  a  rebate  of
 4  per  cent  for  timely  repayment  and
 this  is  a  concessional  rate.  Further,
 as  Plan  assistance  to  State  is  partly  by
 way  of  loans  and  partly  by  way  of
 grants,  the  effective  rate  of  interest
 will  be  less  than  54  per  cent  de-
 pending  upon  the  grant  component  of
 the  assistance.

 apr  असर  wet  :  क्‍या.  उप,

 के  fet afte ete  pens  व्यापार  पर  उसका  क्या  aa

 MARCH  3  1070

 re
 a

 था रहे हैं?

 जिस  vjorreve  में  राज्य  मंत्री  (जो  सत्तीश  1...
 (क)  भौर  ख)  हाल के  गत  वर्षों  में  भ्रन्तर्राष्टीय  मद्रा
 बाजार  की  खसस  बात  यह  रही  है  कई  मुख्य
 मुददाझों  की  विदेशी  मुदा  की  दसों  में  बड़े  पैमाने  पर
 उतार-चढ़ाब  हुए  हैं।  विशिमय  रों  के  ऐसे  उतारन
 चढ़ाव  वाले  संसार  में  रुपये  की  विनिमय  दर  में  कुछ
 घटबढ़  होना  प्रनिवार्य  है।  भारतीय  रुपए  की
 विनिमय  दर  भौर  हमारे  पन्तर्साष्ट्रीय लैनदेनों  तथा  भारत
 के  सिर्यात-प्रामात  व्यापार  को  कुछ  हद  तक  स्थिरता
 प्रदान  करने  में  रिजर्व  बैंक  की  सक्षमता  को  बढ़ाने
 के  उद्देश्य  से सरकार  30  जनवरी  1979  से  रुपये के
 मूल्य  को  भारत  के  व्यापार  में  मुख्य  भागीदारों  कीं
 -मुंद्ाधों की यक्तियक्त को  यक्तियक्त  रूप  से  भारित  डाली  (वास्केट
 के  पग्रनरूप  पहले  के  2.  25  प्रतिशत  के  मार्जन
 मकाबले  दोंनों  भौर  5  प्रतिशत  के  व्यापक  माजित  के
 भीतर  रखने  का  निश्चय  किया  है  t

 (ख)  भारतीय  श्पंचे  है
 मुल्य रखते  के  लिए  क्‍या  उपाय

 Gap  between  Production  ang  Consum.
 ption  of  Principal  Oilseeds

 1649.  SHRY  YASHWANT  BOROLE:
 Will  the  Minister  of  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  state.

 (a)  what  ig  the  gap  between  produc.
 tion  and  consumption  of  princiPal  oil-
 Seeds  i.e.  groundnut  and  mustard  oil-
 8९९03  for  1977-78  and  ‘1978-79;  and

 (b)  whether  any  steps  were  taken
 to  increase  production  of  these  oil-

 eeds  during  ‘1977-78,  and  ‘1978-99  and
 with  what  results?

 THE  MINISTER  OF  STATE  IN
 -THE  MINISTRY  OF  COMMERCE,

 CIVIL  SUPPLIES.  AND  COOPERA.
 TION  (SHRI  KRISHNA  KUMAR
 GOYAL):  (a)  The  estimated  produc-
 tion  of  groundnut  and  mustard  oilseeds
 during  197R 78  was  60.68  and  6.8
 lakh  tonnes  respectively.  Official  esti-
 mates  of  production  of  oilseeds  during
 1978-79.  have.  not  so.  far  been  firvalised;
 it  is,  however,  expected  that  the  pro-
 duction  of  these  crops  would:  be.  higher
 than:  in  1977078,  No  preelse  study  of
 the..consumpflan.  levela  of  ‘these:  two
 Ollseeds  bas  been  made,  Ollseeds  are

 —_  pequived  mostly:  tor  production  ot  ed!-

 Be  ole  he  demand
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 and  swpply  of  ali  the  edible  ofls  (in
 which  groundnut  and  mustard  oils
 account  for  a  major  proportion)  are
 indicated  below:—

 Year  Edible  Oil
 (Lakh  tonnes)

 Demand  Supply
 1977-78.  33°42  26°78

 1978-75  35°91  28-03

 (b)  Important  measures  under  way
 by  Government  for  increasing  the
 production  of  oilseeds  in  the  country
 are  briefly  as  under:—

 (i)  Raising  the  productivity  per
 hectare,  both  in  irrigateg  ang  unirri-
 gated  areas,  through  rapid  spread  of
 improved  technology;

 (ii)  increasing  the  area  ynder  trri-
 gated  crops  by  exploiting  the  poten-
 tial  under  the  command  of  new
 irrigation  projects;

 (iii),  increasing  the  area  under
 short  duration  varieties  through  inter
 and  mixed  cropping:

 (iv)  strengthening  the  seed  pro-
 ‘duction  programme  by  augmenting
 the  supply  of  certified  seeds;

 (v)  stepping  up  the  coverage  under
 plant  protection  measures,  including
 aerial  spraying  in  case  of  oilseeds
 over  contiguous  areas,  wherever
 feasible,

 (vi)  fixation  of  support  prices  and
 undertaking  purchase  operations;

 (vii)  provision  of  subsidy  on  the
 cost  of  certified  seed  and  for  plant
 protection  measures;

 €will)  intensification  of  research
 efforts;  and

 (4x)  extension  of  area  ynder  none
 “traditional  oilseeds  crops,  like  sun-
 flower  and  soyabean

 Ag’  a  result  of  the  adoption  of  the
 abéve  measures  the  production  of  the

 major  oilseeds  increased  to  89326
 thousand  tonnes  during  ‘1977-78  from
 7834.2  thousand  tonnes  in  ‘1976-77.  The:
 production  of  oilseeds  during  1978-79
 is  expected  to  be  higher  than  in  1977-78.

 आाधिक  श्रसमानता  दूर  करने  के  लिए  किए  गए
 प्रयास

 ‘1650,  डा०  रामजी  सिह  :  क्‍या  उप  प्रधान
 मती  तथा  बिस  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  १

 (क)  ग्राथिक  अप्तामता  दूर  करने  के  लिए,  जिसका
 उल्लेख  जनता  पार्टी  के  चुनाव  घोषणापत्र  में  किया  गया
 है,  ब  तक  क्‍या  प्रयास  किए  गए  हैं  अथवा  करने  का
 विचार  है  ;

 (ख)  क्‍या  न्यूनतम  शौर  भ्रधिकतम  झाव  और

 बेतन  के  बोच  झनुपात कम  करके  1:20,  करने  में  कुछ
 प्रगति  हुई  है  शौर  मदि  हां,  तो  कितनी  जौर  यदि
 नहीं  तो,  इसको  किस  प्रकार  प्राप्त  किया  जायेगा  ;

 (ग)  कया  सरकार  का  विचार  व्यय  की  सीमा  पर
 रोक  लगाने  का  है,  यदि  हां,  तो  इस  बारे  में  क्‍या  कार्य-
 वाही  करने  पर  विचार  किया  गया  है  ;  श्रौर

 (घ)  कया  शहरी  सम्पत्ति  की  सीमा  पर  रोक
 लगाना  उचित  होगा  झौर  यदि  हां,  तो  सरकार  का
 इस  सम्बन्ध  में  क्या  कार्यवाही  करने  का  विचार  है  ?

 विस  मंत्रालय में  राज्य  रतो  (भी  सतोश  प्रप्रवाल )  :
 (क)  से  (घ)  जनता  पार्टी  के  चुनाव

 घोषणापत्र  में  निहित  बुनियादी  झाधिक  नीति.  का

 उद्देश्य  समानता  भ्रौर  समृद्धि  के  सिद्धान्त  के  झाधघार  पर
 जनता  का  कल्याण  प्राप्त  करता  है।  धोषणा-पत्र  से
 यह  भी  स्पथ्ट  है  कि  इस  उद्देश्य  को  प्राप्त  करने  के  लिए
 कृषि  तथा  ग्राम  और  कुटीर  उद्योगों  को,  जो  उत्पादन
 रोजगार  में  वृद्धि  के  मुख्य  स्त्रोत  हैं,  प्राथमिकता  प्रदान
 करके  गरीबी तथा  बेरोजगारी  को  दूर  करता  झावश्यक
 होगा  ।  चूंकि  देश  की  भ्रधिकाश  जनता  भपने  जीवस-

 यापन  के  लिप  कृषि  पर  भिर्भर  करती  है  तथा  यह  भी
 स्पष्ट  है  कि  गरीबी  तथा  भ्रभाव  प्रामीण  क्षेत्रों  में  ही.

 ब्याप्त  है  इसलिए  नीति का  उद्देश्य  देश  की  द्राभीन
 झर्थेव्यवस्था  को  मजबूत  बताना  होता  भाहिए  t



 at  wire  से  पंच्रदर्भीय  ब्वाय जता  i978-83
 के प्रारूप  में  प्रतिविम्थित  तई  झायोजना  नीति
 को  फिर  से  नई  दिशा  दी  गई  है  ताकि  विकास

 को  ऐसी  कपरेखा  को  झपनामा  जा  सके  जिससे

 कि  दस  वर्षों  की  प्रबधि  में  उपर्युगत  उद्देश्य  को  प्राप्त
 किया  जां  सके  ।

 झायोजना  में  रोजगार-मीति  को  सर्वोच्च  प्राथमिकता

 दी  गईं  है,  जिसे  मुख्यतः  से  कृषि  तथा  सम्बद्ध  क्षेत्रों  एवं

 शाम  बौर  कुढ़ीर  उच्चोगों  के  माध्यम  से  जिनमें  प्रतिरित्त
 अभिकों  को  खपा  लेने  की  क्षमता  है,  प्राप्त  किया

 था  सकता  है|  इस  दिशा  में  i978-79  को  बाधिक
 धायोजता में  इत  क्षेत्रों  के  लिए  निर्धारित  कुल  भायोजना
 परिष्यम  से  में,  जिसमें  कृषि  भौर  बाढ़  नियंत्रण  शामिल
 t  3i37  करोड़  रुपए  धथवा  लगभग  27  प्रतिशत
 झाबिटन  करके  शुरुभात  पहले  से  की  जा  चुकी  है  |
 इसके  झतिरिक्‍्त  संशोधित  न्यूनतम  कार्यक्रम  का  उद्देश्य
 ब्य  हारा  जनता के  निर्धन  बर्गं  की  बुनियादी  प्रावश्यक-
 लाशों  को  पूरा  कराना  है,  जिसमें  पीने  का  साफ  पाती,
 स्वास्थ्य  सम्बन्धी  देखभाल,  प्रोड़  शिक्षा,  प्रारंभिक  शिक्षा,
 शांवों  में  सड़कें,  ग्रामोण  भावासत,  भूमिहीनों  के  लिए
 गुह-निर्माण  के  लिए  स्थान,  शहरी  स्वी  बस्तियों  में  पयो-
 बरणीय  सुधार  तथा  कम  पोषाहार  पाने  बालों  के  लिए
 पोषाहार  की  व्यवस्था  शामिल  है  इस  कार्यत्रम  के

 लिए  4280  करोड़  दपए  निर्धारित  किये  गये  हैं  जिसके
 झन्तर्गत  समाज  के  गरीब  वर्गों  की  हालत  में  सुधार
 होगा  तथा  उनका  जीवनस्तर  प्रपेक्षित  स्तर  तक  बढ़
 सकेगा  ।  इस  उद्देश्य  के  लिए  97679 की  बाधिक
 झायोजना  में  525  करोड़  रुपए  निर्धारिश  किए  गए
 हैं।

 जहां  तक  म्युनतम  तथा  ग्रधिकतम  बेतों  को  भ्रगुपात
 का  सम्बना  है  मजदूरी,  झाय  तथा  कीमतों  के  सप्यन्त

 में  प्रभ्ययन  दल  की  रिपोर्ट  के  पनुसार  यह  देशा  गया  हैं
 कि  सरकारी  क्षेत्र  में  मह  प्रभुपात  as  9  है  अबकि  संगठित
 मिनी क्षेत्र |.  में  बह  झगुपात  abeek  rt  फिर  भी  संभ-
 ड्ति  निजी  क्षेत्र  में  बेसनों  तथा  परिलम्धियों  के  सम्बन्ध
 में  कुछ  प्रोत्साहन  दिए  जाने  को  धोषणा  पहले  से  ही
 की  जा  चुकी है  1

 जैसा  कि  पहले  ही  बताया  जा  चुका  है  कि  सरको
 का  च्दे्म  सम  स्वायपूर्ण  शमाथ की की  शोर  भ्रंप्रसर  होगा
 है  तथा  उद्देश्य  को  |  करने  के  लिए  प्रभेक  राजकोधीय

 उपाय  किए  गए  हैं।  बलेमान  ह...  were
 जिसमें  स्राय-कर,संपत्ति-कर  संपदा  शुल्क,  पनिवार्थ
 जमा  योजना  भ्रादि  शामिल  हैं  ।  संयुक्त  प्रभाव  इस

 प्रकार  का  है,  जिससे  कि  झ्ायकर  दाता  के  पास  उपलब्ध
 जपभोग्य  झाय  पर  ह्वतः  एक  प्रप्तिकतम  सीमा  लागू
 हो  गई  है।  फिर  भी  सरकार  झाय तथा.  सम्पत्ति  में  पाई
 जानते  बाली  प्रसमानताओरों  के  प्रति  जागरूक  हैं  तथा
 उन्हें  कम  से  कम  करते  के  लिए  समय  समय  पर
 उचित  उपाम  किये  जाते  हैं।  भूमि  सम्बन्धी  सुधारों
 को  तेजी  से  विशयान्विति  करता,  विशेषरूप  से  भूमि-
 ह्वीतों  में  भूमि  का  फिर  से  वितरण,  एकाधिकार  को

 दूर  करना  तथा  शहरी  भूमि  की  प्रधिकतम सीमा  निर्धारित
 करना,  इस  तीति  के  प्भिन्न  अंग  हैं  ।

 Decling  ip  profitability  of  nationalised
 banks

 65l.  SHR]  A.  BALA  PAJANOR:
 Will  the  DEPUTY  PRIME  MIN{STER
 AND  MINISTER  OF  FINANCE  be
 pleased  to  state:

 (a)  whether  it  is  true  that  the  pro-
 fitability  of  the  public  sector  banks
 hag  shown  considerable  decline;

 (b)  if  so,  the  extent  of  decline  and
 the  reasons  therefor;

 (c)  the  extent  of  contribution  of
 out-dated  methods  of  management
 towards  this  undesirable  trend;  and

 (a)  the  crash  remedies  evolved  to
 make  banks  function  as  dynemic,
 ‘purposive  units  for  galvanising  the
 economy  consistent  with  avoidance  of
 waste  of  time,  energy  and  resources
 in  any  form?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 ZULFIQUARULLAH):  (a)  and  (b)-
 While  the  profits  of  the  22  public  sector
 banks  including  State  Bank  and  its
 subsidiaries  have  incréased  trom  Rs.
 30.69  crores  in  4975  to  Rs.  86.47  crores
 in  97  profite  as  percentage  of  the
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 total  working  funds,  have  shown  a
 slight  decline.

 (c)  and  (d),  The  decline  in  the  per-
 centage  of  net  profits  is  attributable
 inter  alia  to  progressive  expansion  of
 credit  to  the  priority  and  hitherto
 neglected  sectors  involving  higher
 service  ‘cost,  incidental  and  operational
 costs  of  rural  branch  expansion  and  the
 prevalence  of  sickness  in  industry.  The
 profitability  aspect  of  the  banks  is
 constantly  kept  under  review  by  the
 banks  themselves,  the  Reserve  Bank
 and  the  Government  with  a  view  to
 improving  the  working  of  the  banks  so
 as  to  subserve  social  objectives.

 Construction  of  Janata  Hotels  and
 5-Star  Hotels  during  1979-80

 ‘1652.  SHRI  BALASAHEB  VIKHE
 PATIL:  Will  the  Minister  of  TOURISM
 AND  CIVIL  AVIATION  be  pleased  to
 state:

 (a)  indicate  the  number  of  Janata
 Hotels  likely  to  be  built  in  1979-80
 for  tourist  and  the  towns  in  which
 these  are  being  built  indicating  the
 likely  expenditure  to  be  incurred
 thereon;  and

 (b)  is  the  Government  considering
 the  need  to  expand  the  present  units
 of  Five  Star  Hotels  or  to  build  new
 Five  Star  Hotels;  if  so,  how  many
 of  these  are  likely  to  be  built  during
 1979-80  and  the  amounts  to  be  incur-
 red  on  such  hotels  indicating  the
 places  where  such  hotels  are  being
 expandeg  or  built?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  PURU-
 SHOTTAM  KAUSHIK):  (a)  Construc-
 tion  has  commenced  on  the  first  Ashok
 Yatri  Niwas  (Janata  Hotel)  in  New
 Delhi  of  250  beds  at  an  estimated  cost
 ‘of  Rs.  300  lakhs.  It  will  be  partially
 completed  and  commissioned  (650
 beds).  during  1979-80,

 \

 ४५६०  हर
 हु  work  on  the  “Ashok-

 Akbar”  and  “Ashok”  Hotels  in  New

 Delhi  of  the  India  Tourism  Develop-
 ment  Corporation  is  in  progress  and
 this  is  expected  to  be  completed  during.
 1979-80  at  qa  cost  of  Rs.  270  lakhs  and
 Rs.  0i  lakhs  respectively.

 The  earlier  proposals  of  the  Hotel.
 Corporation  of  India  to  put  up  two  5
 star  hotels—one  at  Juhu  in  Bombay  at
 a  cost  of  Rs.  2.83  crores  and  another’
 at  Srinagar  at  a  cost  of  Rs.  10.99.
 crores—have  also  been  approved..
 Work  on  these  projects  is  expected  to.
 be  taken  up  during  1979-80.

 Export  of  mutton

 1653,  SHRI  SUKHENDRA  SINGH:

 SHRI  ABDUL  AHAD  VAKIL:

 Will  the  Minister  of  COMMERCE,.
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  state:

 (a)  the  quantity  and  value  of  mutton
 exported  per  year  during  the  last
 two  years  and  the  names  of  the:
 country  where  it  was  exported;

 (b)  whether  it  is  a  fact  that  due
 to  huge  quantity  of  its  export  there
 has  been  considerable  increase  in  its.
 price  in  the  internal  market;  and

 (c)  if  so,  his  reaction  therein  and.
 steps  proposed  to  be  taken  to  bring.
 down  its  price  in  the  interna]  market?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE,.
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  ARIF  BEG):  (a)  A  state-
 ment  showing  country-wise  exports  of
 Mutton  (Fresh  and  Chilled  Meat).
 during  last  two  years  is  attached.

 (a)  ang  (c).  The  annual  exports  of
 mutton  constitute  only  about  one  per
 cent  of  total  estimateq  production  in.
 the  country  which  ig  hardly  likely  to.
 have  any  deleterious  effect  on  prices  in
 the  internal  market.  However,  a  con--
 stant  and  close  watch  is  already  being:
 kept  on  priceg  in  the  internal  market
 and  domestic  needs  are  being  gives.
 priority.
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 Export  of  Matton  ह... ड  Moist)  From  India
 tity

 ass

 a
 “Ss.  No.  Country  1976-77  1977-7

 Quantity  Value  Quantity  Value
 t.  Abu  Dhabi

 88
 671,509  ta

 7  Dubai.  ae  0038,  tse  a  sitesi
 4  Iran.  380  45275
 ह्  Kuwait  roa,  7349  10,15,604,  1683,599  194,017,620 we  Qatar  26,396  2,91,545,  1,554  20,242
 i  Belgium

 eon Oman  239,  747  32,46)  6725392  1,42,10, 798
 g.  Saudi  Arabia  094  174,068  7937  197,734 “3०,  U.S.A.  हे  1100  3,200 at.  ARep.  Egyp!  105461  1,32,  072  7,200  700

 aa,  UAE.  {i  4197-764  5.37  af
 ag.  France.  3,080  95.0rr "  an  2970

 ak  Unda  5,000  rated
 Toran  37790670  397577,112  6830,  ror  9,07,65,844

 Source  :  DGCIS.

 !
 दिल  सहायता  योजना  के  बलगेंत  राज्यों  को  वी  गई  विवरण

 शशि  974-75®%  (1977-78  लक  की  झबधि  सें  राज्यों
 को  दी  गईं  झधिम  झ्ापोजनागत  सहायता

 ‘1654.  ह ;  शामानन्‍्द  तिवारी  :  क्या  डप  प्रधाल  (करोड़  रुपए)
 eaielt  wer  चि  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :  lL  प्रान्प्रभ्रदेश  82.05

 जप  2.  झसम  21.02
 3.  बिहार  85.50

 (क)  गत  पाँच  वर्षों  में  प्रत्येक  राज्य  को  भ्रग्रिम  4
 ि

 Bi.03
 योजना  8.  हरियात  53.  08 सहामता  योजना  के  भ्रन्तगंत  कितनी  कितनी  धनराशि

 6.  हिमाचल  प्रदेश  ce “डी  बई  ;  झौर  7.  जम्मू क्रौर  काश्सीर  160,81
 8.
 ह"

 72.  36
 9.  केरल  3.9

 (8)  प्रत्येक  बप  प्रत्येक  राज्य  को  उक्त  सहायता  10.  मध्य  प्रदेश  36.75
 “देने  की  भ्रंतिम  तारीख  क्‍या  थी  ?  Ll.  महाराष्ट  32.0

 2
 सिवर

 10,05

 walt
 13  मेघालय  9.73 क्त  भुंभालध में  राज्य  मंत्री'  a  vite,  श्वास): :  la.  नागालैंड  .  84

 (क)  एक  विवरण-पत्र  सभा  पटल  पर  रख  दिया  गया  है।  1s  उड़ीसा  92.42
 ie.  पंजाव  50.25
 7,  राजस्थान  69.  98

 (tar)  अत्येक  वित्तीय  कंषें  में,  सक्यों  को  विभिन्न  18.  सिभिकमः  0.98
 अबोजनों  के  लियें  भाटित  बधिम  भ्रायौजनागत  सहायता  a  me  us  3
 की  राशियों  को  प्रवामगी  व्यय  की  गठि  तथा  [राज्य  2t.  उसर  जदेश  292;  66

 सरकारों.  की  भपेक्षित  स्थिति  के  ‘Were  पर,  किससों  में  22  पश्चिम  बंगाल ETT
 की  गईं  थीं;  प्रंतिन  क्स्ति  की  झ्चानणी  राज्य  सरकारों  —  हँस  जोड़ जोड़  19se.  986

 से  ब्यय  कें  विशरणों  के  प्राप्त  होगे  पर  अत्येक  गित्तीय  -  वर्ष
 के  झत्त  मैं  हीं  गई  थी  t

 \  ear  at  री  नह
 ह...  को  79796763  hh  enone  aie



 _  ‘1655,  Wo  agrees  लिह  शाक्य :.  क्या

 बल
 संगर  तथा  चित  मंत्री  यह  बताने  की  कृपा

 a  arg  उच्योगों भौर  ग्रामीण  क्षेत्र के  विकास  के
 लिये  सरेगों  को  सुगमतापूर्वक ऋण  देने  के  उद्देश्य  से
 बतेमान  नियमों  की  तुलना  में  भ्रय  क्या  साधारण  तरीके
 झपनाये  जाते  हैं  ?

 लिस  मंत्रालय  में  सब्य  मंत्री  हो  जुल्फिकारुल्लाह)  *
 शिल्पियों,  प्रामीण  भौर  कुटीर  उद्योगों  तथा  छोटे  पैमाने
 के  उद्योगों  को  ऋण  बड़ाने  के  बारे  में  विशिष्ट  उपाय
 करने  के  लिए  भारतीय  रिजवें  बैंक  ने  हाल  ही  में  बैंकों  को
 मार्गदर्शी  सिद्धान्त  जारी  किये  हैं  ।  इन  मार्गदर्शी
 सिद्धास्तों  की  प्रमुख  बातें  संलग्न  बिवरण  में  दी
 गयी  हैं

 विवरण

 शिल्पियों,  प्रामोण  झौर  कुटीर  उद्योगों  तथा  छोटे  पैमाने
 के  उद्योगों  को  बैंक  ऋण  के  संबंध  सें  भारतीय  रिजय
 बैंक  द्वारा  12  दिसम्बर,  978  को  जारी  किये  गये

 मार्गो  सिद्धास्तों  को  प्रमुख  बातें

 l.  इस  उपन-क्षेत्र  को  25,000/-  रुपये  तक  का
 ऋण  उपकरण  वित्त  भौर  कार्यकारी  पूंजी  प्रथवा  दोनों
 के  लिए  एक  समेकित  सावधिक  ऋण  के  रूप  में

 मंजर किया  जाना  चाहिए  |  जिस  के  वापस  भदा  करने
 झवधि  7  से  0  वर्ष  झथवा  भ्रधिक  हो  ।

 2.  साधारणत:  इस  वर्ग  के  लिये  माजिन  पर
 जोर  दिया  जाना  चाहिमे  t

 3.  समेकित  सावधिक  ऋण  के  बारे  में  पिछड़े
 जिलों  में  93  प्रतिशत  की  दर  से  जौर  दूसरे  इलाकों

 फर  L4  प्रतिशत  की  दर  से  ब्याज  लिया  जायेगा  |

 4.  भति  लघु  (टाइनी)  क्षेत्र  को  दिये  जाने  वाले
 साथधिक  कणों  पर  ब्याज  की  दर  1  प्रतिशत  होगी।
 25,000  राषये  और  लाख  सपने  के  बीच  के  कार्यकारी

 बंजी  विषयक  ऋण  सीमाओं पर  बैंक  24  प्रतिशत
 कौ  दर  से  व्याज  घसूल  कर  सकते  हैं  t

 rs  !  लाख  रुपये  तक  के  सभी
 सक

 दिन
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 Anomalies  in  wage  structure  of  class.
 {  offcers  of  LIC

 ‘1657.  SHRI  SAUGATA  ROY:  Wilt
 the  DEPUTY  PRIME  MINISTER  AND:
 MINISTER  OF  FINANCE  be  pleased’:
 to  state:

 (a)  whether  Life  Insurance  Corpo-
 ration  clasg  I  officers  have  been  de-
 monstrating  for  some  time  past  against
 anomalies  in  the  LIC  wage  structure;

 (b)  whether  the  Finance  Minister
 had  assured  on  November  28  that  a
 satisfactory  solution  would  be  found
 to  the  problem  of  anomalies  within
 two  months;

 (c)  the  reasons  for  non-implemen-
 tation  of  the  assurance;  and

 (d)  the  steps  the  Government  is.
 going  to  take  in  this  regard?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 ZULFIQUARULLAH):  (a)  and  (b)..
 Yes,  Sir.

 (०)  and  (d),  Difference  in  she  DA
 formulate  applicable  to  Class  I  officers
 and  Class  III  and  IV  employees  of  LIC’
 is  a  major  factor  in  the  growth  of
 anomalies.  The  basic  solution  to  this
 problem  has  therefore,  to  be  found
 through  a  revision  in  the  DA  formula
 applicable  to  Class  III  and  IV.  em-
 ployees,

 The  wage  agreement  between  the
 LIC  Management  and  Class  III  and  IV
 employees  having  expired  in  March.
 ‘1977,  negotiations  have  to  be  conduct-
 ed  to  work  out  a  new  wage  agreement
 Since  removal  of  the  anomalies  through
 a  wage  settlement  was  expected  to-
 take  quite  sometime,  Government
 decided  to  grant  interim  monetary
 relief  ranging  between  Rs.  75/-  and:
 Rs.  260/-  p.m.  at  various  pay-levels  to:
 officers  of  the  LIC.  In  addition.  the.
 officers  stagnating  at  Rs.  2400/-  have-
 also  been  granted  relief  of  Rs.  100/-,
 each.  The  interim  relief  so  given  will.
 be  set  off  against  the  future  revision.
 ‘in  the  scale  of  pay  and  allowances,
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 Following  the  grant.  of  interim.  relief,
 as  mentioned  above;  Class  i  officers
 of  the  LIC  have  withdrawn  their  agi-
 ‘tation.

 रेपसोह  तेल  ar  wan

 1658.  शनी  दौलत  राम  सारण  :  क्या  वाणिण्य,
 -आगरिक  क्ति  झौर  सहकारिता  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  वर्ष  1978  8  प्रंत  तक  रेपसीड़  तेल  का
 कितनी  मात्रा  में झायात  किया  गया  तथा  उस  का  मूल्य
 कितता  था  और  भाड़े  झादि  के  रूप  में  कितना  भुगतान
 किया  गया  भौर  किन  किन  देशों  से  उस  का  झायात
 किया  गया;  भौर

 (ख)  रेपसीड  तेल  के  भ्रायातकर्ताओं  की  सूची
 या  है  भौर  प्रत्येक  द्वारा  कितनी  मात्रा  में  भायात  किया
 गया  तथा  कितना  वित्तरण  किया  गया  ?

 वाणिज्य,  नागरिक  पूर्ति  शोर  सहकारिता  मंत्रालय
 में  राज्य  मंत्री  (थी  कृष्ण  कुमार  गोयल):  (क)  वर्ष
 978  के  दौरान  राज्य  व्यापार  निगम  ने  37.72

 “करोड़  रुपये  के  मूल्य  का  66,000  मीटरी  टन  रेपसीड
 देल  भायात  किया  ।  यह  खरीददारी  लागत-भाड़ा  (सी०
 एण्ड  एफ०)  भ्राधार  पर  की  गई  है  शौर  इसलिये  भाड़े

 का  अलग  से  निर्धारण  नहीं  किया  गया  है  ।

 इस  अवधि  के  दौरान  निजी  व्यापारियों  ने  706  09
 “करोड़  रुपये  के  मूल्य  की  लगभग  ,  89  लाख  मी०
 24  मात्रा  अंबई  तथा  कांडला  अन्दरगाहों  के  माध्यम  से
 'प्रायात  की  ।  उन्होंने  कितना  माल-भाड़ा  दिया,  इस  की
 जानकारी  नहों  है  ।

 (@)  वर्ष  978  के  दौरान  राज्य  व्यापार  निगम
 'सथा  निजी  पार्टियां  दोषों  द्वारा  लेल  का  झ्रायात  किया  जाता
 रहा  ।  राज्य  व्यापार  निगम  द्वारा  भायात  की  गई  तेल
 की  मात्रा  ऊपर  भाग  (क)  में  दिये  भनुसार  थी  ।  यह
 झायात  की  गई  तेल  की  मात्ता  परिष्कृत  कर  के  लाइसेंसशुदा

 म्हचित  दर  की  दुकानों/सार्वजनिक  वितरण  प्रणाली
 'कै  भाध्यम  से  उपभोकताझों  को  वितरित  करने  के  लिये
 राज्य  सरकारों  को  दी  गई  थी  t  जहां  तक  निजी  व्यापारियों

 “का  संबंध  है,  रेपसीड  तेस  के  श्रायात  की  प्रनुमति  भुले
 झान  लाइसेंस  प्रणाली  के  झम्तर मत  दी  गई  थी  t  इस
 प्रंकार  नेक  भ्रायातकों  ने  978  के  दौरान इस  तेल

 का  झायात किया. था. किया  था.)  उसे  की  वितरण  पड़ति  की
 ज्जञानकारी  नहीं  है  4  7
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 of  .yooommendations
 of  Chokshi  Committee  on  Direct

 Taxes
 1659  SHRI  C,  K.  JAFFER  SHA-

 RIEF
 SHRI  K.  LAKKAPPA:

 Will  the  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  be
 pleased  to  state:

 (a)  whether  Government  propose
 to  introduce  a  comprehensive  Bill  in
 the  Parliament  to  implement  the  re-
 commendations  of  the  Chokshi  Com-
 mittee  on  Direct  Taxes;  and

 (b)  if  so,  what  are  its  main  recom-
 mendations  accepted  by  Government?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 ZULFIQUARULLAH):  (a)  and  (b).  A
 few  of  the  recommendations  contained
 in  the  Interim  Report  of  the  Chokshi
 Committee  have  been  implemented
 through  the  Finance  Act,  1978.  The
 other  recommendations  in  the  Interim
 Report,  as  also  some  of  the  recommen-
 dations  in  the  Final  Report,  are  in  an
 advanced  stage  of  consideration.  A
 Bill  to  give  effect  to  such  of  these  re-
 commendations  as  are  found  accept-
 able  by  the  Government  is  proposed  to
 be  introduced  as  early  as  possible.  The
 remaining  recommendations  in  the
 Final  -Report  will  also  be  processed
 expeditiously  and  such  of  these  recom-
 mendations  as  are  accepted  by  the
 Government  will  be  implemented  by
 sponsoring  necessary  legislation.

 बिल्ली  हवाई  थे  वर  तस्करी  @  साल  का
 बरामद  किया  लागा

 1660  भी  राज  नारायण:  क्या  उप  प्रधान  मंत्री
 सथा  जिस  मंत्री  यह  बताने  की  कृपा  करेंगे  कि

 (क)  क्‍या  3  जनवरी,  ‘1979  को  दिल्ली
 हवाई  |. |  पर  चार  लाख  रपये  से  प्रचिक  मूल्य  का  तस्करी
 का  माल  बरामद  ह्भा  ।

 चि)  यदि  हां,  तो  इस  में  कौन  कौन  से  अपराधी
 पकड़े गये  |. उ  उस  के  बिष्द्ध  सरकार ने  क्या  का्येवाहीं

 (ग)  इस  प्रकार  पकड़े  गग्े माल को  सरकार ने
 कहां  और  कैसे  रखा  है;

 (भ)  सरकार  का  विचार  इस  माल  का  किस  -
 प्रकार  उपयोग  करेंगे  को  हैं
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 4  sate)
 में  राज्य  मंत्री  (भी  सतोश  झचवाल)  :

 पक)  और  (श्र):  प्राप्त  सूचना  पर  कार्यवाही  करते

 3  शग दुर
 प्राधिकारियों  मे  30-i-79  को

 भट्ट  पर  चार  सूटकेस  पकड़े,  जो
 शाथ  नहीं  लाए  गए  अ्सवाद  के  रूप  में  धोषित  किये
 अये  थे  धौर  जो  हांगकांग  से  काबुल  के  लिये  लदान  हेतु भेजे  यये  थे  जाच  करने  पर  इन  सूटकेसों  में  कुल 2.  27  लाख  रुपये  मूल्य  की  अवैध  घड़ियां,  धड़ियों  के
 पुजे  धौर  साड़ियां  पाई  गई  थीं।  चूंकि  मामला  जाँच  पड़-
 ताल के  लिये  केन्द्रीय  जाँच  ब्यूरो  को  भेज  दिया  गया  है, इतललिये  इस  प्रवस्था  में  भौर  ब्यौरे  जिस  में  श्रन्तप्रेस्त
 ब्यक्तियों  के  नाम  शामिल  हैं,  जाहिर  करना  जांच  के
 हित  में  नहीं  होगा  t

 (ग)  शौर  (घ).  पकड़ा  गया  माल  सीमा  शुल्क विभाग  की  भ्रभिरक्षण  में  रखा  जाता  है
 ्

 पकड़े
 गये  माल  की  स्वामित्व  सरकार  को  तब  तक  मिलता,
 जब  तक  उसे  जब्त  किये  जाने  का  निर्णय  नहीं  हो  जाता,
 इसलिये  हस  मामलें  में  पकड़े  गये  माल  का  सरकार  द्वारा
 इस  झवस्था  में  इस्तेमाल  किये  जाने  का  प्रश्न  नहीं
 सठता  ।

 Condition  for  World  Bank  Loan  re-
 garding  Bio-data  of  engineerg  work-

 ing  on  the  scheme

 1661.  SHRIMATI  MRINAL  GORE:
 Will  the  DEPUTY  PRIME  MINISTER
 AND  MINISTER  QF  FINANCE  be
 pleased  to  state:

 (a)  is  it  a  fact  that  wherever  the
 World  Bank  loan  is  given  to  particular
 scheme  in  India  the  bio-data  of  cur
 Engineers  etc.  working  on  the  scheme
 @re  required  to  be  sent  to  the  World
 Bank  Authorities;

 (b)  if  so,  what  are  the  reasons;
 and

 (6)  is  this  condition  applicable  to
 other  countries  also?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 SATISH  AGARWAL):  (a)  to  (c).  No,
 this  ig  not  the  normal  practice.  How-
 ever,  during  the  course  of  appraisal  of
 projects  by  the  World  Bank,  sometimes
 strengthening  of  exisfing  administra-
 tive  arrangements  or  creation  of  new
 administrative  set  up  is  necessary  for
 @ffective  and  timely  completion  of  the
 projects.  In  such  cases,  the  manner
 in  which  such  strengthening,  etc.  is

 required  is  identified.  While  reporting
 the  progress  of  implementation  of  the
 project,  the  steps  taken  for  filling  up
 the  requisite  posts  are  also  reported  to
 the  World  Bank  from  time  to  time.  In
 exceptional  cases,  where  consultants
 are  agreed  to  be  employed  by  Govern-
 ment  of  India  or  other  project  imple-
 menting  authorities  and  are  to  be
 financed  by  the  World  Bank,  the  Bank
 is  consulted  according  to  the  terms  of
 the  project  agreement,  regarding  the
 adequacy  of  qualificationg  and  experi-
 ence  of  the  consultants.  These  are
 Standard  requirements  of  the  World
 Bank  which  are  applicable  to  various
 other  countries  as  well.

 ये  शहर  जहां  हवाई  श्रह्टों  पर  प्रवेश  टिकट  उपलब्ध  किये
 जाते  है

 ‘1662.  श्री  राजेख  कुमार  शर्मा  :  क्या  पर्वेटन
 ह... अ  नागर  विमानन  मंत्री  यह  बताने  की  कृपा  करेंगे
 किः

 (क)  उन  शहरों  के  नाम  कया  है  जहां  हवाई  भट्टों
 पर  प्रवेश  टिकट  उपलब्ध  किये  जाते  हैं;

 (ख)  ऐसे  प्रवेश  टिकटों  का  मूल्य  क्या  है;  भौर

 (ग)  उन  हवाई  प्रह्ढों  के  नाम  क्‍या  हैं  जहां  भविष्य
 में  ऐसे  टिकट  उपलब्ध  कराये  जायेंगे  ?

 पर्यटन  ौर  मागर  विमानन  संत्री  (भी  पुरवोसल
 कौशिक)  :  क)  चांर  भन्‍्तर्राप्ट्रीय  विमान  क्षेत्रों,
 भ्र्थात्‌  दिल्‍ली,  बम्बई,  कलकत्ता,  तथा  मद्रास  के  झलाव,
 एयरपोर्ट  प्रवेश  टिकटें  प्रहमदाबाद,  बंगलौर,  हैदराबाद,
 जयपुर,  गोहाटी,  पटना  तथा  ब्िवेद्म  में  भी  उपलब्ध
 a

 (@)  चार  अन्तर्राष्ट्रीय  बिमान  क्षेत्रों  अर्चातु,
 दिल्ली,  अम्बई,  कलकत्ता  तथा  मद्रास  में  एयरपो
 प्रवेश  टिकट  का  मूल्य  2.00  रुपए  प्रति  टिकट  है
 तथा  धन्य  अन्‍्तर्देशीय  विमान  क्षेत्नों  पर  इस  का  मूख्य
 एक  रुपया  प्रति  टिकट  है  ।

 (ग)  बड़ौदा,  बागड़ोगरा  तथा  भ्रमृतसर  में
 एयरपोटे  प्रवेश  टिकट  चालू  करने  के  प्रस्ताव  पर सरकार
 वियार  कर  रही  है 1



 14663,  SHRI  R.  MOHANARANGAM:
 Will  the  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OP  FINANCE  be
 pleased  to  state:

 (a)  the  trend  noticed  by  Govern-—
 ment  with  regard  to  the  range  and
 extent  of  smuggling  in  the  country;

 (b)  whether  it  is  a  fact  that  smug-
 gling  has  again  raised  its  ugly  head
 with  renewed  intensity;  and

 (c)  whether  Government  have  con-
 sidered  the  advisability  of  mobilising
 assistance  from  voluntary  groups  of
 Gedicated  workers  to  counter  the  anti-
 social  menase?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 SATISH  AGARWAL):  (a)  and  (b).
 Assessment  reports  reaching  the  Gov-
 ernment  do  not  suggest  any  spurt  in
 smuggling  activities.  According  to
 these  reports  smuggling  is  well  con-
 tained,

 (९)  There  was  no  occasion  for  Gov-
 ernment  to  consider  such  a  suggestion.
 However,  Government  would  welcome
 assistance  from  such  voluntary  agen-
 cies  in  tackling  the  menace  of  smug-
 gting.

 Decline  in  export  earnings  from  tra-
 aitiona]  export  items

 1664.  SHRI  K.  KUNHAMBU:

 SHRI  VAYALAR  RAVI:

 Will  the  Minister  of  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA:
 TION  be  pleased  to  state

 (a)  whether  it  is  a  fact  that  the
 export  earnings  from  the  traditional
 export  items  tke  cashew,  coffee,  tea

 .@tc,  have  come  down  substantially
 @uring  ‘1078-79;

 (b).  if  so,  the  reasons  thereof;

 ‘them;

 ‘the  .  blacklisting,
 against  some,  if  wot  all.  of  them?

 TION  (SHRLARIF  BEG);  ७  Me,

 (@)  if  go,  the  details  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE,
 CIviL.’  SUPPLIES  AND  COOPERA-
 TION  (SHRI  ARIF  BEG):  (a)  Yes,  Sir.

 (b)  The  main  reasons  in  the  caste  of
 tea,  ‘coffee  and  cashew  kernels  are
 decline  in  world  priceg,  and  reduced
 availability  of  raw  cashew  nuts,

 (c)  and  (a).  Government  has  adopted
 a  long  term  stable  export  policy  of
 trengthening  and  expanding  the  pro-

 duction  base  of  selected  items,  both  in
 industrial  and  agricultural  field,  and
 generating  exportable  surpluses.
 Priorities  for  allocating  funds  for
 selected  export  sectors  including  tea,
 cOffee  and  cashew  are  being  considered
 by  the  Planning  Commission  in  consul-
 tation  with  Central  Ministries  and  the
 State  Governments.  ft  is  only  with  a
 strong  production  base  that  we  can
 have  sustained  exports,

 Blacklisting  of  Garment  Exporters

 1665.  SHRI  HARI  VISHNU
 KAMATH:  Will  the  Minister  of  COM-
 MERCE,  CIVIL  SUPPLIES  AND  CO-
 OPERATION  be  pleased  to  state:

 (8)  whether  it  is  a  fact  that  several
 garment  exporters  have  been  recently
 blacklisted

 (b)  if  so,  how.  many.  together  with
 their  names  and  addresses:

 (c)  the  reasons  for  blacklisting

 (d)  the  details  of  malpractices  in-
 dulged  in  by  each  of  them;  and

 (९)  whether  other  penalties,  besides
 are  .  contemplated
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 a)  to  (e)  Do  not  arise.  However,
 Fatpment  if  enclosed

 and  Exports  sta-
 tute,  ह...  ‘Chie  “on Controller  of  Imports

 ports  can  only  debar  a  party
 feceiving  import/export  facilities

 and  impose  fiscal  “penalty.

 Hon’ble  Member  is  presumably
 referring  to  the  recent  action  taken  by
 the  Controller  of  Imports  and
 Txps  r  suspending  the  registra-
 tion  “of  423  exporters  of  readymade
 garments  under  Para  27i(3)  of  the
 Hand  “Book  of  Import-Export  Proce
 dures  1978-79

 Op  the  basig  of  complaints  received
 by  Government  against  the  exporters
 of  readymade  garments  alleging  non-
 utilisation  of  the  export  quotas  grant-
 ed  to  them  by  the  Cotton  Textile
 Export  Promotion  Council  in  1978,  the

 registration  of  23  registered  exporters
 of  readymade  garments  was  suspended

 12-1978,  for  a  petiod  of  3  months.

 heed
 ‘these  parties  were  subsequently

 to  explain  the  reasons  for  non-
 Litt

 iption
 of  the  expért  quota  granted

 to  ‘them.  Replies,  wherever  received
 from  the  firms,  are  being  examined  by
 the  Chief  Controller  of  Imports  and

 New  Delhf.  In  some  of  the
 ९  guspension  orders  have  already
 ae  withdrawn,

 Chinese  0427  to  buy  Tobacco,  Sugar

 1666,  SHRI  JYOTIRMOY  BOSU:
 Wil  the  Minister  of  COMMERCE,
 CIVIL,  SUPPLIES  AND  COOPERA-

 ‘TION  be  pleased  to  state:

 fa)  whether  People's  Republic  of
 Ching  bas  offered  to  buy  tobacco,

 sugar  oa  some  other  goods  from
 ‘India;

 me
 8,  what  are  the  details  there-

 4
 9  us

 hat  action,  $  any,  has  been

 fo  Going  taken  on  ‘the  said  offer?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE
 CIVIL  SUPPLIES  AND  COOPERA
 TION  (SHRI  ARIF  BEG):  (a)  to  २८) A  statement  ig  attached,

 Statement
 Tobacco;  So  far  as  Government  is

 aware  a  private  film  of  Andhra  Pradesh
 has  sold  about  2000MT  of  tobacco  of
 various  grades  to  China.  State  Trad-
 ing  Corporation  wag  also  negotiating
 with  the  relevant  Chinese  Organisa-
 tions  for  export  of  tobacco  against
 import  of  raw  silk  but  this  has  not
 materialised  so  far.

 Sugar:  A  quantity  of  77750  MT  of
 sugar  was  supplied  to  China  during
 1978,  An  offer  for  supply  of  additional
 quantity  of  sugar  during  979  has  also
 been  made  by  State  Trading  Corpora-
 tion  through  our  Embassy  and  the
 Chinese  reaction is  awaited.

 As  import  and  export  trade  with
 China  is  neither  canalized  nor  under
 any  trade  plan,  Government  is  not  in
 a  position  to  say  what  all  offers
 have  been  received  by  the  Indian  ex-
 porters  from  the  Peoples’  Republic  of
 China

 Ban  on  export  of  Groundnauts

 1668.  SHRI  0.  N.  VISVANATHAN
 Will  ‘the  Minister  of  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA
 TION  be  pleased  to  state

 (a)  whether  there  is  a  ban  on  the
 export  of  groundnuts

 (b)  if  30,  the  reasons  thereof;

 (c)  whether  Government  are  aware
 of  the  low  prices  offered  to  groundnut
 growers  in  Tamil  Nadu  and  othex
 areas;

 (d)  if  so,  the  steps  proposed  to  make
 it  more’  lucrative  for  groundnut
 growers;  and

 (e)  whether  remova]  of  ban  on
 port  is  considered  ag  a  palliative  in
 this  regard?
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 THE  MINISTER  OF  STATE  IN
 ‘THE  MINISTRY  OF  COMMERCE,
 CIVH,  SUPPLIES  .AND  COOPERA-
 TION  (SHRI  ARIF  BEG):  (a)  Export
 of  HPs  groundnuts  is  canalised  through
 NAFED  and  a  limited  quota  has  been
 released  for  exports.  Other  varieties
 of  groundnuts  are  not  allowed  to  be
 exported

 (b)  Export  of  groundnut  has  been  so
 regulated  to  conserve  the  local  avail-
 ability  of  edible  oilseeds.

 {ce}  and  (d)  Prices  of  groundnuts  in
 Tamil  Nady  and  other  areas  have  785
 mained  above  the  minimum  support
 price  of  Rs.  115/>  per  quintal  for  fair
 average  quality  of  groundnuts  in  shell.

 (e)  A  limited  quantity  has  already
 deen  allowed  for  export.

 Coverage  of  Areag  under  New  Credit
 Scheme

 1669.  SHR  A.  R.  BADRINARA-
 YAN:

 SHRI  NIHAR  LASKAR:
 SHRI  M.  V.  CHANDRA

 SHEKHRA  MURTHY:

 Will  the  DEPUTY  PRIME  MINIS-
 TER  AND  MINISTER  OF  FINANE
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Union
 Government  plans  to  cover  much
 wider  areas  of  the  country  under  its
 new.  credit  scheme;

 (b)  if  so,  what  are  the  main  featur-
 es  of  the  scheme;

 (e)  whether  the  scheme  is  jikely
 to.  be  implemented;

 (a)  whether  under  the  scheme  new
 credit  plans  have  been  prepared  for
 every  district  in  the  country;  and

 (e)  if  90,  the  details  of  the  same?
 THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  FINANCE  (SHRI
 _  ZOLFIQUARULLAH)  (a)  to  te)
 Presumably,  the  Hon'ble  Members
 are  referring  to  the  implemat-

 tation  of  the  lead  Bank  Scheme
 which  covers  all  the  districts

 in  the  country  except  the  metropolitan
 cities  of  Bombay,:Caleutta  ang  Madras
 and  the  Union  Territories  of  Delhi  and
 Chandigarh.  Interms  of  this  Scheme,
 designed  banks  have  been  given  res-
 ponsibility  of  providing  leadership  to
 all  the  financial  institutions  in  securing
 banking  developments  along  the  qesir-
 ed  lines  and  their  increased  involve-
 ment  in  the  development  of  the  district
 economies  through  planned  dispensa-
 tion  of  bank  credit  to  the  priority  sec-
 tors.  Keeping  in  view  the  potential
 for  credit  deployment  in  the  rural  areas
 of  the  Union  Territories  of  Delhi  and
 Chandigarh,  the  banks  were  also
 askeg  to  prepare  credit  plans  for  these
 areas  even  though  initially  they  were
 not  covered  under  the  Lead  Bank
 Scheme,

 The  credit  plans  prepared  by  the
 lead  banks  mainly  seek  to  identify  the
 credit  requirements  of  priority  sectors
 such  as  agriculture,  small  industry,
 artisans  and  craftsmen  and  other  self-
 employment  ventures.  To  facilitate
 proper  linkage  of  the  district  credit
 plans  with  the  development  plans  at
 the  district  level,  the  lead  banks,  have
 been  asked  to  terminate  their  current
 plang  by  the  end  of  December  3979  and
 to  formulate  new  credit  plans  for  a
 year  period—980—82.  The  banks
 have  been  advised  to  dovetail  these
 plans  with  the  development  plans  at
 the  district  level.

 Loang  Advanced  by  Contre  to  differgat
 States

 1670.  SHRI  K.  MALLANNA:

 SHRI  K.  PRADHANI:

 Will  the  DEPUTY  PRIME  MINISTRE
 AND  MINISTER  OF  FINANCE  be
 pleased  to  state:

 (a)  what  is  the  number  of  loans
 advanced  ‘by  Ceritre-  fo  different
 States  during  last  two  years;  and

 (७)  the  details
 4

 2
 Fs  the

 ig.  the  mount-
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 Centre  have  and  its  reasons  been  ana-
 dysed  in  a  compensative  strategy  of
 Centre  State  financial  relations  in
 India?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 SATISH  AGARWAL):  (a)  The  loans
 and  advances  given  to  States  by  the
 Central  Government  in  1976-77  amount-
 ed  to  about  Rs.  447  crores.  In  the
 Central  budget  ‘1978-79,  the  revised
 estimates  of  loans  and  advances  to
 State  Governments  in  ‘1977-78  amount-
 ed  to  about  Rs.  972  crores,

 (b)  The  position  regarding  States’
 indebtedness  to  the  Centre  was  con-
 sidered  by  the  7th  Finance  Commis-
 sion,  It  was  estimated  by  the  Com-

 mission  that  Centra]  loans  likely  to  be
 outstanding  against  the  States  at  the
 end  of  1978-79  would  be  around  Rs.
 3465  crores.  The  Commission  recom-
 mended  relief  in  repayment  of  Central
 loans  by  the  States  estimated  at  Rs.
 255.80  crores  for  the  years  979-—84
 The  Central  Government  has  accepted
 the  recommendation  of  the  Commission.

 Reserve  Bank  rePort  on  currency  and
 Finance

 67l.  SHRI  EDUARDO  FALEIRO:
 Will  the  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  be
 pleased  to  state:

 (a)  whether  the  Reserve  Bank  re-
 port  on  Currency  and  Finance  points
 out  that  during  the  year  ended  on
 30th  June,  978  sluggishness  and  un-
 certainty  injured  the  Indian  economy,
 imports  shot  up  and  exports  slumped,
 industrial  growth  was  disappointing,

 “wnoney  supply  went  up  and  retail
 ‘  prices  increased;

 १७)  if  ‘80,  what  were  the  reasons  for
 this  unfortunate  state  of  affairs;  and

 6)  what  steps  have  Government
 to  improve  the  economic  and

 financial  situation  during  the  current
 year?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  SATISH  AGARWAL):  (a)
 fo  (c).  The  Economic  Survey  1978-79
 which  was  laid  on  the  Table  on  23rd
 February  gives  the  latest  details  about
 the  economic  situation  in  the  country.
 The  sluggishness  that  the  RBI  Report
 speaks  of  is  in  the  context  of  the  eco-
 nomic  situation  that  had  prevailed
 before  ‘1977-78.  There  is  ample  evi-
 dence  to  show  that,  taking  both  pud-
 lic  and  private  sectors  together,  in-
 dustrial  invetsment  has  picked  up
 since  1977-78,  This  is  confirmed  also
 by  the  latest  estimates  of  the  Central
 Statistical  Organisation  which  show
 that  fixed  capital  formation  in  1977-78
 was  0  per  cent  higher  than  in  1976-
 77.  For  1978-79  all  available  evidence
 indicates  that  the  rate  of  capital  for-
 mation  and  savings  will  be  higher
 than  in  1977-78,  Industrial  growth
 rate  which  was  3.9  per  cent  in  1977-18
 is  expected  to  go  up  to  8  per  cent  in
 ‘1978-79,  The  industrial  recovery  has
 taken  place  in  all  major  industries
 and  capacity  utilisation  has  increased
 substantially  throughout  the  system.

 Money  supply  increase  of  4.7  per
 cent  in  1977-78  was  lower  then  20.3
 per  cent  in  1976-77  and  the  overall
 price  situation  has  remained  stable.
 Between  December,  4977  and  Decem-
 ber  3978,  the  consumer  price  index
 registered  an  increase  of  only  4.5  per
 cent  whereas  the  wholesale  price
 index  showed  a  marginal  decline.

 During  (1977-78  imports  increased
 by  39.6  per  cent  and  exports  deccle-
 rated  to  4.5  per  cent,  resulting  in  a
 trade  deficit  of  Rs,  693  crores,  Dece-
 leration  of  exports  has  been  the  com-
 bined  result  of  some  domestic  and
 many  unfavourable  international  fac-
 tors  beyond  our  control.  However,
 increase  in  imports  has  been  the  result
 of  liberalised  import  policy.  Notwith-
 standing  a  slow  down  in  exports,  our
 balance  of  payment,  as  judged  by  the
 volume  of  our  external  resources,  re-
 maing  quite  strong.



 _  1672.  SHRI  द  ARUNACHALAM:
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 (a)  the  expenditure  proposed  to  be
 incurred  by  the  Ministry  in  connection
 with  the  UNIDO  Conference

 (b)  the  broad  heads  of  the  proposed
 expenditure;  and

 (c)  the  raisondetre  of  the  proposed
 expenditure  in  the  fact  of  other  cry-
 ing  needs  of  the  economy?

 MARCH  2,  4979

 THE  MINISTER  OF  TOURISM
 CIVIL  AVIATION  ह..." ज

 PURUSHOTTAM  KAUSHIK):  yr
 and  (b).  The  Ministry  of  Tourism  and
 Civil  Aviation  do  not  propose  to  incur
 any  expenditure  specifically  in  con-
 nection  with  the  UNIDO  Conference.
 However,  with  a  view  to  meet  partially
 the  accommodation  requirements  of
 about  2,500  delegates  expected  to
 attend  the  UNIDO  Conference,  which
 accommodation  will  subsequently  be
 available  for  tourists  visiting  New
 Delhi,  the  India  Tourism  Development
 Corporation,  a  Public  Sector  Under-
 taking  under  this  Ministry,  has  taken
 up  the  following  schemes  which  will
 Provide  554  additional  hotel  rooms:—

 Name  of  the  Scheme  Estimated  cost

 (i)  Expansion  of  Ashoka  Hotel,  New  Delhi  by  addition  of  Of  rooms.  Rs.302.00  lakhs

 (ii)  Expansiqn  of  Akbar  Hotel,  New  Delhi  by  sddition  of  50  rooms,  Rs.270.00  lakhs

 (iii)  Construction  of  a  g00-room  g-Star  hotel  at  Windsor  Place,  New  Delhi.  —_Rs.500,00  lakhs

 Total  —_Ra.87.00  lakhs

 (c)  The  additional  hotel  rooms  80
 created  will  help  to  increase  the  vo-
 lume  of  tourist  traffic  to  the  country,
 ag  also  encourage  the  holding  of  large
 international  conferences/conventions
 thereby  generating  greater  employ-
 ment  and  more  reyenue  in  foreign
 exchange.

 Reduction  in  Rate,  of  interest  en
 Agricultural  Loang

 1873,  ना  DAJIBA  DESAI:
 SHRI  G.  M.  BANATWALLA:

 Will  the  DEPUTY  PRIME  MINIS-
 TER  AND  MINISTER  OF  FINANCE
 be  pleased  to  state:

 a  (a)  whether  it  is  a  fact  that  Go-
 -Wernment  proPose  to  reduce  the  rates

 5
 i  pany

 on  all  the  agricultural

 <b)  if  290,  to  what  extent?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 ZULFIQUARULLAH):  (a)  and  (b).
 There  is  no  proposal  to  reduce  the
 rates  of  interest  on  all  the  agricultural
 loans.  However,  some  of  the  import-
 ant  steps  taken  in  thig  direction  in
 the  recent  past  are  given  below

 q@  With.  effect  from  Ist  January,
 978  the  cqammercial  banks  were
 advised  to  charge  a  rate  of  interest

 farmers  not  350000
 are  advanced  at  interest  rate  not
 exceeding  2  per  cent.

 (2).  With.  effect
 1978  the  Reserve

 ar
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 Batik  rate  to  3  per  cent  below  bank
 ysite  th  cave  of  ghort-tétm  agricul-
 tural  advances  dnd  from  .5  per  cent
 below  bank  rate  to  2.5  per  cent  in
 case  of  medium  term  advances,  The
 ‘benefit  accruing  to  the  cooperatives
 is  to  be  passei  on  to  the  ultimate
 ‘borrowers  in  the  form  of  lower  rates
 of  interest.

 <3)  The  banks  have  been  advised
 tc  charge  intires!  at  2  per  vent  per
 arnum  on  their  skert  and  medium
 term  advaiuces  to  Primary  Agricul:
 ral  Credit  Societies  and  Farmers
 Service  Societies  with  effect  from
 Ist  April,  979  irrespective  of  the

 ‘size  of  loan  business  of  the  bene-
 ficiary  institution.  The  rates  of
 ‘interest  to  ultimate  borrowers  from
 such  societies  will,  therefore,  80
 down.

 Mechatiical/operational  snags  discover-
 @a  by  LA.  in  Boeing  Fleet

 1674.  SHRI  0.  D.  DESAI:  Will  the
 Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state:

 (a)  whether  any  mechanical  or  op-
 erationa]  snags  were  discovered  by
 Indian  Airlines  in  regarg  to  their
 Boeing  fleet;

 (b)  if  so,  whether  Boeing  Company
 ‘was  informed  to  these  snags;

 (c)  if  so,  whetber  any  repairs  were
 carried  out;

 (d)  what  was  the  view  of  Civil
 Aviation  authorities  on  these  snags;

 (e)  whether
 pets

 was  genuine  fears

 (f)  if  so,  what  steps  have  been  taken
 to.  make  the  Boeings  quite  fit?

 HE  MINISTER  OF  TOURISM
 ARD.  CIVIL  AVIATION

 a PORUSHOTTAM  USHTK):  (a
 KAI

 not  7

 706

 cation  promptly,  The  Boeing-737  air
 craft  is  no  exception.  The  manufac-
 turers  are  always  informed  of  snags
 of  any  unusual  nature.  The  manufag-
 turers  also  keep  the  operators  inform-
 ed  of  any  defects  reported  by  other
 operators  with  suggested  rectification/
 modification  action,  which  igs  always
 carried  out.

 (a)  Indian  Airlines  are  operating
 under  approved  system  of  Mainten-
 ance,  and  according  to  the  procedure
 laid  down,  they  are  required  to  fur-
 nish  details  of  major  defects  observed
 On  their  fleet  of  aircraft  during  main-
 tenance/operation.  Such  reports  on
 defects  and  the  rectification  action
 taken  thereon  by  the  Operator  are
 examined  and  analysed  and  further
 regulatory  action  is  taken  by  the  Civil
 Aviation  Airworthiness  Authorities
 where  warranted.

 (e)  No,  Sir.

 (f)  Does  not  arise.

 Popularisation  of  use  of  Artificial
 Jewels

 1675,  SHRI  BEDABRATA  BARUA:
 Will  the  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  9७8
 pleased  to  state:

 (a)  whether  gold  prices  in  India  have
 been  artificially  propped  up  by  the
 demand  of  holding  gold  as  ornaments
 in  addition  to  the  use  of  gold  as  a
 store  of  black  money;

 (b)  whether  the  habit  of  keeping
 valuables  even  by  poor  people  have
 caused  a  lot  of  burglaries  and  need-
 less  work  for  the  police;  and

 (c)  what  steps  have  been  taken  to
 intensify  a  nation-wise  drive  to  po-
 pularise  the  use  of  artificial  jewels?

 THE  MINISTER  OF  STATE  IN
 THE  \MINISTRY  OF  FINANCE
 (SHRI  SATISH  AGARWAL):  Pd The  rise  in  the

 Delco
 of  gold  is  m

 attributabte  to  the  fh  Me  inte
 national  price,  play  of  speculative
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 fortes,  paucity  of  stocks  and  seasonal
 demand

 (b)  There  is  nothing  to  show  that
 poor  people  has  a_  habit  of  buying
 gold  ornaments  now  or  keeping  valu-
 ables

 (९)  No  steps  have  been  taken  to
 popularise  use  of  artificial  jewellery.
 The  policy  regarding  allotment  of  gold
 for  the  manufacture  of  artificial  jew-
 ellery  is  liberal.  There  is  no  restric-
 tion  on  dealing  in  articles  having
 Bold  content  of  purity  of  less  than
 nine  carat.

 पर्यटक  केसों  में  जनता  होटलों  के  सिर्भाण  में  सरकार  को
 हुई  कठिनाइयां

 1676.  भरी  प्रथम  सिंह  ठाकुर  :

 ी  सुभाष  झाहजा  :

 शी डी. डी.  श्रमात  :

 ब्या  पर्यटन  झौर  नागर  विमानन  मंत्री  यह  बताने
 की  कृपा  करेंगेकि  :

 (क)  क्या  सरकार  का  देश  में  पर्यटक  केन्द्रों

 :  कमा
 होटलों  के  निर्माण  करने  का  कोई  भ्रस्ताव

 ५  भौर

 (ख)  यदि  नहीं  में  बिधि
 केन्द्रों  में  जनता  है  निर्माण  के  लिए  गैर-
 सरकारी  क्षेत्र  में  भ्रनुमति  सरकार  को
 हो  रही  कटिनाइयां  कया  हैं

 लिए

 पर्वटन  झौर  मागर  चिसामन  भली  (ली
 कोशिक)  :  (क)  पर्यटन  विवयक

 योजना  ‘1978-83,  के  प्रस्तर्गत  4  महानगरों
 दिल्ली,  बम्बई,  कलकत्ता  भौर  मद्रास  में  तथा  झन्य
 खुले  हुए  पर्यटक  केन्दों  पर,  जिनका  लिर्धारंण  एक
 सर्वेक्षण  कराने  के  बाद  किया  जाएगा,  साधनों  की
 उपलब्धता  पर  निर्भर  रहते  हुए  यांत्री  नियासों-

 झ
 होटलों)  के  निर्माण  को  कार्यक्रम  है।  मई

 में  पहले  भशोक  यात्री  निवास  (जनता  होटल)
 के  निर्माण  का  कार्य  प्रारम्भ  हो  गया है,  जो  r980—
 sine  विधिध  रणों  में  पूरा  हो जाएगा।  निधियों

 के  उपलब्ध  होने  पर  बम्बई,  कलकत्ता  और  मद्रास
 मैं  जनता  होटलों  का  मिर्माणं  प्रारम्भ  किया  जाएगा।

 are  में  के  विर्माण:  के
 द

 )
 पालक  हम  को.  हर  स्

 किया  जाएगा.  |  ड्राइप.  के  |

 aah  sare  A  पिर्राण-.को  ुविधावतक,  बहाने
 bee

 की  से  विविध्र  साइजों  के  अगता  होटसों
 पक्के  किलो  झौर  मादल  ले-प्राउद्स  गैर-सरकारी
 शर  सरकारी  सैक्टरों  में  इस  कार्य  में  रुचि  रखने.
 बाली  पार्टियों  के  लिए  शीघ्र  ही,  उपलब्ध  किए  जाएंग  +

 Export  of  Raw  Jute

 1677.  SHRI  RAJ  KESHAR  SINGH:
 Will  the  Minister  of  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  state:

 (a)  whether  his  attention  has  been.
 drawn  towardg  news  item  entitled
 ‘Experts  Suggest  Export  of  Raw  Jute’
 published  in  the  Statesman  dated  i8th
 January,  1979;  and

 (b)  if  so,  reaction  of  Government.
 thereto?

 THE  MINISTER  OF  STATE  IN  THE’
 MINISTRY  OF  COMMERCE,  CIVIL
 SUPPLIES  AND  COOPERATION  ,
 (SHRI  ARIF  BEG):  (a)  Yes,  Sir.

 (b)  Appropriate  policy  for  export  of
 raw  jute  is  formulated  after  taking  into.
 consideration  all  relevant  factors  in-
 cluding  demand  and  supply  position  in
 the  market.

 Third  Level  Airling  Operations
 1678,  SHRI  R.  KOLANTHAIVELU:

 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 (a)  particulars  of  the  policy  ev-
 olved  for  permitting  third  level  air-
 lines  operationg  in  the  country;  and

 (b)  the  time  frame  envisaged  for
 implementation?

 THE  MINISTER  OF.  TOURISM  AND  :
 CIVIL  AVIATION  (SHRI  PURU-
 SHOTTAM  KAUSHIX):  ay  The  Com_
 mittee  set  up  to  go  into.the  question  of
 Third  Level  Airline  Services  has  re-
 commended  in  their  report  that  to
 begin  -with,  80  new.  population  centres:
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 economic  viability,  and  has  recom-
 mendeq  certain  guidelines  whereby  a
 strong  and  viable  system  of  Third  | Level  Air  Services  could  be  set  up,  so
 as  to  adequately  respond  to  consumer
 demand  and  enable  long  term  market
 growth  as  also  profitable  operations.
 Other  places  would  follow  in  the  sub-
 sequent  phases.  While  deciding  the
 Places  to  be  linked  by  Third  Level
 Operations,  the  importance  of  the  loca-
 tion  for  tourists  and  the  industrial  and
 commercial  importance  of  the  towns/
 cities  will  be  kept  in  view.

 (b)  The  report  of  the  Committee  is
 under  examination  of  the  Government
 and  a  decision  is  likely  to  be  taken
 shortly.

 Selection  of  Village,  in  Gujarat  for
 Intensiv,  Agricultural  Financing

 “1679.  SHRI  CHHITUBHAI  GAMIT:
 Will  the  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  be
 pleased  ६0  state:

 (a)  the  number  of  villages  in  the
 State  of  Gujarat  for  intensive  Agri-
 cultural  Financing  selected  during  the
 current  financial  year;

 (b)  whether  State  Bank  of  India
 has  evolved  any  comprehensive  de-

 velopment  plang  and  prepared.  banke
 able  schemes  for  ag  Jarge  a  section  ot
 village  population  as  possible  covering
 such  activities  ag  digging  of  wells  and
 installation  of  pumpsetg  for  irrigation,
 purchase  of  milch  cattle,  cattle,  gobar-
 Sag  plants,  village  ang  cottage  indus-
 trieg  etc;  and

 (c)  if  so,  the  number  and  names  of
 the  districts  that  are  going  to  be
 benefited  and  the  practical  steps  that
 have  been  taken  to  implement  this
 scheme,  districts-wise,  in  the  State
 of  Gujarat?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FYNANCE  (SHRI
 ZULFIQUARULLAH):  (a)  The  com-
 mercial  banks  have  a_  scheme  of
 ‘Village  Adoption’  for  integrated
 development  of  the  village  economy  in
 all  its  aspects  in  a  phaseq  manner.  In
 the  State  of  Gujarat  the  number  of
 villages  adopted  by  the  commercial
 banks  stood  at  2020  as  at  the  end  of
 June  978  as  against  833  at  the  end
 of  December,  1977.

 (b)  and  (c).  Yes,  Sir.  Twenty-nine
 agricultural  development  schemes  have
 been  prepared  by  the  State  Bank  of
 India  with  an  aggregate  loan  outlay  of
 Rs.  ‘19.74  crores  covering  the  following
 districts  in  the  State  of  Gujarat:—

 Scheme  District

 Ar  eaDevelopment.  डे  .

 +  For  all  districts  except  6  districts  in  Saurashtrs
 i



 ur  MARCH  3
 ars  ा  RE  nd

 Sehienie  Diitrict
 oo

 ro  Energivation of  wetls,  ae

 5  Fishely
 ty

 .

 6.  Farm  Mochanisation  (for  purchase  of  tractors).

 9.  Gobar  Gas  Plant.

 8.  Tobacco  cultivation

 a»  Chicory  cultivation,  .

 10.  Tribal  Development

 All  districts

 Mehsana

 .  (AState  Scheme)

 In  addition,  comprehensive  village
 development  plans  have  also  been  pre-
 pared  under  the  fntegrated  Rural
 Development  Programme  for  six  dis-
 tricts,  namely,  Surat,  Kaira,  Banas-
 kantha,  Gandhinagar,  sabarkantha  and
 Ahmedabad.

 Problems  due  to  inipett  of  Additichal
 Quantity  of  kubber

 1680  SHRI  M.  RAMGOPAL  REDDY
 Will  the  Minister  of  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA:
 TION  be  pleased  to  state

 (a)  whether  the  decision  of  Govérn
 ment  to  import  an  additional  quantity
 of  18,000  tonnes  of  rubber  has  run
 into  problems;  and

 {b)  if  so,  the  reasong  thereof?

 THE  MINISTER  OF  STATE  IN

 GOYAL):  (a)  No,

 1५.)  Does  not  stize.

 India  facing  Competition  in  Japan  in
 Jute  Goods  from  China

 68l.  SHRI  9.  N.  TIWARY:

 SHRI  R.  हट  SWAMINATHAN:

 SHRI  NIHAR  LASKAR;

 Will  the  Minister  of  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA.
 TION  be  pleated  to  state

 (a)  whether  India  is  facing  very
 hard  and  keen  competition  in  Japan
 in  jute  goods  from  China;

 (b)  whether  jute  and  jute  products
 exports  in  Japan  hag  come  down  con-
 siderably  due  to  this  competition;

 (c)  whether  competition  is  politic-
 ally  motivated;  and

 (a)  if  ‘#0,  Government’,
 thereto?

 reaction



 a3  Written  Answers  PHALGUNA  14,  900  (SAKA)  Written  Answers  74

 India  during  the  last  three  years  has
 been  as  under:

 ce  Quant  i
 Year  (in  thousand  ines  )

 ‘i975-78.  जहा

 3970-77.  22°  5

 1977-78.  arg

 Jute  goods,  in  general,  are  facing
 competition  from  Synthetics  and  other
 competitors  and  in  order  to  withstand
 such  competition,  appropriate  promo-
 tional  measures  have  been  taken.

 Suspension  of  Shipment  of  Jute
 gens from  India  to  Soviet  Un

 1682.  SHRI  SAMAR  MUKHERJEE:
 Will  the  Minister  of  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA-

 ‘TIGN  be  pleased  to  state:

 (a)  whether  it  ig  a  fact  that  the
 Soviet  Union  which  is  the  biggest  buyer
 of  Indtan  hessian  and  sacking  mater!-
 als  has  strongly  protested  against  the

 tetal  suspension  in  the  shipment  of

 jute  goods  from  India  since  November,
 ३98  and  indicated  its  desire  to  at~-

 range  supplies  of  these  materials  from

 other  sources;  and

 {b)  if  so,  the  reaction  of  Govern-

 “nent?

 "TION  (8

 क

 contract  in  the  context  of  the  strike  in
 the  industry.  The  industrial  dispute,
 since  then,  has  been  resolved.

 Complaints  against  Banks  from  Sick
 Units

 i
 1683,  SHRI  O.  V.  ALAGESAN:  Will

 the  DEPUTY  PRIME  MINISTER  AND

 =
 ISTER  OF  FINANCE  be  pleased

 0  state:

 (a)  whether  Government  have  been
 getting  representations  from  sick
 units  complaining  against  the  banks
 for  their  indifferent  attitude  to  nurse
 the  units;  ang

 (b)  if  so,  what  action  has  been  ta-
 ken  by  Government  to  help  these
 units?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRE
 ZULFIQUARULLAH):  (a)  Represen-
 tations  from  different  industrial  units
 including  sick  units  are  received  by
 Government  from  time  fo  time.  Some
 of  these  representations,  among  other
 things,  contain  allegations  regarding
 indifferent  sttitude  of  banks  towards
 Sick  units.

 (b)  Such  representations  are  taken
 up  with  concerned  banks, so  as  to  take
 appropriate  action  on  merits  of  each
 case.  When  the  units  are  considered
 potentially  viable,  suitable  nuraing
 programme  is  also  drawn  up.  Public
 sector  banks  have  further  been  advised
 toe  set  up  special  cells  at  their  head
 offices  and  regional  offices  to  look  into
 ‘problems  of  sick  industtigl  under-
 takings.
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 $8,000  diamond  cutting  units  in  the
 eountry?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA-
 ‘'FION  (SHRI  ARIF  BEG):  A  number
 of  steps  have  been  taken  inic  the
 recent  period  to  help  the  diamond
 cutting  units  in  the  country,  which  are
 miostly  dependent  on  export  market—

 (i)  Import  duty  on  rough  diamonds
 ‘has  been  abolished  by  Government.

 (ii)  Specialised  machines  for  manu-
 facturing  gem  and  jewellery  articles
 have  been  placed  under  OGL  for
 import  purposes,

 (ili)  Government  have  set  up
 Hindustan  Diamond  Company  for
 procurement  of  imported  rough  dia-

 -monds  and  distribution  to  meet  the
 _requirements  of  the  export  trade.

 (iv)  Indian  Diamond  Institute  at
 Surat  and  Gem  Stones  Artisans
 Training  School  at  Jaipur  have  been

 set  up  under  the  auspices  of  Gem
 and  Jewellery  Export  ‘Promotion
 Council  to  train  the  artisans  in
 modern  methods  of  cutting  and
 polishing  diamonds/precious  stones.

 Residential  Accommodation  and  Trans-
 port  for  Income  Tax  Officials

 1685.  SHRI  S.  R.  DAMANI:  Will
 the  DEPUTY  PRIME  MINISTER  AND
 MINISTER  OF  FINANCE  be  pleased
 to  state

 (a)  whether  there  ig  any  plan  to
 provide  residential  accommodation  to
 the  Income  Tax  Offitialg  in  ‘all  the
 metropolitan  cities;  if  so,  the  amount
 sanctioned  in  the  annual  budget;  ‘and

 ft
 <b)  Wether.  Government.  are  conse  -

 @ering  to  provide.  transport.  to  Income

 CIVIL,  SUPPLIES
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 Tax  Officials  in  -all  the  metropolitan
 cities  as  they  live  at-far  off  places?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 ZULFIQUARULLAH).  (a)  Yes  Sir.
 There  is  a  phased  programme  to  pro-
 vide  residential  accommodation  to
 Income  Tax  Employees  at  a  number  of
 places  including  the  metropolitan
 cities.  Although  no  separate  budget
 Provision  was  made  exclusively  for
 Income  Tax  Employees,  provision  of
 Rs.  5  crores  was  made  during  the
 financial  year  1978-79  for  providing
 housing  facilities  to  employees  working
 under  Revenue  Department,  including
 Income  Tax  Employees,

 (b)  No,  Sir.

 Shipment  of  Raw  Cashew  being
 withheld  by  ‘Tanzania

 i686.  SHRI  KUMARI  ANANTHAN:

 Will  the  Minister  of  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  state:

 (a)  whether  a  shipment  of.  10,000
 tonnes  of  raw  cashew  is  being  with-
 held  by  Tanzania  against  the  provi-
 sions  of  Agreement  conchided  last
 year  belween  India  and  Tanzania;

 (b)  if  so,  the  reasong  for  the  same;
 and

 (९)  the  steps  being  taken  by  Gov-
 ernment  to  implement  the  provisions
 of  the  Agreement?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE,

 AND  ‘COOPERA
 TION  (HRI  ARIF  BiG):  (a)  ¥es,

 49)  and  (c).  Negotiations  are  current
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 ‘Ment  pald  for  Offices  of  Income-tax
 “"gnd  Oentral  Excise  in  Tripurs

 1687.  SHRI  SACHINDRA  LAL
 SINGHA:  Will  the  DEPUTY  PRIME
 MINISTER  AND  MINISTER  OF
 FINANCE  be  pleased  to  state:

 (a)  the  amount  of  rent  paid  for
 ‘accommodating  offices  of  Income-tax
 and  Central  Excise  in  Tripura  during
 the  last  three  years,  year-wise;  and

 (b)  the  detaily  of  the  steps  taken
 up-to-date  to  construct  its  own  build-
 ing  to  accommodate  these  Offices?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 SATISH  AGARWAL):

 Central’  Income
 (a)  Excise:  Tax

 &  Customs

 Rs.  Rs.

 7975-70«  6108+00,  ४  Nil.
 cr.  es

 1976-77.  7500°30  .”  Nil.”

 1977-78.  9265°  75  Nil.

 April,  78  to  Jane  °79  *  Rent  pay-  Nil.
 able  Rs.
 867000,
 out  of  which
 Rs.  4579°00
 have  been
 paid.

 (b)  (i)  The  Income  Tax  Department
 has  its  own  Departmental  building  in
 Agartala  where  Income  Tax  Offices  are
 located,

 di)  The  Central  Excise  and  Customs
 Department  has  Departmental  build-
 ings  in  Agartala,  Mhuarighat,  Manu,
 Dharamanagar  and  Dhalighat.  Efforts
 are  being  made  to  procure  land  for
 constructing  such  other  Departmental
 Buildings  as  may  be  considered  neces-

 say to.  meet  the  requirements  in
 Teipura.

 Garment  export  quota  polloy

 ‘1688,  SHRI  SUKHDEV  PRASAD
 VERMA:  Will  the  Minister  of  COM-
 MERCE,  CIVIL  SUPPLIES  AND  CO-
 OPERATION  be  pleased  to  state:

 (a)  whether  the  Delhi  Exporters
 Association  has  protested  against  the
 garment  export  quota  policy  of  Gov-
 ernment;

 (b)  whether  it  is  a  fact  that  it  would
 result  in  huge  losses  to  small  exporters;
 and

 (c)  if  so,  the  facts  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMERCE,  CIVIL
 SUPPLIES  AND  COOPERATION
 (SHRI  ARIF  BEG):  (a)  Yes,  Sir.

 (b)  and  (c).  Keeping  in  view  the
 basic  objectives  of  utilisation  of  tex-
 tile  quotas,  long-term  development  of
 exports  and  reasonable  unit  value
 realisation,  the  quota  distribution
 policy  for  979  has  been  finalised  by
 the  Government.  In  order  to  help
 small  exporters,  allocation  under  hand-
 looms  has  been  increased  further  in
 the  present  policy.  The  policy,  which
 is  under  implementation,  is  designed
 to  help  all  sections  of  export  trade,
 including  small  exporters.

 News-item  captioned  “high-powered
 hush-up”

 1689,  SHRI  R.  L,  VERMA:
 SHRI  K,  LAKKAPPA;

 Will  the  Minister  of  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  state:

 (a)  whether  his  attention  has  been
 drawn  to  the  news  item  appearing  in
 Blitz  of  6th  December,  978  under
 the  caption  “high-powered  hush-up”
 in  which  a  number  of  charges  for  sell-
 ing  steel  in  black  market  have  been
 made  against  M/s.  Jayaramdas  Udyog
 Limited,  Bangalore  and  its  sister  con-
 cern;  and



 (by  if  ry  dakatts  thireof  waa  action
 proposed.  to  be  taken  against  the 5

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMERCE,  CIVIL
 SUPPLIES  AND  COOPERATION
 (SHRI  ARIF  BEG):  (a)  Yes,  Sir

 (b)  The  matter  is  still  under  investi-
 gation.  Appropriate  action  will  be
 taken  as  called  for  after  the  inquiry
 is  completed.

 Supply  of  set  of  new  coins  to  public

 1690  SHRI  SHIV  NARAIN  SAR-
 SONIA:  Will  the  DEPUTY.  PRIME
 MINISTER  AND  MINISTER  OF
 FINANCE  be  pleased  to  state

 (a)  whether  it  is  a  fact  that  the
 Master  of  Bombay  Mint  advertised  in
 the  press  that  a  set  of  New  Coins
 will  be  supplied  to  the  public  against

 ‘cash  payment;

 ,  b)  is  it  also  a  fact  that  a  sum  of
 Rs.  3i0  was  got  deposited  in  the

 ‘Bombay  Mint  for  each  set  of  coins;

 (०)  ig  it  ateo  a  fact  that  the  set  of
 Coins  supplied  by  the  said  Mint  was
 ‘only  worth  Rs.  62;  and

 (d)  if  so,  why  coins  worth  Rs.  62  are
 exchanged  for  Rs.  3102,

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 ZULFIQUARULLAH):  (a)  Yes,  Sir.

 (9)  Yes,  Sir.  The  sale  price  of  a  0
 ‘coin  proof  set  is  Rs.  300  and  Rs.  2  are
 towards  packing  and  déspdtch  charges.

 (ce)  and  (d).  The  face  value  of  a  set
 of  proof  coins  is  of  ७3४86  Rs.  62  but
 théy  are  Worth  niuch  mote,  According
 to  international  ntmitenatic  practice

 thé  tie  valaé  of  proof  coins  dots  not:
 corfélate  to  their  selling

 ing  Btive
 Proof

 received  within  a  specified  period,  and
 since  they  are  not  struck  later,  they
 avquire  ‘scarcity’  value  These  prdof

 are  worth  mich  more  than  thelr
 face  value

 ा  978  ने  कोली  Rielle  उड़ान

 ि
 व  i978  में  भारत  में  कितने  यात्री

 की  उंड़ोनें देर  से  हुईं;  भौर

 (ख)  इसे  उड़ानों  की  भिर्वारित  समय-सारणी

 दवतार
 उड़ाने  के  लिये  कया  कार्यवाही  मी नहीं

 दै
 4

 कौशिक)  :  (क)  i978  के  इंडियन
 एयरलाइंस  की  91,929  उड़ानों  में  से  39,507
 उड़ाने  देर  से/रहू  की  मबीं।  एयर  इंडिया  ने
 14,342,  यात्री  उड़ानों  परिचालन  किया,
 जिनमें  से  6027  उड़ानें  देर से  हुईं।

 ि  मय
 का  यह  निरंतर  प्रयत्व

 रहता  जहां  उड़ान  सुरक्षा  के  उच्चतम  मानकों
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 gr  किलना  द्  श  क्  ध
 को  सर  तक

 कसे  के
 बपा े  ह

 १  पफाए  गए  का

 बाणिस्य,  माभरिक  पूतति  धर  सहकारिता  मंत्रालय
 थे  राज्य  मंत्रों  (  ली  कृष्ण  क्मार  गोयल  )  :
 .(क)  भौर  (ख).  इस  समय  सुपर  बाजार  सीमान्त
 नुद्ध  लाभ  कमा

 संबत
 है।  तथापि,  सहकारी 1 ‘1976~77,  तक  संकलित  अन्तिम  लेखनिशों  के  प्रनुतार 78  जाथ  रुपये  की  संचित  हानि  होने  का  धनुमान

 है।  सही  स्थिति  का  पता  इसके  लखाशों  की
 लेखा  परीक्षा  होने  के  बाद  ही  लगेगा  भौर  यह  लेखा
 परीक्षा  इस  समय  की  जा  रही  है।

 (ग)  सरकार  ने
 कर

 बाजार  की  प्रबन्ध
 समिति  को  पुनर्गटित  किया  शौर  सहकारी  भण्डार
 का  प्रबन्ध  मंडल  इसकी  बिक्री  बढ़ाने,  प्रतिरिक्त

 |“
 न

 दुर  खोलने,  इसकी
 की  माल

 व  व्यापार
 युग्सिसंगत  बन  र  साथ  ही

 इसके  कुल  ये  जिसमें  स्थापना  व  ब्याज  सम्बन्धी
 ब्य  हैं,  में  कमी  करने  के  लिए  कदम

 Trade  Mark  Agreement  with  Coca
 Cola  Export  Corporation  Bottiers

 1694.  SHRI  RAMJILAL  SUMAN:
 Will  the  Minister  of  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  state:

 (a)  whether  the  Trade  Mark  Agree-

 pric
 it  with  Coca  Cola  Export  Corpora-

 Bottiers  had  to  be  approved  and/
 or  renewed  by  Government  from  time

 tg  time;  and

 {b)  when  the  Trade  Mark  Agree-
 ment  was  approved  last  and  what  is  its
 status  now?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMERCE,  CIVIL
 SUPPLIES  AND  COOPERATION
 (SHRI  KRISHNA  KUMAR  GOYAL):
 (a)  and  (b),  The  agreement  between
 the  Coca  export  Corporation  and
 the  hottlers  of  Coca  Cola  in  India  for
 the  use  of  the  former's  trade  marks.
 did  not  require  prior  approval  of  the
 “Government  of  India,  but  the  regis-

 with  the  Registrar  of  Trade
 झ् arks  of  these  bottlers,  as  registered

 ‘gears  of  these  trade  marks,  required

 the  approvel  of  the  Govern-
 ment  of  India.  Such  registration
 was  initially  allowed  for  a  period
 of  seven  years  and  their  appli-
 cation  for  continuation  of  the  registra-
 tion  as  users  was  kept  pending  till  a
 final  decision  was  taken  regarding
 compliance  with  the  provisions  of  the
 Foreign  Exchange  Regulation  Act.
 After  the  company  asked  to  wind  up
 its  operations,  the  Registrar  of  Trade
 Marks  was  informed  on  18th  August.
 978  of  the  Government’s  proposal  to:
 refuse  the  application  for  continuing
 registration  as  users  of  these  trade
 marks.  As  required  under  the  provi-
 sions  of  Section  49  of  the  Tradé  and
 Merchandise  Marks  Act  1958,  notice
 was  issued  by  the  Registrar  to  the  ap-
 plicants  who  asked  for  a  hearing.  The
 hearing  was  held  on  8th  December
 978  and  a  final  decision  was  taken
 that  they  should  not  use  the  trade  mark
 beyond  the  date  of  hearing  i.e.  8th
 December,  1978,

 Average  Capital  Central  Assistance  te
 States

 1695.  SHRI  BALDEV  SINGH  JASR-
 TIA:  Will  the  DEPUTY  PRIME  MINI-
 STER  AND  MINISTER  OF  FINANCE
 be  pleased  to  state:

 (a)  what  is  the  average  per  capita
 Central  assistance  to  each  State  dur-
 ing  the  Fourth,  Fifth  and  Sixth  plan:

 (b)  what  is  the  average  per  capita
 Central  loan  to  each  State  during  the-
 Fourth  and  Fifth  plan;

 (c)  the  names  of  States  which  have
 expressed  their  inability  to  amortise
 in  the  Central  loan  and  the  ampunt
 of  loans  outstanding  against  such
 States  at  the  end  of  1977-78  and  like-
 ly  to  be  by  the  end  of  1978-797

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 SATISH  AGARWAL):  (a)  A  state-.
 ment  (Statement  I)  giving  the  infor-
 mation  in  respect  of  Fourth  Plan  and
 Fifth  Plan  is  laid  on  the  Table  of  the
 House,  Statewise  allocations  of  Cen-
 tral  assistance  for  the  Sixth  Plan  haye
 not  been  finalised  so  far.
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 (b)  A  statement  (Statement  If)  giv-
 ing  the  information  is  laid  of  the

 (९)  Government  have  not  received
 any  communication  from  any  State
 Government  expressing  inability  to
 amortise  Central  loans,

 Statement  I

 (Unstarred  Question  No,  1695,  by  Shri
 Baldev  Singh  Tasrotia  Lok  Sabha  on  2-3-79)

 Average  per  capita  Central  to
 Stateoduring  the  Fourth  and  the  Fifth  plans.

 (In  Rupees)

 ‘Name  of  the  State  Fourth  Plan  Fifth  Plan
 (1969-74)  (1974-78)

 ‘os  Andhra  Pradesh  53  Bo
 2.  Assam  ii9  I52
 gy.  Biber  ee  58  73
 4  Gujarat  58  94
 5.  Haryana  .  78  It}

 6.  Himachal  Pradesh*  184,  940
 bh  Jammu  and  goo  794

 §.  Karnataka  537  Bo
 go.  Kerala.  Bo  94

 40.  -Madbya  Pradesh  61  4
 ai.  Maharashtra.  47  56
 age  Manipur®  ३95  404
 tg-  Meghalayas  gor  575
 i,  .  Nagaland  649  1047 '
 AR.  Orissa  "  Ig

 18.  Punjab  72  04
 bso  Rajasthan  83  7०5

 18.  Sikkime  4  74958
 ig.  Tamil  Nadu.  48  Bg
 ao.  Tripurae  .  नि  700  275
 ai.  Uttar  Pradesh  .  58  छा
 a2.  West  Bengal.  40  57

 “Nore  Figures  for  these  States
 gs

 are  oni
 ro

 r
 periods  for  which  have

 nstarred  Question poration  N No.  by  Shri  Baldev
 es  Jasrotia  in  3  on  9-3-1979):

 capita  Central  loan  to  States  dur @  Average  per  a
 Sees  ering

 Fourth  and  the  Fifth
 {In  rupees)

 Name  of  the  State  Fourth  Plan  «Fifth  Plan
 (1969-74)  (1974-78)

 Te  Andhra  Pradesh.  37  57
 2.  Assam.  90  87

 g-  Bihar  नि  40  49

 4  Gujarat.  4  a  57

 5  Haryana  53  do
 a  Himachal  Pradesh  790  34

 re  Jammu  &  Kashmir  202  539
 8  Karnataka  40  55

 g-  Kerala  .  56  65
 10.  Madhya  Pradesh  43  47
 u4,  Maharahtra  33  38
 12.  Manipur.  coe  4g  45

 ag  Meghalaya  .  3  Lt

 ih  Nagaland  .  65  05

 i5.  Orisa  .  .  50  75
 १

 50  73

 Ie  Rajasthan.  38  ome
 i8,  Sikkim  नि  i530

 379  Tamil  Nadu  .  33  57
 ao.  Tripura  .  88  2
 ai.  Utter  Pradesh  .  qo  59
 22,  West  Bengal  .  84  39°

 For  calculation  of  ta  figures,
 rye  meee  data  Fr  wel,

 ®  The  figures  for  Fifth  Pian  do  not  inttude
 aginance  ‘E.G,  ‘scherces  as:  it
 wie.  break  up  is  not  .svailable.
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 “Construction  of  Building  for  Tea  Re-
 search  Centre  in  Darjeeling

 2696,  SHRI  K,  8.  CHETTRI:  Will
 the  Minister  of  COMMERCE,  CIVIL
 SUPPLIES  AND  COOPERATION  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 eonstruction  of  building  for  the  ‘Tea
 Research  Centre  in  the  District  of

 aad
 has  been  unusually  delay-

 ed;
 (b)  if  so,  the  reasons  thereof;  and

 (c)  when  Government  propose  to
 start  the  centre?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  K.  K.  GOYAL):  (a)  and
 (b),  There  has  been  some  delay  in
 completion  of  the  building  because
 the  progress  of  construction  was  ham-
 pered  by  long  spells  of  rainy  days
 at  the  site  and  shortage  of  cement.  The
 need  for  making  some  additions  and
 alterations  to  the  original  design  of
 the  building  also  caused  some  delay.

 (९)  The  Centre  is  already  engaged
 in  various  types  of  field  trials  in  the
 farm  attached  to  it.  Work  in  the
 laboratory  is  expected  to  start  by  the
 middle  of  1978,

 Improvement  of  Bhubaneswar  Aer.
 drome  for  Boeing  Landing

 1697.  SHRI  PRADYUMNA  BAL:
 ‘Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 (a)  the  progress  so  far  made  in  im-
 proving  the  conditions  of  Bhubanes-
 war  aerodrome  for  the  Boeing  land-
 ing;  and

 “(by  when  the  work  is  likely  to  be
 completed?

 ‘THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  PURUSHO-
 TTAM.  KAUSHIK):  (a)  and  (b).  The
 toiiin  runway  at  Bhubaneswar  is  be-

 resurfaced  to  improve  its  riding

 quality  to  make  it  suitable  for  limited
 Boeing  737  operations.  The  resurfac-
 ing  is  likely  to  be  completed  by  the
 end  of  March,  1979,  Moreover,  an
 estimate  for  Rs  5  lakhs  has  been:
 sanctioned  for  additions  and  altera-
 tions  to  the  terminal  building  to  im-
 prove  the  passenger  handling  facili-
 ties.  This  work  also  will  commence
 shortly.

 Enquiry  into  Skyjacking  of  Aircraft  at
 Varanasi  in  December,  1918

 1698,  SHRI  SHAMBHU  NATH
 CHATURVEDI:

 SHRI  K,  A.  RAJAN:

 SHRI  KANWAR  LAL  GUPTA:

 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to
 state:

 (a)  whether  the  enquiry  into  the
 Skyjacking  of  the  Boeing  Aircraft  at
 Varanasi  in  December  last  have  been
 completed;  and

 (b)  if  so,  with  what  result  and
 follow  up  action?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  PURU-
 SHOTTAM  KAUSHIK):  (a)  and  (b).
 The  Crime  Branch  of  the  Uttar  Pra-
 desh  CLD,  has  completed  the  investi-
 gations  of  the  case.  The  accused  were
 charge-sheeted  on  19,2.1979  under  the
 relevant  sections  of  the  Indian  Penal
 code,  The  case  has  been  sent  to  the
 Court  for  trial.  The  accused  are  still
 in  jail.

 de  ऋणों  किस्तों  को  जमा  करता

 1699.  भो  दया  राम  शाक्य :.  क्‍या  उप
 प्रधान  सत्री_  तथा  ित  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि:
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 (ख)  यदि  नहीं,  तो  क्या  उत्तर  प्रदेश  का  भूमि
 विकास  बैंक,  टैक्‍्टर  नल  कप  आदि  के  ऋणों  को
 किस्तों  को  किसानों  से  मई  अ्रथवा  जून  में  स्वीकार
 नहीं  करता  क्योंकि  उनकी  देये  तारीखें  अक्तूबर
 अथवा  नवम्बर  में  पड़ती  हैं;  भर

 (ग)  यदि  हां,  तो  क्या  सरकार  किसानों  की  इस
 कठिताई  की  दूर  करने  के  लिये  राज्य  सरकार  को

 गुदेश  जारी  करेगी  ?

 वित्त  मत्रालय  में  राज्य  मत्री  (श्री  सतीश  श्रग्रवाल  ):
 (क)  जी,  नहीं  ।

 (ख)  उत्तर  प्रदेश  भूमि  विकास  बैंक  (दी
 उत्तरप्रदेश  लैण्ड  डेवलपमेंट  बैंक)  ऋणों  की  श्रदायगी
 के  लिए  दी  जाने  वाली  अ्रग्रिम  किस्तों  को  निर्धारित
 तिथियों  के  अलावा  भी,  किसी  भी  समय  स्वीकार
 करता  है।

 (ग।)  प्रश्न  नहीं  उठता।

 काले  धन  के  प्रथालन  को  रोकने  के  लिए  कायवाही

 1700.  श्री  ज्ञानेश्वर  प्रसाद  यादव  :  क्‍या
 उप-प्रधान  मत्री  तभा  वित्त  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  हाल  की  बैंक  हड़ताल  की  अवधि
 के  दौरान  काले  धन  का  परिचालन  पुनः  प्रारम्भ
 हो  गयाथा  ;

 (ख)  यदि  हां,  तो  इसके  परिचालन  को
 रोकने  के  लिए  सरकार  ने  क्‍या  कार्यवाही  की
 है;  और

 है?
 (ग)  यदि  हां,  तो  त्सम्बन्धी  व्यौरा  क्‍या

 वित्त  मंत्रालय  में  राज्य  मंत्री  (श्री  सतीश
 अ्रग्रवाल)  (क)  से  (ग)  सरकार  के  पास
 इस  बात  का  कोई  प्रमाण  नहीं  है  कि  हाल  के
 महीनों  में  काले  घन  का  चलन  बढ़  गया  है।  फिर
 भी,  काले  धन  के  विरुद्ध  भ्रभियान.  बराबर  चल  रहा
 है।  का  नून  तथा  कर  प्रशासन  तंत्र  दोनों  को  हाल
 के  महीनों  में  सुदृढ़  बनाया  गया  है  ताकि  काले  धन
 का  पता  लगाया  जा  सके  और  कर  अंबंचकों  को  दण्डित
 किया  जा  सके।

 Nationa]  Savings  Scheme  in  Delhi

 70l.  SHRI  ANANT  DAVE:  Will
 the  DEPUTY  PRIME  MINISTER  AND
 MINISTER  OF  FANANCE  be  pleased
 te  state:

 «
 (a)  whether  it  is  a  fact  that  Na-

 tional  Savings  Scheme  in  Delhi  is
 not  workilig  properly  and  has  shown

 MARCH  2,  979
 a
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 decline  in  its  efforts  to  increa
 savings  by  the  people;

 (b)  the  yearly  break-up  0०  a
 years  savings;

 (c)  is  it  also  a  fact  that  the
 is  due  to  lack  of  early  settlem
 commission  claims  of  agents  app
 ed  for  the  purpose;  and

 (d)  what  concrete  steps  are
 taken  in  this  regard?

 THE  MINISTER  OF  STA’
 THE  MINISTRY  OF  FINANCE
 ZULFIQUARULLA):  (a)  No,

 (b)

 Year  Small  Savings  le

 (Rupees  in

 Gross

 1976-77  56°84

 99797°78  -  78:05,

 1978-79,  (upto  Dec.  ’78)69°39

 *Gross  deposits  minus  withdrawa
 cashments.

 (c)  and  (d).  Do  not  arise,  in  \
 of  (a)  above,

 जनता  सरकार  द्वारा  हवाई  झ््ढों  कां  निर्माण

 1702.  श्री  विनायक  प्रसाद  यादव  :_
 पर्यटन  श्रौर  नागर  विमानन  मंत्री  यह
 कृपा  करेंगे  कि:

 (क)  राज्यवार  उन  स्थानों  के
 हैं  जहां  हवाई  अड्डे  हैं  तथा  उनके  नाम  तथा  उन
 संख्या  कितनी  है;  और

 (ख)  गत  दो  वर्षों  क्रे  कार्य  काल  में  | |
 सरकार  द्वारा  बनाये  गये  नये  हवाई  अड्ड  राज्य
 कहां  कहां  हैं  तथा  उनकी  कुल  संख्या  कितनी  हैं

 पर्यटन  और  नागर  विमानन  मंत्री  (श्री  Fe
 कौशिक)  :  (क)  चार  अन्तरराष्ट्रीय  1...
 भारत  अन्तरराष्ट्रीय  विमानपत्तन  का  प्राधिक
 नियंत्रण  में  हैं  तथा  85  विमानक्षेत्र  नागर  1६
 विभाग  के  नियंत्रण  में।  इन  विमानक्षेत्रों
 राज्यार  सूची  सभा  पटल  पर  रखो
 (ग्रन्थालय  में  रखी  गयी  ।  देखिये  संख्या
 4012/79)



 129  Written  :Amswers  PHALGUNA  4,  2900  (SAKA)  Written  Answers  130°

 a)
 mere  विमानन  विभाग  में  पिछले

 भहीं  किया है।  तथापि,
 - सभा.  द्

 बिनान  कोषों!  को  बड़े

 7.  33  करोड़  रुपए  की  राशि  व्यय की  गयी  जबकि
 187879  के  बजट  में  ऐसे  निर्माण-कार्यों  क ेलिए
 :6,  59  करोड़  रुपए  का  प्रावधान  किया  गया  है।

 Punjab  Government  request  for  In-
 ternational  Airport  at  Amritsar

 1703.  DR.  BALDEV  PRAKASH:
 Wilt  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 (a)  whether  a  proposal  to  construct
 @n  international  airport  at  Amritsar
 ig  under  active  consideration  of  Gov-
 ernment;

 (b)  whether  a  request  in  this  re-~
 gard  has  been  received  from  the
 Punjab  Government;  and

 (c)  ig  it  a  fact  that  the  amount
 _Of  traffic  justifies  construction  of  an
 Anternational  airport  at  Amritsar  for
 the  convenience  of  people  of  northern

 “India?  O

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  PURUSOT-
 TAM  KAUSHIK):  (a)  to  (c),  Some
 international  air  services  to  Kabul  are
 being  operated  from  Amritsar  Aero-
 .drome  by  Indian  Airlines,  The  Gov-
 -ernment  of  Punjab  have  requested
 that  some  of  Air-India’s  flights  to
 London  should  be  diverted  through
 Amritsar.  The  feasibility  of  operat-
 ing  a  few  of  Air-India’s  services  from
 and.  to  Amritsar  as  also  the  develop-
 ment.  of  the  aerodrome  for  such  ser-
 -wices  is  under  examination.

 Smuggled  Goods

 9904,  SHRN  M.  KALYANSUNDA-
 AM:  Will  the  DEPUTY  PRIME  MI-

 ‘NISTER  AND  MINISTER  OF  FIN-
 a  WANCE  be  pleased  to  state:

 a)  the  ‘details  of  raids  conducted

 oat

 fn  different  places  during  the  last
 three  months;  and

 (b)  number  of  persons  arrested?

 JEiE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 SATISH  AGARWAL):  (a)  Between
 November,  978  and  January,  1978,
 450  searches  were  carried  out  in  diffe-
 rent  parts  of  the  country.  As  a  result
 of  these  searches,  goods  of  a  total
 value  of  about  Rs,  .55  crores,  which
 were  believed  to  be  smuggled,  were
 seized,

 (b)  During  the  same  period,  345
 persong  were  placed  under  arrest  in
 connection  with  smuggling  offences.

 Increase  of  National  and  International
 Tourist  Traffic  in  Jamma  and  Kashwir

 ‘1705.  DR,  KARAN  SINGH:  Will
 the  Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state:

 (a)  is  it  2  fact  that  tourist  trafic
 in  Jammu  and  Kashmir  both  national
 and  international,  registered  an  in-
 crease  during  the  last  year;

 (b)  if  so,  the  extent  of  increase
 during  last  year  over  the  previous
 two  years;  and

 (c)  if  not,  reasons  thereof  and  the
 being  taken  to  promote  tourism

 in  the  State?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  PURU-
 SHOTTAM  KAUSHIK):  (a)  Yes,
 Sir,

 (b)  A  statement  indicating  the  num-

 ber  of  domestic  and  international
 ‘tourists  who  visited  the  State
 Jammu  &  Kashmir  during  1976,  i9T7
 and  4978  alongwith  percentage  in-

 crease  over  the  Jast  two  years  as  ob-
 tained  from  the  State  Government  is

 enclosed  (Annexure).

 '
 (०)  Does’  not  srise  Cah



 a.  Writtes,  anewers  MARCH  s  te  ८2  Weitemnianswem  we

 Domestic  and  International  Tourist  Traffic  to  Januau  &  Kashmir  ducing  2976 to  19786

 2976  3977  Yincrease  3978  Y%increme im  3977  int
 over  3976  over  7977

 t.  Kashmir  Velly  5

 (i)  Domestic  Tourists.  .  a286-4:2  ©  987,8:7  35°4  ©  443942  t4°3
 (ii)  International  Tourists.  98,078  § 54,293  424  59328  94

 ToTaL  $24,490  442,040  96-2  502,665,  1?

 2.  Tourist-cum-Pilgrims  to  Shri  Vaish-
 «modeviji  .  .  .  >  +  793,429  815,517,  i5°9  881,812

 Approach  .maiig  by  States  to  amend
 Recommendations  og  Seventy,  Finance

 Commission

 1706.  SHRI  K.  PRADHANT:
 SHRI  8,  &  SOMANI:

 Will  the  DEPUTY  PRIME  MINIS-
 TER  AND  MINISTER  OF  FINANCE
 be  pleased  to  state:

 (a)  whether  some  States  have  ap-
 proached  the  Central  Government  to
 amend  the  recommendations  of  the
 Seventh  Finance  Commission  to  help
 accelerate  to  pace  of  development  of
 poor  and  backward  States  like  Orissa;
 and

 (b)  whether  Government  would  like
 to  take  initiative  in  respect  of  these
 States  to  enable  to  catch  up  with
 other  ‘advanced’  States  within  a
 specified  period?

 THE  MINISTER  OF  STATE  IN
 MINISTRY  OF  FINANCE  (SHRI

 SATISH  AGARWAL):  (a)  Yes;  Sir.

 (b)  The  approach  of  the  Seventh
 Finance  Commission  has  been  to  en-
 ‘Bure  that  their  fiscal  transfer  scheme
 leaves  as  many  of  the  States  as  pos-
 sible  surpluses  on  révenue.  ace

 Sas.

 scheme  of  devaluation  of  Central  tax-
 es  recommended  by  the  Commission
 leaves,  for  the  five  years  979—84,
 an  estimated  surplus  of  Rs,  18,582
 crores  with  4  States.  For  the  re-
 maining  8  States,  including  Orissa,  the
 Commission  has  recommended  pay-
 ment  of  grant-in-aid,  under  Article
 275  of  the  Constitution  to  fill  the  gap
 between  non-plan  expenditure  end  re-
 ceipts  on  revenue  account  including
 their  share  of  central  taxes  and  du-
 ties.

 2.  The  Finance  Commission  is  a
 statutory  body  and  the  Union  Gov-'
 ernment  have  accepted  their  main  re-
 commendations,  While  taking  deci-
 sions  on  the  recommendations  of  the
 Seventh  Finance  Commission,  the  Gov-
 ernment  have  taken  note  of  the  inter
 se  distribution  of  resources  resulting
 from  the  Commission's  recommenda-
 tions.  Having  regard  to  the  fact  that
 some  of  the  States  may  not  be  as
 favourably  placed  as  others  vis-a-vis
 their  developmental  ‘requirements,
 particularly  in  so  far  as  the  minimum!
 needs  programme  is  concerned,  007७
 ernment  have  decided  that  modelities
 will  be  worked  out  in  consultation
 with  the  Planning  Commission  to  ste
 that  the  States  with  relatively”  vei

 resources.  base  ate  enabled
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 SHRI  BASANT  SING ४  Will  the  Minister  of
 TOURISM  AND  CIVIL  AVIATION  be
 pleased  to  state:

 (a)  whether  security  arrangements
 at  all  the  airports  in  the  country  have
 been  fightened  recently;  and

 ‘(b)  if  so,  the  details  thereof?

 THE  MINISTER  OF  TOURISM  AND
 जा,  AVIATION  (SHRI  PURU-
 SHOTTAM  KAUSHIK),  (a)  Yes,  Sir.

 (b)  Airport/Aerodrom  authorities
 have  been  instructed  to  take  fool-proof
 measures  to:—

 (i)  rigorously  enforce  all  anti-
 hijacking  and  anti-sabotage  checks;

 (ii)  make  through  arrangements
 for  searching  baggage  and  frisking
 passengers  by  responsible  officers;

 (iii)  exercise  effective  surveillan-
 ce  over  potential  hijackers  and
 maintain  adequate  vigilance  all
 round;

 (iv)  ensure  perfect  physical  se-
 curity  of  airport  complex;  and

 (v)  alert  airport  security  units
 and  strengthen  existing  security
 measures  to  the  extent  necessary.

 Suagestion  for  earmarking  part  of
 Rxcise  Duty  Income  for  investment  by

 Industries

 1708,  SHRI  DHIRENDRA  NATH
 BASU:  Will  the  Minister  of  FINANCE
 be  ‘pleased  to  state:

 (a)  -whether  Government  have  re-
 ‘eeived  suggestions  from  the  industries
 ‘urging  the  Ministry  to  earmark  a  part
 of.  its  excise  duty  income  for  invest-
 ment  by  industries;  and

 le):  4  2,  the  details  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 SATISH  AGARWAL):  (a)  and  (b).
 A  few  pre-Budget  representations
 have  been  received  suggesting  that
 to  encourage  investment  and  to  in-
 crease  production  and  employment,  a
 portion  of  the  excise  duty  should  be
 earmarked  for  re-investment  as  in-
 terest-free  loan  for  modernisation  and
 rehabilitation  as  well  as  expansion  of
 industries  which  bear  a  high  burden
 of  indirect  taxes.

 चुन्गो  शुल्क

 1709.  श्री  लक्ष्मी  नाराबण  नाकक  बयां

 दुगगयान
 सत्री  तथा  जिस  मंत्री  यह  बनाने की  कृपा

 (क)  कया  चुंगी  समाप्त  करने  के  सम्बन्ध
 में  2  अगस्त,  rye  के  प्रतारांकित  प्रश्न  संख्या
 2405  के  उत्तर  में  यह  बताया  था  कि  उन  राज्यों
 झौर  संघ  राज्य  क्षेत्रों  कु  भुख्य  मंत्रियों  के  साथ
 बातचीत  करने  का  प्रस्ताव  था  जिनमें  चुंगी  शुल्क
 समाप्त  नहीं  किया  गया है  भौर  क्‍या  बातचीत हुईं
 है  क्षौर  उसके  क्या  परिणाम  निकले  हैं;  भौर

 (ख)  न्य  राज्यों  द्वारा  चुंगी  समाप्त  न  किए
 जाने  झौर  भष्य  प्रदेश  द्वारा  समाप्त  किए  जाने
 से  उत्पन्न  विषमता  को  हूर  करने  झौर  एकरुएता
 लाने  के  लिए  सरकार  द्वारा  क्‍या  कार्यवाही  की  जा
 रही  है  ?

 वित्त  मंत्रालय  में  राज्य  मंत्री  (श्रीसतीश  भ्रग्रसवार
 (क)  झौर  (ख),  कुन्द्रीय  सरकार हि  इस  भाशग
 की  घोषणा  पिछले  वर्ष  के  अजट  भाषण  में  की
 गई  भी  कि  वे  राज्य  सरकारें  जो  चुंगीकर  लगाती

 है  इसे  हटाने  के  लिए  उपयुक्त  विधान  पेश  करें।
 सभी  सम्बन्धित  राज्य  सरकारों  को,  चुंगीकर  समाप्त
 करने  तथा  राजस्व  के  वैकल्पिक  स्रोतों  के  पता
 खगाने  की  झावश्यकता  के  प्रश्न  पर  विचार  करने के
 लिए  लिखा  गयाथा।  चुंगीकर  समाप्त  करमे  के
 संबन्ध  में  राज्य  सरकारों  का  सहयोग  प्राप्त  करने
 तथा  वैकल्पिक  ज्वावस्था  करने  के  बारे  में  किसी
 समझौते  पर  पहुंचने  के  लिए  सम्बन्धित  राज्य
 सरकारों  से  विचारविमर्श  किया  गया  था।  इस
 विचार-विमर्श  के  भ्राधार  पर  इस  मामले  पर  योजना
 झायोग  तथा  सम्बन्धित  केन्द्रीय  मंत्रालयों  से  पराभ् ....
 करके  झागे  कार्यवाही  की  जा  रही  है  a
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 1710,  DR.  VASANT  KUMAR  PAN-
 DIT:  Will  the  DEPUTY  PRIME  MI-
 NISTER  AND  MINISTER  OF.  FIN-
 ANCE  be  pleased  to  state:

 (a)  whether  Government  have
 evolved  a  policy  directing  all  Central
 Government  Public  Sector  under-
 takings  to  meet  their  requirements  of
 ancillaries  manufactured  within  that
 State  by  the  Small  Scale  and  Ancil-
 lary  Units;

 (b)  whether  Government  have  seen
 that  this  policy  is  effectively  followed
 by  the  Public  Sector  Undertakings
 establisheq  in  Madhya  Pradesh;

 (c)  whether  complaints  have  been
 received  that  (i)  BHEL,  (ii)  Bharat
 Aluminium  Ca  Ltd.,  (iii)  Vehicle
 Factory  and  (iv)  Bhilai  Steel  Plant,  in
 Madhya  Pradesh  are  not  fulfilling
 their  purchases  from  the  Small  Scale
 Units  and  ancillaries;  and

 (d)  if  not,  steps  taken  to  fulfil  the
 policy?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 SATISJI  AGARWAL):  (a)  Detailed
 instructions  have  been  issued  to  all
 Central  Government  Public  Sector
 Undertakings  to  develop  and  encou-
 rage  ancillary  and  small-scale  units.
 These  policy  guidelines,  issued  to  all
 Central  Government  Public  Undertak-
 ings,  including  the  enterprises  locat-
 ed  in  Madhya  Pradesh,  emphasize  the
 need  to  prefer  the  products  of  local
 ancillary  units  to  those  of  the  deve-
 loped  units  outside  the  region.

 (b)  Yes,  Sir,

 (ej  ‘and  (a):  The  enterprises  like
 ‘Bharat  Heavy  Electricals  Ltd,  Bho-
 pal,  Bhilai  Steel  Plant,  Bharat  Alu-
 wwinturn  Co.  Ltd,  Korba,  are  some  of
 one.  leading  enterprises  in  80  far  a8

 making  purchases  ‘from  -  ancillary/;

 re  Psy  a  eed  7490  Lie  5

 purchaties  loalie  anne

 7  .  Burehases  (Rs,  in
 .  n>)

 BHEL,  Bhopal.  33.86

 Bhilai  Steel  Plant,  229.28

 Bharat  Alluminium  Co
 Ltd.,  Korba  LTT

 The  Defence  and  Ancillaries  Asso-
 ciation,  Jabalpur  had  represented  to
 the  Government  regarding  the  prob-
 lemg  faced  by  them  on  account  of
 pricing  policy  followed  by  the  Vehi-
 cle  Factory,  Jabalpur.  It  is,  however,
 noteworthy  that  the  value  of  purcha-
 ges  made  by  Jabalpur  Vehicle  Factory
 from  ancillaries  &  SSI  units  have
 gone  up  from  Rs.  2.00  lakhs  in  the
 year  1973-74,  to  Rs,  0.05  lakhs  in
 the  year  1977-78.  With  a  view  to
 sorting  out  the  problems  of  the  local
 ancillary  and  SSI  units,  Government
 has  constituted  an  Ancillary  Develop-
 ment  Committee,

 Purchase  of  Jute  by  Cooperatives  from
 Growers

 4711.  SHRI  SOMNATH  CHATTER-
 JEE:  Will  the  Minister  of  COMMER-
 CE,  CIVIL  SUPPLIES  AND  COOPE-
 RATION  be  pleased  to  state:

 (a)  the  number  of  cooperatives  in
 the  country  who  are  purchasing  jute
 direct  from  the  growers;

 (b)  whether  these  cooperatives  aré
 strong  enough  to  lend  adequate  sup-
 port  to  the  Jute  Corporation  of  India;

 (०)  what  was  the  percentage  of  jute
 procurement  by  the  Jute  Corporation
 of  India  through  the  ‘cooperatives
 since  its  inception;  and  see  fae

 (a)  what  steps  are  proposed  to  be
 taken  by.  Government.  fo.  strengthen
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 ‘VE  MINISTER  OF  STATE  IN  THE.
 MINISTRY  OF  COMMERCE,  CIVIL
 SUPPLIES  AND  COOPERATION
 (SHRI  KRISHNA  KUMAR  GOYAL):
 (a)  Cooperatives  purchasing  jute  di-
 rectly  from  the  growers  numbered
 6l  in  1977-78,

 (b)  While  these  cooperatives  are
 good  enough  for  the  purpose  in  major
 jute  growing  States,  in  others,  they
 lack  requisite  capacity  to  fully  sup-
 port  the  Jute  Corporation  of  India  in
 the  context  of  its  present  level  of  ope-
 rations,

 7)

 Year  Percentage  of  fute
 procurement  by  the
 JCI  through  —co-
 operatives  since  its

 inception

 1972-73,  .  55

 1973-74  *  १००6

 1974-75,  .  32°2

 1975-76  .  363,

 1976-77,  29°4

 t977-78  ६  .  242

 1978-79  24°t
 (upto  9-2-1979)

 (d)  The  measures  taken  to  streng-
 then  these  cooperatives  include  assis-

 ‘tance  provided  by  the  National  Co-
 operative  Development  Corporation  of
 the  order  of  Rs.  203  lakhs  to  concern-
 ea  State  Governments  for  strengthen-

 '  ing  share  capital  base  of  the  market-
 ing  cooperatives  engaged  in  the  pro-
 curement  of  jute,  Rs,  95,96  lakhs  for

 also  arranged  by  the  National  Coupes
 rative  Develapment  Corporation,

 ‘Giving  of  further  ioang  by  Financial
 Institutions  to  Synthetiog  ang  Cheml-

 Calg  Ltd,

 1712,  SHRI  SURENDRA  BIKRAM:
 Will  the  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  be
 pleased  to  state:

 (a)  whether  there  ate  charges  of
 serious  scandles  ang  gross  mis-ma-
 magement  prevailing  in  Synthetics  &
 Chemicals  Limited;

 (b)  if  go,  whether  Government  will
 permit  financial  institutions  to  give
 further  loans  to  this  company;  and

 (ce)  if  so,  whether  Government  are
 keeping  a  watch  over  the  affairs  of
 Synthetics  &  Chemicals  Limited  to  en-
 sure  that  the  interests  of  financial  in-
 stitutions  and  minority  shareholders
 are  safeguarded?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 ZULFIQUARULLAST):  (9)  to  (e).
 Some  allegations  have  been  received
 in  regard  to  the  working  of  Synthetics
 and  Chemicals  Limited,  The  Depart-
 ment  of  Company  Affairs  have  re-
 ported  that  they  have  already  order-
 ed  a  formal  investigation  into  the
 affairs  of  the  company  which  will  slso
 cover  these  allegations.  All-India
 term-lending  institutions  have  report-
 ed  that  there  is  no  Joan  application
 from  the  company  pending  with  them.
 The  institutions  already  have  nominee
 directors  on  the  Board  of  the  Com-
 pany  to  watch  over  its  affairs,  These
 nominee  directors  apart  from  look-~
 ing  after  the  interest  of  the  nominat-_
 ing  institutions,  continue  to  take  active
 interest  in  the  working  of  the  com-
 pany  so  as  to  ensure  that  its  opera
 tions.  ate  conducted  on  healthy  lines
 and  the  management  does  not  indulge
 in  any  practices  which  might  be  pre-
 judicial  to  the  interests  of  the  com-
 pany  and  the  financial  institutions.
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 1718,  SHRI  L.  L.  KAPOOR:  Will
 the  DEPUTY  PRIME  MINISTER  AND
 MINISTER  OF  FINANCE  be  pleased
 to  state:

 (a)  whether  the  Bureau  of  Public
 Enterprises  have  approached  the  Uni-
 versity  Grants  Commission  to  en-
 courage  Business  Management  and
 Accounting  Courses  in  colleges  and
 Institutes  located  in  commercial/in-
 dustrial  cities  in  India;  and

 (५७)  if  not,  whether  it  intends  to
 encourage  on  itg  own  opening  of  such
 classes  in  order  to  tide  over  the  shor-
 tage  trained  managerial  personnel  in
 gublic  sector  undertakings?

 “THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 SATISH  AGARWAL):  (a)  No,  Sir.

 (b)  No  such  proposal  is  under  con-
 sideration,  In  order  to  meet  the  re-
 quirements  of  management  personnel,
 in-house  training  institutions  have
 been  set  up  in  some  of  the  public  en-
 terprises;  Management  Trainee  Sche-
 mes  have  been  formulated  and  campus
 recruitment  is  being  resorted  to  some
 extent.

 Decision  of  LLC,  and  GLC.  to  enter
 Insurance  Busines,  in  Kenys

 1714,  SHRI  OM  PRAKASH  TYAGI:
 Will  tha  DEPUTY  PRIME  MINIS-
 TER  AND  MINISTER  OF  FINANCE
 be  pleased  to  state:

 {a)  whether  the  General  Insurance
 Corporotion  of  India  and  the  Life  In-
 surance  Corporation  of  India  .  have

 to  enter  insurance  buisness  in

 ZULFIQUARULLAH):  (a)  Yes,  ह...

 (b)  and  (c).  In  September,  1978,
 Government  of  Kenya  initiated  action
 to  the  effect  that  the  foreign  insurance
 companies  operating  in  Kenya
 branch  offices  should,  if  they  wanted
 to  continue  to  transact  new  insurance
 business  there  beyond  3lst  December,
 1978  form  a  local  company  with  local
 participation,  which  was  reported  at
 that  time  to  be  to  the  extent  of  40
 per  cent,  After  careful  consideration,
 the  Life  Insurance  Corporation  of
 India  and  the  General  Insurance  Cor-
 poration  of  India  together  with  its
 four  subsidiaries  (some  of  them
 were  already  transacting  insurance
 business  in  Kenya)  have  been  allowed
 to  form  a  local  company  in  Kenya.
 The  total  equity  capital  of  K  sh.  70
 Millions  of  the  above  joint  venture
 would  be  subscribed  as  under:—

 LIC.  0  per  cent

 GLC,  and  its  subsi-

 each)  45  per  cent

 Kenyan  Citizens/Cos,  45  per  cent

 The  local  company,  which  has  since
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 4715.  धूहा  DURGA  CHAND:.  Will

 the  DEPUTY  PRIME  MINISTER  AND
 MINISTER  OF  FINANCE  be  pleased
 to.

 Uateet
 to  the  reply  given to  Unstarred  Question  No.  179%  on

 the  ist  December,  978  regarding
 notified  shops  dealing  in  foreign  goods
 and  state:

 (a)  whether  it  is  a  fact  that  the
 notified  shops  in  the  Metropolitan
 cities  dealing  in  foreign  goods  charged
 heavy  prices  of  such  goods;

 (b)  whether  the  prices  of  foreign
 goods  are  fixed  by  the  Customs  Depart-
 ment;

 (c)  whether  it  is  a  fact  that  these
 notified  shops  deal  in  such  foreign
 goods  which  are  not  dealt  with  even
 by  the  Customs  Department;

 (a)  if  so,  what  are  the  details  of
 the  goods  which  are  being  dealt  with
 by  these  notified  shops;  and

 (९)  the  names  of  notified  shapa  with
 their  addresses  in  each  Metropolitan
 city?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 SATISH  AGARWAL):  (a)  Reports
 received  by  Government  do  not  pro-
 vide  any  such  indication,

 (b)  No,  Sir.

 (6)  and  (d).  The  notified  shops
 deal  in  such  foreign  goods  ag  are

 3,  Bombay  2008
 2.  Caleutta  704
 3.  Delhi  ह... उ
 4,  Madras  298

 However,  information  regarding  the
 names  and  addresses  of  notified  shops
 is  not  readily  available.

 Simla  on  map  of  third  lieve]  Air
 Services

 1716.  SHRI  DURGA  CHAND:  Wilt
 the  Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  refer  to
 the  reply  given  to  Unstarred  Ques-
 tion  No,  824  on  24th  November,  978
 regarding  Simla  on  air  map  of  India
 and  state:

 (a)  whether  the  recommendations
 of  a  committee  considering  Simla  a
 candidate  centre  for  third  level  air
 services  have  since  been  examined  by
 the  Government;

 (b)  if  so,  what  are  the  details
 thereof;  and

 (०)  by  when  Simla  is  proposed  to
 be  put  in  air  map  of  India?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  PURUSHO-
 TTAM  KAUSHIK):  (a)  to  (०),  The
 Report  of  the  Committee  on  Third
 Level  Air  Services  is  still  under  exa-
 mination  of  the  Government,

 WP,  Government  suggestions  fo,
 Janata  Hotel,  Clubs  House

 प्राण,  SHRI  DURGA  CHAND:  Wii!
 the  Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question
 No.  3675  on  the  I5th  December,  978
 regarding  allocation  of  funds  for  Hi-
 machal  Pradesh  for  Tourism  in  Sixth
 Plan  and  state:  3

 (a)  whether  the  schemes/centres.
 suggested  by  the  Himachelt  Prades



 7 a  0  MARCEL  wae:
 Ac  riiben  Aababeee

 Governmen;  namely  @M  Janata  Hotel
 at  Simla,  (2)  Expariaion  of  facilities  at
 Hot  Springs  at  Vashishta,  (3)
 House  building  at  Manali  (4)  Salang
 Naliah,  and  (5)  Govind  Sagar  Lake
 have  -been  finalised  with  the  State
 Governmen’  Ld

 (b)  if  so,  what  are  the  details
 thereof;  and

 (c)  by  when  the  work  on  these
 schemes  will  start  and  complete?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  PURUSHO-
 TTAM  KAUSHIK):  (a)  to  (c),  The
 position  in  respect  of  these  five  sche-
 mes  ig  as  follows:—

 (i)  Zamata  Hotel  ह  Simis.—The
 Five  Year  Plan  on  Tourism.  978—~
 83  envisages  the  construction  of  Ja-
 nata  hotels  at  the  four  metropolitan
 ‘tities  of  New  Delhi,  Bombay,  Cal-
 eutta  and  Madras,  as  also  at  other
 centres  to  be  determined  after  a
 survey,  and  depending  upon  the  re-
 sources  available.  For  the  present,
 there  is  no  proposal  to  construct  a
 Janata  hotel  at  Simla,  nor  has  the
 State  Government  sent  any  detailed
 proposal  regarding  this  scheme.

 (ii)  Expansion  of  facilities  at  Hot
 Water  Springs  at  Vasishta—The
 expansion  of  facilities  relating  to
 the  development  of  hot  water  spring
 at  Vasishta  can  be  undertaken  only
 if  land  is  made  available  for  which
 the  State  Government  has  been  ap-
 proached,  In  the  meanwhile  a  hy-
 drographic  survey  of  the  not  water
 spring  at  Vasishta  has  been  under-
 taken  to  determine  the  flow  and
 quantum  of  water  for  planning  ad-
 ditional  facilities.  An  expenditure
 of  Re.  3.25  lakhs  has  been  incurred
 on  this  survey,  The  services  of

 @  baineological  expert  under  the
 United  Nationg  Development  pro-.
 gramme  were  also  availed  of  for
 advising  on  the  development  of  this  |

 ter  spring  for  tourism  pur het
 poses.  The  report.  of  the  expert  is
 enter  examination,

 a

 Gil)  Club:  Mokke  Building  at  ६
 nall--iAn  expenditure  sanction  of
 Rs,  11.62,  lakhs  has  been  issued  for.
 the  construction  of  a  club  house
 building  at  Manali,  %  will  be  cons-"|
 tructed  by  the  State  Government  ,

 acid  is  expected  to  be  completed’
 during  1979-80,

 Civ)  Solang  Nallah.—No  detailed
 scheme  in  respect  of  the  develop-.
 ment  of  facilities  at  Solang  Nallah
 has  yet  been  received  from  the
 State  Government,

 (२)  Govind  Sagar  Lake.—Two
 motor  launches  costing  Rs.  23.04
 lakhs  have  already  been  handed
 over  to  the  Himachal  Pradesh  Gov-
 ernment  for  organising  cruises  for
 tourists  on  the  lake,  Similarly,  a
 cafeteria  constructed  on  the  lake
 hag  also  been  handed  over  to  the
 State  Government  for  operation.

 Restoration  of  Dethi-Chandigar.
 Kula  Flight  Service

 ‘1718,  SHRI  DURGA  CHAND:  Will
 the  Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question  No.
 939  on  24th  November,  1978  regarding
 restoration  of  Delhi-Chandigarh-Kulu
 Air  Service  and  state:

 (a)  the  progress  so  far  made  in  the
 Kulu  Air  Field  for  regular  operation;
 and

 (b)  whether  the  field  will  be  ready
 by  summer  9797

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  PURUSHO-
 TTAM  KAUS#IK):  (a)  and  (b),  The
 work  of  strengthening  of  the  runway.  -

 i.  .
 719  wn  दया  ह... क  शॉकियें :.  कया  उप  प्रधान

 बी  तथा  few  मंत्री  यह  बहाते की  कृपा  क  रेंते कि

 विश  संगालय  शंध्ट्रीयकन  .  बैंकों पक  तवा
 संगितियों  की
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 फण  मंजालय  में  राज्य  सली  (भी  जुल्फिकारउह  लाह)  :

 श्
 @).  वित्त  मंत्रालय  तथा  स ¥  में  किसी  हाउसिय  सोसाइटी  को  ऋण

 स्वीकृत
 ह

 किया  है।  किन्तु  सूचना  मिली  है  कि स्टेट  बैंक  ने,  इस  बैंक  के  झपने  कर्मचारियों
 हारा  निभित  सहकारी  हाउसिंग  सोसाइटियों  को
 3i  दिसम्बर,  978  तक  i.6:  करोड़  रुपये  के
 ऋण  प्रदान  किये  इन  सोसाहटियों  द्वारा  ऋण
 की  अदायगी  में  कोई  बाकीदारी नहीं  है।

 we  मॉड  संघ  हारा  ूद  का  निर्यात

 शुर
 *)

 क्या  जूट  उत्पादकों  की  सहायता  करने
 ढी  जूट  गांठ  संध  ने  2  लाख  टन  जूट  का  निर्यात

 की  प्रनुमति  मांगी  है;  शर

 (ख)  यदि  हां,  तो  इस  बारे  में  सरकार  द्वारा  क्या
 कार्यवाही  की  गई  है  ?

 वाजिस्य,  नागरिक  सहकारिता  मंब्रालय
 में  राज्य  मत्नी  पश्न  ्  प्  (क)  जो  हां

 (ख)  कच्चे  पटसन  के  निर्यात  के  लिए  उचित
 भीति  आजार  में  सप्लाई  तथा  मांग  सहित  सभी  सम्बद्ध
 बातों  को  ध्यान  में  रखते  हुए  निर्धारित  की  जाती  है  1

 काउस्ड्ी  उपकरणों  का  निर्यात

 I72L,  ह 16  दवा  रास  शाक्य :.  क्या  वाणिम्य
 तका  भागरिक  प्लि  शौर  सहकारिता  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  गत  शे  व  के
 1 अ  ष्ह्  पल  की कितने  मूल्य  क  फाउन्ड्री  उपकरणों  का  यं  Tt

 शया  भोर  इसक  परिणामस्वरूप  सरकार  को  कितनी
 विदेशी  मुद्रा  की  भाय  हुई  ;  भौर

 €)  क्‍या  मह  सच  है  कि  विदेशों  में  भारतीय

 पी  उपकरणों  की  मांग  दिन  प्रति  दिन  बढ़  रही
 है  धौर  यदि  हां,  तो  हस  बारेनें  सरकार  द्वारा  क्या  कार्मेन
 बाही  की  जा  रही  है  ?

 नागरिक  सहकारिता  संग्रासव
 na  ae  का)  क)
 थक  विषरण  संलस्त  ह

 (ल)  जी  हां  ।  इंजीमियरी  नियति  संवर्धन
 परिषद्‌  विदशी  खरीदारों  की  प्रावश्यकताशों  की

 को
 के  लिये  बाजार  संभाव्यता  भौर  उत्पादन

 ह  ल
 किन  करने  की  दृष्टि  से  विदेशों  मे

 विभिन्न  मेलों  में  भाग  लेती  है  भौर  भ्रध्ययन
 दल'  प्रायोजित  करती  है  विदेशी  खरीदारों  को  यह
 दिखाने  के  लिये  कि  उनकी  आवश्यकताधों

 | अ करने  के  लिये  भारतीय  ढलाईघरों  के  पास

 कमता  ;
 परिषद्‌  ने  उनके  प्रतिनिधियों  को  भी  भ्राम॑त्रित

 1ह।

 जिवरण

 वा  हि  ह  जी  है  े
 गए  हैं

 (लाख  २.०  में)

 बस्तु/देश  ‘1976-77  1977-78

 l.  सी  भाई  मेलहोल  कबसे

 संयुक्त राज्य  भ्मरीका  है  394.85  394.47
 कनाडा  55.22  59,i3

 सऊदी  भरब  69.84  5.68
 कुवेत  43.5  84.07

 संयुक्त  रब  भमी  रात  22.84  27.66
 कीनिया  8.  26  14,63
 कतार|  8.8  4.76

 सिगापुर  .  8.26  19.  48
 झोमान  5.23  0.74
 तंजानिया  .78  10.  67
 झन्य .. ,.  न  9.66  44.04

 योग  द  426.90  775.33

 2.  सी  झाई.  पाइप  तथा  फिटिग्स

 इराक  मे  70,  95  9.  99

 मित्र  का  भरव  गणराज्य  55.02,  62.  35

 हांगकांग;  BE  83.  29  66.  04

 कीनिया  व  24.  67  40.68

 कुबत  342,88  256.  89
 लीबिया  तन  43,05
 लेपास . .  43.62  52.  04
 कतार  क्र  30.35  4214

 सऊदी  भरब  228,38  (466.43

 संजामिया  §.9l  40,  72



 1070077  977— 88  Q  ra  .
 -

 ‘1aRes77, ३  1e97-08

 days भरव  धभीरात.  457.40  9  382.44  बिटन... ,  नि  6.  20  3.49.
 झंगुफ्त  राज्य  भमरीका.  53.60  58.  06  बंगला  देश  -  ges  ra  36
 विभापुर  273.20  294.15  ध...  राज्य  झमरीका)  72,80  104,  33
 बहुरीन  7.  66  5.57  युर्वोस्लाबिया  30.65  16,  38
 कतलाड़ा  6.93  6.34  भस्य  23.68.  36.66
 बंगला  देश  5.85  8.8

 इरान  ;  3.0  26.85
 झोमान  24.58  20,  94  योग  180,04  250,  ७7

 धन्य.  64.7  38.38

 मोग  .  858.49  1959.69 69
 5. स्टील

 ere  कुचत  है  2.64  54
 श्री  लंका  5.89  .72
 स्वीडन  है  9.07

 3.  downto  स्पम  पाइप
 ere

 a
 seme  aft  कोरिया  4s  33

 झाकड़ों  में  शामिल  हैं  t  मिल  का  भ्रव  गणराज्य  —  8.30

 प्स्ट्रेलिया
 .  3.29  3.50

 आस्ट्रेलिया  78,  39  बंगला  देश  .  —  .50
 wit  95.73  तंजानिया  हे  न  4.  20

 ुबेत  7.36  संयुक्त  राज्य  अमरीका  7.  4.05
 मसमेशिया  10.  62  युगोस्लाविया  9.98  2.70

 साइऔरिया  5.82  झम्य  .  7.96  4i,  22

 चिंगापुर  68.62
 झ्  13.18  योग  84.02  23.22

 तंजानिया  26.  72
 लिटेग. .  25.39  Boosting  of  India’s  Export
 ere  राज्य  भ्मरीका  3.7

 सोबियत  237.97 |  1722  SHRI  MADHAVRAO  SCIN-
 DIA:  Will  the  Minister  of  COMMER- झाम्य .  5.53  CE,  CIVIL  SUPPLIES  AND  COOPE-

 accrual  RATION  be  pleased  to  state:
 arr  547.  84

 —
 ie  Marland

 in
 काहिहंग  90  Ministry ra  ईंबस्ट्रीयल  Government  Trade  Corpora

 शास्ट्रेलिया  हि  9.63  24.18  open  the  Branches  in  mors
 wet.  .  10,42  =  12,07  77  States  recently
 कोरि मे  (उत्तरी)  —  19  82

 (७)  4£  50,  of  the

 ow  CJ  oe  prs  ie  a
 an
 i

 (बक्षियी)
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 ESP  STZ
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHBI  ARIF  BAG):  (a)  to  (c),
 No,  Sir.  However,  efforts  are  being
 intensified  to  achieve  a  closer  coordi-
 niation  between  the  Centre  and  the
 State  Governments  in  our  export
 effort.  with  the  full  involvement  of
 the  State  Governments  and  the  vari-
 ous  Organisations  under  them.

 Decline  in  Trad,  between  Iidig  and
 Pakistan

 1724,  SHRI  MADHAVRAO  SCIN-
 DIA:  Will  the  Minister  of  COM-
 MERCE,  CIVIL  SUPPLIES  AND
 COOPERATION  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  of  late
 there  has  been  sharp  decline  in  the
 trade  between  India  and  Pakistan;  and

 (b)  if  so,  the  reasons  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  ARIF  BEG):  (a)  and
 (b),  Indo-Pakistan  trade  has  suffered
 a  setback  following  Pakistan’s  deci-
 ston  to  revert  to  State  Trading  from
 6th  July,  1978,

 Work  to  rule  Agitation  by  Air  Traffic
 Controller

 i725.  SHRI  MADHAVRAO  SCIN-
 DIA:  Will  the  Minister  of  TOURISM
 AND  CIVIL  AVIATION  be  pleased  to
 state:

 (a)  whether  it  is  not  a  fact  that  Air
 Traffic  Controller  all  over  India  re.
 sorted  to  work-to-rule  agitation  from
 ist  February,  7979  resulting  delay  in
 all  its  flights;  and

 tb)  if  so,  the  reasons  therein  and
 its  impact  on  the  flights?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI  PU-
 ‘RUSHOTTAM  KAUSHIK):  (a)  and
 b).  The  Air  Traffic  Controllers  Guild

 ~  “g@hich  is  an  Association  not  recognised

 ,  by  Government,  resorted  to  “work  to-
 '  pale”  agitation  from  Ist  to  5th  Feb-

 ruary,  ‘1979,  As  a  result  the  depar--
 tures/arrivals  of  some  flights  were-
 delayed  to  some  extent,

 at demanded  speedy  implementation  of:
 the  recommendations  of  the  Civil  Avi--
 ation  Department  Review  Committee
 in  regard  to  creation  and  upgradation.
 of  posts  apart  from  certain  other  ser-
 vice  matters.
 Traders  Induiged  in  Export  of  Bangla
 Desi  Cotton  under  garb  of  aheorhent.

 Cotton

 ‘1726.  SHRI  VIJAY  KUMAR  N,.
 PATIL:  Will  the  Minister  of  COM-

 ‘'MERCE,  CIVIL  SUPPLIES  AND  CO-
 OPERATION  be  pleased  to  state:

 (a)  whether  it  has  been  brought  te:
 the  notice  of  Government  that  some  of
 the  traders  indulged  in  export  of
 Bangla  Desi  Cotton  under  the  garb  of
 absorbent  cotton,  thus  circumventing
 the  export  policy  and  the  cash  subsidy;
 and

 (09)  if  so,  what  steps  Government
 propose  to  punish  the  guilty  and  stop-
 the  recurrence  of  such  grave  irregu-
 larity?

 THE  MINISTER  OF  STATE  IN
 MMERCE,.

 such  occurrence,



 ane  ्)  परे
 हां,

 दो  जाए  का  साशश  है;  :

 (ये)  पोरबन्दर  अर्चेन्दू स  एसीसियेशन
 आग  पर  सरकार  ने झब  तक  क्या  कार्यवाही  की  है  झथवा
 'करने  का

 जब  2५  टेक
 तक  झौर  किस  प्रकार  की

 a

 थाणिक्य,  भागरिक  क््लि  शौर  सहकारिता  मंत्रालय  थें
 न्द्ल्स्य  मंत्री  (भी  gory  कमार

 ण्  (कम
 (क)  और  (छल).

 सरकार  को  पोरबंदर  टी मर्चेर  टस  से  कोई
 अपन नहीं  मिला  है।  हां, इस  बारे  में  कुछ  सम्बद्ध
 भार्टियों  व  एसोसिवेशनों से

 (ये
 भारत  सरकार  ने  13-121978  से

 -काब  (व्यापारियों का  पंजीकरण  व  स्टाकों की  धोषणा )
 आदेश,  978  को  विज्वण्डित  कर  दिया।

 जिला  धुनी  रई  को  बावदा  बाजारो

 1728,  wh  धर्म  सिह  भाई  पटेल  :  क्‍या  बाजिल्य
 म्ल्या  नाथरिकर  पूर्ति  ओर  शहकारिता  मंत्री  मह  बताने
 की  कृपा  करेंगे  कि  :

 ह
 ब्या  यह  सच  है  कि  गुजरात  के  सौराष्ट्र

 नकेल  को  सुरेन्द्र  नगर  काटन  मायर  एण्ड  झायल  सीड्स
 इसीसियेशन  लिसिटड,  सुरेखनमर  में  मंत्रालय  को  3
 अगस्त,  978  को  एक  पत्ष  लिख  कर  बिना

 दूनी रईकी आायदा  बाजारी  करने  की  झ्नुभति  सांगी  हैं;

 (ज)  यदि  हां,  तो  पत्र  का  ब्यौरा  क्‍या  है;

 (ग)  क्या  उक्त  एसोसियेशन  को  हस  बीच  अनु-
 अति  देदी  गई  है;  मदि  नहीं,  तो  इसके  क्या  कारण
 ६-६  और  उसे  भ्रममति  कब  तक  दे  दी  जायेगी  ध्रौर
 यह  किस  प्रकार  दी  जायेगी;

 (थ)  क्या  सुरेन्द्र  लगर  जिले  के  किसानों  ने  भी
 बिता  धुनी  रूई  को  बायदा  बाजारी  की  अनुमति  मांगी
 है  शौर  यदि  हां,  तो  उन्होंने  अपनी  मांग  के  समर्थन  में
 क्या  दलीलें  दी  हैं;  भौर

 (¥)  क्‍या  उनकी  भांग  को  पूरा  किया  जायेगा
 और  यदि  हां,  तो  कब  शौर  यदि  नहीं,  तो  इसके  क्‍या
 कारण  हैं  ?

 जाशिष्य,  सागरिक  पूर्ति  और  सहकारितामं  weer
 कर  राज्य  सही  धी  कृष्ण  कुमार  भोयल):(क)  चीहाँ

 जाब मरो
 से  (8).

 इ
 hi

 जल्द
 के

 व्यापार  झमुमति

 1  ड्  7000:
 wer

 पैर  िस  कारण  इसका  मलता,
 द्

 ६
 द. उ  झौर  कपास  के  आदी  1  फ्ल  की  क्

 का  समूचा  कल्  सरकार  के  विभाराधीय  है।

 कुछ  झम्यावेदन  प्राप्त  हुए  थे  ॥

 _  30009 we  etek  भाषण  का  Retin

 1729.  थी  अर्भासह  भाई  od  :  क्या  भाणिज्य,
 लागरिक  पूर्ति  हौर  सहकारिता  मंत्री  हू  बताने  की

 (क)  क्या  महू  रूस  है  कि  केवल  3000  हन
 बासमती  चावल  के  निर्यात  के  करार  के  सिससिले  में
 उनके  मंत्रालय  को  जैसी  झोवरसीज  लिमिटेड,  लोसेस्टर
 (बिट्रेन,  से  एक  आावेदन-पल  प्राप्त  हुआ  है;

 डल्लिरि  ह  %
 उक्त  ग्रावेदन-पत्र

 कि -भनुरोध  के  झंतुसार  2000  टन
 000  टल  आवल  के  लियात के  बारे  में  मम  तक  क्या

 कार्यवाही  की  गई  है;

 (भ)  इन  निर्यात  करारों  को  न  करने  के  क्‍या
 कारण  हैं;  शौर

 (घ)  3000  टन  चावल  का  निर्यात  करने  के
 करार  को  कब  झौर  कसे  क्रियान्यित  किया  जायेया  a

 थाणिज्य,  नागरिक  पूति  और  सहकारिता  मंत्रालय
 में  राज्य  भज्जी  (ef  झारिक  थेग)  :  (क)  चिटेन  की
 मैससे  जैसी  (स्‍्लोवरसीज)लि०  ने  3000  ry  टन  बास*
 मती  चावल  के  निर्यात  के  लिगे  जून/जुलाई  3977  में
 राज्य  व्यापार  निगम  के  साथ  दो  संविदाशों  पर
 हस्ताक्षर  किये  थे  t

 (ख)  3000  मे०टन  की  कुल  माला  में  से  राज्य
 व्यापार  निगम  ते  1127  में.  एस  भेज  दिया  है  तथा
 873  म े०  टन  भेजना  शेष  है  1

 (ग)  झौर  (घ),  राज्य  व्यापार  निगम  ने  प्रनिवायें
 बाध्यता  खंड  का  भाह्वान  किया  क्‍योंकि  वे  संबंधित
 राज्य  सरकारों  से  सप्लाई  प्राप्त  नहीं  कर  सके  ।

 भारत  प्लोर  सोवियत  रूस  के  बीच  व्यापार

 1730.  थी  :  क्‍या  वाणिज्य,  भामरिक  '
 ौर  सहकारिता  मंत्री  यहू  बताने  की  कृपा  करेंगे

 (क)  क्या  भारत  और  सोवियत  रूस  के  बीच
 व्यापार  के  गले  वर्ष  20  प्रतिशत  बढ़  जाने  की
 सम्भावना  है;

 (था)  क्या  शोबियत  रूस  हारा  उर्वरकों  तथा
 सीमेंट  की  भी  सप्लाई  की  जायेगी  बौर  यदि  हां;  तो

 कितनी
 माता  में:  7

 (4)  क्या  बदले  में  भारत  द्वारा
 1५

 पेटील

 Lo  विचलो  के  हीटरों  भादि  का  विर्यात  किया  लावेगा  ।

 ee  @  क्या  शोजियत कस  कच्चे  देख  तथा  बधिक
 i  wie



 gat

 (४)
 ह  ्  प्  को

 करने के  बाद
 cteherey  we  भारत  को  प्राथमिकता  ‘7  यथि  हां,
 at  कब  तक  और  यदि  नहीं,  तो  उसके  क्या  कारण  हैं?

 जाजिज्त,  भागरिक  पृतति  झोर  मंत्रालय
 में  राय  गली  (भी  क्षारिक  बेष) :  (क)  ऐसी  प्राशा  है
 कि  i978  की  तुलता  में  i979  के  दौरान  सोवियत
 ंग  के  साथ  भारत  के  व्यापार  में  1520  प्रतिशत
 की  बृद्धि  हो  जाएगी  t

 (=)
 तथा  (गा

 «  भारत  तथा  सोवियत  संघ  के
 बीच
 ै

 व्यापार  में  सोवियत  संत्र  ह्वारा  भारत
 की  तथा  सीमेन्ट  सहित  बहुत  सी  मों  की
 सप्लाई  तथा  भारत  द्वारा  सोवियत  संघ  को  स्प्रेयुथ,
 वैटोलियम  डिल्पैंसिंग  उपस्कर,  ह्टीम  वायरल,  छपाई
 मशीनों  भ्रादि  सहित  बहुत  सी  मदों  की  सप्लाई  की
 व्यवस्था  है  1

 च)  व्यापार  संलेख  में  सोवियत  संध  हारा  भारत
 को  .979  में  अशोधित  तेल  तथा  झलबारी  कागज  की
 सप्लाई  की  व्यवस्था  सी  स्तर  पर  है  जैसी  कि  i978
 में  थी  ।

 (४)  सामान्यतः  ऐसी  प्राशा  की  जाती  है  कि
 सोबियत  संघ  के  व्यापार  संलेखों  के  भ्रन्तर्गत  मदों  की
 पेशकश  करने  से  पहले  प्रपनी  झ्ार्तरिक  मांग  तथा  झत्य'
 'बचनवद्धताशओों  को  ध्यान  में  रखना  होगा  हालाकि
 दे  सांकेतिक  ही  हैं।

 राष्ट्रीय  बचत

 73l,  भो  :  क्याउप  प्रधान  मंत्रों  तथा
 जिस  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  छठी  पंचवर्षीय  योजना  के  दौरान

 जब
 बचत  के  लिए  कोई  लक्ष्य  निर्धारित  किया  गया

 a

 (ज)  ब्या  440  करोड़  रुपये  के  निर्धारित  लक्ष्य
 की  तुलना  में  वर्ष  io77R  दौरान  राष्ट्रीय  बचत  का
 540  करोड़  पये  का  लक्ष्य  प्राप्त  किया  गया  था;  और

 (ग)  क्‍या  वर्ष  i978  के  दौरान  राष्ट्रीय  बचत
 का  कोई  लक्ष्य  निर्धारित  किया  गया  था  झौर  यदि  हां,
 लो  उसको  कहां  तक  पूरा  किया  गया  ?

 विस  संन्नालय  में  रोक्य  मंत्री  भी  जुल्फिकार-
 छल्लाह)  :  (क)  छठी  पंचवर्षीय  योजना  को  झवधि
 में  निवल  झल्प  बचत  संग्रह  (भर्थात्‌  सकल  जमा  रकमों
 में  से  निकासियों/भुनाई  गई  रकमों  को  घटा  कर)  के
 लिए

 i
 करोड़  रुपये  का  लक्ष्य  निर्धारित  किया

 शबा  ti

 (a)  1977-78  में  अल्प  बचत  संग्रह  की
 चकमें  882, 64  करोड़  रपये  की  बैव्ती है

 :  2553  Written
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 जबकि  क्क्त  वर्ष  के  संशोधित  प्रमुमात
 रुपये  के  ही  थे;  तथा

 440
 करी

 (7)  l978-79  के  बजट  पश्रनुमातों  में  अल्प:
 अचत  संग्रह  की  निबरन  रकमें  aco  करोड़  रुपये  की
 झांकी गई थी. गई  थी  |  झपैल  से नवम्बर  978  तक  के

 तु वित्तीय  वर्ष  के  पहल  श्राठ  महीसों  में  निवल  संग्रह  की.

 "आधा
 रकमें  38i,95  करोड़  रुपये  की  बैठ्ती

 i]

 हीहागढ़  पेपर  मिल्स  लिमिटेड,  कत्रकत्ा  हारा  उत्पादक
 शुल्क,  सोमाशुर्क  झौर  भ्रायकर  का  भुगतान

 i732.  भी  हुकम चम्ब बम्ब  wo:  क्‍या  7

 सुनमन्मोगा
 मंत्री  यह  बताने  की  कृपा  करेंदे-

 (क)  टीटागढ़  पेपर  मिल्स  लिमिटेड,  (चौंध-
 बार

 ह  ह््टें
 बैंक  बिल्डिंग

 32५
 द्वारा

 गत  3  उत्पादन-शुल्क,  द द  तथा
 झागकर  का  किया  गया  और  उसकी  ौर
 कितना  ध्रायकर  बाकी  है;  घौर

 (छ)  इस  फर्म  की  स्थापना  से  झब  तक  इसमें  भलग--
 झलग  वर्षों  में  कितनी  पूंजी  लगाई  गई,  इसमें  किवन,
 भागीवार  हैं,  भागीदारों  द्वारा  झब  तक  कितने  झायकथ
 का  भुगतान  किया  गया,  भन्य  किन-किन  उद्योगों  तथा
 व्यापारों  में  वे  भागीदार  हैं  भौर  उनमें  कितनी

 ४ लगी  है  तथा  उनकी  शोर  कितना  भायकर  बकाया  हैं  ia

 वित्त  सत्ालय  में  राज्य  सत्रों  (भो  जुलफिकार-
 उल्लाहू  (क)  जहां  तक  fo  टीटागढ़  मिल्स  कम्पनी
 लिमिटेड,  कलकत्ता  द्वारा  पिछले  तीन  वर्षो
 में  से  प्रत्येक  वर्ष  सीमा  शुल्क  की  झ्दायगी  से  सम्बन्धित
 सूचता  का  सम्बन्ध  है,  उसे

 नो  की.
 किया  जा

 सकता,  क्योंकि  किसी  भायातकर्ता/  विशेष
 द्वारा  झदा  किए.  गए  सीमाशुल्क  का  वर्धवार  रिकार्ड
 नहीं  रखा  जाता  है  स्‍्ायकर,  प्रत्येक  व्यक्ति  की  कुल
 झाय  पर  लगाया  जाता  है  भौर्‌  इस  प्रकार  कम्पनी  द्वारा
 झपने  चोौथवार  एकक  के  सम्बन्ध  में  ही  झदा  किये  गमे
 झायकर  की  रकम  बताना  संभव  नहीं  है।  मैसर्स  टीटागढ़
 पेपर  मिल्स  लिमिटेड  ने  विगत  तीन  वित्तीय  वर्षों  में
 झायकर  की  निम्नलिखित  रकमें  झदा  की  है
 SE  —

 wer  किए
 गए  भावकर

 वित्तीय  वर्ष  की  रकम
 (लाख  रुपयों

 में)

 ‘1975-76  58.74
 1976-77  9.49

 1977-78



 :
 'कम्पती  को  तरक  झ्ागकर  को  कोई  अकाय  |
 a

 wee  में  मांधी  बयी झम्य
 के

 एकलित की  जा

 1
 बया  शस्मन  शीक्र  ही  सदस-्पठल  पर  रख
 ॥

 (खत)  यह  पता  चला  है  कि  टीटागढ़  पेपर  सिस्स
 लि  [ी  कलकत्ता  एक  लिमिटेड  कम्पती  है
 गयो  कम्पनी  भ्रधिनियम  के  झधीन  पंजीकृत  है  भौर,
 इस  प्रकार  उसका  कोई  भागीदार  होने  का  प्रश्न  ही  नहीं
 खठ्ता।  चिधि,  न्याय  पोर  कम्पनी  कार्य,  मंत्रालय
 (कम्पनी  कार्य  विभाग  )  के  पांस  इस  समय  उपलब्ध

 “सूचना  के  अनुसार,  उक्त  कम्पती  के  पंजीकरण  की
 न्‍तारीख  28-7-i882  है  पौर  इसमें  लगाई  गई
 पूंजी  के  उपलब्ध  ब्यौरे  निम्नानुसार  हैः--

 निम्नलिखित  को  समाप्त  मबधि  के  प्रदत्त  पूंजी
 तुलभ  मल  के  प्रतुसार

 टुक )

 31-35-1948  3i-3-9507%  00.93

 3I-3-95  42.92

 8I-3-952%  3i-3-962e%  142,  92

 +.31-%1964  30.80

 31-3-1965  3i-3-9678%  30.92

 (31-3-1968  449,  08

 3i-3-969%  3i-3-9769%  450.94

 3i-3-977  493,  94

 कम्पनी  प्रधिनियम  के  प्रधीन  तुलन-पत  समभ्र  झाधार
 “पर  तैयार  किए  जाते  हैं,  न  कि  एककों  के  भ्रनुसार,  झौर
 फिर,  एककों  की  कोई  भलग  से  प्रदस  पूंजी  नहीं  शीली
 है  ।  हसलिंए,  मैसर्स  टीटागढ़  पेपर  लिमिटेड  के  चौ  'शर
 शुकक  के  सम्बन्ध  में  सूचना  उपलब्ध  नहीं  है  ।

 -झपर  इंडिया  कोपर  पेपर  सिल्‍्स  लिमिटेड,  लजतक
 द्वारा  उत्पादन  शुल्क,  ध्रायकर  झाँद  सीसा

 का  भुगतान
 1733,  भ्री  हुकम  चन्द  कछवाय  :  क्या  उप  प्रधान

 -भत्री  तथा  किस  मंत्री  वह  बताने  की  कृपा  करेंगे  कि  :

 (8)  अपर  इंडिया  कोपर  पेपर  मिल्स  लिमिटेड,
 भस्थिद  बाग,  लखतऊ में  गत  तीन  ब्षों  केदौरात  कितना

 RAPES  प्रावकर  भौर  सीमा-शुल्क का  झुगतान
 “किया  है  तथा

 कितना,  भुगतान  ममी  करता  है;  भौर,

 (ज)  इस शॉग  के  विकार से  ह . अ  तक  इसमें  eae
 हासभ  क्वीं में  कितनी  कितनी  gat  सभी  है;  इसके
 कितने  भागीदार  हैं  भौर  इसके  भाभीदारों  वे  ह. ह  तक
 कितना  जायकर  दिया  है  और  थे  सस्य  किन  उचछ्ोगों

 झर  व्यापार  में  भागीदार  हैं  तथा  उनमें  कितनी  पूंची
 लगी  है  तथा  उन  पर  कितना  झायकर  बाकी  है  तंथा
 शत  तीन  वर्षों  के  दौरान  उन्होंने  कितना  झायकर
 दिया  है  ?

 विस  मत्ालय  में  राज्य  पली  (लो,  शुलनिकार-
 जल्लाहु)  :  :  (क)  जहां तक  झपर  इंडिया  कौभर
 पैपर  मिल्स  लि,.  मस्जिद  बाग,  लखनऊ  द्वारा  पिछले

 तीन  वर्षों  में  से  प्रत्येक  वर्ष  सीमाशुल्क की  भ्रदायगी  के
 बारे में  सूचना  का  सम्बन्ध  है,  वह  प्रस्तुत  नहीं  कीजा

 सकती  क्योंकि  किसी  भी  भ्ामातक्तां  /  निर्यातकर्ता  विशेष
 द्वारा  झदा  किये  गये  सीमाशुल्क  का  वर्षबार  रिकार्ड
 नहीं रखा  जाता  है

 प्रश्न  में  मांगी  गयी  लय  सूचना  इकटूठी  की  जा  रही
 है  शौर  यनासम्भव  शीक्र  संदन-पटल  पर  रख  दी

 जायगी  ॥

 (ल)  पह  पता  चला  है  कि  झपर  इंडिया  कौपल
 पेपर  मिल्स  लि,  मस्जिद  भाग,  श्बनऊ  एक  सिमिटेड
 कम्पनी  है,  जो  कम्पनी  प्रधिनियम  क़े  झघीन  पंजीकृत
 है  भौर  इस  प्रकार,  उसका  कोई  भागीदार  होने  का  प्रश्व
 ही  नहीं  उठता  ।  इस  समय  विधि,  न्याय  भौर  कम्पनी
 (कम्पनी  कार्य  विभाग)  के  पास  उपलब्ध  सूचना  के
 झनुसार,  उक्त  कम्पनी  के  पंजीकरण  की  तारीख
 26-0-9i9  है  झौर  उसमें  लगाई  गई  पूंजी  के

 वर्षवार  ब्यौरे  निम्न  प्रकार  से  हैं:---

 निम्नलिखित  को  समाप्त  प्रवधि  के...  प्रदर्त
 लिये  तुलन-पत्न  के  भ्रनुसार  (रुपय ेपी

 30-6-19482  30-6-1952 a8  ,  800,000

 (30-6-1953  .  '8,05,780.

 s0-619588  3i-728730"  -12,99,008
 -  बल  मी  कब  नल  जी  चिक  _  बड  नो  नजर
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 174.  SHRI  ABDUL  AHAD  VAKIL:
 ‘Will  the  Minister  of  TOURISM  AND
 CIVIL,  AVIATION  be  pleased  to  state:

 (a)  whether  Srinagar  Airport  (in
 Kashmir)  will  be  developed  as  an
 International  Airport;

 (b)  what  is  the  progress  on  the
 development,  expansion  and  moderni-
 sation  programme  of  Srinagar  Air-
 port  and  when  it  is  expected  to  be

 (c)  how  many  tourists  were  flown

 eee
 and  Kashmir  during  +1978;

 (d)  whether  Government  to  keep
 to  the  tourist  traffic  in  979  to  Kash-
 mir  will  operate  additional  flights
 everyday:  from  March,  19797

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  PURU-
 SHOTTAM  KAUSHIK):  (a).  There
 are  no  plans,  at  present,  to  develop
 Srinagar  a8  an  International  Airport.

 (b)  The  new  civil  enclave  compri.
 sing  of  terminal  building,  car  park,
 approach  road,  apron  and  taxi
 track,  is  expecteg  to  be  completed  by
 the  end  of  1979.

 (c)  In  all  ,0I,63!  passengers  were
 flown  to  Kashmir  quring  978  which
 included  over  27000  foreign  tourists.

 (d).  Indian  Airlines  will  provide
 adequate  additional  capacity  to  meet
 tourist  traffic  demands,

 Purchase  of  more  Boeing  Planes

 1735,  SHRI  DINEN  BHATTACHAR.
 YA,  Will  the  Minister  of  TOURISM
 AND  CIVIL  AVIATION  be  pleased

 a nod tate:

 (b)  whether  it  isa  fact  that  for-
 mer  Boeing  sales  agent  Mr.  K.  J.  B.
 Maneckji  of  Pilman  Aircraft  Com-
 pany  of  Bombay,  has  been  prosecut-
 ed  by  the  CBI  for  secreting  away,  in
 foreign  banks,  large  sums  of  com-
 mission  money  received  from  the
 Boeing  Company;  and

 (c)  if  so,  the  reasons  of  again
 doing  business  with  Boeing  Com-
 pany?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  PURU-
 SHOTTAM  KAUSHIK):  (a)  Govern-
 ment  has  approved  the  purchase  of
 three  B-747  aircraft  by  Air-India  at  a
 total  estimated  cost  of  Rs.  58.94
 crores.  Air-India  will  also  purchase
 one  B-747  aircraft  in  replacement  of
 the  one  lost  in  the  accident  on  ‘1-1-1978
 at  an  estimated  cost  uf  Rs.  4.77  crores.

 (9)  Though  Shri  kK.  J.  B.  Maneckji
 of  M/s.  Pilman  Aircraft  Company  has
 not  been  prosecuted  by  CBI,  yet,  for
 secreting  away,  large  sums  of  money
 received  ag  commission,  in  foreign
 banks,  he  is  likely  to  be  presecuted  for
 violation  of  the  Foreign  Exchange  Re-
 gulations  Act  as  soon  as  the  writ  peti-
 tion  filed  by  him  in  the  Bombay  High
 Court  challenging  the  jurisdiction  of
 the  Additional  Chief  Metropolitan
 Magistrate,  Bombay  for  issuing  a
 Letter  Rogatory  has  been  disposed  of.

 (c)  Air-India  places  orders  for  air-
 craft  directly  with  the  Boeing  Com-
 pany  and  has  ne  dealing  with  the
 agents  of  the  Boeing  Company  in  India.
 It  is  only  the  agents  of  the  Boeing
 Company  in  India  who  are  being  pro-
 ecuted  under  the  Foreign  Exchange

 Regulation  Act.  This  does  not  debar
 Air  India  or  Indian  Airlines  from  deal-
 ing  directly  with  the  Boeing  Company
 in  the  United  States  of  America.  In  any"
 case,  Goeing  Company  have  informed
 Air-India  that  they  had  not  renewed
 the  tefh  of  thelr  Indian  Agent  beyond
 November,  ‘1978.
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 2  A079...

 weer  में  गेर  कमो  हारा  अत्मकर  के  सुक्ताम

 | 4736,  थ्
 दु

 सर्द  ree  :  क्या  उप  प्रधान
 abe era  fret  मंत्री  यह  बताने  की  |  करेंगे  कि  :

 (=)
 (3

 3)  रामयु  लाल  दास  प्राइवेट  लिमिटेड,
 विधान  ,  कलकत्ता-4;  (a)  राम  कुष्णालय
 प्राइवेट  लि.,  विधान  सारणी,

 कसकता--4;  (3)
 (3

 बू  हैटल  स्वीट्स,  7-0,  विधान  A

 कलकतता-1;  (7)  एस०  Keo  ब  एप्ड  सन्स,
 2i,  गूरमल  लोहिया  लेन  केशबराम  कटरा,
 weer-i;  (8)  सत्यनारायण  स्टोर्स,  290/

 बनाई  तथा  इस  समय  प्रत्येक  ait  कितनी  पूंजी लगी  प्

 ्
 िन  कर्मों  की  कुल  बिक्री  लगभग  20  से

 285  करोड़  है  जबकि  झायकर  =
 उनकी  प्रायकर

 विवर्राणयों  में  उसे  बहुत  कम  जाता है;  भौर

 ()
 यदि  हाँ,  तो  यत  तीन  वर्षों  में  प्रत्येक  भागी-

 दार  से  आयकर  की  कितनी  राशि  का  भुगतान  किया
 और  उनमें से  प्रत्येक  के  माम  कितनी  राशि  बकाया
 है?

 >

 मंत्रो (भी भुलकिकार उल्लाह  :  (क  ग).
 लि

 उपलब्ध
 नहीं है,  यह  एकलित  की  जा  है.  भौर  सूटुपलस्थ
 शीष  सदन-पटल  पर  रख  दी,  जाएगी  v

 dee  राम  बलाल  दास  ध्राइबेड  लि  ace,  कलकता  द्वारा
 झायकर  का  भुगतान

 2737.  ष्मो  दर्श्म  स्व  कछबाय :  क्या  उप प्रधात

 मी
 तथा  वित्त  ,  मंत्री  मह  बताने  ,  की  कृपा  करेंगे

 (क)  मैसर्स  राम  दुलाल  दास  प्राइबेट  लिसिटेड,
 कलकत्ता ने  गत  तीन  वर्षो  के  दौरान  ध्रायकर  की  कितनी
 शाझि  का  भुगतान  किया  और  उनके  ताम  भ्रभी

 .झोमकर  की.  कितनी  राशि  बकाया  है;

 न्)  क्‍या यह  सच  है  कि  उक्त  फर्स  की  विषिक
 बिधी  so  लाख  रुपये  से  एक  करोड़.  रपये  तक
 की  होती  है  जबकि.  शामकर  भ्रपबंधन  के  शेश्य  से

 बरतें:  ३०  सा  ज  से  a  vere  शपये  तक  विजार  जाता  है;

 *
 रकम  बकाया  नहीं  है।  जैसा  कि  प्रश्त  के 8

 0. ड
 * अगवा  तत्करी  #  भाल,(कों  ae

 I-7-958%  3°-4-I975  तक  «  5,000

 124-1976  10,000

 कर-निर्धारण  बर्ष  i975-76  से  1977-78

 अस
 344976  तथा  ‘13241977

 समाप्त  होने  वाले  लेखा  -वर्ष  )  के  लिए  इस  कम्पनी
 द्वारा  दा  किये  गये  भ्राय-कर  की  रकम  निम्नानुसार

 कर-निर्धारण  बर्ष  i975-76!

 कर-निर्धारण  वर्ष  976-77

 कर-निर्धारण  वर्ष  977-78

 24,673

 14,428

 कर-निर्धारण
 जिभाराधीन  है।
 19,200 ©. RT थ.  का

 अग्रिम  कर  हवा
 गया  है ५  G

 इस  समय  कम्पनी  की  तरफ  हाय-कर  को  कीई

 बारें
 में  कोई 4

 तथा  (थ
 |  ब्  ि

 बिक्री
 ही 1  oe

 .
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 ,  Moan  Extended  to  Harijans  and  Adi-

 vase  by  Banks,  LIC  and  other  Public
 Finance  Institutions

 1788,  SHRI  A.  K.  ROY:  Will  the
 DEPUTY  PRIME  MINISTER  AND
 MINISTER  OF  FINANCE  be  pleased
 to  state;

 (a)  amount  of  loan  extended  to  the
 Harijans  and  Adivasis  of  the  country
 by  the  Banks,  L.L.C.  and  other  Fin-
 ance  Institutions  since  ‘1975,  year-
 wise,  State-wise  break  up  in  details;
 and

 (b)  the  same  for  Dhanbad  district
 of  Bihar?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 JULFIQUARULLAH).  (a)  ang  (b).
 The  present  reporting  system  does  not
 enyisage  collection  of  data  separately
 by  banks  and  financing  institutions  in
 respect  of  loans  and  advances  provid-
 ed.to  Harijans  and  Adivasis.  The  Life
 Insurance  Corporation  mainly  chan-
 nelises  its  investments  by  way  of  loans
 for  the  benefit  of  people  in  general,  in-
 cluding  Harijans  ang  Adivasis,  through
 various  institutions.

 rege  स्ट्रीट,  नेताजी  सुभाव  रोड,  कलकशा  हारा
 जाथकर  का  भुगतान

 1739,  भरी  सुरेना  है. ६  :  क्या  उप  श्रघान
 ete  तथा  विस  संत्ती  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  गत  तीन  वर्षों  के  दौरान  लेम्ट्रल  स्ट्रीट,  नेता-
 सुभाष  रोड,  कलकतसा-1  हारा  कितनी  धनराशि

 झायकर  के  रूप  में  झदा  की  मई  है  शौर  उन  पर  भायकर
 के  कप  में  कितनी  ध्नशशि  बकाया  है।

 (घ)  क्या  फर्म  के  भण्डार  में  भारी  माता  में
 तस्करी  का  माल  बेचा  जाता  है  भ्रौर  यदि  हां,  तो  क्या  सभी
 तथ्यों  में  जांच  करान  के  बाद  उनके  खिलाफ  कार्यवाही
 करन

 का
 सरकार  का  विचार  है  भौर  यदि  हां,  तो  कब

 तक

 विस  मंज्रालय  में  राज्य  मंत्री  (भी  जुल्किः

 हम
 :  (क)  से  (4).  सूचना  तत्काल  उपलब्ध

 नही ंहै  1  इसे  एकल्नित  किया जा  रहा  है  और  मथासंभव
 शीघ्र  सदन  पटल  पर  रख  दिया  जायेगा  t

 we  f
 )  विभाग  के  पास  इस  प्रकार  की  कोई  सूचना

 ‘

 मैसर्स  राम  कृष्णालय  पाइजेट  लिमिटेड  कलकता  द्वारा
 झायकर  का  भुगतान

 1740,  थी  सुरेखा  विक्रम  :  क्या उप  प्रधान  संत्री
 तथा  चिस  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  y

 2४
 गत  तीन  वर्षों  के दौरान  मैससे  राम  कुष्णा-

 लय  लिमिटेड,  विधान  सारणी,  कलकत्ता-4,
 (श्याम  बजार)  ठारा  कितनी  राशि  का  झायकर
 झदा  किया  गया  और  उनके  विरुद्ध  श्रभी  तक  भ्रायकर
 की  कितनी  राशि  बकाया  है;

 ख)  क्या  यह  सच  है  कि  इस  फर्म  की  वाधिक
 बिक्री so  लाख  रुपये  1:5६  करोड़  रुपये  की  है  लेकिन
 झायकर से  बचने  की  दृष्टि  से  यह  बिक्री  i0  से  2लाख
 रुपये  दिखाई  जाती  है;

 (  )  इस  फर्म  के  कितने  भागीदार  हैं  भौर  उनमें
 से  अत्येक  भागीदार  द्वारा  कुल  कितनी

 ह
 का  निवेश

 किया  गया  है  झौर  उन्होंने  इसका  निवेश  कम
 किया  भौर  इस  फर्म  को  स्थापना  के  समय  कितनी

 ड्
 निवेश  किया  गया  झौर  इस  समय  पूंजी  कितनी 4

 द ३

 (9)  क्या  इस  फर्म  के  स्टोरों  में  तस्करी  की
 बस्तुएं  बड़ी  माता  में  बेची  जाती  हैं  प्रौर  यदि  हां,  [तो
 क्या  सरकार  का

 धार  बे
 तथ्यों  की  जांच  करके  उमके

 खिलाफ  कार्मबाही  का  है  पौर  यदि  हां  तो

 जिस  मंत्रालय  में  राज्य  मंत्री  (भी  जुल्किकार
 उल्लाह)

 ह
 क)  से  च)  मैससे  राम  कृष्णालय

 प्राइबेट  ,  कलकत्ता,  पश्चिम  बंगाल  राज्य  में



 कर-निर्धारण  बचे  i975-76  से  i977-78
 ee  के  लिए  कम्पनी  द्वारा  क्रदां  की  गई  भावकर  की
 र्कम  निम्न  अकार  से  है:---

 कर-निर्धारण वर्ष  i975~76  23,  922

 कृर-निर्धारण-बर्ं  1976-77  24,  427

 कर-निर्धारण | ड  i977~78  11,972

 इस  समय  कम्पती  की  प्लोर  भावयकर  की  कोई
 शकमें  बकाया  नहीं  हैं।  जैसा  कि  प्रश्व  के  भाग  (जल

 = (थे)  में  बताया  गया  है,  कम्पनी  द्वारा  बिक्री  को

 सा
 के  साल को  गेचने के  बारे  में  कोई  सूचता

 !

 srry  झौर  प्याज  का  उत्पादन

 amt.  थी शाल  रेश  get:  क्या  |... ज

 शलमा  हू
 और  कहकारिता  ली  यह  बनाने  की

 स  fe:

 a)  इस  वर्ष  याल  बौर  प्याज  का  कुल  कितता
 बनाए दी  का  जन  झौर गत  देह  प्
 हुभा वा  ।

 (ण)
 झागामी  वर्ष  में  कितना  निर्यात  करने  का

 विचार  है;  भौर  i
 3  बना  और  सत्वाधन

 के  &  हुए  उनका  पि  बढ़ावा  गे  है

 1742,  SHRI  C.  R.  MAHATA:  Will  the

 Reaqqere  कम्पनी  में  लगायी  गई  पूंजी  के  गर्षधार  बाणिल्थ,
 ध्  द्

 pie  और  लेटकारिता
 दक

 warnee
 wR  free  प्रकार  से  है।-  में  राज्य  मंत्री  (जी  wiles,  ws  (क)  i978

 a  79
 सत

 का  जत्पादन  90  चाचा  मे  0  इस का  झनुभागन  वॉक  1977-78  के  दीराव
 निम्नलिखित  को  समाप्त  झवधि  के  प्रदत्त  पूंजी  शालू  का

 ै
 81.5 लाइ  To  हम  था।  5

 के  झनुसार  1976-77  के  दौरान  प्याज  का  उत्पादन के सिए  हुलन-पत्  21.64  लाख  मे०  टन  था  1977-78  8  प्रांफड़े
 उपलब्ध  नही  है  t

 (स्पो  में)  (=)  तयों  (ग).  भालू  के  उत्पादन  में
 को  ध्याव;  में  हुए,  J=279  से  ४. 14-4-1970  ५  न  10,008  माज्ना  सम्बन्धी  प्रतिबन्ध

 फक
 सामान्य  लाइसेंस  के

 झाधार  पर  निर्यात  की  दी  गई  है  a  नषम्थर,
 11971  .  10,000  i978,8  अक्तूबर  i979  की  अवधि  के  दौरान

 75,000  40  टन  की  अधिकतम  सीमा  तक  प्याज  के
 13-1972  न  10,000,  निर्यात  की  भी  प्रनुमति  दी  गई  है  L  इस  झधिकतन

 सीसा  पर  पुमरविचार  किया  जा  सकता  है  ।
 13-1973  10,000

 34—4-974  10,000
 Excise  duty  on  Agricultura]  Inputs

 I4-4-975  .  10,000

 DEPUTY  PRIME  MINISTER  AND
 MINISTER  OF  FINANCE  be  pleased
 to  state.

 (a)  whether  Government  propose
 to  withdraw  excise  duty  and  other
 taxes;  on  agricultural  inputs;  and

 (b)  if  so,  the  details  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 SATISH  AGARWAL).  (a)  and  (b).  Ag
 far  as  the  Central  Government  levies
 of  agricultural  inputs  are  concerned,
 the  Government  have  decided  to  effect

 ‘the  following  reductions  in  exeise
 duties  on  certain  agricultural  inpute:-

 l,  Basic  excise  duty  on  fertilisers
 has  been  tedured  to  half  of  the  duty
 hithertg  :leviabla:

 2.  Basic  excise  duty  on  light  diesel
 oi  which  is  largely  used  a

 iggai
 a

 Rs.  75  per  Kilolitre  at  25°  Le

 As  regards  Customs  duties,  power
 tillers  importeg  by  or  on  behalf  of  any

 froma  baske
 ahd

 auxiliary  duties  of  customs.
 fertilizers  will  also  be  benefited  by
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 yeduction  in  excise  duty  as  the  count-
 _ervailing  customs  duty  will  be  reduced

 to  the  extent  of  basic  excise  duty  now
 leviable.

 Other  agricultural  inputs  such  as  in-
 secticides  and  pasticides,  non-power
 operated  agricultural  implements,  agri.
 cultuerl  discs,  chaff-cutter  knives  and
 power  tillers  are  totally  exempt  from
 extise  duty.  In  respect  of  other  taxes
 such  ag  gales  tax  etc.  the  Central  Gov-
 ernment  do  not  have  the  power  to
 withdraw  or  reduce  such  levies.

 News-item  captioned  “Coca  Cola  may
 Return  via  Nepal”

 1748  SHRI  SARAT  KAR.  Will  the
 Minister  of  COMMERCE,  CIVIL  SUP-
 PLIES  AND  COOPERATION  be  plea-
 sed  to  refer  to  the  report  appearing  in
 ‘Times  of  India’  that  Coca  Cola  was
 trying  to  enter  into  India  through
 Nepal  and  state:

 (a)  whether  the  Indo-Nepal  Trade
 agreement  hag  a  specific  list  of  items
 which  are  permitted  to  be  imported;

 (b)  can  Coca  Cola  beverage  or
 Coca  Cola  concentrate  be  imported
 from  Nepal;  and

 (c)  will  the  Trade  Mark  Coca  Cola
 permitted  to  be  used  in  India

 under  such  circumstances  taking  into
 account.  section  28{i)(c)  FERA?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  ARIF  BEG):  (a)  The
 protocol  to  the  Treaty  of  Trade  enume-
 rates  the  items  which  may  be  imported
 from  Nepal  ang  their  terms  of  access.
 In  this  conection  attention  of  the
 Hon'ble  Member  is  invited  to  the  ané-
 ‘wer  given  on  the  22nd  December,  1978,
 to  Lok  Sabha  Unstarred  Question  No.
 4764.

 (b)  While  the  import  of  Coca  Cola
 goncentrate  is  not  contemplateq  under
 the  Indo-Nepal  Treaties  of  Trade,  of
 ‘Trensit  and  Agree  for  Coopera:
 lon  to  Control  Unauthorised  .  Trade,

 His  Majesty’s  Government  of  Nepal
 have  recently  communicated  that,  in
 accordance  with  the  wishes  of  the
 Government  of  India,  the  export  of
 Coca  Cola  to  India  woulg  be  banned,

 (c)  Does  not  arise.

 Export  of  Cotton  Yarns

 1744,  SHRI  SUBHASH  CHANDRA
 BOSE  ALLURI:  Will  the  Minister  of
 COMMERCE,  CIVIL  SUPPLIES  AND
 COOPERATION  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  have  decided  to  permit  ex-
 port  of  all  types  of  cotton  yarns;  and

 (b)  if  so,  the  details  of  the  deci-
 sion?

 THE  MINISTER  OF  STATE  IN

 gee
 MINISTRY  OF  COMMERCE,

 IVIL  SUPPLIES  AND  COOPERA-
 TION  (SHR  ARIF  BEG):  (a)  and  (b)
 Export  of  cotton  yarn  of  all  types  and
 counts  of  6s  and  above  for  shipment
 upto  31-12-79  hag  been  permitted  sub-
 ject  to  a  ceiling  of  25  million  Kgs.  Ex~-
 port  contracts  are  required  to  be  re~
 gistered  by  the  shippers  with  the  Cot-
 ton  Textile  Export  Promotion  Council.

 भारतोध  सेला  आधिकरण  पृश्तिक़ाों
 (सोचेगौर)  का  वितरण  हा

 1745,  भी  यूथराज  :  क्‍या  बाजिब्य,  गा्रिक

 *
 सहकारिता मंत्री  यह  बताने  की  ह्पां  करेंगे

 (क)  क्या  राष्ट्रीय  लघु  उचोग  भेले  के  उद्घाटन
 समारोह  के  दिन  भारतीय  व्यापार  मेला  प्राधिकरण
 ये  विशिष्ट  मेहमानों  को  पुस्तिकाशों  का  वितरण  किया
 था;
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 (ख)  जीतहीं।.  fetal
 में

 ध्याघार  करने  at  लोगिन  गृह
 (ग)  जन  नहीं  उठता  I748,  जी  भारत  सिंह  चीहान  :

 Rejection  of  Finance  Commission  Re-  थी वादयेना  शस:
 -commendations  by  the  States  wt  श्यामाल  भुरे :

 1748,  SHRI  C.  R.  MAHATA.  Will
 the  DEPUTY  PRIME  MINISTER  AND
 MINISTER  OF  FINANCE  be  pleased
 to  state.

 (a)  whether  it  is  a  fact  that  some
 States  have  rejected  the  Finance  Com-
 mission  recommendations  regarding
 the  allocation  of  the  Central  Plan
 assistance  to  States;  and

 (b)  if  so,  details  in  this  regard?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 SATISH  AGARWAL):  (a)  The
 Finance  comission  has  not  made  any
 recommendation  regarding  the  alloca-
 tion  of  Central  Plan  assistance  to  Sta-
 tes.  It  was  not  also  required  to  80  80.

 (b)  Does  not  arise.

 ag  कर  लगया  जाना

 747,  Wo  लक्ष्मीनाराथण  पॉडय  :  क्‍या  उप-
 mam  wet  तथा  जिस  बंती  यह  बताने की  कृपा
 करेंग कि  :

 (क)  क्‍या  योजना  झायोग  ते  भागामी  वर्षों  में

 कुछ  तए  कर  खगाने  का  परामर्श  दिया  है;  शौर

 (@)  यदि  हां,  तो  उसका  प्राधार  ब्या है?

 चित्तमंजालय में  राज्य  *  (भीसतीश  आाग्रयास):
 (क)  भौर  (ख):  साधन  जुदाएं  जाने  के  सम्बन्ध में

 थोजना  भ्रायोग  के  विचार  पंच  वर्षीय  प्रायोजना,  978—
 83  के  मार  में  दिए  यए।  हैं।  इस  सम्बन्ध  में  कृपया
 उपयुक्त  झायोजना  के  ब्ारप  के  तीसरे  अध्याय  का
 अवशोकन  किया  लाना  चाहिए.  |  इसमें  भोदे  तौर
 पर  उन  दिशाओं  का  भी  उल्लेख  दिया  गयां  है,  जित
 दिशाओं  में,  योजना  स्रागोग  के  झनुसार  करों  से  शौर
 wee  आपा  करने  के  लिए  बिस र र'  भयाल  किए  जा

 _  झकते हैं

 क्या  बाणिण्य,  गापरिकदं  पूर्ति  शोर  सहकारिता
 मंत्री  यह  बताते  की  कृपा  करेंगे  कि।

 (क)  क्या  यह  सच  है  कि  भारत  के  बहुत  से
 बड़े  भ्रौद्योगिक  गृहों  द्वारा  नियंत्रित  संस्थायें  विदेशो ं|

 में  व्यापार  किराती  है  ;

 हु.  (थ)  यदि  हां,  तो  उनके  ह्वारा.  गत  2  वर्षों, में  !
 कितनी  झाम  भ्रजित  की  गई  तथा  भारत  को  वह  प्राय
 किस  प्रगकार  से  भेजी  गई  धौर  कितनी  धनराशि  भेजी
 गई  ;  भौर

 (ग)  यदि  हां,  तो  ये  व्यापार  गृह  किन-किल  देशों
 में  कार्यरत  हैं?

 थाणिज्य,  लागरिक  पूर्ति  झौर  सहकारिता  मंत्रालय
 में  राज्य  बी  (भी  झ्ारिफ बेग  )  :  (क)  संभवतः

 माननीय  सदस्यों  का  संकेत  भारत  के  बड़े  झ्रौद्योगिक  गृहों
 द्वारा  विदेशों  में  स्थापित  किए  गए  संयुक्त  उच्यमों  की
 झोर  है  ।  भारत  के  बड़े  श्रौद्योगिक  गहों  की  कुछ
 कम्पानयों  ने  विदेशों  में  संयक्त  उद्यमों  की  स्थापना
 उन  मंजूरियों  के  भ्रमुसार  की  हैं  जो  उन्हें  विदेशों
 में  सयकत  उद्यम  स्थापित  करने  सम्बन्धी  मार्गदर्शी
 सिद्धान्तों  के  भ्रनुसारण  में  दी  गई  है

 (ख)  पार्टियों  द्वारा  भेजी  गई  उपलब्ध  जानकारी

 के  प्राधार पर,  इन  संयुक्त  उचमों  से  सेंजे  मए  धन  के

 रुप  में  भारत  में  जो  धन  प्राप्त  हुआ  है,  उसका  ब्यौरा
 निम्नोक्त  प्रकार है;  —

 woe  ine ©  में)

 i776  442

 ४  10s

 (1979=78  बेचॉकड़े  सभी  उपलब्ध  नहीं  हुए  हैं।
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 F(a)  भारत के  झौद्योमिक गृहों  ने  जिग
 संदुस्त सचन स्थापित उधम  स्वापित  किए  हैं  उनके  नाम  थे  हैं:---

 .  भल्येशिया
 os  इंडोनेशिया

 3  भाईजीरिया
 4.  कीसिया
 5.  मारीशस
 6  फिकीपिन्स
 7.  भाईशैंड
 8.  भोमाव
 #  सबकत  झरब  प्रमीरात

 lo,  उगांडा
 i3.  ब्रिटेन
 1.  ओऔीलंका
 13.  १०  जमेंनी

 Economic  Growth  Rate

 1749,  SHR]  DHARM  VIR  VASHI-
 SHT:  Will  the  DEPUTY  PRIME  MI-
 NISTER  AND  MINISTER  OF  FIN-
 ANCE  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 over-al]  economic  growth  rate  for
 the  year  1977-78  was  around  7.4  per
 cent,  against  earlier  estimates  of  6  per
 cent  only;  and

 (by  the  break-up  of  production  in
 agriculture,  industry  and  other  sec-
 tors  responsible  for  this  late  recovery
 in  estimates  with  reasons?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 SATISH  AGARWAL):  (a)  and  (b).
 Yes,  Sir.  The  Quick  estimates’  of
 national  income  released  recently  by
 the  Central  Statistical  Organisation
 show  that  the  rate  of  growth  in  nation-
 al  income  in  1977-78  was  7.4  per  cent
 as  against  6  per  cent  estimated  earlier.

 A  statement  giving  the  sector-wise
 ‘percentage  increase  in  national  income
 in.  ‘1977-78  is  attached

 ३7०

 Nat  National  Product  at  Factor  Costs

 (at  970-71  prices)

 Percentage
 increase

 in
 1977-78

 over
 .  7976-77

 t.  Agriculture  rt-2
 a.  Forestry  &  Logging  47
 3  Fishing  3°78.
 4-  Mining  &  Quarrying  ०००१

 Sub-Total  :  Primary  ‘O°  7

 5-  Manufacturing  3°6
 (e)  Registered  $°6
 (5)  Unregistered  ह: क 4

 6.  Construction
 7.  Electricity,  gas  and  water

 supply  ३०१
 Sub-Total  :  Seconadary  “7

 8.  Transport,  storage  and  com-
 munication  4°2

 (a)  Railways™  2
 (6)  Transport  by  other  means

 and  storage  57०0
 (०)  Communication  ५  5°5

 g.  Trade,  hotels  and  restaurants  4°9
 Sub-Total  :  Transport,  Com-

 munication  and  Trade  “7
 10  Banking  and  insurance-  इइन्य

 ब,  Real  estate,  ownership  of
 dwelling  and  business  services  8९6
 Sub-Total  :  Finance  and  real

 estate  6९9

 i2.  Public  administration  and
 defence  §°7
 Other  services  .  a  नि  a8

 Sub-Total  :  Community  and
 personal  services.  न  44

 34  Total  :  Net  national  product  .  4१९4

 Seurce  ‘Central  Statistical  Organisation
 Quick  estima
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 1750,  SHRI  R.  V.  SWAMINATHAN:

 SHR]  A.  R.  BADRI
 NARAYAN;

 Will  the  DEPUTY  PRIME  MINIS-
 TER  AND  MINISTER  OF  FINANCE
 be  pleased  to  state:

 (a)  whether  an  agreement  between
 the  World  Bank  International  Centre
 and  the  Asian  African  Legal  Congul-
 tative  Committee  for  settlement  of
 investment  disputes  was  reached  and
 signed  in  February,  1979;

 (b)  ig  so,  whether  this  will  give
 boost  to  the  foreign  investment  in
 the  developing  countries  of  Asia  and
 Africa;  and

 (ec)  if  so,  to  what  extent  this  will
 help  the  Indian  Government?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 SATISH  AGARWAL):  (a)  Yes,  Sir.
 However,  Government  of  India  is  not
 a  party  to  the  Agreement.

 (b)  and  (c).  Do  not  arise.

 Smuggling  of  Watches  during
 :  January  2079

 1751,  SHRI  R.  V.  SWAMINATHAN:

 SHRI  M.  V.  CHANDRA
 SHEKHARA  MURTHY;

 Will  the  DEPUTY  PRIME  MINIS-
 TER  AND  MINISTER  OF  FINANCE
 be  pleased  to  state:

 (a)  whether  it  has  come  to  the
 notice  of  the  Government  that  smug-
 gling  of  watches  hes  been  on  an
 increase  during  the  month  of  January,
 1978;

 (b)  ४  so,  what  are  the  main  reasons

 ke)  what
 stops  ne  Bing  foes  hi

 Written
 en

 grinnsiers”  aby

 Tht  “MN  “OF  ‘StatH
 THE  MINISTRY:  1: अ  Sth  hie
 SATISH  AGARWAL):  (a)  and  (by.
 The  assessment  reports  reaching  the
 Government  do  not  supgort  the  view
 expressed  in  Part  (a)  of  the  Question;
 Part  (b)  does  not,  therefore,  arise,

 (c)  the  problem  posed  by  smuggl-
 ing,  including  that  of  watches,  calls
 for  constant  close  watch;  and  such
 steps  as  are  considered  necessary  to
 meet  the  changing  situation  continue
 to  be  taken  from  time  to  time.  More
 recently,  steps  have  been  taken  to
 augment  substantially  the  supply  of
 watches  in  the  local  markets  through
 increased  indigenous  production  and
 authorised  imports.

 तोन  स्तरोय  जिसान  सेथा

 ‘1752,  भरी  हरगोदित्द  र्ब्मा  क्या  पर्य दम  गैर
 बाभर  बिमानेत  मंत्री  यह  बताने  की  कृपा  करेंगे  कि'

 (क)  क्या  सरकार  तीन  स्तरीय  विमान  सेवा

 ड्
 करते  के  प्रस्ताव  पर  विचार  कर  रही  है  ;

 c

 (ज)  यदि  हां,  तो  कब  तक  तथा  उसे  सम्बद्ध
 किये  _जाने  वाले  श्थानों  के  नाम  क्या  हैं  ?

 ध  और  नागर  जिभानम  मंत्री  (भी
 ्  हदू

 Payment.  ef  Income-tax  by  RSS,
 ‘1753,  SHRI  KUSUMA  KRISHNA

 MURTHY:  Will  the  DEPUTY  PRIME
 MINISTER  AND  MINISTER  OF  FIN-
 ANCE  be  pleased  to  state

 (a)  what  is  the  amourit  of  “Guruds-
 kshina”  collected  by  R.S.S.  during  the
 last  करिए  financial  years;  and).  :

 (b)  how  much  income-tax.  ‘has
 been  paid  by  R.SS.  daring  the  two
 financial  years?

 THE

 क्क्
 Or

 OF  STATE  IN
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 period,  The  amount  of  Gurudakshina
 -eollected  by  RSS.  during  the  ac-
 counting  periods  relevant  to  the  as-
 sessment  years  1977-78  and  1978-29  is
 not.  known  as  the  returng  of  income
 for  these  two  Assessment  Years  have
 not  yet  been  filed.

 (9)  No  tax  was  paid  by  RSS.  dur-
 ing  the  last  two  financial  years.

 vy  सेम्ट्रल  स्वीट्स  कलकसा  हारा  झायकर  का  भुगतान

 2754  शी  सुरेख  विक्रम:  कया  उपग्रधान  संत्री
 तथा  वित्त  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  स्यू  सेंस्टरल  स्वीट्स,  :27—  “gt  विधान
 सारणी,  कलकत्ता-4”  ने  पिछले  तीन  वर्षों  के  दौरान
 झायकर  की  कितनी  राशि  का  भुगतान  किया  और
 छसके  बाम  झभी  भ्राय-कर  की  कितनी  राशि  बकाया
 है;

 ख)  क्‍या  यह  सच  है  कि  उक्त  फर्म  की  वाधिक
 बिक्री  ,  80  लाख  रुपए  से  लेकर  एक  करोड़  रुपए  तक
 होती  है  जबकि  झाय-कर  प्रपबैचन  के  उद्देश्य  से  उसे
 झायकर  विवरणियों  मे  केवल  i0  लाख  रुपए  से  2
 लाख  रुपए  तक  दिखाया  जाता  है  ;

 (गे)  उक्त  फर्म  में  कितने  भागीदार  है  भौर  उनमें
 से  प्रत्येक  ने  करमे  में  कुल  कितना  पूंजी  निवेश  किया

 है  भौर  किन  तारीखों  को  बहू  पूंजी  निवेश  किया  गया
 तबा  इसके  श्रारम्भ  में  प्रत्येक  हारा  कितना  पूंजी  निवेश

 किया  गया  बौर  इस  समय  कितना  पूंजी  तिबेश  किया
 'थबा  है  ;  हौर

 (थ)  क्या  इस  फर्म  के  डोरों  में  तस्करी  का
 झामान  बड़ी  मात्रा में  बेचा  जाता  है  शौर  यदि  हां,
 तो  क्या  सरकार का  विदार  इस  सम्बन्ध  में  सम्पूर्ण
 ह्यों  के  बारे  में  कोई  जांच  कराकर  उसके  भिरद्ध
 कार्यवाही  करने  का  है  सौर  यदि  हां,  तो  कब  ?

 fe  stem  में  राज्य  मंत्री  (मो  शुखकि-
 '  कारसउल्लाह्‌):  (क)  से  (ग).  सूचना  तत्काल  उपलब्ध

 भहीं  है।  इसे  1...  किया  जा  रहा  है  भौर  यथासम्भव

 शीध्र  सदनन्यदल  पर  रख  दिया  जाएगा  ।

 9
 विभाग के  पास  इस  भकोर  की  सूचता

 ‘count,  had  not

 Purchase  of  Rapeseed  Oil

 1755.  SHRI  C.  R.  MAHATA:  Will
 the  Minister  of  COMMERCE,  टास,
 SUPPLIES  AND  COOPERATION  bé
 pleased  to  state

 (a)  whether  it  is  a  fact  that  rape-
 seed  oi]  was  purchased  from  the  pri-
 vate  firms  for  the  use  of  people  in
 the  country;  and

 (b)  if  so,  the  details  thereof  and  if
 not,  from  where  the  rapeseed  0०
 ‘was  purchased?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  KRISHNA  KUMAR
 GOYAL):  (a)  and  (b).  The  State
 Trading  Corporation  of  India,  which

 is  the  agency  for  the  purchase  of
 edible  oils  on  central  government  ac-

 Purchased  rapeseed
 oil  from  the  private  firms  in  the  coun-
 try  for  distribution  to  the  consumers.
 Rapeseed  oil  is  imported  by  STC  from
 abroad  and  supplied  inter  alia,  to  the
 State  Governments  for  sale  to  con-
 sumers  through  licensed  fair  price
 shops/Public  Distribution  System.

 Export  of  certain  items  of  masa  -
 consumption

 1756.  SHRI  2.  R.  MAHATA;
 SHRI  AMAR  ROYPRADHAN:

 Will  the  Minister  of  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  state:

 (a)  whether  Government  have  de-
 cided  to  export  certain  iterrs  of  moms
 consumption;  and

 (b)  if  so,  what  are  the  details  in
 this  regard?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA.
 TION  (SHRI  ARIF  BEG):  (a)  ह...
 ernment’s  consistent  policy  regardiiig
 exports  of  essential  mass  consumption
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 items  has  been  to  regulate  the  ex-
 ports  in  the  light  of  the  supply,  de-
 mand  and  price  position  and  other
 relevant  factors,  so  ag  to  minimise
 the  social  cost  of  the  exports.  Ac-
 cordingly,  on  the  basis  of  assessment
 of  the  relevant  factors,  exports  of
 different  items  of  mass  consumption
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 have  been  :permitted  -by  Government
 during  the  year.

 (b)  The  main  items  of  mass  con-
 sumption,  exports  of  which  have  been
 allowed  by  Government  during  l978-
 79,  and  the  volume  of  exports  (where
 available)  are  as  follows

 Trems  Volume  of  exports  (provisional)/Permitted  Quota  of  Exports

 Onions  75,776  tonnes  (upto  gI-I-79)

 Potatoes

 Rawa,  Suji  and  Maida

 HPS  Groundnut

 9,640  tonnes  (upto  go-72-78)

 Permitted  quota  50,000  tonnes

 Permitted  quota  25,000  tonn's,  with  National  Agricultural
 Co-operative  Marketing  Federation  (NAFED)  as  the  canalising
 agency.

 ware,  के  निर्यात  के  लिए  दिये  गए  लाइसेंस

 2757.  श्री  दयाराम  शाक्य  :

 गमी  महादीपक  सिह  शाक्य  :

 कया  बालिक्य  भाभरिकत  क्ति  और  सहकारिता
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  इस  बचें  झालू  का  निर्यात  करने  के  लिए
 किन  कित  एजेंसियों  और  व्यक्तियों  को  लाइसेंस  दिये

 बु  हैं  झौर  उक्त  लाइसेंस  कित  किन  देशों  को  निर्यात
 करने  के  लिए  दिये  गये  हैं;  झौर

 (क्ष)  3:  जनबरी,  i979  तक  कितती]  मात्ना
 में भानू  का  निरवत्ति  किया  ,गया  तथा  देश-वार  किये
 ये  निर्यात  का  ब्यौरा  क्‍या  है  ?

 बालिक्य,  सागरिक  पूर्ति  झोर  सहकारिता  ंबालय
 में  राज्य  मंत्री  (मी  कारिक  बेच)  :  (क)

 .  :  भौर  (छा)  धालू का  निर्यात  6—2-979 तक  राष्ट्रीय
 ऋषि  सहकारी  विपणन संध  लि0  की  माकत  मार्नौकृत

 गका  था  3I--79  तक  लाफेड  (व  उनके

 [  सहूनोगी  निर्वातकों)  द्वारा  गंतव्य  स्थान  बार  निर्यात
 गल्ले  क्बे  प्रालू  की  साज़ा  निम्तोक्‍त  अकार  है  —

 गंतव्य  स्थान  नाफेड  के  संहयोगी
 हिबाव  में.  निर्वातक  के

 7  ड हु  दन
 में

 कोन्नम्नों  300  —~—

 बहरीन  _  00

 दोहा-कत्तार  ला  40

 झस्म  गंतव्य  स्थान  i50  i26

 यबोव
 .

 रा  480  205
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 Bxemption  of  Export  Goods  from
 Sales  Tax  and  Purchase  Tax  ..

 ‘1788.  SHRI  SKARIAH  THOMAS:
 Will  the  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  be
 pleased  to  state:

 (a)  whether  there  is  a  proposal  be-
 fore  Government  to  exenpt  export
 goods  from  sales  tax  and  purchase
 tax;

 (b)  whether  any  State  Government
 has  represented  against  this  pro-
 posal;  and

 a,

 (c)  if  so,  the  names  of  the  States
 ang  the  reaction  of  the  Union  Gov-
 ernment  thereto?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  SATISH  AGARWAL):  (a)
 In  view  of  the  provisions  of  Article
 286(i)  of  the  Constitution,  no  law
 of  a  State  can  impose  or  authorise  the
 imposition  of  a  tax  on  the  sale  or  pur-
 chase  of  goods  where  such  sale  or
 purchase  takes  place  in  the  course  of
 export  of  the  goods  out  of  the  terri-
 tory  of  India.  The  Hon'ble  Member
 has  obviously  in  mind  the  suggestion
 that  Article  286  of  the  Constitution
 may  be  amended  to  enable  Parlia-
 ment  to  declare  goods  of  special  im-

 portance  in  export  trade  and  to  lay
 down  restrictions  and  conditions  with

 regard  to  levy  of  tax  by  States  on
 sales  or  purchases  of  such  goods.

 (b)  and  (c).  The  above  suggestion
 was  opposed  by  the  Government  of
 Kerala  at  a  meeting  of  Chief  Minis-
 ters  held  on  5th’  January,  979  at
 Dethi.  It  is  proposed  to  examine  the

 .  uggestion  in  consultation  with  all  the
 State.  Governments.  A  decision  in
 the  matter’  will  be  taken  after  the

 a  Mews  of  the  States  are  known.

 Alleged  Smuggting  of  Indian  Tur.
 :  meric  via  Nepal

 ‘1759.  DR.  BISOY  MONDAL:
 SHRI  SHYAM  SUNDAR

 GUPTA:
 SHRI  PIUS  TIRKEY:
 SHRI  SHANKER  SINHJI  VA-

 GHELA:
 SHRI  MUKHTIAR  SINGH

 MALIK;

 Will  the  DEPUTY  PRIME  MINIS-
 TER  AND  MINISTER  OF  FINANCE
 be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  certain  Indian  Traders  have  been
 smuggling  Indian  turmeric  via  Nepal;

 (b)  if  so,  whether  any  such  cases
 have  been  detected  during  the  last
 one  year  and  the  names  of  the  persons
 who  were  found  engaged  in  these  mal-
 practices;  and

 (c)  what  steps  have  been  taken  to
 stop  such  malpractices  and  nature
 of  action  taken  against  the  guilty
 persons?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  SATISH  AGARWAL):  (a)

 .to  (c).  Reports  received  by  Govern-
 ment  do  not  indicate  involvement  of
 any  Indian  Trader  in  smuggling  of
 Indian  Turmeric  vig  Nepal.  How-
 ever,  the  Customs  “Preventive  and
 Intelligence  staff  all  along  the  Indo-
 Nepal  border  are  kept  on  alert  to
 thwart  any  attempts  at  smuggling  of
 turmeric  or  any  other  contraband.,.,

 Confiscated  Goods

 1760,  DR,  BISJOY  MONDAL:
 SHRI  SHYAM  SUNDAR

 GUPTA:
 SHRI  PIUS  TIRKEY:

 Will  the  DEPUTY  PRIME  MINIS
 TER  AND  MINISTER  OF  FINANCE

 pleased  to  state:

 (a)  what  are  the  details  ang  value
 of  confiscated  goods  seized  by  Govern-
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 ment  during  the  perlod-tm  April,  077
 to  28th  Febrisary,  ‘1079;

 (b)  the  names  of  the  places  where
 such  goods  were  seized:

 (c)  the  names  and  number  of  per-
 sons  arrested  as  a  result  thereof;  and

 (@)  the  nature  of  action  taken  in
 each  case?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  SATISH  AGARWAL):  (a)
 to  (d).  Between  Ist  April,  ‘1977  and
 3lst  January,  1979,  contraband  goods
 of  a  total  value  of  about  Rs.  56.3
 crores  were  seized  in  different  parts
 of  the  country,  the  main  places  being
 Bombay,  Calcutta,  Madras,  Delhi,
 Amritsar  and  Patna  and  3228  persons
 were  arrested  for  their  involvement
 in  smuggling  activities.  Information
 relating  to  names  of  these  persons
 arrested  is  not  readily  available.  In
 each  case  appropriate  action  under
 the  law  was  taken  against  the
 goods.  as  well  as  against  the  concern-
 ed  persons.

 Investigation  into  irregularities  com-
 mitted  by  Bank  of  Maharashtra

 i76l.  SHRI  VIJAY  KUMAR  WN.
 PATIL:  Will  the  DEPUTY  PRIME
 MINISTER  AND  MINISTER  OF  FIN-
 ANCE  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Bank
 of  Maharashtra  has  sold  Rs.  5  crores
 in  Government  securities  to  one  bro-
 ker,  Ramdass  and  Company  at  a  dead
 loss  of  Rs.  20  lakhs  and  given  a  loan
 of  Rs.  3.60  crores  to  Bhima  Sahakari
 Gakkar  Karkhandg  (Sugar  Mil)  Co.)
 Sholapur  without.  recovering  anything
 and  that  a  proposal  to  grant  a  further
 loan  of  Rs.  .80  crores  is  being  consi-
 dered;

 (9)  if  so,  full  details  regarding  (a)
 above;

 (०)  action  tekeni/proposei  against
 Ahdee  ‘officials  involved  “ia  shady

 inher  dae’  a

 (a}  whether  Governrhent:  have’  -  se.
 ceived  ‘complaints:  against  the:  serious
 irregularities  committed  by  the  Maha-
 rashtra  Bank;  and

 (e)  if  so,  details  thereof  and  progress
 of  investigation?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  ZULFIQUARULLAH):  (a)
 to  (e).  Government  have  received  a
 complaint  making  certain  allegations
 against  the  Bank  of  Maharashtra,
 which  includes  an  _  allegation  about
 securities  sold  by  it  through  Ramdass
 and  Company.  The  investigations  into
 this  complaint  are  in  progress.

 Deposits  of  Five  Lakhs  and  Above
 Made  with  Post  Offices  of  Haryana

 1762.  SHRI  KANWAR  LAL  GUPTA:
 Will  the  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  be
 pleased  to  state:

 (a)  the  names  and  addresses,
 along  with  the  amount  of  deposits
 of  5  lakhs  and  above  made  by  diffe-
 rent  persons  and  companies  and
 others  with  post  offices  of  Haryana
 during  1974,  975  and  1976;

 ह)  ig  it  a  fact  that  in  many  cases
 the  deposits  are  fictitious;

 (९)  have  Government  made  any
 inquiry  to  find  out  the  real  owners
 of  the  money  invested  in  the  post
 offices;

 (a)  if  not,  why  not;

 help  of  CBI  or  any  other  agency;

 (ft)  is  Government  aware  of  the
 fact  that  a  part  of  this  money  is  ow-  |
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 a  (hy  what  {g  the  latest  position  in

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  ZULFIQUARULLAH):  (a),
 Information  is  presently  available
 Only  in  respect  of  deposits  made  in
 the  post  offices  of  Haryana  during
 i974.  The  particulars  regarding  the
 deposits  of  Rs.  5  lakhs  and  above  are.
 given  in  the  list  laid  on  the  Table  of
 of  the  House,  [Placed  in  Library.  See
 No.  LT-408/79].

 (b)  On  the  basis  of  the  investiga-
 tions  made  so  far,  the  following  three
 eases  involving  deposits  of  Rs.  45
 lakhs  have  been  found  where  the  de-
 positss  could  not  be  regarded  as  be-
 longing  to  the  persons  in  whose  names
 they  were  made:—

 mount  of
 Arount

 —

 (Rs,  in  lakhs)
 Shri  R.  ngh

 {the  then  District  Indus-
 tries  Officer  at  Panipat)

 Shri  N.  K.  Garg  5
 (the  then  Joint  Director
 of  Industries  in  Haryana
 Government)

 Shri  Kashmiri  Lal  735 (then  a  student of  Delhi
 niversity)

 (९)  to  (e).  Out  of  the  85  cases
 given  in  the  enclosed  list,  enquiries
 in  38  cases  have  been  completed:  In
 the  remaining  cases,  the  enquiries  are
 still  under  way  and  action  as  may
 be  warranted  by  the  results  of  the
 enquiries  will  be  taken.

 (f)  The  enquiries  made  so  far  do
 not  indicate  that  the  amounts  deposit-

 _@d.  were  owned  by  some  political  lead-
 Qs.  and  deposited  in  benami  names.

 Pee
 ang  Same  ax  in  answer  to
 (ec),  (4)  and’  (७)  above.

 Meeting  of  Experts  for.  Boosting  Ex-
 parts

 1763,  SHRI  K.  RAMAMURTHY:
 SHRI  R.  V,  SWAMINATHAN:
 SHRI  P,  M.  SAYEED:
 SHRI  NIHAR  LASKAR:

 Will  the  Minister  of  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  state.

 (a)  the  decisions  taken  at  the  high
 leve]  meeting  held  on  2ist  January,
 979  under  his  Chairmanship  in  which
 Economists,  Industrialists,  Marketing
 Experts,  Secretaries  of  economic  Minis-
 tries  and  the  Reserve  Bank  Governor
 participated  for  boosting  the  exports
 of  the  country;  and

 (b)  the  action  taken  by  Government
 thereon?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  ARIF  BEG):  (a)  ‘The
 meeting  was  held  for  the  purposes  of
 having  a  free  and  frank  discussion,
 at  an  informal  forum,  for  obtaining
 the  views  of  some  distinguished  ex-
 perts  in  business,  industry,  academic
 field  and  Government,  on  the  ques-
 tion  of  securing  export  growth  on  8
 stable  basis.

 (b)  The  discussions  at  the  meeting
 along  with  the  several  similar.  dis
 cussions  which  the  Commerce  Minis
 try  continuously  holds,  at  different
 fora  and  at  different  levels,  are  being
 borne  in  mind  while  taking  Govern-
 ment  decisions  regarding  export
 strategy  and  export  policy  from  time
 to  time.

 शुदा  स्‍्कीति  को  रोकने  के  उपाय

 i764.  st  पणुना  प्रसाद  शासी :  क्‍या  ह. 4
 संत्री  तथा  जित्तसंत्री  यहू  बताने  की  कृपा  करेंगे  कि:

 (क  i977-78  कौ  में  बेने
 3976  29  क  दौरान  1  प्रसार  मै  कितने  ate

 बुद्धि  हुई  ;  भौर
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 (a)  उपरोयत  बूद्धि  के  परिभोगस्व रूप  aah
 सथा  धावश्यक  बस्तुझों  के  सुल्यों  में  वृद्धि  को  रोकने

 के  लिए  सरक र  द्वारा  क्‍या  कवम  उठाएं  गए  ?

 जिस  अंजालय  में  राज्य  शंती  (शी  सतीश
 झबजाल) :  (क)  चालू  राजकोदीय वर्ष  में  श्र  तक
 (भर्चात्‌  3!  मार्च,  9783  2  फरवरी,  979  तक)

 मुद्दा  उपलब्धि  में  i4.  9  प्रतिशत की  बृद्धि  हुई  जबकि
 इसकी  तुलना  में  1977-78  की  तदनुरूप  भ्रवधि  में
 8.0  अतिशत  की  वृद्धि  हुई  भी  ।

 (@)  भद्रा  स्फीति  तथा  प्रत्यावश्यक  बस्तुप्रों  की
 कीमतों  में  बुद्धि  को  रोकने  के  लिए  सरकार  द्वारा
 झपनाएं  गए  उपायों  का  ब्योरा,  संसद्‌  के  समक्ष  23
 फरवरी,  979  को  पअस्तुत  की  गई  i978-79  की
 झाथिक  समीक्षा  में,  दिया  गया  है  ny

 Disposal  of  applications  for  Credit
 Facilities  in  Nationalised  Banks

 1765.  SHRI  P.  M.  SAYEED:

 SHRI  NIHAR  LASKAR:

 SHRI  A.  ह  BADRINARA-
 YAN;

 Will  the  DEPUTY  PRIME  MINIS-
 TER  AND  MINISTER  OF  FINANCE
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  RBI.
 have  issued  a  directive  that  within  a
 30  day  period  commercial  banks
 should  dispose  of  applications  for
 credit  facilities  upto  Rs.  lakh  from
 Artisans,  villages  and  cottage  indus-
 tries;

 (b)  if  so,  what  ig  the  other  direc-
 tive  issued  by  the  KR.  8.  I.  in  this  re-
 gard;

 (०)  whether  the  instructions  are
 strictly  being  followed  by  the  com-
 mercial  banks;  and

 (d)  how  much  loan  has  been  sanc-

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  ZULFIQUARULLAH):  (a)

 Yes,  Sir.

 (b)  The  salient  features  of  the
 directive  issued  by  Reserve  Bank  of
 India  on  i2th  December,  4978  in  re-
 gard  to  bank  credit  to  artisans,  village
 and  cottage  industries  and  smail  scale
 industries  are  set  out  in  the  attached
 statement.

 (c)  The  instructions  issued  by
 RBI.  from  time  to  time  are  being
 followed  by  commercial  banks,

 (d)  The  instructions  have  been
 issued  only  on  12th  December,  2978
 and  the  banks  have  been  advised  to
 furnish  to  R.B.I.  separate  data  in  res-
 pect,  of  these  categories  of  borrowers
 in  the  proforma  supplied  to  them.
 The  first  return  relates  to  the  quarter
 ending  March,  979  and  as  such,  the
 information  will  be  available  only
 thereafter.

 Statement

 i.  Credit  upto  Rs.  25,000/-  to  this
 sub-sector  should  be  sanctioned  as  a
 composite  term  loans  for  equipment

 finance  and  working  capital  or  for
 both  with  repayment  period  of  7  to  0
 years  or  more.

 2.  Ordinarily,  there  should  be  no
 insistence  of  margin  for  this  category.

 3.  Maximum  rate  of  interest  of
 93  per  cent  in  backward  districts  and
 ll  per  cent  in  other  areas  will  be
 charged  in  respect  of  composite  term
 loan.

 4.  Term  loang  to  tiny  sector  will
 carry  an  interest  rate  of  il  per  cent,
 For  working  capital  credit  Hmits  bet-
 ween  Rs.  25,000/.  and  Rs.  2  lakh,
 banks  may  charge  interest  at  the  rate
 of  23  per  cent  p.a.

 5.  All  proposals  upto  Re.  lakh
 should  be  disposed  of  within.a  veriod
 of  30  days.  Besides,  banks  have  been
 advised  that  loan  applications  upto
 Rs,  25,000/-  should  be  sarictioned
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 without  reference  to  any  higher  au-
 thority  and  netessary  administrative
 machinery  should  be  created  so  as  te
 ensure  adequate  delegation  of  powers
 in  the  banking  system  at  the  district
 level  itself.

 Large  Scale  Smuggling  due  to  Easy
 Custem  Clearance  Decision

 ‘1766.  SHRI  P,  M.  SAYEED:
 SHRI  A.  R.  BADRINARA-

 YAN:
 SHRI  M.  दि  CHANDRA-

 SHEKHARA  MURTHY.
 Wit  the  DEPUTY  PRIME  MINIS-

 TER  AND  MINISTER  OF  FINANCE
 be  pleased  to  state:

 (a)  whether  Government’s§  deci-
 sion  to  make  the  custom  clearance
 easy  has  resulted  in  a  large  scale
 smuggling;

 (b)  if  so,  the  main  reasons  for  the
 same;

 (ce)  whether  Government  are  still
 considering  to  withdraw  thig  order;
 and

 (da)  if  not,  what  other  steps  are
 proposed  to  be  taken  in  this  regard?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  #  £FINANCE
 (SHRI  SATISH  AGARWAL):  (a)  Re
 ports  received  by  Government  do  not
 provide  any  such  indication.  How-
 ever,  Customg  Preventive  and  Intelli-
 gence  staff  are  on  alert  to  thwart  any
 attempts  of  smuggling  at  the  airports.

 (b)  to  (da).  Do  not  arise,

 Buffer  Stook  of  tmporteqg  Raw  and
 Edible  Oils

 ‘1767.  SHRI  P.  M.  SAYEED:
 SHRI  M.  प्र.  CHANDRASHE-

 KHARA  MURTHY:

 Will  the  Minister  of  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPEHA-
 TION  be  pleased  to  state:

 (a)  whether  State  Trading  Corpo-
 Pa  vation  hag  been  asked  to  build  up  a

 reasonable  buffer  stock  of  imported
 raw  and  refined  edible  oil;

 (b)  if  so,  what  are  the  main  rea-
 song  for  asking  the  same;

 (९)  whether  it  is  also  a  fact  that
 edible  oil  canalisation  through  the
 State  Trading  Corporation  hag  great-
 ly  affected  the  edible  oil  refining
 units  in  the  Northern  regions;

 (d)  if  so,  what  are  the  main  rea-
 8078  for  the  same;  and

 (e)  whether  a  serious  edible  oil
 shortage  has  been  reported  in  the
 country?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE,
 CIVIL  SUPPLIES  AND  COOFERA-
 TION  (SHRI  KRISHNA  KUMAR
 GOYAL):  (a)  and  (b),  State  Trading
 Corporation  of  India  intends  to  keep
 inventories  of  imported  edible  oils  to
 cover  a  portion  of  the  requirements
 of  the  consumers.  These  inventories
 would  ensure  easy  availability  of  such
 oils  during  the  lean  and  festival  sea-
 sons  and  also  to  meet  any  unfore-
 seen  difficulties.

 (c)  and  (d).  No,  Sir.  The  State
 Trading  Corporation  of  India  will  keep
 in  view,  while  distributing  oil  for

 sale  in  the  market,  the  refining  capa-
 city  available  in  the  country.

 (e)  No,  Sir.  |

 झस्तर्राष्ट्रीय  तस्करों  से  अराभद  भाल

 ‘1768,  थी_एस,  एस.  सोमानी  :  क्‍या  छर-प्रधार
 बंती  तथा  पित्त  मंत्ती  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  24  मार्च,  977  के  आद  झब  तक
 देश  के  विभिन्न  भागों  में  भन्तर्राष्ट्रीय  तस्करों  को  रंगे
 हाथों  गिरफ्तार  किया  गया  है  ;

 (स्व)  यवि  हां,  तो  तत्सम्बन्धी  ब्यौरा  क्या  है;
 भर

 (7)  उनसे  कितनी  कीमत  का  तस्करी  का  माल
 बरामद  हुमा  तथा  उसका  ब्यौरा  क्या  है?
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 ‘ree  vice  में  राज्य  ी  (थी  सत्तीश
 च्

 {)
 से(ग)  «»  जी  हूं,  सरकार  को  सिली

 होने  के  कारण  i93
 व्यक्तियों

 नि  िक  फ्  ।  ड शाख  दपए  a
 शढ़ियां, ्  द्  पकड़े  गये  थे  ny

 Introduction  of  Policy  Sehome  for
 Children  by  LIC.

 1769.  SHRI  s.  8  SOMANI:
 SHRI  ISHWAR  CHAUDHRY:
 SHRI  छू,  PRADHANI:

 Will  the  DEPUTY  PRIME  MINIS-
 TER  AND  MINISTER  OF  FINANCE
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Life
 Insurance  Corporation  hag  introduced
 a  new  Policy  Scheme  to  coincide  with
 the  International  Year  of  the  Child;
 and

 (b)  if  so,  the  details  regarding  this
 ‘Children’s  Anticipated  Policy’  and
 the  means  through  which  Government
 have  taken  steps  to  benefit  particu-
 larly  in  the  rural  areas  particularly
 in  the  State  of  Rajasthan  and  Bihar?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 ZULFIQUARULLAH):  (a)  Yes,  Sir.

 (9)  The  main  features  of  the  Child-
 ren’s  Anticipated  Policy  are  as
 unders—

 (i)  A  parent,  legal  guardian  or
 near  relative  of  a  child  (male  or
 female)  aged  upto  34  years  can
 take  the  policy  on  the  life  of  the
 child.

 di)  Risk  on  the  child’s  life  will
 ce  at  age  38  or  21,  as  se-

 lected  by  the  proponent.
 (iii)  The  policy  will  automatically

 vest  in  the  child  at  the  pre-selected
 age  of  8  or  2i,  as  the  case  may  be,
 when  risk  will  commence  on  the
 life  of  the  child.  If  the  child  dies
 before  the  pélicy  vests  in  him,  all
 the  premiums  paid  will  be  refund-
 ed.

 Gv)  At  the  end.  of  the  deferment
 period  (i.  period  upto  age  8  or‘2l
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 of  the  child  fhe  case  may  be),
 halt  the  amount  of  premiums  hr}
 during  the  period  will  be  paid  to
 the  child  in  lump  sum

 (v)  Policies  will  be  issued  for
 maturity  ages  of  35,  40,  45,  50,  55
 and  60  years.  The  maximum  term
 for  which  a  policy  will  be  issued  is
 50  years.

 (vi)  No  medical  examination
 would  be  required  where  the  de-
 ferment  period  is  i0  years  or  more.

 (vii)  The  minimum  yearly  pre-
 mium  will  be  Rs.  250/-,

 (viii)  No  loan  will  be  granted
 under  the  policy  during  the  defer-
 ment  period.

 (ix)  The  policy  is  a  with-profit
 policy,  Bonuses  will,  however,  ac-
 crue  only  from  the  pre-selected
 vesting  date.

 The  policy,  which  has  been  intro-
 duced  with  effect  from  ist  January,
 ‘1979,  will  be  available  in  the  rural  as
 well  as  urban  areas.  Since  the  policy
 is  available  even  when  the  head  of
 the  family  is  not  insurable  on  account
 of  advanced  age  or  poor  health,  it
 would  contribute  to  the  spread  of  in-
 surance  consciousness  which  is  parti-
 cularly  necessary  in  the  rural  areas,

 Steps  for  improving  the  Health  of
 Ten  Gardens

 1770  SHRI  A.  MURUGESAN:  Will
 the  Minister  of  COMMERCE,  CIVIL
 SUPPLIES  AND  COOPERATION  be
 pleased  to  state:

 (a)  the  step,  taken  or  proposed  to
 be  taken  for  d4mproving  the  health
 of  tea  gardens;  and

 contemplated  ag  one  of  the  steps?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE,

 TION  -  ‘SAI tae 7  BUMAR GOYAL):  da)
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 hhental  “Schemes  for  the  tea  industry
 fte  utider  implementation:—

 (i)  Under  the  Plantation  Pinance
 Seheme  long  term  loan  at  the  rate

 of  Rs.  20,000/~  per  hect.  for  plains
 gardens  and  Rs.  25,000/-  per  hect.”
 for  hill  gardens  is  now  being  granted
 for  carrying  out  replanting,  re-
 placement  and/or  extension  planting
 with  tea

 (ii)  Tea  Machinery  and  Irrigation
 Equipment  Hire  Purchase  Scheme
 provides  for  facilities  to  acquire  tea
 machineries,  equipment  vehicles  etc.
 on  deferred  payment  basis  over  a
 period  of  ten  years.  The  maximum
 limit  of  loan  that  can  be  availed  of
 by  tea  estate/factory  is  Rs.  0  lakhs
 for  items  of  machinery,  vehicles  etc.
 and  Rs.  5/-  lakhs  for  irrigation
 equipment.

 (iii)  Replantation  Subsidy
 Scheme  provides  for  a  grant  of  Rs.
 4,000/-  per  hect.  for  plains  gardens
 and  Rs.  5,000/-  per  hect.  for  hill
 gardens  for  undertaking  replanting
 and  replacement  planting  of  uneco-
 nomic  areas,  The  same_  subsidy
 scheme  also  provides  for  a  grant  of
 Rs.  3,000/-  per  hect.  for  rejuvena-
 tion,  pruning  and  infilling  and  Rs.
 4,000/-  per  hect.  for  rejuvenation,
 interplanting  and  infilling  in  hill
 gardens.  Besides,  a  tea  company  is
 allowed  to  treat  the  entire  cost  of
 replanting  as  revenue  expenditure.
 Development  Allowance  is  also
 available  to  the  tea  industry  for
 replacement  and  extension  planting.

 (b)  Possible  upward  revision  of  the
 rate  of  subsidy  for  replanting  and  re-
 juvenation  is  presently  under  exami-
 nation.

 Quantity  of  sugar  Contracteg  for  ex-
 port  by  STC

 477i.  SHRI  BALASAHEB  VIKHE
 PATIL:  Will  the  Minjster  of  COM:

 MERCE,  CIVIL  SUPPLIES  AND  CO
 -GPERATION  be  pleased  to  state:

 (a)  the  quantity  of  sugar  contract-
 for  expt  by  the

 a
 Trading

 Corporation  during  years  1978
 actually and  978  and  the  quantity

 exported  so  far  against  these  con-
 tracts;

 (b)  the  rates  and  the  names  of  the
 countries  to  which  the  State  Trading
 Corporation  will  be  exporting  the
 sugar;

 (c)  quantity  of  sugar  contracted  by
 the  mills  directly  for  export  and  the
 period  during  which  this  will  be  ex-
 ported;  and

 (d)  the  countries  and  the  rates  at
 which  the  sugar  mills  are  directly
 exporting  the  sugar?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  ARIF  BEG):  (a)  The
 State  Trading  Corporation  had  con-
 tracted  and  exported  6.47  lakh  tonnes
 of  sugar  during  1978.  A  quantity  of
 .92  lakh  tonnes  has  been  contracted
 for  exports  upto  27th  February,  979
 of  which  a  quantity  of  5,000  tonnes
 has  been  shipped.

 (b)  The  expected  realisation  of  .92
 lakh  tonnes  contracted  for  979  would
 be  Rs.  36.22  crores.  The  countries
 will  include  North  Korea,  Indonesia,
 Sri  Lanka  and  U.K.

 (c)  and  (d).  The  sugar  factories
 were  required  to  register  their  con-
 tracts  concluded  by  them  with  foreign
 buyers  with  the  STC  latest  by  28th
 February,  1979.  Till  27th  February,
 979  sugar  factories  had  not  approach-
 ed  STC  for  registration.

 Information  to  Passengers  in  Changes
 of  Flight  Timings

 i772.  SHRI  BALASAHEB  VIKHE
 PATIL:  Will  the  Minister  of  TOUR-
 ISM  AND  CIVIL  AVIATION  be  pleas-
 ed  to  state:

 (a)  whether  hig  attention  hag  been
 drawn  to  the  fact  that  almost  all
 the  flights  of  the  Indian  Air  Lines  are
 running  late  by  hours  and  that  the
 passengers  are  not  advised  ef  the
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 changes  in  the  timings  of  arrival  and
 take  off  of  the  flights  in  spite  of  the
 fact  that  telephone  numbers  of  the
 passengers  are  noted  at  the  time  of
 issuing  tickets;  and

 (b)  if  80,  what  action  is  being  taken
 to  improve  the  I.  A.  C.  services  to
 avoid  inconveniences  to  the  passen-
 gers?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI
 PURUSHOTTAM  KAUSHIK):  (a)
 and  (b).  The  Government  is  fully
 aware  of  the  inconvenience  caused  to
 Passengers  due  to  delay  in  flights.  Be-
 cause  of  lack  of  quick  communication
 facilities  at  airports  except  at  Delhi,
 Calcutta,  Bombay  and  Madras,  it  is
 difficult  to  provide  information  to  in-
 dividual  passengers  regarding  delayed/
 cancelled  flights.  It  is  proposed  to
 instal  such  facilities  at  other  major
 aerodromes  also  for  better  dissemina-
 tion  of  information.  Special  enquiry
 counters  are  also  being  set  up  to  help
 the  passengers  and  all  out  efforts  are
 beiug  made  by  the  Corporation  to
 avoid  delay  and  observe  punctuality
 in  the  flights,  It  is  not  always  possible
 for  Indian  Airlines  to  inform  the  pas-
 sengers  on  their  own  because  of  vari-
 ous  constraints  but  the  number  of
 telephones  at  the  airports  have  been
 augmented  and  effective  arrangement
 have  been  made  to  provide  prompt  and
 correct  information  whenever  passen-
 gers  themselves  seek  such  information
 before  leaving  for  the  airport.

 Export  of  Machinery  and  Agricultural
 implements

 1773,  SHRI  BALASAHEB  VIKHE
 PATIL:  Will  the  Minister  of  COM-
 MERCE,  CIVIL  SUPPLIES  AND  CO-
 OPERATION  be  pleased  to  state:

 (a)  the  details  of  the  machinery
 and  other  agricultural  implements
 being  exported  at  subsidised  rates  to
 boost  export  thereof;  and

 (b)  what  is  the  percentage  of  sub-
 sidy  or  cash  incentives  on  the  total
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 cost  of  each  item  of  machinery.  and
 agricultural  implements  being  ex-—
 ported?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI.  ARIF  BEG):  (a)  Apart
 from  tractors,  other  agricultural  im-
 plements  like  Power  Tillers,  Power
 Sprayers,  Disc.  Harrows,  Ploughs,

 Spades,  Axes  etc.,  are  being  exported
 from  India  at  present  against  which
 cash  compensatory  support  is  allowed.

 (०)  While  tractors  and  power  tillers
 are  eligible  for  Cash  Compensatory
 Support  at  5  per  cent  f.o.b,  value  at
 present,  the  other  items  viz.  agricul-
 tural  implements  are  eligible  for  as-
 sistance  at  the  rate  of  20  per  cent  of
 f.o.b.  value.

 लाल  किला  तथा  नई  विल्लो में  लीस  मूर्ति  भवन  में  “ear
 एवं  प्रकाश”  कार्यक्रम  पर  किया  गया  व्यय

 1774,  भी  सुखेगा सिह  :  जा  ह... उ  और
 सागर  विमानन  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  लाल  किला  (दिल्ली)  तथा  नई  दिल्ली  में
 तीन  मूर्ति  भवन में  ध्वनि  एवं  प्रकाश  कार्यक्रम  चलाने  के
 लिए  प्रति  वर्ष  कितना  व्यय  किया  जाता.  है  ;

 (खत)  इन  कार्यक्रमों  स ेकितनी  वाधिक  प्राय  होती
 है  भौर  977  तथा  i978  में  कितने  दर्शक  इन  कार्थ-
 क्रमों  को  देखने  जाये  भर  उनसे  कितनी  प्राय  हुई  ;
 झौर

 (4)  कया  सरकार  का  विचार  इस  कार्यक्रम
 को  झन्य  स्थानों पर  श्लाने  का  भी  है  शौर  वदि  हाँ,
 तो  उत  स्थानों  के  नाम  क्‍या  हैं  ?

 वेदन  पोर  मागर  जिंमानन  लबी  (जो  पुरभोसम
 कोशिक)  :(क)  शौर  (@).  विगत,  तीन  वर्षों के

 ?  ौशन  भारत  पर्यटन  विकास  निगम  द्वारा  साले  किसे
 (दिल्‍ली)  में  तथा  जवाहर  सास  बेहर,  मेमोरियल  (फंड

 हारा  तीन  क्ष  हाउस  (राई  दिल्ली)  में चलाये  था  रहे
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 vente  भ  अकाल  कार्यक्रण  ते  प्राष्  क्या  सभा
 आर्च-  और  भागस्तुकों  की  खंबा  इस  कार  —

 walt  थे  प्रकाश  कार्यक्रम, लाल  किला

 1996-77,  1979-78  1978-79
 (साथ  ९,  में)  (दिसम्वर,

 978  तक)

 झाग  6,24  7,29  5.67

 खर्च  fi.  55  4.48  4,  52

 बशेकों  की  1,68,278  2,18,460  1,57,787
 शंब्या

 #यनि  न  प्रकाश  कार्यक्रम,  तीन  मूति

 (1976-77  977°78  १978-79
 (९,  में).  (दिसम्बर,

 978  तक)

 झाव  25390  46250  44777

 ह खर्च  95183  7856  85470

 ब्शेंकों की  vy  26829  8643  2267

 (ग)  कुछ  भ्रस्ताव  प्राप्त  हुए  हैं  जिन  पर  बिचार
 किया  जा  रहा  है

 ने  fen’  कपड़ों  के  निर्यात  में  कमी

 775.  छा,  महादीपक सिह  शापय  :  क्‍या  भाजित्य
 कूत  श्लौर  सहकारिया  मंत्री  यह  बताने

 की  कृपा  करेंगे  कि

 (क)  बया बर्थ  1976-7787 की
 दुननावें

 1977—

 28  :  विकेट  फ  अपत
 हुई  है  ;

 rz
 (a)  दि  हां,  तो  उसके  क्‍या  कारण  हैं  भौर

 बदि  नहीं,  तो  सिले  सिलाये  कपड़ों  के  निर्यात  के  संवर्धन
 के  लिए  सरकार  हारा  क्‍या  कदम  उठाये जा  रहे  हैं?

 क्क्
 संजाल  व

 में  राज्य  संत्रो  (श्री  (क)  977=
 दौरान  सिल-सिलाये  परिधानों  क

 विर्मात  238  76  करोड़  रुपए  मूल्य  के  थे  जबकि
 7  कै  दौरान  इनके  निर्यातों  का  मूल्य  262.  03

 करोड़  चप्ए  था  a

 (ल)  107778  के  दौरान  निर्धातों  में  गिराजट
 बह  था  कि  एक  उपभोक्ता देश  में  सांग

 कम  हो  गई  1  कुछ  उपधोक्ता  देशों  @io77 808 के  दौरात
 /  एक  एक्ीस  प्रतिवतता लगा  दिखे er

 द्  ह  न्य
 हो  बढा  देने  सहकार  ते  जो  तपाय.  धप

 O425:L5-%

 हैं,  उनमें  ये  शामिल  हैं  —FT  अतिपूरक  सहायता,
 सिर्धाती  पर  प्रतिपूर्ति  भ्रायातों  की  व्यथस्था,  उत्पाद
 जौर  बाजार  विविश्वता  पर  बल,  विदेशों  में  विशिष्ट
 बसकर  मेलों  में  भाय  लेना  तथा  विक्री-सह  झष्यमन  दलों
 का  अबन्ध  करना  t

 दरियों  er  लिर्यात

 ‘1776.  Be
 |  nape  pe  ba

 :  क्या

 मंत्री  यह  बताले  की  कृपा  करेगे कि  :

 (क)  क्या  दरियों  का  बड़ी  मात्रा  में  देश
 से  बाहर  निर्मात  किया  हे

 ु)  यदि  हां,  तो  1977—78  ।  1976077

 ह"  ह्म  वोचिसो  के  लिकोसि
 में  कितनी  बृढ्धि  हुईं;

 x

 इसके  निर्यात  के  मूष  के
 Gage?

 लिए  सरकार

 ब्राणिष्य,  तावरिक  सहकारिता  बंब्रालव
 में  राज्य  मंत्री  ०  ह्  (क)  जी  हां  ।

 (श्र)  976-77 की  तुलना  में  वर्ष  197778
 के  दौरान  हाथ  सें  गांठ  लगाकर  बनाये  गये  ऊनी  कालीनों,
 गलीचों  व  दरियों  के,  जिसमें  समदे  भी  शामिश्ष  हैं,
 निर्यातों  में  6.55  करोड़  रु,  की  बृद्धि  हुईं  ny

 (ग)  एक  विवरण  संलग्न  है

 जिवरण

 सरकार  हारा  किये  गये  महत्वपूर्ण  उपाय  निम्न-
 लिखित  हैं

 qa)  उत्पादन  झाधार  का  विस्तार  करने  के
 लिए  कालीन  की  मनाई  में  प्रशिक्षण  का
 व्यापक  कार्यक्रस  तैयार  किया  गया  है  a

 (2)  बनावट,  डिजाइन  व  रंग  की  दुच्डि  से
 क्यासिटी  के  सम्बन्ध  में  उत्पादन  के  स्तर

 कब
 करने  के  लिए  कदम  उठाए

 \

 (3)  कालीन  के  निर्यातों  &  लिय  बर्माप्त
 रे

 कर
 सहायता  की  व्यवस्था

 4  चित  स्तरों  पर  प्रतिपूर्ति  लाइसेंस (4)

 ने  शुल्क
 बसी की व्यचस्था

 भी  की a  y

 ए ह ममायन  द्  ्  2  ् गयेहैंभौर  मय  मैलों  व
 कब  व्यवस्था  की  मई  है।
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 i  के -झम्तरमंत  कच्ची
 teas

 et
 8  ea

 पदा
 (7)  है... |  बस्तों  की  रंगाई,  डिजाइनिग,

 भुनाई,  फिनिशिंग  व  ब्लेंडिग  सुधारने  के
 लिए  एक  कालीन  प्रौद्योगिकी  संस्थान

 है
 स्थापना  के  लिए  कदम  उठाए  गए

 \

 Proposal  to  make  available  to  Customs
 Autherities  Electronic  equipment  to

 detect  concealed  Articlos
 777,  SHRI  SUBHASH  CHANDRA

 BOSE  ALLURI:  Will  the  DEPUTY
 PRIME  MINISTER  AND  MINISTER
 OF  FINANCE  be  pleased  to  state:

 (a)  whether  it  ig  proposed  to  make
 available  to  customs  authorities  sophis-
 ticated  electronic  equipments  which
 can  detect  concealed  articles  in  passen-
 gers  baggage  advanced  closed  T.Vs  at
 major  international  airports  to  keep
 track  of  the  passengers  movements;
 and

 (b)  if  so.  what  are  the  details  of  the
 proposal  and  what  stepg  have  been
 taken  so  far  in  the  matter?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 SATISH  AGARWAL):  (a)  and  (b).
 At  the  major  international  airports
 at  Bombay,  Delhi,  Calcutta  and  Mad-
 ras,  Electronic  fluoroscopic  devices
 have  been  installed  and  Fris-
 kar  devices  provided  to  the  Cue
 toms  staff,  for  screening  the  baggage
 and  person  of  the  passengers.  To  keep
 discreet  and  effective  supervision  over
 the  activities  in  the  Customs  baggage
 halls,  closed  circuit  T.V.  sets  have
 also  been  installed  at  Delhi,  Bombay
 and  Madras  Airports.

 Composition  ०  Inquiry  Committee  on
 Boeing-737  Plane  Crash

 ‘1778,  SHRI  SUBHASH  CHANDRA
 BOSE  ALLURI:  Will  the  Minister  of
 TOURISM  AND  CIVIL  AVIATION  be
 pleased  to  state:

 (a)  whether  ‘Government  have
 decided  te  set  up  an  inquiry  to  investi-
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 gate  into  the  causes  of  accident  to  the
 Indian  Airlines..  Boeing  737  whith
 erashed  at  Hyderabad  om  17th:  Decem-
 ber,  1978;

 (b)  if  80,  what  is  the  composition  of
 inquiry  committee  and  what  are  the
 terms  of  reference;  and

 (c)  by  what  time  the  report  will  be
 available?

 TH  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI
 PURUSHOTTAM  KAUSHIK):  (a)
 to  (c).  Yes,  Sir.  It  has  been  decided
 to  appoint  a  Court  of  Inquiry  under
 rule  75  of  the  Aircraft  Rules,  937  to
 be  headed  by  a  sitting  Judge  of
 Andhra  Pradesh  High  Court.  Neces-
 sary  action  to  appoint  the  Court  of
 Inquiry  is  in  hand.  The  composition
 of  the  Court  and  terms  of  reference
 would  be  made  known  when  the
 Court  is  appointed  and  efforts  will
 be  made  to  obtain  the  report  of  the
 Court  of  Inquiry  within  six  months  of
 its  appointment.

 Construction  of  Janata  Hotels  during
 Sixth  Plan

 ‘1779,  SHRI  SUBHASH  CHANDRA
 BOSE  ALLURI:  Will  the  Minister  of
 TOURISM  AND  CIVIL  AVIATION  be
 pleased  to  state:

 (a)  the  number  of  Janata  Hotels
 to  be  constructed  during  the

 Sixth  Plan  in  the  country;  and

 (b)  what  would:  be  the  cost,  capacity
 and  location  of  each?

 .THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI
 PURUSHOTTAM  KAUSHIK):  (a)
 and  (b).  The  Fifth  Plan  on  Tourism
 978—-83  envisages  the  construction

 of  Yatri  Niwas  (Janata  hotels)  with
 250  beds  at  the  four  metropolitan
 cities  of  Delhi,  Bombay,  Calcutts.
 Madras,  and  of  smaller  units  at  other
 centres  to  be  determined  after  asur-
 vey  is  undertaken,  and  depending
 upon  the  availability  of  resources.  ‘The
 construction  work:  has.  comimendéd  on
 the  first  Ashok  Yatri  Niwas:  ‘(Janate
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 Hotel)  at  New  Delhi  at  an  estimated
 cost  of  Rs.  300  lakhs.  Cost  estimates
 and  other  details  in  respect  of  the

 “projects  at  Bombay,  Calcutta.  and
 Madras  will  be  worked  out  as  soon  as
 Suitable  sites  are  made  available.

 Alleged  Smuggling  of  Diamonds

 I780.  SHRI  SAUGATA  ROY:  Will
 the  DEPUTY  PRIME  MINISTER  AND
 MINISTER  OF  FINANCE  be  pleased

 to  state:

 (a)  whether  it  is  a  fact  (as  published
 in  some  News  Papers)  that  the  West
 German  Vice  Consul  at  Abu  Dhabi,
 Mr.  Schwarz  Jurgen  Heinz  was
 arrested  on  27th  January,  979  at
 Bombay  Airport  for  allegedly  smuggl-
 ing  diamondg  worth  Rs.  0  lakhs  into
 the  country  and  if  so,  the  details
 thereof;

 (b)  whether  the  Government  are
 aware  of  the  possibilities;  of  regular
 and  huge  smuggling  activities  by  some
 foreign  diplomats  in  India;  and

 (c)  if  so,  what  are  the  steps  the
 Government  have  taken  or  contem-
 plate  to  stop  such  smuggling  activities?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 SATISH  AGARWAL):  (a)  Yes,  Sir.
 Mr.  Schwarz  Jurgen  Heinz  on  arrival  at
 Bombay  Airport,  on  25th  January,
 1979,  by  Air  India  flight  No.  9856
 produced,  for  hig  clearance,  an  ordi-
 Mary  passport  issued  by  the  Gavern-
 ment  of  the  Federal  Republic  of  Ger-
 many.  Acting  on  suspicion,  the  Cus-
 toms  Officers  questioned  Mr.  Heinz
 ‘whether  he  was  carrying  any  contra-
 band  either  in  his  baggage  or  on  his
 person,  to  which  he  replied  in  the
 negative,  However,  on  examination
 @f  hig  attache-case,  one  diplomatic
 passport  also  issued  in  his  name  and
 showing  him  as  Third  Secretary/
 Sfiee  Consul  in  the  Embessy  of  that

 egantry  in  Abu  Dhabi,  .and  certain  in-

 the  same  were  seized.  On  search  of

 his  person,  8  packages  contat
 rough  and  uncut  diamonds  valued  at
 about  Rs.  .93  lakhs  were  found  con-
 cealed  inside  the  shoes  worn  by  him
 and  the  same  were  seized.  He  was
 arrested  on  27th  January,  979  and
 produced  before  the‘  court.

 (b)  and  (०).  The  Government  is
 aware  of  the  possibility  of  smuggling
 activities  by  some  foreign  diplomats
 in  India.  But  the  reports  received  by
 the  Government  do  not  suggest’  any
 regular  or  large-scale  smuggling  acti-
 vities  by  such  diplomats.  To  check
 attempts  at  such  smuggling,  the  Cus-
 toms  preventive  and  intelligence  ma-
 chinery  have  been  kept  on  alert.  Apart
 from  various  general  anti-smuggling
 measures,  necessary  anti-smuggling
 equipments  such  as  fluoroscopic  and
 Frisker  devices,  closed  circuit  T.V.
 Sets  have  been  provided  at  the  major
 international  airports,

 जधिकारियों  का  लेयाकाल  बढ़ावा  जाना

 1781,  थी  क  fog  जोहामः  कया  प-धान मंत्री  तथा  जिस  मंत्री  यह  ह.  की  कृपा  करेंगे  कि  :

 (ख)  यदि  हां,  तो  उसके  क्‍या  कारण  हैं  शौर

 ्
 सम्बन्ध  में  गये  वित्त  मंत्री  के  क्या  जिभार  हैं  ;

 7

 (3)  प्रत्येक  मंजालय में  2,000  रुपए
 पावे  बाले  कितने  प्रधिकारियों

 बचि  बढ़ाई  गई  है  सौर  कसा  इन  मामलों
 संत्ालय  की  सलाह  शी  गई  है  ?

 भें
 2
 ©

 433

 चिस  शंन्रानय में
 स्  4

 स्

 प्रशासनिक

 श्न्द्द

 4३454: ह  क
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 अचति  करने  के
 ह  हि  शद  हूप मानन

 मे  परामर्श

 1782.  SHRI  DHARMVIR  VASISHT:
 Will  the  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  be
 Pleased  to  state:

 (a)  the  number  of.  rural  bank
 Offices  in  the  country  as  on  3lst  Decem
 ber,  978  together  with  average  rural
 Population  they  serve;  and

 (b)  the  share  percentage  of  ह...
 culture  cottage  industry  and  small
 industry  in  the  total  credit  in  1975-76
 or  as  up-to-date  as  available?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  ZULFIQUARULLAH):  (a)
 Available  information  as  at  the  end
 of  December,  2978  is  given  below:—

 qa)  Number  of  offices  of  Commer-
 cial  Banks  at:—

 हु  Rural  Centres  0.0806

 (i)  Semi-urban  Centres.  7778

 0584

 (2)  Average  rural/semi-urban  po-
 pulation  per  bank  office:  24000

 (a)  Latest  available  data  :  relating
 to.  onistanding  advances.  of:  schedoled
 Sqmamercial  benks  to  -agrisulture  .  and

 +
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 small  scale  industry  (including  sot-
 tage  industries)  gs  on  the  last  Friday
 of  June,  978  and.  the  share  of  these
 advances  in  the  total  advances  of  the
 banks  are  set  out  below:

 (Rs.  crores)  advances
 (%)

 Agriculture  1850°67  ng
 Small  Scale  Industry  —_827°77  me,

 Introduction  of  time  scale  syatem  of
 Pay  for  promotions  in  Govermment

 services

 1783.  SHRI  VIJAY  KUMAR  WN.
 PANDIT:  Will  the  DEPUTY  PRIME
 MINISTER  AND  MINISTER  OF  FIN-
 ANCE  be  pleased  to  state:

 (a)  whether  Government  propose
 to  establish  time  scale  system  of  pay
 in  order  to  overcome  the  drawback  in
 the  present  system  of  promotions  in
 Government  services;  and

 (b)  if  so,  what  is  the  time  fixed  for
 introducing  such  system  and  if  not,
 what  other  steps  Government  propose
 to  take  to  remove  the  faults  in  the
 present  system?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  ZULFIQUARULLAH):  (a)

 and  (b).  The  present  pay  structure  of
 Central  Government  employees  is
 based  on  the  recommendations  of  the
 Third  Pay  .  Commission.  The  Com
 mission,  while  fecommending  ‘scales
 of  pay  for  various  posts,  has  taker
 into  account:  various  relevant  factors
 including  duties  and.  responsfbilities  of
 each:  post,  the  difficulty  and  compiexi-
 ty  of  the  duties  fo  be  performed,  the
 degree  ‘of  supervision  exercised  and
 the  qualifications  ‘preseribed,
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 At  present  there  is  no  praposal
 utider  cénsideration  of  the  Govern-
 mistt  to  alter  the  existing  pay  struc-
 turé.  However,  with  a  view  to  remov-
 एड  stagnation,  the  Third  Pay  Com-
 Mission  had  recommended  the  intro:
 duction  of  selection  grade  in  Groups
 ‘Cc  atid  ‘D’  cadres  subject  to  fulfil-
 ment  of  certain  criteria.  This  recom-
 mendation  was  accepted  by  the  Gov-
 efttiment  and  necessary  guidelines
 have  teen  issued  to  all  Ministries/
 Departments.

 Service  conditiong  of  Traffie  Control
 Officers  of  Air  India

 1784.  DR.  VASANT  KUMAR  PAN-
 DIF:  Will  the  Minister  of  TOURISM
 AND  CIVIL  AVIATION  be  pleased  to
 state:

 (a)  whether  the  Tata  Committee  had
 meade  recommendations  to  the  Depart-
 ment  for  improving  the  setviee  condi-
 tiong  and  wage  scales  of  the  Traffic
 Control  Officers  of  Air  India;

 “(by  whether  the  Air  Traffic  Control
 Officers  Guild  had  presented  a  memo-
 randum  to  Government  to  fulfil  the
 above  recommendationg  immediately
 and  has  threatened  further  aggressive
 and  agitationa!  steps  to  implement  the
 same;  and

 (c)  the  decision  Government  have
 taken  in  the  above  matter  and  the
 result  thereof?

 THe  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI
 PURUSHOTTAM  KAUSHIK):  (a)
 The  Tata  Committee,  appointed  to
 review  tHe  organisational  structure
 and:  functions  of  the
 Department,  has  interolia  recom
 mended  creation  and  upgradation  of
 posts  for  Air  Traffic  Control  Services
 of  the  Civil  Aviation  Department,

 (b)  The  Air  ‘Traffic  Controllers
 Guild,  which  ig  not.a:recagnised  As

 presented.  a.  memorgn- socia
 pray  the  Government  for  speedy

 Civil  Aviation

 implementation  of  the  recommenda-
 tions  of  the  Tata  Committee  apart  from
 certain  other  service  matters.  They
 also  gave  notice  of  “Work  to  rule”
 from  the  Ist  of  February,  979  whieh

 we
 suspended  from  6th  February,

 1979.

 (c)  The  demands  put  forth  by  the
 Guild  are  being  given  due  considera-
 tion.

 1785.  DR.  _VASANT  KUMAR  PAN-
 DIT:  Will  the  Minister  of  COM-
 MERCE,  CIVIL  SUPPLIES  AND  co
 OPERATION  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  an
 exclusive  free  trade  and  export  pro-
 cessing  zon¢  for  garmerits  is  being
 planned  near  Saritacruz  in  Bombay;

 (b)  whether  it  ig  a  fact  that  the
 clothing  manufacturers  association  of
 India  has  already  acquired  land  from
 Government  of  Maharashtra  for  deve-
 lopment  of  such  zone  of  Garment
 Manufacturers;  and

 (c)  if  so,  what  is  the  policy  of
 Government  in  encouraging  such  a
 move  to  help  healthy  competition  of
 Indian  garments  in  the  EEC  and  US
 Markets?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  ARIF  BEG):  (a)  No,
 Sir,

 (b)  and  (ec).  No  land  has  been
 formally  acquired  so  far,  but  the
 Clething  Manufacturers  Association
 has  taken  up  the  matter  with  tbe
 Government  of  Maharashtra.  The
 Clothing  Manuafacturers  Association
 has  been  requested  to  explore  [the
 possibility  of  having  the  land  located
 adjoining  the.  boundary  of  the  pre:
 sent  free  trade  Zone.
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 Remittances  from  Abroad

 ae  1788.  DR.  VASANT  ‘KUMAR
 PANDIT:  Will  the  DEPUTY  PRIME
 MINISTER  AND  MINISTER  OF  FI-
 NANCE  be  pleased  to  state  :

 (a)  what  are  the  figures  of  remit-
 tances  from  abroad  during  the  years
 ‘1976,  977  and  ‘1078;

 (b)  what  are  the  reasons  for  a  sharp
 fall  in  remittances  from  abroad
 during  the  year  ‘1978;  and

 “(c)  whether  q  reverse  trend  hag  set
 in  on  remittance  from  abroad,  if  so,
 the  reasons  and  the  action  contemp-
 lated  by  Government  thereupon?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 SATISH  AGARWAL):  (a)  to  (c).  The
 figures  of  quick  estimates  of  foreign
 exchange  remittances  (gross  non-
 export  receipts)  in  respect  of  calendar
 years  1976,  977  and  978  are  as  fol-
 lows  :—

 Year  (Rupees  in  crores)

 1976  7574  86

 ग77.«  .  .  2908  *  54

 1978  _  «»  +  aai8-75

 The  above  figures  are  gross  non-
 export  receipts  which  include  all  kinds
 of  receipts,  such  as,  airline  receipts,
 shipping  receipts,  insurance  receipts,
 investment  income,  tourism  receipts,
 etc.,  besides  the  four  heads  of  receipts
 relevant  to  the  term  ‘inward  remit-
 tances’  namely,  (i)  family  maintenance
 Gi)  savings  of  non-residents  (ili)  mig-
 rant  transfer  and  (iv)  money  order
 receipts.

 %  would.  be  observed  from  the  above
 figures  that  there  has  .been  a  conti
 pucus  tive  in  norexport

 oars

 receipts

 during  the  years  976  to  l978.  There
 is  -also-a  risé  in  the  Of  retuit-
 tatices  of  foreign  exchange  (gross  non-
 export  receipts)  forthe  month  of  Jant-
 ary,  1970  which  ate  of  the  order  of
 Ris.  206.50  crores  as  compared  to  the
 figures  of  Rs.  83.03  crores  for  the
 month  of  January,  1978,  It  would,
 therefore,  not  be  correct  to  say  that
 there  has  been  a  sharp  fall  in  the
 remittances  from  abroad  during  the
 year  978  ang  that  reverse  trend  has
 set  in  on  the  remittances  from  abroad.

 Credit  to  Smalj  Scale  Sector  by
 Commercial  Banks

 ‘1787.  ‘SHRI  हू,  LAKKAPPA  :  Wil
 the  DEPUTY  PRIME  MINISTER  AND
 MINISTER  OF  FINANCE  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  the
 Reserve  Bank  of  India  have  sent  a
 eireular  to  all  commercial  banks
 instructing  them  to  channelise  credit
 on  an  “increasing  scale”  to  the  smal!
 scale  sector  and  the  village  and  house-
 hold  industries  with  a  view  to  bringing
 about  faster  development  of  rural
 banks;  and

 (b)  if  so,  what  has  been  the  res-
 ponge  of  the  commercial  banks?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  ZUL-
 FIQUARULLA):  (a)  Presumably,  the
 Hon’ble  Member  is  referring  to  the  ह... ज
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 Arrest  of  Air  India  Officials  in
 Smuggling  Case

 1788.  SHREK.  LAKKAPPA  :  Will
 the  Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state  :

 (a)  whether  it  is  true  that  some
 Air  India  Officials  were  arrested
 recently  in  conmection  with  a  smuggl-
 ing  case;  and

 ~  (b)  if  so,  what  are  the  details  of
 the  case  and  what  ig  the  action  taken
 in  tbe  matter?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  PURU-
 SHOTTAM  KAUSHIK):  (a)  Yes,  Sir.

 (0)  Ten  members  of  staff  of  Air-
 India  were  involved  in  alleged  smug-
 gling  activities  during  the  period
 141-1978  to  15-2-1979.  Out  of  these  one
 has  been  removed  from  the  service  of
 the  Corporation,  eight  have  been  sus-
 pended  pending  administrative  and
 departmental  action  and  disciplinary
 action  against  one,  who  was  arrested
 by  Kuwait  Police,  is  under  considera-
 tion  of  the  Corporation.

 बड़े  श्रोध्चोमिक  हों  को  सहायता  की  मंजूरी

 ‘1789.  We  रालणभारायज  :  क्‍या  उप  आधान  संत्री
 क्या  विस  मंत्री  यह  बताने  की  कपा  करेंगे  कि  :

 (क)  गत  बित्तीय  वर्ष  के  दौरान  सरकार  ने  बढ़े
 हौशोगिक गृहों  भौर  लघु  उच्चोगों  को  कितनी  सहायता
 की  मंजूरी  दी  घौर  उत  बड़े  श्रौजोगिक  गृहों  जौर  लु
 शचझोगों  के  नाम  क्‍या  हैं।  ;

 (ल)  उसमेंसे  कितने  उद्योगों  मे  जीवन  बीमा
 हारा  दी  गई  राशि  का  उचित  उपयोग  किया  भौर
 कितने  उद्योगों  में  इसका  दुश्ययोध  कया  ;  भौर

 (ग)  सरकार इस  मामले  में  क्या  कार्यवाही  कर

 रही  है?
 जित्त  मंत्रलव,  में  राज्य  मंत्री  भी  जुल्सिकार:

 शल्लएह)  :  (क)  से  (ग)...  भानश्यक  सुचना  इक्टटी
 की  जा  रही  है  भौर  मिलते हो  सभा  पटल  पर  ह. अ

 tenet

 ब्रडी  ग्रौर  श्रततो  में  wc  व्यापार

 1790,  जो  धर्मोतह
 ्  खेल

 ;  क्या.

 मंत्री  यह  बताने  ह

 (क)  कया  अम्बई  झायल  सीझ्स  एण्ड  पायल
 एक्सचेंस  लिमिटेड,  बम्बई  न  उनको  मई,  3978  में
 एरंडी  भौर  भ्रलसी  के  बायदा  बाजार  के  बारे  में  एक
 लिखित  ग्रोजना  पेश  की  थी  यदि  हां,  तो  इसका
 संक्षिप्त  ब्यौरा  क्या  है  श्रौरक्या  is  दिसम्बर,  978
 को  एक  झम्य  ज्ञापन  भी  भेजा  गया  हैं  शौर  यदि  हां,
 तो  इसका  सारांश  क्या  है  ;

 (ल)  श्रंडो  और  मलसी  के  वायदा  व्यापार  शल
 करने  की  मंजूरी  देने  मे  विलम्ब  के  क्या  कारण  हैं  ;

 ग)  कम  तक  दी  जायेगी  और  बहु

 (8)  क्या  अम्बई  पायल  सीडस  एंग्ब  प्रायल  कसन
 चेंज  लिमिटेड,  बम्बई ने  एरंडी  भौर  भलसी  में  बायदा
 व्यापार  के  बारे  में  लिखित  प्रस्ताव  तब

 हव्य @  जब  मंत्रालय  मे  संयुक्त  सचिव  मई,  i973  में  बम्बई

 *
 और मवि

 eee
 ब्यौरा  क्या  है  ;

 र्‌

 (8)  य ेप्रस्ताव कब  भौर  किस  प्रकार  मंजूर  किये

 जाजिल्य,  नागरिक  पूति  पर  सहकारिता  मंत्रालय

 में  राज्य  मंत्री  (जी  कृष्णकुमार  भोवल)  :  (क)  से

 (०)  एरंडी  तथा  भ्रलसी  का  बायदा  व्यापार  करने

 की  प्रनुमति  के  लिए  अम्बई  आयल  सीड्स एंड  भायल
 एक्सचेंज  लिमिटेड  से  मई,  i978  भौर  दिसम्यर,
 978  में  भ्रस्मावेदन मिले  थे  ।  इत  भ्रभ्यावेदतों  पद

 विचार  किसा  गया  झौर  निर्णय  किया  गया  कि  एरंडी  तथा
 झलसी  के  बायदा  व्यापार  को  प्रनुमति  न  दी  जाए,
 क्योंकि  इत  तिलहनों  के  मूल्य  में  किसी  भी  बृद्धि  से
 बेलों  के  मूल्यों  में  मुद्रास्फीति  की  प्रवृत्ति  पैदा  हो
 सकती  है।

 Projected  Export  Driver  by  China

 1791,  SHRI  R.  MOHANARANGAM:
 Will  the  Minister  of  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA
 ‘TION  be  pleased  to  state

 (a)  whether  Government  have  stu-
 died  in  depth  the  projected  export
 drive  by  China  with  reference  to  its
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 incidence  on  markets  where  Indian
 goods  fave  hitherto  an  sssdted  place;
 and

 (b)  4f  so,  the  steps  taken  to  ensure
 that  India  does  not  lag  behind  in  these
 areas  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMERCE,  CIVIL
 SUPPLIES  AND  COOPERATION
 (SHRI  ARIF  BEG).  (a)  and  (b).  Go-
 vernment  are  keeping  a  close  watch
 on  the  projected  export  drive  by  China
 and  assessing  its  implications  on  India’s
 trade.  The  Indian  fnstitute  of  Foreign
 Trade  has  been  asked  to  carry  out  a
 study  in  the  matter.

 Prices  of  Silver  and  Gold

 1702.  SHR]  8.  MOHANARANGAM:
 Wilk  the  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  be
 pleased  to  state:

 (a)  whether  Government  have  stu-
 died  in  depth  the  situation  caused  by
 the  sky  rocketing  prices  of  silver  and
 gold;

 Ly
 (b)  if  so,  the  extent  to  which  such

 fabulous  rise  hag  been  brought  about
 by  the  activities  of  shady  and  specula-
 tive  gperatora;  and

 (c}  the  steps  taken  to  put  a  stop  to
 such.  unsavoury.  practices  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 SATISH  AGARWAL):  (a)  to  (c).  The
 rise  in  the  prices  of  silver  and  gold  is
 due  mainly  to  the  rise  in  their  interna-
 tional  prices,  domestic  seasonal  de-
 mand,  peucity  of  stock  and  partly  due
 to  consequential  scope  for  play  of  spe-

 -eulatiwe  forces,  The  podition  is  kept
 under  watch.

 Government  have  already  sppointed
 a  Committee  under  the  chairmanship

 _winten  Anemone.  '

 also,  recently  banned  the.  export  of
 silver.

 Flow  of  Funds  trem

 i798.  SHRI  ANNASAHEB  GOT-

 FINANCE  be  pleased  to  state:

 (a)  whether  at  the  time  of  the  first
 meeting  of  the  State  level  Committee
 to  review  the  working  of  Lead  Bank
 Scheme  held  at  Bombay  on  1th
 November,  978  it  was  observed  that
 despite  the  branch  expansion  and  for-
 mation  of  District  Credit  Plans  the  flow
 of  funds  from  the  financing  agencies
 hag  been  low  and  not  adequate;

 (b)  if  so,  the  reasons  therefore;  and

 (९)  the  remedial  measures  likely  to
 be  taken  by  the  Government  improve
 the  situation  ?

 THE  MINISTER  OF  STATS  IN  THE
 MINISTRY  OF  FINANCES  (SHRI  ZUL-
 FIQUARULLAH):  (a)  Yes,  Sir.  In  one
 of  the  agenda  papers  for  the  meeting,
 the  Government  of  Maharashtra  had
 made  such  an  observation.

 (b)  The  agenda  paper  identified  the
 constraintg  as  those  relating  te  proce-
 dural  and  operational  policies  of  the
 commercial  banks  such  es.  delays  in
 sanctioning  of  loan  applications,  in-

 volved  procedure  for  obtaining  no  due
 certificates  and  verification  of  titles
 and  banks’  refusal  to  give  fresh  loans
 to  defaulting  farmers.

 (९)  Ths  Government  of  India  and  the
 Reserve  Bank  of  India  have.  advised
 the  banks  to  increase  the  share  of  the
 priority  sectors  to  the  level.  of  33.3  per
 cent  of  their  aggregate  credit  by  March
 1979  The  lead  banks  have  been  asked
 to.  prepare  fresh  plans  for  the  three
 years  1980-~82  and  to  dovetail  them
 with  the  district  devéloprient  ‘plans.
 The  application  forms  in:  respect  of
 agricultural  loans  have  been;  snplifed.
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 and  leening  operations  are  proposed  to
 be  intensified  particularly  in  2800
 blocks  selected  for  intensive  rural  deve-
 lopment.  Yor  artisans  and  craftsmen
 and  tiny  industries  whose  credif
 requirements  do  not  exceed  Rs.  25,006
 the  banks  have  been  asked  to  provide
 finance  ag  a  composite  term  loan  with
 xepayment  ranging  over  7  te  30  years.
 Several  procedural  improvements  have
 been  effected  in  the  loan  sanctioning
 processes  of  the  banks  in  so  far  as  they
 relate  to  small  borrowers.

 In  the  course  of  the  deliberationg  of
 the  Siate-level  Committee,  the  banks
 agreed  to  speed  up  the  disposal  of  loan
 applications  and  to  simplify  the  proce-
 dure  for  obtaining  no  due  certificates.
 Yt  was  also  agreed  that  the  banks
 would  ensure  that  in  genuine  cases,
 smaB  overdues  did  not  hinder  loan  dis-
 bursement  for  development  and  pro-
 ductive  purposes.

 Uniferm  Tariff  System

 1796,  SHRI  JANARDHAN  POOJA.
 RY;  Will  the  DEPUTY  PRIME  MINI-
 STEER  AND  MINISTER  OF  FINANCE
 be  pleased  to  state:

 (a)  whether  there  is  proposal  for
 setting  up  of  an  All  India  Classifica-
 tion  Tribunal  to  have  uniform  tariff
 system;  and

 (b)  if  ao,  what  are  the  details  in  this
 regard?

 ‘TH  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHR
 SATISH  AGARWAL):  (a)  As  part  of
 the  examination  of  the  report  of  the
 Indirect  Taxation  Enquiry  Committee,
 the  proposal  for  setting  up  an  AD  India
 Classification  Tribunal  for  resolving
 classification  disputes  relating  to  Cus-
 toms  and  Central  Excise  Tariffs,  is

 Statement  by  the  Managing  Director
 of  Simon  Shirt  Co.,  England  Regarding

 Garment  Exports
 ‘1708.  SHRI  JANARDHANA  POO-

 JARY:  Will  the  Minister  of  COM-
 MERCE,  CIVIL  SUPPLIES  AND  CO-
 OPERATION  be  pleased  to  state:

 (a)  whether  the  attention  of  Govern-
 ment  bas  been  drawn  to  the  reported
 statement  of  Mr.  Sidney  Brockmen,
 Managing  Director  of  Simon  Shirt
 for  the  apprihensions  expressed  by  the
 Financial  Express  of  24th  January,
 4979  under  the  caption  “New  guide-
 lines  may  hit  garment  exports  from
 India”;  and

 (b)  if  80,
 thereto  ?

 Government’s  reaction

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMERCE,  CIVIL
 SUPPLIES  AND  COOPERATION
 (SHRI  ARIF  BEG):  (a)  Yes,  Sir.

 (b)  Keeping  in  view  the  basic  objec-
 tives  of  utilisation  of  textile  quotas,
 long-term:  development  of  exports  and
 reasonable  unit  value  realisation,  the
 quota  distribution  policy  for  i979  has
 been  finalised.  The  various  elements
 of  the  policy,  which  have  been  worked
 out  after  consideration  of  all  relevant
 factors,  are  quite  clear.  The  policy  is
 already  under  implementation  and
 actual  exports  of  ready-made  garments
 during  the  month  of  January  ‘1079,
 under  the  new  policy  is  estimated  to
 be  much  higher  than  the  figure  during
 the  corresponding  month  of  the  last
 year.

 News  item  captioned  “Rxsential  Sap-
 Wy  Scheme”  Misconceived

 1796.  SHRI  JANARDHANA  POO-
 JARY:

 SHRI  M.  RAM  GOPAL
 REDDY:

 Wit  the  Minister  of  COMMERCE
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  state:

 (a)  whether  Government's  attention
 has  been  drawn  to  the  reported  etate-.



 ment  of  the  President  of  the  Federa-
 ton  of  ‘All  fridts  Foodgrains  Dealers
 Association  and  Published  in  ‘Financial
 Express’  of  23rd  Januaty,  979  under
 the  caption  “Essentials  supply  scheme:
 misconceived";  and  4

 (b)  if  #0,  the  reaction  of  Government
 thereon  f

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMERCE,  CIVIL,
 SUPPLIES  AND  COOPERATION
 (SHRI  KRISHNA  KUMAR  GOYAL):
 (a)  Yes,  Sir.

 (b)  The  Scheme  for  Production-cum-
 Distribution  of  Selected  Essential  Com-
 modities  has  been  finalised  by  the
 Government  after  a  careful  considera-
 tion  of  sil  relevant  factors  and  after
 very  detailed  consultations  with  the
 State  Goviriiments.  There  is  no  basis
 for  the  apprehensions  expressed  by  the
 President  of  the  All  India  Foodgrain
 Dealers’  Association  in  his  statement.

 Export  subsidy  during  1978-79.

 1787.  SHRI  BHAGAT  RAM:

 SHRI]  KUSUMA  KRISHNA
 MURTHY:

 Will  the  Minister  of  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  state:

 (a)  the  total  amount  paid  as  export
 subsidies  duting  the  year  1978-79,  item-
 wise;  and

 (b)  whether  these  items  had  no  mat
 ket  in  India  ?

 कुलाह  MINISTER  OF  STATE  iN  THL
 MINISTRY  OF  COMMERCE,  cIviL
 SUPPLIES  .AND
 (SHRI  ARIF  BEG):  (a)  The  tote
 amount  paid  as  Cash  Compensatory
 Support  during  the  year  1078-79  {April

 COOPERATION

 (b).  Almost  il  -export  ‘itenie“have  a

 standing  ¢his,  it  is  essential  to’  main-
 tain  and.  also  diversify  our  exports.
 Cash  Compensatory  Support  is:  provi-
 ded  on  selected  items  -with..a  ‘view.  ta
 Promote  exports,  after  taking  into
 account  all  relevant  considerations,
 including  domestic  demand  and  avail~
 ability.

 Statement

 Name  of  the  products  Cash  Compensatory
 support
 (Rs.  in  crores)

 Ae  Engineering  97°23
 ss  Chemicals  23°31.
 Be  Plastics  products  .  2°38
 4  Sports  goods  .  2°95
 5  Processed  food-ve-

 x  getables  70°68
 6.  Woollen  Carpets/

 Rugs/Druggets  17°48
 द  Natural  silk  made-

 ups/Garments  Rayon
 Polyster/Synthetic
 fabrics  and  Ready- +  made  garments  804

 8.  Handicrafts  9°52
 j-  Finished  leather/

 leather  footwears
 and  Garments  24°97

 \  Jute  and  Jute  Car-
 pets  Backing  i5°2k

 ir.  Instant  Tea,  Tea
 Bags  .  7°03

 at  Instant  Coffee  -  0°20
 A+  Fish  and  fish  products  0°54
 The  Non-Cellulosic  pro-

 ducts
 Ig,  Cellulosic  produts  o-58
 16.  Coir  products.  0°  55
 7%  CA  Paid  on  sup-

 plies  mi
 made  from

 ic  tariff
 Aree.  yt  Orde.

 78.  Ground  Nut  Ex-  a  wie
 traction  6s  ०34  ee

 Germens  5»...
 7075  er

 fe  the
 jane
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 Demands  of  Employees  of  LLC.

 1788,  SHRI  BHAGAT.  RAM:  Will
 the  DEPUTY  PRIME  MINISTER  AND
 MINISTER  OF  FINANCE  be  pleased
 to  state:

 (a)  what  is  the  total  loss  out  of  the
 Life  fmsurance  employees  agitation;
 and

 (b}  what  are  their  demands  and
 what  is  the  total  amount  involved  to
 fulfil  the  employees  demands  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  ZUL,
 FIQUARULLAH):  (a)  In  Life  Insu-
 rance  Business  it  is  not  possible  to
 assess  any  loss  at  any  particular  point
 of  time  (an  estimate  of  surplus  is
 made  on  periodical  valuations).  As  a
 result  of  the  agitation  of  Class  I  offi-
 cers  and  Class  II  Development  Officers
 there  has  been  a  drop  of  Rs,  265  crores
 (sum  proposed)  in  new  business  in
 India  during  Ist  October,  i978  to  3ist
 January,  ‘1979,  in  comparison  to  the
 business  sum  proposed  during  the  cor-
 responding  period  of  the  financial  year
 ‘1977-78.

 (०)  Their  demands  are  ag  follows:

 Class  I  Officers:  —Revision  of  grades
 _and  allowances  and  removal  of  anoma-
 ly  at  common  pay  ranges  between
 Class  III  &  Class  I  from  ist  April,
 973  and  also  payment  of  bonug  to
 Class  I  on  par  with  Class  TI  from  the

 \  year  1975-76  onwards,

 Class  II  Officers:—Withdrawal  of
 the  new  scheme  of  work  norms,

 Class  III  and  IV  Employees  :--Revi-
 sion  of  pay,  allowances  and  other  terms
 and  conditions  of  service.

 The  demand  made  by  the  Unions
 will  involvg  an  additional  outlay  of
 Rs,  36  crores  per.  annum.

 Ditution  of  Equity  shares  by  Multina-
 tional  Companies

 ‘1799.  SHRI  P.  K  KODIYAN:  Will
 the  DEPUTY  PRIME  MINISTER  AND.
 MINISTER  OF  FINANCE  be  pleased
 to  state:

 (a)  whether  the  multinational  com-.
 panies  operating  in  fndia  are  required
 to  dilute  their  equity  shares  under’  the:
 provisiong  of  the  Foreign  Exchange
 Regulation  Act;

 (b)  how  many  multinational  com-°
 panies  operating  in  India  come  under
 the  purview  of  Foreign  Exchange  Regu.
 lation  Act  in  regard  to  dilution  of
 equity  shares  and  how  many  of  them
 have  complied  with  the  provisions  of:
 the  law  in  this  regard;

 (c)  what  are  the  remaining  multina-
 tional  companies  who  have  not  yet
 agreed  to  dilute  their  equity  shares
 and

 (a)  what  action  is  being  contemp-
 lated  against  such  companies?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 SATISH  AGARWAL):  (a)  Yes,  Sir.  In
 terms  of  the  guidelines  laid  down  for
 the  administration  of  Section  29  of  the
 Foreign  Exchange  regulation  Act  1973,
 foreign  companies  are  required  to
 dilute  their  equity  upto  74  per  cent  or
 5  per  cent  or  40  per  cent  depend-.
 ing  on  the  nature  and  character  of
 their  activities.

 (b),  (c)  and  (d).  FERA  directives  are
 statutory  in  nature  and  companies
 wishing  to  continue  their  activities  in
 the  country  have  to  comply  with  these
 directives.  Attention  of  the  Hon.
 Member  is  invited  to  the  reply  given
 to  Lok  Sabha  Unstarred  Question  No.
 3892  dated.  1-12-78  wherein  a  state-
 ment  was  supplied  showing  the  names
 of  foreign  companies  to  whom  direc:
 tives  have  been  issued  to  dilute  foreign
 equity,  those  who  have  diluted  or
 whose  schemes  have  been  approved
 and  those  whose  schemes  are  under
 consideration  by  Government...
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 1800.  Waren  aw  :

 att  भारत  fay  ह...  :

 ो  स्यामलाल  शुचे :.

 कबा  उप  प्रधान  संत्रों  तथा  चित  मंत्री  यह  बताने
 नकी इफ  करेंगे  कि  :

 (क)  क्‍या  इस  बचे  राष्ट्रीय  जाग  में  वृद्धि  होने
 की  सम्भावना  है  ;

 (a)  बद  हां,  तो  ह; उ  कॉरणों  से  ;  झौर

 (मे)  गत  दी  चर्षों  की  झाम  की  तुन  में  इस
 में  कितनी  बृद्धि  होगी  ?

 विस  संत्राजय में  राज्य  मंत्री  (ली  सतोश  श्रग्रणाल) :
 हुँक)  और  व),  मुख्य  तय  से  [कृषि  उत्पादन  में

 2  प्रतिशत  तथा  झोथोगिक  उत्पादन  में  लगभग  8 प्रति*

 की  वृद्धि  होने  के  रिभामस्वस्फ,  बालू बप  में  राष्ट्रीय
 -आय में  3.  5  प्रतिशत की  ह  होंगे  की  सभ्णावना  है।

 (ग)  1977~78  तथा  1978-79  के  वर्षों
 को  एंक  साथ  लेंगे  पर  राष्ट्रीय  बाय  में  लमंभव  23
 अतिक्षत  की  बद्ध  होगी

 ne
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 PAPERS  LAID  ON  THE  TABLE

 cameras  (Satonp  Ammnment)
 Rvrss,  978

 THE  MINISTER  OF  TOURISM  AND
 टाफ,  AVIATION  (SHRI  PURU.
 SHOTTAM  KAUSHIK):  I  beg  to  lay
 ‘on  the  table  a  copy  of  the  Aircraft

 Rules,  976

 mine  %  ih  Popers  Laid  46

 Ruvitw  ann  AwstvaL  Rerosr  oF  Starz

 Amor,  Rue,  7299  ann  ANNUAL  Re-
 PORTS  FOR  ‘1975-76  AnD  1976-77  oF
 Tosacco  Boarp,  LaAKsHMIPURAM

 (Gonrur)

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMERCE,  CIVIL
 SUPPLIES  AND  CO-OPERATION
 (SHRI  ARIF  BEG):  I  beg  to  lay  on
 the  Table:

 qa  A  copy  each  of  the  following
 papers  (Hindi  and  English  versions)
 under  sub-section  (at)  of  sectiot
 69A  of  the  Companies  Act,  956:—

 (i)  Review  by  the  Government
 on  the  working  of  the  State  Chemi-
 calg  nd  Pharmaceuticala  Cor-
 poration  of  India  Limited  New
 Dethi  for  the  year  1977-78,

 Gi)  Annual  Report  of  the  State
 Chemicals  ang  Pharmaceuticals
 Corporation  of  India  Limited,  New
 Dethi,  for  the  year  1977-78  along
 with  the  Audited  Accourits  and  the
 comments  of  the  Comptroller  and
 Auditor  General  thereon.  [Placed
 in  Libarary.  See  No,  LT-4002/79].

 (2)  A  copy  of  the  Export  of  Ro-
 asted  ang  Salted  Cashew  Kernels
 ‘CInspection)  Amendment  Rules,
 3979  (Hindi  and  English  versions)
 publiched  in  Notification  No.  8.0,  7
 in  Gazette  of  India  dated  the  ¢th
 January,  ‘1978,  under  sub-section  (3)
 of  section  27  of  the  Export  (Quality
 Control  and  Inspection)  Act,  1968.
 [Placed  in  Library.  See  No,  LT-
 4008/79)

 (3)  A  copy  each  of  the  following
 papers  (Hindi  and  English  versions)

 sub-section  (3)  of  section  22
 tead  with  stib-section  (4)  of  sectidn
 9  of  the  Tobueco  Board  Act,  3975:—

 (Guntur)  for  the:  your.  4075076,  -
 together  with  Audited  Accounts.



 Gi)  Annual  .Repert  of  80९
 Tobaceo  Board,  Lakshmipuram
 (Guntur)  for  the  year  1976-77
 together  with  Audited  Accounts.

 (4)  Two  statement  (Hindi  and
 English  versions)  regarding  Review
 on  the  working  of  the  Board  for  the
 year  ‘1975-76  and  1976077  [Placed
 in  Library.  See  No.  LT-4004/79].

 Anwuat  Report  ano  Avupir  Reroar  oF
 Accounts  or  NATIONAL  COOPERATIVE
 Unton  or  iInprA,  New  Dernr  For
 ‘1977-78,  AwnuaL  REeaort  oF  NaviONAL
 Coorzrative  DEVELOPMENT  CoRPORA-
 TION,  New  Detut,  Fron  ‘1977-78  ann
 ANNUAL  Renorrs  07  NATSONAL  CouNcE
 FOR  COOPERATIVE  TRAINING,  New  DstHT
 FOR  1976-77,  AND  1977-78  wrrH  AUDITED

 ACCOUNTS

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMERCE,  CIVIL,
 SUPPLIES  AND  CO-OPERATION
 (SHRI  KRISHNA  KUMAR  GOYAL):

 I  beg  to  lay  on  the  Table:

 (1)  A  copy  of  the  Annual  Report
 (Hindi  version)  of  the  National  Co-
 operative  Union  of  India  New  Delhi,
 for  the  year  1977-78,  [Placed  in
 Library.  See  No.  LT-4005/79].

 (2)  A  copy  of  the  Audit  Report
 (Hindi  ang  English  versions)  on  the
 accounts  of  the  National  Cooperative
 Union  of  India  New  Delhi,  for  the
 year  ‘1977-78.  [Placed  in  Library.
 See  No,  LT-4006/79].

 (8)  A  copy  of  the  Annus]  Report
 (Hindi  ang  English  versions)  ‘of  the
 National  Cooperative  Development
 Corporation,  New  Delhi,  for  the  year
 1977-78,  under  sub-section  (8)  of
 section  4  of  the  National  Coopera-
 tive  Development  Corporation  Act,
 1962.  [Placed  in  Library.  See  No.

 LT-  779)
 (4)  A  copy  of  the  Annual  Report

 (Hindi  and  English  versions)  of  the
 National  Council  for  Cooperative
 Training,  New  Delhi,  for  the  year
 1976-77  together  with  the  Audited
 Accounts,:  {Pluced  in  Library.  Ste
 No.  LT~4007/79}.
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 (5)  A  copy  of  the  Annual  Report
 (Hindi  and  English  versions)  of  the
 National  Council  for  Ceoperative
 Training,  New  Delhi,  for  the  year
 1977-78,  together  with  the  Audited
 Accounts.  [Placed  in  Library.  See
 No,  LT-4007/79}.

 PUBLIC  ACCOUNTS  COMMITTEE.

 STATEMENTS
 SHRI  VIJAY  KUMAR  MALHOTRA

 (South  Delhi):  I  beg  to  lay  on  the
 the  —  following Table

 (English  and  Hindi  versions)

 (l)  Statement  showing  replies  ef”
 Government  to  the  recommendations
 contained  in  Chapter  द  and  the
 action  taken  replies  on  the  recem-~
 mendations  made  in  Chapter  I  of  the-
 Thirty-fifth  Report  of  the  Public
 Accounts  Committee  (Sixth  Lok
 Sabha)  regarding  action  taken  by
 Government  on  the  recommendations
 contained  in  their  Hundred  and’
 Seventy-ninth  Report  (Fifth  Lok
 Sabha)  on  Production  of  Pilio  Virus
 Vaccine.

 (2)  Statement  showing  final  re~«.
 plies  of  Government  to  the  recome-
 mentions  containeg  in  the  Chapter  V
 and  the  action  taken  replies  on  the
 recommendations  made  in  Chapter  7
 of  the  Forty-first  Report  of  the-
 Public  Accounts  Committee  (Sixth
 Lok  Sabha)  regarding  action  taken
 by  Government  on  the  recommenda-
 tion  contained  in  their  Hundred
 and  Eighty-first  Report  (Fifth  Lak
 Sabha)  on  Emergency  Agricultural’
 Production  Programme.

 32.03  bra.

 BUSINESS  OF  THE  HOUSE.

 जब  तथा  संसदीय  ार्ष,  मंजालन  में  राज्य  wily
 (जी  शारंग  साथ)  :  प्रभ्यक्ष  महोदय,भापकी  ener  के.
 मैं  होषण  कर्ता हूं  कि  5  मार्ष,  t979  से  ऋत्मय



 arm  «BO,

 {at  लारंग  साय]
 होने  बाले  सप्ताह  के  दौरान  इस  सदत  में  सरकारी
 कार्य  निम्न  प्रकार  होगा

 q)  arr  की  कार्य  सूची  के  सेष  सरकारी
 कार्य  की  किसी  मत  पर  जिचार  ।

 (2)  ‘1979-80.  के  लिए  झाम  बजट  पर
 सामान्य  चर्चा ।

 SHRI]  EDUARDO  FALEIRO  (Mor-
 mugao):  May  I  ask  for  some  clarifica-
 tions  from  the  hon.  Minister,  clarifica-
 tions  which,  in  fact,  I  had  asked  last
 week,  ‘and  to  which,  due  to  the  over-
 sight  of  the  chair,  he  did  not  have  an
 opportunity  to  reply?

 The  first  clarification  is  this.  We
 have  been  distressed  at  the  condition
 of  the  emigrants  abroad  in  England
 and  other  countries.  The  Minister  has
 visited  the  Gulf  countries  where  this
 problem  of  our  migrant  labourers  is
 very  acute  I  would  like  to  know  whe-
 ther  the  Minister  will  make  a  state-
 ment  in  the  House  regarding  his  offi-
 ctal  visit  to  study  the  -  problem  of
 Indian  labourers  in  the  Gulf  countries,
 and  whether  he  will  find  time  also  to
 discuss  at  length  this  problem  of  our
 migrant  labourers  abroad  in  different
 eountries,  and  the  Gulf  counries  in
 particular?

 Secondly,  about  the  Anti-Defection
 Bill,  the  Minister  has  saiq  that  they
 are  eommitted  to  it,  and  that  they
 ‘would  consult  the  Opposition.  Now
 I  read  that  they  have  altogether  drop-
 ped  the  idea  of  this  type  of  legisla
 tion.  I  would  like  to  now,  and  the
 country  I  am  sure  woulg  like  to  know
 what  the  Minister  has  got  to  say  in
 this  behalf

 Thirdly,  there  are  many  sections  of
 our  people  which  do  not  have  the
 benefit  of  an  Adoption  law.  It  is  un~

 MR,  SPEAKER:  He  will  consider
 all  ‘the  ‘matters  I  suppose.

 SHRI  EDUARDO  FALEIRO;  I  am
 entitled  to  ask  clarificatory  questions,
 and  the  Minister  should  reply.

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA).  The
 clarificatory  questions  should  be  on  the
 statement  that  has  been  made,  not  on
 what  has  not  been  stated.  That  is
 not  asking  for  clarifications.

 However,  if  you  so  please,  I  may
 say  that  as  far  as  my  visit  to  the  Gulf
 countries  is  concerned,  I  am  willing  to
 make  a  statement.  Yesterday  there
 was  a  question,  and  I  answered  it.

 When  the  demands  of  the  Ministry
 of  Labour  come  up  before  the  House,
 there  wil  be  ample  opportunity  to  dis-
 cuss  the  subject.  But  in  case  some
 hon.  Members  feel  that  some  gpecial
 attention  must  be  devoted  to  this  sub-
 ject,  there  are  very  many  ways  in
 which  the  subject  can  be  raised.  It
 is  not  a  part  of  the  Government  busi-
 ness  scheduled  for  the  next  week.

 About  the  Anti-Defections  Bill,  I  am
 glag  the  hon,  Member  is  giving  me  an
 opportunity  by  repeatedly  raising  this
 question,  to  say  that  the  Government
 has  not  given  up  its  intention  to  bring
 forward  a  Bill  of  this  kind  and,  after
 consultations  with  the  Opposition,
 such  a  Bil)  will  be  brought  forward
 by  the  Government.

 About  the  Adoption  Bill,  he  ‘has  ex-
 pressed  his  opinion  on  the  need  to
 see  that  such  a  Bill  is  brought  forward
 during  this  year.

 ———e
 MR.  SPEAKER:  Demands  for  Excesg

 Grants  (General)
 Shel  Satish  Agrawal.

 (Unterruptions)**
 MR.  SPEAKER  ;  Don't  record  any-

 (Interruptions)  **
 am  हि
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 MR,  SPEAKER  ;  You  give  notice;  it
 will  be  considered.  (Interruptions)  mi

 DR.  SUBRAMANIAM  SWAMY.  7
 ‘have  given  notice,

 MR,  SPEAKER  :  That  is  all.  Some
 amount  of  noise  is  necessary!  Other-
 wise,  it  becomes  lifeless!  But  not  be-
 yond  that.

 *  Shri  Satish  Agarwal.

 DEMANDS  FOR  EXCESS  GRANTS
 (GENERAL),  1976-77

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 SATISH  AGARWAL):  I  beg  to  pre-
 sent  a  statement  showing  Demands  for
 Excess  Grants  in  respect  of  the  Budget
 (General)  for  ‘1976-77.

 an

 SUPPLEMENTARY  DEMANDS  FOR
 GRANTS  (GENERAL),  1978-79

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 SATISH  AGARWAL);  I  beg  to  pre-
 sent.a  statement  showing  Supplemen-
 tary  Demands  for  Grants  in  respect
 of  the  Budget  (General)  for  1978-79.

 emeeeeee

 22.08  hrs.

 MATTERS  UNDER  RULE  877

 (0)  PURCHASE  OF  TRANSPORT  AIRCRAFT
 G-222  MANUFACTURED  BY  AERITALIA

 SHR]  MALIKARJUN  (Medak):
 Mr.  Speaker,  Sir,  with  your  permis-
 aion,  I  wish  to  raise  a  matter  under
 Rule  377  regarding  the  purchase  of
 transport  aircratt  G-222  manufactured
 by  Aeritalia.

 Recently  there  has  been  a  clamour
 for  s.  transport  aircraft  to  replace  our
 packate.  ‘The  packet  has  no.doubt  seen

 Rule  377  222

 its  best  years,  but  still  has  a  life  of
 three  to  four  years  to  run.  The  rea-
 son  for  this  indecent  haste  to  purchase
 a  transport  aircraft—an  Italian  aircraft
 known  as  G-222  manufactured  by
 Aeritalia  is  beyond  imagination,  When
 this  plane  was  offered  in  May,  4978  it
 was  rejecteg  as  it  was  found  unsuit-
 able  for  our  conditions  by  a  team  of
 IAF  experts  who  witnessed  its  per-
 formance  at  the  Franborough  air  show.
 The  main  consideration  for  the  rejec-
 tion  was  the  weight  of  the  plane  and
 its  exorbitant  price  among  other
 reasons.  The  External  Affairs  Minie-
 try  informed  the  Italian  Embassy  that
 the  aircraft  was  not  required  when
 Aeritalia  requested  permission  to  de-
 monstrate  the  plane  in  India  with  a
 view  to  selling  it.

 It  js  amazing  to  note  that  the
 decision  of  the  External  Affairs
 Ministry  was  immediately  reversed
 and  permission  was  granted  to  Aeri-
 talia  to  give  a  demonstration  with  a
 view  to  purchase.  It  was  decided  to
 buy  the  G.222  despite  protest  from
 senior  officers  of  the  IAF.  Aircrafts  of
 other  countries  were  ignored  without
 giving  them  an  opportunity  of  a  de-
 monstration  or  evaluation  ang  an
 order  to  purchase  one  squadron  (con-
 sisting  of  2  aircrafts)  was  to  be  plac-
 ed  on  A:ritalia.  The  demonstration  of
 the  G-222  might  have  taken  place  on
 Wednesday,  2ist  instant,  at  Delhi
 when  a  song  and  dance  was  made
 about  it.  .

 A  pertinent  question  arises  why  air-
 craft  of  other  countries  are  not  evalu-
 ated  when  transport  aircraft  of  ether
 countries  are  known  to  be  superior
 and  cheaper.  Could  it  be  that  some  in-
 terested  men  fear  that  an  evaluation
 of  independent  officers  of  the  IAF  will
 strike  down  the  G-222  in  favour  of
 another  country?  Why  cannot  people
 sit  on  the  evaluation  committee  to
 ascertain  facts?  A  transport  aircraft
 is  not  a  classified  item  and  there
 shoulg  be  no  objection  to  having  an
 impartial  body  to  judge  the  merits  of
 this  issue  along  with  aircraft  of  other
 countries.  Italian  equipment  is  known
 to  be  inferior  and  more  expensive  than

 **Not  recorded
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 [Shri  Malikarjun]
 similar  equipment  supplied  by  others.
 eapatially  in  the  field  of  avionics.  Are
 करह  to  fritter  away  the  foreign  ex-
 change  so  carefully  built  up  by  the
 previous  Government?

 The  price  of  one  G-222  aircraft  with
 avoinics  equipment  and  accessories  is
 being  offered  at  $eight  million,  Aeri-
 talia  have  been  asked  to  reduce  their
 Offer  slightly  since  others  have  quoted as  low  as  $  six  million  Aeritalia  are
 sticking  to  their  price  as  the  engines are  not  manufactured  by  Italy  but  by
 General  Electric  of  America,  Again  a
 number  of  parts  will  be  farmed  out

 to  parties  other  than  Aeritalia.  In  the
 event  of  hostilities,  the  U.S.  may  re-
 fuse  to  supply  the  engines  which  will
 make  the  aircraft  inoperative.  We
 experienced  the  attitude  of  the  U.S.
 during  the  Indo-Pak  war  which  could
 easily  be  repeated.

 Lastly,  I  request  the  Defence  Minis-
 ter  to  make  a  statement  regarding  the
 purchase  of  G-222  Aecritalia  and  whe-
 ther  he  iy  prepared  to  constitute  an

 impartial
 judicial  body  to  enquire  inta

 t.

 (ii)  Nexp  FoR  PROPER  IDENTIFICATION
 or  BANGLADES,  NATIONALS

 COMING  TO  ASSAM,

 SHRI  AHMED  HUSSAIN  (Dhubri):
 Mr.  Speaker,  Sir,  for  some  time  past
 the  issue  of  infiltrators  from  Bangla-
 desh  has  been  raised  from  various
 platforms  in  the  State.  It  appears  that
 the  Government  of  Assam  has  recently
 given  some  direction  to  the  officers  at
 lower  level  to  deal  with  the  people  of
 Bangladesh  origin.  want  to  make  it
 emphatically  clear  that  I  am  not  ask-
 ing  fer  protection  to  Bangladesh  ria-
 tionals  who  have  crossed  over  to  the
 Indian  territory  without.  valid  authori-
 sations.  But  unfortunately  it  has  come
 to  our.  notice  that  the  offieers  at  the
 lower  level  of  the  administartion  are
 misuing  the  power  and  authority  gran_
 ted  क,  them  and  are  unnecessarily  har-
 assing  the  Indian  citizens  end  in.  many
 cases  deported  people  who  have  ac.
 Quized  citizenship  of  India  ang  have

 the  person  is  a  foreigner  within  the
 meaning  and  ion  of  the  Indian
 Constitution  as  well  as  the  other  laws
 in  force  but  people  of  particular  areas
 have  been  rounded  up
 some  vehicles  and  then  dropped  on
 the  border  with  directions  that  they
 cross  over  to  the  other  side.  Ag  a  re-
 sult,  a  feeling  of  uncertainty  and  in-
 security  has  gripped  the  minority
 communities.

 come  forward  with  a  statement  giving
 the  statistical  data  about  the  increase
 in  population.  Without  such  study  it
 will  be  unfair  for  it  to  state  that  this
 increase  is  only  due  to  the  infiltrators
 from  Bangladesh.  This  can  be  done
 only  by  setting  up  Law  Courts  where
 such  cases  should  be  tried  to  find  out
 whether  he  is  really  a  Bangladeshi.

 Quite  a  large  number  of  persons
 who  originally  migrated  decades  ago
 from  the  then  Bangal  province  to  make
 Assam  their  home  are  now  bona  fide
 Indian  citizens  living  in  Assam  for
 generations.  Therefore,  any  attempt
 to  identify  new-comers  by  face  or
 language  is  bound  to  lead  to  profound
 harassment  of  Indian  Muslims  living
 in  Assam.

 Such  Indian  Muslims  are  in  the
 habit  of  living  in  the  Char  areas  which
 are  frequently  eroded.  They  change their  homes  and  place  of  cultivation
 due  to  dire  necessity  and  have  to  move
 from  place  to  place..  It  is  guch  help-  -
 less  people  who  are  likely  to  suffer
 from  Police  excesses.

 After  partition:  of  India  in  ‘1847,
 many  Hindug  from  Bangladesh  migrat-
 ed  to  India  and  permanently  wettied
 in  Assam  after  ‘obtaining  frdia  citi-
 zenship.  Very  offen  police  giso  are
 deporting  them,  without  giving  them
 any  opportunity  to  prove  theniselves
 as  Indian  citizens,  os

 Cachar  is  a  district  of  the’  State
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 er  they  travel  by  train  they  are
 frequently  harassed  both  at  Badarpur

 Railway  Stations,.  These
 are  day-to-day  occurrences  and  this
 happens  only  because  of  misunder~
 standing  and  wrong  impressions.

 While  the  interest  of  the  country.
 the  State  is  involved  on  one  hand,
 rights  of  the  genuine  citizens  are  in-
 volved  on  the  other.  We  stand  for
 secularism  i.e.  equality  irrespective  of
 caste,  creed  and  religion.  If  this  is
 not  properly  implemented,  the  very
 basis  of  democracy  will  be  called  in
 question.

 In  the  circumstances,  I  feel  that  a
 legal  method  of  identifying  Bangla-

 -deshis  without  causing  harassment  to
 bona  fide  Indian  citizens  should  be
 adopted,  while,  at  the  same  time,  the
 national  interest  of  preventing  infil-
 tration  should  be  fulfilled,

 (ii)  REPORTED  AGITATION  BY  THE
 EMPLOYEES  OF  SHIPPING  CoR-
 PORATION  OF  INDIA  FOR  REDRESSAL
 OF  THEIR  GRIEVANCES.

 SHRI  SAMAR  MUKHERJEE  (How-
 ah):  Mr.  Speaker,  Sir

 MR,  SPEAKER:  It  is  a  bit  long,
 please  try  to  cut  it  down.

 SHRI  SAMAR  MUKHERJEB,  I  will
 be  brief.

 For  quite  some  time  past  the  em-
 ployees  of  the  Shipping  Corporation
 of  India  both  at  Calcutta  and  Bombay

 ‘have  been  forceg  to  launch  movement
 “for  the  redressal  of  their  outstanding
 legitimate  grievances.  Although  the
 Shipping.  Corporation  of  India  through
 ita  Board  of  Directors  had  recommend-
 ed  payment  of  bonus  at  the  rate  of

 .28  per  cent  for  the  year  ‘1974-75,  such
 Payment  was  withhelq  during  the
 Emergency.  The  employees  have  been
 demanding  the  payment  of  bonus  for
 the  eaid  year  as  decided  by  the  Board
 of-  Directors  and  also  fo,  subsequent
 years.  The  management  hag  taken

 “up  the  attitude  of  tota]  indifference
 towards  the  demands  pf  the  employees.
 Variviig  other  outstanding  issues  in-
 4425  LS--8
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 cluding  pending  Charter  of  Demands
 are  not  being  attempted  to  ‘be  solved
 by.  the  management  even  by  bilateral
 disscussiong  with  the  Employees’
 Unions.  As  a  result,  the  employees
 have  no  alternative  but  to  agitate
 peacefully  for  the  redressal  of  their
 grievances.  Apart  from  the  indifferent
 attitude,  the  management  of  ‘the
 Shipping  Corporation  of  India  haye
 taken  recourse  to  repressive  measures.
 In  Bombay  they  have  initiated  legal
 proceedings  against  the  employees
 for  stopping  of  movements  and  agita-
 tions.  In  Calcutta  on  the  plea  of
 taking  part  in  demonstrations  and  on
 the  ground  of  alleged  violation  of  bi-
 partite  agreement  of  January  1978,
 the  management  decided  to  withhold
 payment  of  Rs.  50/-  per  month  per
 employee  which  was  agreed  to  be
 paid  under  the  agreement,  The  Em-
 ployees’  Union  at  Calcutta  went  to
 court  and  obtained  an  order  for  main-
 tenance  of  status  quo  which  was  serv~
 ed  on  the  management  on  30-i-79  but
 surprisingly  the  management  in  fur-
 therance  of  their  anti-labour  policy
 illegally  withhelg  payment  of  the
 salary  which  was  due  to  be  paid
 on  3i--79  and  ultimately  under  an
 order  of  court  they  have  deposited
 Rs.  50/_  per  employee  with  the  court
 and  have  paid  the  balance  amount  to
 the  employees.

 The  management;  is  threatening  to
 deduct  further  amounts  from  the
 salary  of  the  employees  for  the  month
 of  February,  ‘1979,  which  will  only  ag-
 gravate  the  situation.  Such  anti-lab-
 our  activities  on  the  part  of  manage-
 ment  have  naturally  created  great
 resentment  amongst  the  employees
 generally  which  is  bound  to  affect  the
 normal  functioning  of  the  undertaking.
 Although  an  assurance  was  given  in
 the  Lok  Sabha  by  the  Labour  Min-
 ister  that  trade  unions  in  Public  Sec-
 tor  Undertakings  would  be  free  to
 negotiate  wages  and  D.A.  revision  and
 that  the  management  will  be  at  liberty
 to  enter  into  agreements  with  the
 Unions  which  would  not  be  dependent
 On  prior  consultations  with  the  Bureau.
 of  Public  Enterprises  or  the  approval
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 “oe  an  at  के  लिये!
 डग

 हैं  विदेश से हे
 कुछ

 पात,  करवा पढ़े {Shri  Samar  Mukherjee)  मैं  चाहता, है  कि  इस  ल  की  देश  चर  मे  चीहा
 of  the  Finance  Ministry;  However,  it

 िए द
 की  दांग,  साथ  ही  थी  इस

 द्
 के  लिये

 appears  that  by  a  secret  circular  dated  उत्तरदायी
 गो

 उन  को  भी  दण्ड  ध  चाहिये,
 4th  October,  978  issued  by  the  Addi-  प्रत्यथा  भोविष्य  में  हम  बातों  के  लिये  इस  सर्वोच्च
 tional  Secretary  anq  Director-General
 of  Bureau  of  Public  Enterprises,  New

 ‘Delhi,  ali  Public  Sector  Undertakings
 have  been  directed  to  consult  the
 Bureau  of  Public  Enterprises  even
 for  entering  into  interim  agreements
 and  it  has  been  further  directed  that
 no  agreements  should  be  concluded
 without  consulting  the  Bureau.

 The  Government  should  immediate-
 ly  allow  Public  Sector  Undertakings
 to  enter  into  discussions  and  negoti-
 ations  with  the  Employees’  Unions  so
 that  various  outstanding  issues  may
 be  settled  at  an  early  date.  I  also  urge
 the  Minister  of  Shipping  and  Transport
 to  issue  appropriate  instructions  to  the

 Shipping  Corporation  of  India  so  that
 necessary  discussions  may  be  initiated
 at  the  earliest  opportunity  to  prevent
 further  worsening  of  the  situation  and
 the  outstanding  dues  of  the  employees
 may  be  paid  immediately.

 Civ8  REPORTED  NON-AVAILABILITY  OF
 ENVELOPES  IN  POst  OFFICES

 डा.  रामजी  सिह  (भागलपुर)  :
 महोदय,  मैं  नियम  को  स्  एक

 के  'चिवय  की  झोर  सभा  का  ध्यान
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 SPECIAL  COURTS  BILL-—Contd.

 MR,  SPEAKER  :  The  House  will
 now  take  up  further  clause  by  clause
 consideration  of  the  Special  Courts
 Bil.  Out  of  7  hours  allotted  for  all
 the  stages  of  the  Bill,  only  50  minutes
 are  now  left  for  completing  the  clause
 by  clause  consideration  and  the  Third
 Reading  of  the  Bill.

 Yesterday,  clause  2  to  6  were  taken
 up  and  amendments  were  moved
 thereto.  Today  I  propose  to  call  upon
 the  Members  concerned  to  move  their
 amendments  to  the  remaining  clauses
 etc.  of  the  BilL  Thereafter,  I  will  give
 an  opportunity  to  some  of  the  Mem-
 bers  who  have  not  spoken  yesterday  to
 speak  On  al)  the  clauses  and  the
 amendments  moved  thereto  together.
 Thereaftey  the  Home  Minister  will
 reply.

 Voting  on  the  clauses  and  the
 amendments  will  take  place  around
 2.30  P.M.

 (Hoshangabad)  ;  Mr.  Speaker,  I  rise
 "on  a  point  of  order.  It  is  not

 -»».  (interruptions)
 ‘SHRI  8.  VENKATARAMAN  :  (Mail-

 ras  South)  :  We  ‘want  to  speak  on  all
 the  Clauses  and  we  want  to  make  some
 contributions.  Otherwise  there  is  no
 meaning  if  we  cannot  speak  on  all
 amendments  and  clauses,  7

 SHRI  B.  SHANKARANAND  (Chi-
 kodi),  ‘The  Home  Minister  shall  have
 to  reply  on  Clauses

 SHRI  HARI  VISHNU  KAMATH
 On  a  point  of  order.  If  I  heard  yeu
 atight,  you  saig  that  Members  should ~
 send  chits  or  some  guch  thing.......
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 MR.  SPEAKER:  No.  We  are  asking
 every  member  to  rise  up  and  move  the
 amendments.

 SHRI  HARI  VISHNU  KAMATH
 Shall  I  have  to  move  all  the  amend-
 ments  together?

 MR.  SPEAKER:  No,  no—one  by  one
 you  may  move  in  the  beginning.  When

 ‘we  come  to  clause  by  clause,  you  may
 do  ,that.

 Clause  7—~  (Pending  appeal  or  revision
 to  be  transferred  to  Supreme  Court)

 SHR:  8.  e  KAMBLE  (Bombay
 South-Central):  I  beg  to  move:

 Page  3,  line  4
 for  “declaration  in  respect  of  any

 offence”
 substitute  “coming  into  force  of

 thig  Act”  (81).
 SHRl  8.  SHANKARANAND:  I  beg

 to  move:

 Page  3,  line  5,—

 after  “disposal  to”  insert—
 “the  High  Court  or”  (96).

 Page  3,  line  5,—
 add  at  the  end—

 “as  the  case  may  be”  (97).
 SHRI  प्र,  VENKATARAMAN:  If  beg

 to  move:

 Page  3,  lines  4  and  5,—

 for  “stand  transferred  for  disposal
 to  the  Supreme  Court”

 substitute  “be  governed  by  the
 Code  of  Criminal  Procedure”  (108).

 SHRI  0.  V.  ALAGESAN  (Arko-
 nam):  I  beg  to  move:

 3  beg  to  move;
 Page  3,  line  5,—-

 add  at  the  end—

 “giver  six  monthg  from  the  date
 ‘of  the  declaration  unless  it  is  dis-
 posed  of  in  the  mean  while”  (115).

 SHRI  B,  SHANKARANAND:  पु  big
 to  move:

 Page  3,  line  i,—

 for  “If  at  the  date  of  the  declara-
 tion”

 substitute  “Immediately  after  the
 coming  into  operation  of  this  Act
 if?  (119).

 Clause  8  -(Jurisdiction  of  Special
 Courts  ag  to  joint  trials)

 SHRI  8.  SHANKARANAND:  7  beg
 to  move:

 Page  3,—

 for  clause  8,  substitute—

 "8,  A  Special  Court  shall  have
 no  jurisdiction  to  try  any  person
 or  persons  for  the  commission  of
 an  offence  except  under  the  provie
 sions  of  the  Code.”  (43)

 SHRI  8,  rom  KAMBLE:  f  beg  to  move:

 Page  3,  line  7,—

 for  “in  the  offence”
 substitute  “in  such  offences”  (82),

 Page  3,  line  पण
 omit  “in  respect  of  which  a  decla-

 ration  has  been  made”  (83).

 Page  3—

 after  line  10,  insert—

 “(gy  If  the  alleged  offence  or
 offences  are  committed  within  the
 territory  of  a  State  by  a  person  or
 persons  ordinarily  resident  in  that
 State  a  Special  Court  established
 under  section  3  in  that  State  shalt
 have  jurisdiction  to  try  such  per~
 son  or  persons,  charged  with  such
 offence  or  offences,  and  in  other
 eases  Special  Court  established  at
 such  other  convenient  places  shall
 have  jurisdiction  to  try  the  same.”
 (84).
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 Clause  9—~  -(Procedure  and  Powers  of
 Special  Courts)

 SHRI  LAXMI  NARAIN  NAYAK
 (Khajuraho):  I  beg  to  move:

 Page  3,—

 after  line  3l  insert—
 “  (5)  With  a  view  to  achieve  the

 objects  of  this  Act,  the  Special
 Court  shall  decide  the  cases  within
 a  period  of  three  months  and  in
 case  an  appeal  is  filled  in  the  Sup-
 reme  Court,  that  Court  shall  also
 keep  this  time  limit  in  view.”  (9)

 SHRI  8.  SHANKARANAND:  I  beg
 to  move:

 Page  3,  line  4,—

 for  “may”  substitute  “shall  not”
 (44)

 SHRi  HAR]  VISHNU  KAMATH:  TIT
 beg  to  move:

 Page  3,  line  7,—

 for  “the  whole”  substitute  “all  the”
 (53)

 SHRI  8.  C.  KAMBLE:  I  beg  to
 move:

 Page  3

 for  lines  )  to  13,  substitute

 “9,  qd)  A  Special  Court  shall  in’
 the  trial  of  such  cases  follow,
 ‘warrant  procedure’  prescribed  for
 trial  of  warrant  cases  before  a
 Magistrate  as  laid)  down  in  the
 Code  of  Criminal  Procedure,  1973"
 (85).

 Page  3,  line  26,--

 for  “of  Session  and  shall  have  all
 the  powers  of  a  Court  of  Session”

 substitute  “also  having  all  the
 powers  of  a  Court  of  Sessions”  (86)

 SHRI  8.  SHANKARANAND:  I  beg to  move;  an

 Page  3,  lines  9  to  2i,—
 omit  “and  any  pardon  so  tendered

 shall  for  the  purposes  of  section  308
 of  the  Code  be  deemed  to  have  been

 e
 under  section  307  thereof”

 99).

 Clause  Bu  —(Appeal)
 SHRI  8,  SHANKARANAND:  I  beg to  move:

 Page  4,—

 for  clause  l,  substitute—
 “VW,  Appeal  and  revision.—Pro-

 visions  of  the  Code  shall  apply  for
 any  appeal  or  revision  from  the
 decision  of  a  Special  Court  as  if
 from  a  Court  of  Sessions.”  (100).

 Clause  42  (Power  to  make  Rules)
 SHRI  HARI  VISHNU  KAMATH:  Y  beg to  move:

 Page  4,  line  7,—
 after  “for”  insert  “carrying  out”

 (54).

 SHRI  M.  KALYANASUNDARAM
 (Tiruchirapalli):  I  beg  to  move:

 Page  4,—

 after  line  8,  insert—

 “(2)  Al  such  rules  shall  be
 placed  on  the  Table  of  both  the
 Houses  of  Parliament  within  two
 months  from  the  date  of  their  issue
 or  within  fifteen  days  from  the
 commencement  of  the  session  of
 each  House  of  Parliament  after
 the  issue  of  such  rules.”(59)

 SHRI  8.  C.  KAMBLE:
 move:

 I  beg  to

 Page  4,  line  6,—
 for  “Supreme  Court”:
 substitute  “Union  Government”

 (87)  ee  aa
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 Page  4,  line  8,—

 add  at  the  end—

 “which  shall  be  laid  on  the
 Table  of  both  Houses  of  Parlia-
 ment;  and  the  Supreme  Court
 may  by  notification  in  the  Official
 Gazette  make  such  rules  es  may
 be  deemed  necessary  for  the
 proper  functioning  of  the  Special

 *-Courts”  (88)

 SHRI  HAR]  VISHNU  KAMATH:  I
 beg  to  move:

 Page  4,—

 for  clause  substitute—
 12,  The  Central  Government

 may  with  the  concurrence  of  the
 Chief  Justice  of  India  make  rules
 for  carrying  out  the  purposes  of
 this  Act.”  (127).

 Page  4,—

 for  clause  1  substitute—

 “12,  The  Central  Government
 may  in  consultation  with  the
 Chief  Justice  of  India  make  rules
 for  carrying  out  the  purposes  of
 this  Act.”  (128),

 Clause  3  (New)

 SHRI  M.  KALYANASUNDARAM:
 I  beg  to  move:

 Page  4,—

 after  line  8,  insert—

 “1g,  All  notifications  issued
 under  sub-section  qa)  of  section

 8  and  declarations  under  sub-sec-
 tion  (dy  of  section  5  shall  be
 placed  on  the  Table  of  the  two
 Houses  of  Parliament  within  fif-
 -teen  dayg  of  issue  of  such,  notifi-
 ations  or  declaration,  or  within

 SHRI  HARI  VISHNU  KAMATH:  I
 beg  to  move:

 Page  4,—
 after  line  8,  insert—

 “13,  Every  notification  made
 under  clause  sub-section  ay  of
 section  3,  every  declaration  made
 under  sub-section  (l)  of  section
 5,  and  every  rule  made  under
 section  42  shall  be  laid,  as  soon
 as  may  be  after  it  is  made,  before
 each  House  of  Parliament.”  (116)

 Cilause  l.  —(Short  title  and  extent)
 SHRI  HARI  VISHNU  KAMATH:  I

 beg  to  move:

 Page  2,  lines  4  and  5,—

 omit  “except  the  State  of  Jammu
 and  Kashmir”  (52).

 Preamble

 SHRI  G.  NARASIMHA  REDDY
 (Adilabad):  ¥  beg  to  move:

 Page  l,  line  i,—

 after  “appointed”  insert  “or  to  be
 appointed”  (3).

 Page  l,  line  2,—

 after  “rendered”  insert  “or  may
 render”  (4).

 Fage  I,  line  3,—
 after  “held”  insert  “or  may  hold”

 (5).

 Page  1  line  5,—

 for  “during”  substitute  “from  the
 date  of”  (6).
 Page  I,  line  7,

 add  at  the  end  “onwards”  (7).
 SHR!  HARf  VISHNU  KAMATEH;:  I

 beg  to  move:

 Page  i,  line  3,—
 omit  “have”  (45).

 Page  i,  line  4,~—
 for  “withdrawn”  substitute  “‘curtail~_
 ed”  (46).
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 [Shri  Hari.  Vishnu  Kamath?

 Page  ,  line  5,—

 for  “on  the  press  was  placed”
 substitute  “was  imposed  on  the

 press”  (42,

 Page  i,  line  5,—
 (i)  after  “placed”  insert  “,”
 (ii)  omit  “and”  (48).

 Page  l,  line  6,—

 for  “crippled  to  a  large  extent”
 substitute  “severely  crippled”  (49).

 Page  i,  line  16,—

 after  “extent”  insert  “,  and  the
 parliamentary  democratic  system  wag
 emasculated;”  (50).

 Page  2,  line  ,—

 after  ‘the”  insert  “efficient”  (51).

 SHRI  M.  KALYANASUNDARAM:

 Page  ,  line  7,—

 add  at  the  end—

 “and  in  connection  with  any
 such  offences  which  may  be  com-
 mitted  in  the  future”  (55).

 Page  i,—
 omit  lines  il  to  16.  (56).

 SHRIMATI  PARVATHI  KRISHNAN

 (Coimbatore).  I  beg  to  move:

 Page  i,—

 after  line  16,  insert,—
 “AND  WHEREAS  the  commission

 of  such  offences  as  have  been
 brought  to  light  by)  the,  various
 Commigzsions  appointed  under  the
 Commissjons  of  Inquiry  Act,  4952
 as  aforesaid  may  also  be  committed
 in  future,  with  or  without  any
 proclamation.  of  Emergency;  (81).

 Page  l,  ne  We

 after  “is”  Insert  “always”  (62).
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 Page  2,  line  3-—-

 after  “offences”  insert  “such  as”
 (63)

 Page  2,  line  3,—
 omit  “in  the  recitals”  (64)

 SHR]  8.  C.  KAMBLE:  I  beg  to
 move

 29888  Ll

 for  lines  to  7,  substitute—

 “WHEREAS  Commissions  of
 tnquiry  appointed  under  the  Com-
 missiong  of  Inquiry  Act,  952  have
 rendered  reports  disclosing  certain
 facts  pertaining  to  the  acts  com-
 mitted  by  persons  who  had  held
 high  public  and  political  offices  in
 the  country  and  others  during  the
 operation  of  the  Proclamation  of
 Emergency  declared  on  25th  June,
 975  under  clause  (l)  of  article  352
 of  the  Constitution  of  India;”  (73).

 Page  I,  line  9,—

 (i)  omit  “also”
 (ii)  omit  “similar”  (74).

 Page  1—

 for  lines  7  and  18,  substitute—
 “AND  WHEREAs  the  persons

 involved  in  the  said  offences  de-
 serve  to  be  prosecuted;”  (76)  ‘

 Page  i,  line  9,—

 for  “ordinary”  substitute  “existing”
 (772)
 Page  2,  line  5,—

 after  “additional”
 special”  (78)

 insert  “and

 SHRI  8,  SHANKARANAND:  T  एण्ड  .
 to  move:

 Page  i,  lines  5  to  7,

 omit  “during  ‘the  operation  of  the
 Proclamation  of  Emergency,  dated  the
 26th  June,  ‘2975,  issued  under  clause

 os
 atficle  $82-of  the  Constitu-

 i
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 Page  l,  lines  9  ang  0,—
 omit  “eommitted  during  the  period

 “aforesaid”  (90)

 Page  L—
 omit  lines  27  and  18.  (92)

 SHRI  R.  VENKATARAMAN:  I  beg
 te  move:

 Page  i,

 for  lines  |  to  18,  substitute
 “Where  prima  facie  evidence

 exists  of  offences  committed  by
 persons  who  have  held  high  public
 or  political  offices  in  the  country.”
 (1695.

 Page  l,  line  i9,—

 for  “WHEREAS”
 ““WHERE”  (110)
 SHRIMATY  PARVATHI  KRISHNAN:

 I  beg  to  move:

 Page  i,  line  8,—

 substitute

 for  “the  said”  substitute  “such”
 (123).
 SHRi  0.  पर.  ALAGESAN:  ]  beg  to

 move;

 Page  1,  line  10,—
 add  at  the  end—

 “and  with  regard  to  which  no
 action  had  been  initiated  in  any
 court  of  law  so  far”  (129)

 MR.  SPEAKER:  All  these  amen‘-
 ments  to  the  Preamble  are  before  the
 House.  At  last  we  have  come  to  the
 end.

 Clause  2—  (Definitions)
 BIR.  SPEAKER.  We  came  yesterday

 upto  clause  a  Mr,  Shankaranand  has
 already  spoken  on  his  amendments

 Is  there  anybody  who  wants  to  speak
 on  Clause  a  on  the  amendments?
 (iaterruptionsy

 4  om  now.  gn  Clause  2  Nobody  is
 there? 5.

 Be,

 SHRI  B.  SHANKARANAND,  The
 Minister  has  to  reply.  I  don't  know
 whether  he  has  heard  what  I  spoke
 yesterday.

 THE  MINISTER  OF  HOME  AF-
 FAIRS  (SHRI  H.  M.  PATEL):  Which
 are  the  amendments  which  they  want
 me  to  reply?

 MR.  SPEAKER:  No.  98  and  No.  7
 to  Clause  2,  (Interruptions).  It  is  not
 easy  for  anybody.  There  are  so  many
 things.  Surely  he  has  to  reply.

 SHRI  H.  M.  PATEL:  Amendments
 98  and  7  say  this.  The  first  amend-
 ment  says...

 MR.  SPEAKER.  Omit  lines  8  and
 19.

 SHRI  K.  LAKKAPPA  (Tumkur):
 Yesterday  I  moved  my  amedments.

 MR.  SPEAKER:  They  are  all  moved.
 Whatever  you  moved  yesterday,  they
 stand  moved,  Whatever  you  have  not
 moved,  they  are  not  shown  as  moved.
 I  have  been  very  liberal.

 SHRI  K.  LAKKAPPA.  Yesterday
 al]  the  amendments  were  nfoved.

 SHRI  H.  M.  PATEL:  He  wants  me
 to  omit  lines  8  and  19.

 Those  lines  read  as  follows:—
 re  ‘declaration’,  in  relation  to  an

 offence,  means  a  declaration  made
 under  section  5  in  respect  of  such
 offence.”
 Now  my  reply  is  this.  I  see  no  parti-

 cular  justification  for  omitting  these
 lines,

 Then,  with  regard  to  amendment
 No.  117,  it  says:

 -substitute  for  line  27,—‘offence”
 means  any  offence  involved...
 SHRI  B.  SHANKARANAND:  That

 is  for  the  sub-clause.
 MR.  SPEAKER:  Yours  is  amend-

 ment  No.  7
 SHRI  H.M.  PATEL;  Amendment:

 No.  ३77  says,  for  Une  1%,  substitute
 wears  ७0  कल
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 SHRI  8.  SHANKARANAND.  There
 is  some  misunderstanding.  This  is  not
 for  line  im  In  view  of  amendment  93,
 77  is  moved.

 MR.  SPEAKER:  It  supplements  it.
 Now  that  you  have  opposed  93,  we  will
 be  putting  93  and  77  together,

 SHRI  प्र.  M.  PATEL:  The  point  is
 this.  I  aaiq  what  it  meant.  Amend-
 ment  93  wants  to  omit  those  two  lines.
 For  that  you  are  substituting.  You  say:
 “offence  means  any  offence  involved
 in  or  disclosed  during  the  inquiry  by
 the  Commission  of  Inquiry  appointed
 under  the  Commissions  of  Inquiry  Act,
 1952.”

 I  don’t  see  any  reason  why  you
 should  omit  the  words  ‘declaration.  In
 relation  to  an  offence,  it  means  a
 declaration  made  ynder  section  5  in
 respect  of  such  offence.’

 I  don’t  want  these  words  to  be
 omitted.

 If  you  do  that  the  entire  construction
 of  ihe  Bill  would  be  destroyed.
 ‘Declaration’,  I  may  say,  is  an  impor-
 tant  part  of  the  whole  scheme  of
 things.

 MR.  SPEAKER:  Mr.  Lakkappa,  do
 you  want  to  say  anything  on  New
 Clause  2A?

 SHRI  K.  LAKKAPPA.  It  is  a  special
 mechanism  almost.  You  cannot  fix  up
 any  accused  by  bringing  in  or  by
 circumventing  legislation.  This  is  a
 method  which  ig  not  even  known  in
 the  ordinary  law  of  the  land.  There
 is  no  doubt  that  it  looks  very  innocent,
 but  what  the  real  intentions  are?  We

 ing  this  Bill  on  the.  ground

 Criminal  Procedure  Code  will  be  taken
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 recourse  to,  but  unfortunately,  here
 is  a  case  where  a  special  device  has
 been  adopted  in  order  to  bring  in  their
 net  certain  people  ag  also  innocent
 people  whom  they  do  not  like  politi
 cally  or  otherwise.  This  cannot  be  the
 object  of  any  legislation  based  on  rule
 of  law.  I  would,  therefore,  request
 that  my  amendment  may  be  accepted.

 SHRI  H.  M.  PATEL:  This  ig  not
 necessary  at  all.  Prosecution  will  be
 launched  if  there  is  a  prima  facie  case;
 there  is  no  question  of  anything  else.

 SHRI  K.  LAKKAPPA:  Who  will
 decide  about  the  prima  facie  case?
 Wil)  it  be  a  Government  agency  or  a
 judicial  authority?

 SHRI  H.  M.  PATEL:  It  is  only
 when  a  prima  facie  case  has  been
 established  by  the  competent  authority
 that  action  wil]  be  taken.  Ido  not
 accept  thig  amendment.

 MR.  SPEAKER:  Clause  3.

 SHRI  B.  SHANKARANAND:  Why
 not  voting  now?

 MR.  SPEAKER.  We  said,  the  voting
 would  be  at  2.30  p.m.

 SHRI  B.  SHANKARANAND:  The
 voting  cannot  be  taken  once  for  all  the
 clauses.

 MR.  SPEAKER.  We  will  put  each
 clause  separately  later.

 SHR]  8.  SHANKARANAND:  Why
 not  now?  It  would  be  relevant  only
 now.

 MR.  SPEAKER:  You  should  have
 raised  this  objection  earlier.  It  waa
 earlier  decided  that  we  would  have
 this  at  2.89  p.m.  Members  have  gone  |
 home  for  lunch  now.  :
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 ‘em.  We  discuss  the  amendments  now
 and  later  put  these  to  the  votg  of  the  *
 House  when  several  Members  would
 mot  have  heard  the  arguments  in
 ‘favour  of  the  amendments.  This  is
 negation  of  all  democratic  discussions.

 SHRI  B.  SHANKARANAND:  The
 ‘House  has  discussed  the  amendments
 ‘now  and  you  are  going  to  take  the  vote
 later.  Whether  you  take  it  now  or
 Yater,  the  time  consumed  would  be  the
 same,

 MR.  SPEAKER.  Having  announced
 earlier  that  the  voting  will  be  taken
 ‘at  2.30  p.m.,  it  will  be  wrong  on  my
 ‘part  to  take  up  the  voting  now.

 SHRI  B.  SHANKARANAND:  You
 ean  revise  your  decision.

 MR.  SPEAKER;  I  can  revise,  but
 the  Members  are  not  here.  I  cannot
 put  the  Members  in  the  wrong.

 SHRI  M.  KALYANASUNDARAM:
 ‘Sir,  the  procedure  is  very  strange.
 Each  clause  must  be  taken  up  separa-
 tely  and  amendments  must  be  discus~
 sed.  As  soon  as  the  discussions  are
 over,  amendments  must  be  put  to  vote.
 If  the  amendments  are  rejected,  then
 the  clauses  will  be  put  to  vote.  If
 tere  ig  no  amendment  to  any  clause,
 that  clause  will  be  put  to  vote.

 MR.  SPEAKER:  You  are  absolutely
 right,  but  you  should  have  raised  this
 earlier

 SHRI  M.  KALYANASUNDARAM:
 When  we  discussed  the  amendments,
 many  of  the  Members  will  not  be  pre-
 gent  and  when  the  amendments  are
 voted,  they  will  be  present.

 MR.  SPEAKER.  That  is  always  so.
 Having  made  the  announcement
 earlier  it  is  not  proper  to  revise  it
 now,  Clause  3  now

 Clause  ;  (Establishment  of  Special
 eourta)

 NARENDRA  ह  NATHWANI
 .  {Tunagadh):  May.  I  be  permitted  to

 e@peak  on  clause  3  and  57

 Sir,  the  criticism  that  has  ‘been
 levelled  against  the  provisions  of  this
 Bill  is  mainly  based  on  clause  $  and
 clause  5.  I  would  take  up  clause  8
 first.  A  severe  criticism  has  been
 levelleq  against  the  provisions  of
 clause  3  and  Shri  Stephen,  hon.  Leader
 of  the  Oppos:tion  went  to  the  extent  of
 saying  this.  He  said  that  the  Bill  is
 an  instrument  of  oppression,  designed
 to  hand  down—in  the  uncorrected  ver-
 sion  it  is  ‘hang  down’—pre-arranged
 sentences  and  convictions  through
 hand-picked  Judges.  This  part  of  the
 criticism  is  based  on  the  provisions  of
 clause  3,  and  he  says  it  is  to  be  hand-
 ed  down  to  hand-picked  persons,  with
 respect  to  hand-picked  offences,  which
 are  referred  to  in  clause  5.

 T  confine  myself  to  the  first  part  of
 his  criticism.  I  wag  rather  surprised
 that  this  criticism  came  from  an  able
 lawyer  who  has  got  practice  and  who
 ig  accustomed  to  weigh  his  words
 rather  carefully,  Though  it  is  totally
 baseless,  one  can  understand  his
 references  to  the  king  of  offences  and
 offenders,  but  it  ig  most  unfair  and
 most  objectionable  that  he-should  say
 that  the  Bill  is  designed  to  hand-down
 pre-arranged  sentences  through  hand-
 picked  Judges,  It  is  implicit  in  this
 statement  of  his,  that  even  now,  at
 the  present  stage,  there  is  a  conspi-
 racy  between  the  Government  and
 some  of  the  sitting  Judges  who  will  be
 nominated,  and  also  the  Supreme
 Court  Judges  to  whom  the  appeal
 woulg  lie.  (Interruptions)

 He  is  nodding  his  head.  T  do  not
 know.  (Interruptions)  Whether  he
 appreciates  it  or  not,  he  would  in  his
 heart  of  hearts  understang  it,  Even
 his  nodding  I  am  unable  to  under-
 stand.  If  it  ig  a  nod,  I  understand  the
 extent  and  depth  of  his  exasperation.
 T  may  say  that  it  shows  his  true  per-
 ception  as  regards  the  criminal  nature
 of  the  acts  done  by  several  persons
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 that  the  lady  by  proxy  protests  too
 much.  I  was  also  reminded  of  the
 Constitution  (4ist  Amendment)  Bill
 of  1975,  passed  in  49786  by  the  Rajya
 Sebha.  (Interruptions)...

 T  am  trying  to  defened  the  provision
 pf  the  Bill  Before  I  go  to  it,  I  am
 saying  why  it  is  justified,  and  why  the
 eriticism  levelled  against  it  is  unjusti-
 fied,  I  say  thet  this  is  reminiscent  of
 the  Constitution  (4lst  Amendment)
 Bill  which  sought  to  confer  protection
 to  the  ex-Prime  Minister,

 MR.  SPEAKER:
 the  amendment.

 SHRI  NARENDRA  P,  NATHWANI:
 I  come  to  the  nature  of  the  amend-
 ments  which  are  moved.  Firstly,  it  is
 said  that  a  provision  like  this  is  un-
 precedented.  (Interruptions)

 MR.  SPEAKER:  Mr.  Nathwani  is
 speaking  on  amendments  moved.

 SHRI  8.  SHANKARANAND:  |  Sir,
 are  you  allowing  a  general  debate  on
 this?.  (Interruptions)

 MR.  SPEAKER:  Mr.  Nathwani,
 they  have  not  spoken  on  the  amend-
 ment,  You  can  reply  after  they  speak.

 SHRI  NARENDRA  P,  NATHWANI:
 Kindly  look  at  your  amendments.

 MR.  SPEAKER:  Mr.  Nathwani,  I

 Please  come  to

 will  give  you  an  opportunity,  Now
 amendment  No.  34.

 SHRI  NARENDRA  P,  NATHWANI:
 Tt  confers  power  upon  the...

 MR.  SPEAKER:  You  do  it  after  the
 Mover  ‘speaks  on  it,  Mr,  lLakkappa,
 how  about  your  amendment  No.  34.

 ‘You  want  judges  to  be  appointed  in
 consultation  with  the  accused,  -

 Ped
 X  LAKRAPPA:  IT  want  to

 iter fo
 the  intention,  Go.  not  want

 |

 ultimately  you  are  evtting  the  ground

 SHRI  8.  SHANKARANAND:  Should
 it  be  done  with  the  consent  of  the
 Prosecutor?

 SHRI  K.  LAKKAPPA:  We  have
 been  talking  about  the  object.  The
 entire  Special-Courts  Bill  is  malicious~
 ly  brought  in.  In  order  to  prove  that
 they  have  stated  that  it  was  pertain-
 ing  to  the  Emergency.  |  have  already

 reg
 that  Emergency  is  a  Parliament

 Ci

 MR.  SPEAKER:  Please
 yourself  to  the  amendment.

 SHRI  K.  LAKKAPPA:  They  are
 going  to  bring  in  special  legislation because  they  wanteg  to  circumvent
 the  ordinary  laws  of  the  land;  under the  ordinary  laws  of  the  land  they cannot  punish  people.  But  in  the
 statement  of  objects  and  reasons,  they
 say  that  the  courts  are  congested with  heavy  work.  If  so  additional
 courts  can  be  created.

 MR.  SPEAKER:  Please  come  to  the
 amendment,

 _SHRI  K.  LAKKAPPA:  The  inten-
 tion  is  not  to  relieve  congestion  but
 it  is  only  to  see  that  a  particular
 person  is  indicated  by  this  kind  of
 special  court.  When  there  is  special

 address

 ‘Tegislation  for  these  things,  I  think

 Whoever  it  is,  let  it  vel $  ‘imu
 tation  with  that  parson,  ‘That



 ry  Special  Cowrte  BU  PRALGUNA  i,  900  (SAKA)  Special  Courts  Bill

 atleast  créate’  an  impression  in  the
 country  that  there  is  no  malice.  We
 want  to  safeguard  that.

 SHRI  8.  SHANKARANAND:  Par-
 Hament  is  requested  by  the  govern-
 ment  to  give  them  extraordinary
 powers  of  appointing  or  nominating
 the  judge.  To  control  the  arbitrary
 action  of  the  government  in  nominat-
 ing  or  appointing  a  judge,  the  Chief
 fustice  should  ‘be  brought  into  the
 picture.  My  amendment  No.  38  reads
 88  foliows:

 Page  2,

 after  line  29,  insert—

 “Provided  that  no  Judge  shall  be
 nominated  if  he  was  a  member  of  a
 political  party  before  his  appoint-
 ment  as  a  Judge  and  he  has  put  in
 less  than  5  years  of  service  ag  a
 Judge  of  a  High  Court  and  he  is
 aggrieved  on  account  of  Emergency
 directly  or  jndirectly.”

 If  such  a  person  is  nominated  how
 ean  we  expect  fairplay  in  the  hands
 of  such  a  Judge,  if  he  is  a  Judge  who
 hhas  been  appointed  recently  by  the
 Janata  Government  who  has  been
 aggrieved  directly  or  indirectly  by  the
 Emergency.  What  will  be  his  attitude?
 It  is  human  psychology,  We  are  hu-
 man  beings  whether  Members  of  the
 Opposition  Party  or  Janata  Party,
 we  all  belong  to  the  same  stock,
 buman  beings.  We  carry  our  own
 impressions,  our  own  emotions  and
 our  own  attitudes  in  life.  If  he  ig  a
 Judge  who  has  been  appointed  recent-
 ly  and  who  was  aggrieved  directly  or
 fndirectly  quring  the  emergency,
 definitely  what  would  ‘be  his  attitude?
 What  would  be  his  emotional  back-
 ground?  What  would  be  his.  psycho-
 Togy.in  deciding  such  a  case?  Will
 Parliament  allow  the  Government  to
 have  such  a  judge  and  decide  the  fate
 of  an  accused  who  ig  hand-picked  by
 the  Government  only  to  secure  con-
 ‘viction?  |

 S8Ri  HARI  VISHNU  KAMAT#:
 Ex  that.  cise,  woulg-not.a.  quo  warranto
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 writ  petition  in  the  Supreme  Court  be
 in  order?

 SHRI  8.  SHANKARANAND:  You
 are  not  helping  me  to  remove  the
 disease,  You  are  suggesting  some
 remedy.

 By  amendment  No.  94,  I  have  sug-
 gested  a  substitute  for  the  words  “an
 adequate  number  of  courts  to  be  called
 Special  Courts”.  If  this  amendment
 is  accepted  the  Clause  will  read  like
 this;

 “The  Central  Government  shall,
 by  notification  in  the  official  gazette
 establish  additional  courts  to  try
 persons  involved  in  the  various  en-
 quiries  by  the  Commisions  of  In-
 quiry  appointed  under  the  Commis-
 sions  of  Inquiry  Act,  952  and  such
 eourts  shall  be  called  Special
 Courts.”

 My  intention  is  this.  Let  special
 courts  be  appointed.  But  they  are
 under  the  Constitution  additional
 courts  only  because  under  the  Consti-
 tution  Parliament  hag  no  authority  to
 ereate  parallel  courts,  That  is  the
 observation  made  by  the  Supreme
 Court  in  their  advisory  opinion,  We
 cannot  appoint  parallel  courts  like
 High  Courts,  We  cannot  establish
 courts  which  are  beyond  the  scope  of
 the  hierarchy  suggested  by  the
 scheme  in  the  Constitution,  So,  [  have
 said  that  such  courts  should  be  addi-
 tional  courts  and  these  courts  should
 try  all  the  cases  qisclosed  by  the
 various  Commissions  of  Inquiry  ap-
 pointed  under  the  Commissions  of  In-
 quiry  Act.

 My  amendment  No.  95  seeks  to  omit
 lines  28  and  29,  which  is  in  consonance
 with  my  earlier  amendment.

 So  far  as  my  amendmeny  No.  8  ig
 concerned...

 MR.  SPEAKER:  It  is  on  the  same
 lines  as  the  Lok  Pal.

 Seti  8,  SHANKARANAND:  Yeu,
 Sir,  Thig  is  in  consonance  with  my
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 amendment  No,  94,  You  know  how
 the  Lokpa]  Bill  was  introduced  in  this

 “House  and  sent  to  a  joint  Select  Com-
 mittee...  The  then  Home  Minister
 ‘promised  this  House  that  he  would  get
 the  report  of  the  Joint  Committee
 within  a  month  or  two.  But  you
 know  how  long  it  dragged  on.  Shyam-
 babu  was  the  Chairman...

 MR.  SPEAKER:  What  has  that  to
 -do  with  this?

 SHRI  B,  SHANKARANAND:  There
 also  the  Government  was  trying  to
 have  arbitrary  powers  as  they  are
 going  ‘o  do  under  this  Bill,  Since
 the  Government  have  refused  to  send
 it  to  a  Joint  Committee  the  House  is
 entitled  to  deliberate  on  this  issue.  Who
 should  have  the  authority  of  appoint-
 ing  the  judge?  It  is  a  moot  point.  The
 Lokpal  Bill  was  deliberated  upon  for
 a  pretty  long  time  in  the  Joint  Com-
 mittee  and  attracteq  many  armend-
 ments,  Now  the  Government  is
 ‘rushing  with  this  Bill  within  a  couple
 of  days  without  giving  any  time  to
 deliberate  on  these  things.  I  say  that,
 ag  in  the  Lokpal  Bill,  the  appointment

 ‘should  be  done  by  the  President.  The
 Supreme  Court  has  ruled  that  parallel
 courts  can  be  appointed;  so,  the  cons-
 titutional  authority  of  it  has  been
 ruled  in  favour  of  the  Government.
 The  question  is  whether  Parliament
 hag  to  give  this  power  in  the  hands  of
 the  Government,  This  is  unfair.
 Under  the  scheme  of  the  law,  Presi-
 dent  can  have  the  authority  of  the  law
 and  he  can  appoint  the  Judge  of  the
 Special]  Court  in  consultation  with  the
 Chairman  of  the  Rajya  Sabha,  the
 Speaker  of  the  Lok  Sabha,  the  Prime
 Minister,  the  Leader  of  the  Opposition
 and  the  leaders  of  the  other  parties
 In  that  case,  it  will  create  credibility
 about  the  impartiality  of  the  enquiry
 and  the  impartiality  of  the  judiciary
 in  the  minds  of  the  public,  Otherwise
 Government  would  be  treading  on  a
 very  dangerous  path,  Now  by  this
 action  Government  ‘are  trying  to
 create  in  the.  minds  of  the  public

 -doubts  about  the  impartiality  of  the
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 judiciary...  Let  them  not.  do.  thia  Sa.
 I  request  that  my’  amendment.  should
 be  accepted

 SHRI  M,  KALYANASUNDARAM:  I
 do  not  want  to  add  anything  to  what
 I  said  yesterday.  I  only  want  to  make
 an  appeal  to  the  Home  Minister  to
 accept  my  amendment  so  that  this
 Bill  will  not  be  open  to  the  charge
 that  it  enables  the  Government  to
 pick  and  choose  judges.  Charges  have
 already  been  levelled  by  the  opposi-
 tion  that  thig  Bill  is  conceived  to  pick
 ang  choose  judges,  Why  should  the
 Government  be  open  to  such  charges.
 If  my  amendment  is  accepted,  to  that
 extent  at  least.  the  charge  can  be
 warded  off.  So,  l  want  my  amend-
 ment  to  be  accepted.

 SHRI  R.  VENKATARMAN:  My
 amendment  No,  03  ig  a  formal
 drafting  point,  where  I  suggest  the
 substitution  of  “may”  for  “shall”,
 because  the  word  “shall”  is  some-
 thing  definitive,  like  there  shall  be
 two  or  four  courts.  But  where  dis-
 cretion  is  given,  the  worg  should  be
 “may”.  It  is  a  drafting  point  and  I
 hope  the  Home  Minister  will  accept
 this  amendment,  In  this  particular
 case,  the  word  “shall”  has  no  meaning

 MR.  SPEAKER:  Of  course,  in
 courts  we  interpret  “shall”  as  “may”
 but  it  would  be  more  appropriate  to
 use  the  word  “may”.

 SHRI  K,  LAKKAPPA:  Sir,  now
 you  have  also  agreed,  I  am  sure  the
 Home  Minister  will  agree

 SHRI  R.  VENKATARMAN;:  Coming
 to  my  amendment  No.  104,  clause
 3(2)  says:

 “A  gpecial  court  shall  consist  of
 a  sitting  Judge  of  a  High  Court,
 nominated  by  the  Central  Govern-
 ment  withthe  concurrence  of  the
 Chief  Justice  of  India,”

 _  I  am  suggesting  the  omission  of  the
 words  “the  Central  Government  with
 the  concurrence  of",  because  it.  ”
 contrary  to  the  Directive
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 or  the  Constitution  in  Chapter  IV,
 where  we  have  said  that  there  shall
 be  separation  of  powers  between  the
 ‘judiciary  and  the  executive,

 MR.  SPEAKER:  Would  you  take
 some  more  time?

 SHRI  R.  VENKATARAMAN:  I
 want  another  five  minutes,

 eMR,  SPEAKER:  ‘Then  he  may
 speak  in  the  afternoon.  The  House
 stands  adjourneg  till  2  O'Clock.
 33  hrs,

 The  Lok  Sabha  adjourned  for  Lunch
 till  Fourteen  of  the  Clock

 The  Lok  Sabha  re-assembled  after.
 Lunch  at  Four  minutes  past  Fourteen
 of  the  Clock.

 (Mr.  Speaker  in  the  Chair]
 SPECIAL  COURTS  BILL—Contd.
 SHRI  R.  VENKATARAMAN  (Mad-

 ras  South):  I  was  saying  just  before
 we  broke  for  Lunch  that  the  assump-
 tion  of  power  by  the  executive  to

 “mominate  the  Judge  with  the  con-
 currence  of  the  Supreme  Court  is  a
 violation  of  the  Directive  Principles
 of  the  Constitution  which  enjoins  on
 us  to  have  separation  of  the  judiciary
 from  the  executive.  I  shall  not  dilate
 on  it  because  there  is  no  time,

 My  second  point  is  that  so  far  as  the
 Judge  is  concerned,  it  must  be  80
 arranged  that  the  person  appointed
 will  command  the  confidence  of  not
 only  the  parties  before  it,
 but  the  country  as  a  whole.
 After  all,  the  administration  of  justice
 must  be  above  party  consideration
 and  the  least  that  could  be  done  in
 the  circumstances  is  to  entrust  the
 power  of  appointmnt  of  a  Judge  in
 a  Special  Court  in  the  hends  of  the

 Chief  Justice  of  the  Supreme  Court.
 ‘his  will  be  in  consonance  with  the
 policy  which  has  been  enunciated  by
 the  Janata  Party  in  their  own  mani.
 testo  and  which.  they  have  ad
 sauseam  repeated  in  the  House.  I

 a  to-see  why.  in  this  case  .  they

 should  say  that  he  Central  .Govern-.
 ment  should  have  no  power  to  nomi-
 nate  the  Judge.  There  is  a  ‘Jot.
 of  difference  between  the  appoint~
 ment  of  a  Judge  with  the  concurrence
 of  the  Chief  Justice  and  the  appoint~
 ment  of  a  Judge  by  the  Chief  Jus--
 tice  himself.  It  does  not  require  great
 logic  to  point  out  this  difference.  The
 appointment  by  the  Chief  Justice  will
 carry  the  imprimatur  of  fairness  and
 justice  and  will  have  that  effect  on
 the  public  mind.  So,  on  this  ground
 also  I  suggest  it.

 Thirdly,  as  has  been  pointed  out  by
 Justice  Singal  in  the  dissenting
 opinion,  there  is  a  great  danger  of
 the  possibility  of  a  Judge  suggested
 by  the  Central  Government  declining
 to’serve  as  qg  Judge  of  the  Special
 Court,  in  which  case  this  will  leag  to
 a  great  deal  of  suspicion  and  the
 entire  process  will  become  vitiated.
 My  submission  is  that  many  Judges
 would  be  hesitant  to  accept  this  nomi-
 nation,  if  it  comes  from  the  Govern-
 ment,  whereas  many  Judges.  will  have
 absolutely  no  hesitation  if  the  nomi-
 nation  comes  from  the  Chief  Justice
 of  the  Supreme  Court,  For  all  these
 reasons,  I  would  request  the  Govern-
 ment  to  accept  my  amendments,

 SHRI  NARENDRA  P,  NATHWANT:
 Sir,  I  am  opposing  all  these  amend-.
 ments.  So  far  ag  appointment  by  the
 Centra}  Government  is  concerned,  T
 want  to  point  out  that  there  is
 nothing  abnormal  or  unusua]  or  un-
 precedenteg  about  it.  If  there  is  any-
 thing  unprecedented  in  this  kind  of
 provision,  it  is  this  that  the  appoint-
 ment  or  nomination  by  the  Centrel
 Government  has  to  be  with  the  con-
 currence  of  the  Chief  Justice.

 May  I  point  out  that  during  the:
 post-Independence  era  several  Acts:
 were  passed  to  deal  with  corruption
 or  breach  of  public  order.  Three  Acts
 have  heen  referred  to  in  the  (1982)
 Supreme  Court  Reports  in  three  well-
 known,  cases,  and  in  each  one  of  these
 Acts  the  power  has  been  vested  either
 in  the  Provincial  Government  or  the
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 Central  Government.  I  have  not  come
 aoross  any  single  Act  creating  special
 courts  wherg  the  power  of  appoint-
 ment  has  been  vested  in  a  body  other
 than  the  Government.  I  may  say
 here  that  in  order  to  allay  any  appre-
 hension  that  Government  may  act  out
 of  political  consideration,  a  provision
 has  been  made.  that  the  Centra]  Gov-
 ernment  should  appoint  with  the  con-
 currence  of  the  Chief  Justice.

 A  reference  was  meade  to  the
 ‘suggestion  made  by  the  Chief  Justice,
 Mr.  Chandrachud  that  if  power  were
 to  be  vested  in  the  High  Court,
 it  would  be  better.  While  I  have
 tremendous  respect  for  the  learned
 Chief  Justice,  with  respect  I  want  to
 ask:  is  it  not  implicit  in  this  provision
 itself  that  the  approval  of  the  Chief
 Justicg  of  the  concerned  High  Court
 has  to  be  obtained?  Kindly  bear  that
 agpect  in  mind.  Sir,  you  know  from
 practical  experience  that  so  far  as
 the  appointment  of  any  Judge  of  a
 High  Court  is  concerned  for  a  pur-
 pose  like  this,  it  would  be  open  to
 the  Chief  Justice  of  the  Supreme
 Court  to  recommend  or  suggest  the
 name  of  any  High  Court  Judge.
 But  as  regards  suggestlon  for  making
 any  judge  available  for  the  purpose,
 the  Chief  Justiceof  the  High  Court
 is  not  at  all  bound.  There  is  no  sub-
 ordination  in  such  a  matter.  There-
 fore,  whenever  any  name  is  suggested
 that  a  particular  judge  of  8  particular
 igh  Court  shoulg  be  nominated,  the
 approval  of  the  Chief  Justice  of  that
 High  Court  will  have  to  be  obtained

 I  know  from  my  experience,  as  a
 sitting  judge,  when  a  State  Govern-
 ment  wanted  ,  particular  judge.  It
 suggested  to  the  Chief  Justice:  “Kind-
 ly  make  available  a  judge  who  is
 neither  Hindu  nor  Muslim  in  order  to

 ‘try  certain  things,  in  order  to  investi-
 gate  certain  matters””  The  Chief
 Justice  said  no  and  pointed  out  that
 he  would  not  make  him  available

 criminal had
 aw.  or  wales-tax  matters,  Thus  after
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 considering  :  gdmiristrative  con-
 venience,  he  offered.  two  or  three
 other  names  to  the  then  Chief  Minis
 ter,  In  substance,  no  doubt,  it  would
 be  the  Chief  Justice  of  High  Court
 who  also  would  be  concerned  and.
 whose  approval  would  also  have  to  be
 obtained

 Secondly,  my  hon.  friend,  Shri
 Shankaranang  waxed  eloquent  tha

 8 judge  who  belonged  to  any  particu
 political  party  or  should  have  express-
 ed  any  opinion,  should  not  be  nominat-
 ed  88  a  special  judge.  But  that  aspect
 is  taken  care  of  by  reason  of  provision
 for  transfer.  If  you  care  to  look.....

 SHRIMATI  PARVATHI  KRISH-
 NAN.  If  he  hag  to  brief  the  Home
 Minister,  he  can  sit  next  to  him,

 SHRI  NARENDRA  P,  NATHWANI:
 I,  am  trying  to  meet  the  arguments..

 पत्ता  C.  M.  STEPHEN  (Idukki):
 To  meet  the  arguments  is  the  job  of
 the  Home  Minister.  Your  job  is  only
 to  argue  for  your  own  amendment,
 nothing  more  than  that.

 SHRI  NARENDRA  P.  NATHWANT:
 I  am  opposing  these  amendments....

 SHRI  C.  M.  STEPHEN:  You  can-
 not  speak  on  behalf  of  the  Minister.

 SHRI  NARENDRA  P.  NATHWANI:
 A  reference  has  been  made  to  Justice

 MR.  SPEAKER:  Mr.  Nathwani,  [
 think,  you  can  leave  it  here,  The
 Home  Minister.

 SHRI  NARENDRA  P.  NATHWANI:
 As  regard,  Justice  Singhal’s  observa-
 tion,  I  have  got  great  respect.......

 MR.  SPEAKER:  It  is  not  »  matter
 for  you.to  deal  with,  The  Minister
 will  deal.  with  it.  You  leave  ecme-
 thing  for  the  Horhe  Minister  also.

 SHRI  NARENDRA  २,  NATHWANIZ:
 i,  am  resuming  my  stat.  But  before  I
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 do  it,  I  merely  say  that  so  far  as  Jus~
 tice  Singhal’s  observations  are  con-
 cerned,  he  has  not  dealt  with,  accord
 ing  to  my  impression,  according  to  my
 recollection,  the  aspect  that  such  an
 eppointment  will  take  place  with  the
 concurrence  of  the  Chief  Justice.

 SHRI  SAUGATA  ROY  (Barrack-
 pore):  I  have  moved  Amendment
 Nos.  224  and  25  to  Clause  3  regard-
 ing  the  nomination  of  the  judge  of
 the  Supreme  Court.  I  have  suggested
 that  a  judge  can  be  either  a  High
 Court  judge  or  a  Supreme  Court
 judge.  I  do  not  know  in  the  Bill  itself
 a  Supreme  Court  judge  is  precluded
 from  sitting  in  the  Special  Court....

 MR.  SPEAKER:  An  appeal  will  go
 to  the  Supreme  Court.

 SHRI  SAUGATA  ROY:  The  main
 point  which  hag  been  argued  earlier
 is  regarding  the  nomination  of  a
 judge  of  the  Special  Court.

 It  hag  been  said  that  he  will  be
 nominated  by  the  Central  Govern-
 ment  in  concurrence  with  the  Chief
 Justice,  A  situation  may  arise  in
 which  the  Chief  Justice  may  not  con-
 cur  with  the  nomination  of  the
 Central  Government.  A  piquant  situa.
 toin,  in  which  the  Government  and
 the  Chief  Justice  may  be  at  logger-
 heads  may  arise.  That  is  why,  I
 suggest  that  this  matter  should  best
 be  left  to  the  wisdom  of  the  Chief
 Justice.  As  I  said  yesterday,  the
 question  is  not  only  a  legal  question
 but  also  a  political  one.  Government
 must  not  only  be  correct  but  should
 also  appear  to  be  correct.  There  have
 been  controversies  over  the  appoint-
 ment  of  judges  in  the  past.  Then  the
 appointment  of  judges  in  the  Supreme
 Court  was  a  matter  of  controveray,  it
 is  only  natural  that  the  appointment
 of  judges  to  the  Special  Court,  which

 ts  itself  very  controversial,  will
 create  more  controversy.  That  is  why
 I  have  moved  this  amendment.  I  hope
 Government  will  accept  the  spirit  of
 tis  and:  secept  that  the  Chief  Justice

 will  be  given  the  full  powers  to  nomi-
 nate  judges  to  the  Special  Courts.

 SHRI  H.  M.  PATEL:  In  so  far  as  Mr.
 Lakkappa’s  amendment  is  concerned,
 I  am  unable  to  accept  it.

 So  far  as  Amendments  03  and  104.
 which  Mr.  Venkataraman  hag  moved,
 are  concerned,  I  must  say  that,  at  one
 point  of  time,  I  felt  that  there  was
 some  force  in  his  argument  about  103
 where  he  said  that  ‘shall’  might  be
 changed  to  ‘may’,  because  the  courts
 have  generally  held  that  they  are
 interchangeable.  But  in  this  case  I
 am  afraid  I  am  not  able  to  accept  it
 because  it  would  appear  as  if  Parlia-
 ment  deliberately  changed  ‘shall’  into
 ‘may’.  This  was  submited  to  the
 Supreme  Court  for  its  opinion.  They
 have  looked  into  it  and  suggested
 various  changes.  If  we  make  any
 change  from  this  on  this  occasion,  it
 is  liable  to  be  interpreted  differently.
 Therefore,  I  would  not  like  to  accept
 it.  They  may  laugh,  but  I  am  perfect-
 ly  frank  and  am  giving  the  reason  for
 it.

 So  far  as  04  is  concerned,  I  am
 afraid  I  cannot  accept  this  ....+»
 (interruptions)  Mr.  Lakkappa,  I  have
 considered  your  point,  I  am  soory  7
 am  not  able  to  accept  your  amend-
 ment;  you  only  see  malice  in  every
 thing  Government.  does,

 So  far  as  04  is  concerned,  J  am
 afraid  I  cannot  accept  it,  because,  it
 hag  to  be  with  the  concurrence  of  the
 Chief  Justice.  That  means,  in  affect,
 it  is  the  Chief  Justice  who  is  nomi-
 nating.
 Clause  4.  cognizance  of  cases  by  spe-
 cial  courts).

 SHRIMATI  PARVATHI  KRISHNAN
 (Coimbatore):  The  purpose  of  my
 amendment  is  two-fold.  Firstly,  we
 are  today  considering  this  Bill  and
 are  taking  it  up  in  an  atmosphere
 throughout  the  world  where  there  is
 a  feeling  that  political  vendetta  ह ह
 carried  out  in  such  a  way  as  to  try
 and  eliminate  one’s  political  op-
 ponents.  So  the  bona  fides  of  the
 Parliament  and  of  our  people  must.
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 be  established  by  saying  that,  who-
 ever  may  be  guilty  of  an  offence
 which  attracts  capital  punishment  as
 if  exists  in  the  Criminal  Procedure
 Code  today,  the  normal  course  would
 be.  followed.  This  is  one  side  of  it.
 I  am  very  sorry  to  say  aboyt  it  be-
 cause  I  think  the  bona  fides  of  the
 ‘Parliament  will  be  called  into  ques-
 tion.  When  political  excesses  are
 committed,  when  people  holding  high
 offices  during  the  emergency  committ-
 @d  excesses  we  condemn  those  ex-~-
 cesses  and  we  want  them  to  be
 speedily  judged  in  a  Special  Court.
 But  this  goes  beyond  that,  because  my
 Party  stands  and  has  always  stood  for
 abolition  of  capital  punishment  also.
 Therefore,  pending  such  a  major
 amendment  from  the  government,  at
 the  moment  at  least  this  safeguard
 should  be  there.  I  hope  fhe  Minister
 will  accept  this  amendment,  and
 secondly,  bring  forward  a  legislation
 abolishing  capital  punishment  alto-
 gether  in  the  law  of.  the  land.........

 SHRI  HARI  VISHNU  KAMATH:
 Separately.

 SHRIMATI  PARVATHI  KRISHNAN:
 Yes,  by  a  separate  Bill.  I  am  asking
 for  an  assurance.  But
 ment  I  am  asking  him  to  accept  now
 in  reference  to  this  Bill.  At  the  same
 time  I  am  making  that  request  to
 the  government.

 igs  sitting  there.  This  is  a  very  appro-
 priate  and  very  auspicious  moment.
 He  has  just  come  and  in  time.  This
 is  something  abhorrent  in  any  civilis-
 ed  society.  You  want  to  punish  an
 individual  for  a  very  grave  crime.  Let
 him  remain  alive  to  go  through  that
 punishment  and  to  serve  that  punish-
 ment.  Capital  punishment  is  abso-
 lutely  barbaric  and  in  our  country  we
 should  do  away  with  it  altogether.

 AN  HON.  MEMBER:  What  about
 the  Communist  countries?

 __-SHRIMATI  PARVATHI  KRISHNAN:
 We  will  consider  that  when  you  be-

 ९0006  a  Communist  country  here.  We

 this  amend-,

 The  Law  Minister.

 MARCH  2,  i979:  Special  Courts  Bil  as6

 are  talking  about  our  country.  Why
 are  you  talking  about  the  Communists?.

 SHRI  SAUGATA  ROY:  My  amend-
 ment  suggesting  that-  the  Special
 Courts  do  not  have  the  rights  to
 award  capital  punishment  on  anybody
 has  been  prompted  by  the  situation.
 that  is  obtaining  to-day  in  Pakistan
 where  a  former  Prime  Minister,  Mr.
 Zulfiquar  Ali  Bhutto  has  been  ordered
 to  be  hanged  by  the  Supreme  Court.  of
 Pakistan.  While  we  say  that  our
 country  is  very  different  from  Pakis-
 tan,  while  we  do  claim  that  democracy
 has  taken  firm  roots  in  our  country
 it  is  also  necessary  to  incorporate

 in  our  statutes  such  provisions  so  that
 a  duplication  of  the  situation  in  Pakis-.
 tan  cannot  be  repeated  here.

 As  I  have  said  yesterday,  this
 Special  Court  is  for  judging  political
 offences,  for  judging  excesses  com-.
 mitted  by  people  in  high  offices  during
 the  period  of  emergency.  While  it
 may  be  quite  true  that:  many  people
 will.  bear  grudges  against  those  who
 committed  excesses,  but  these  grudges
 should  not  go  to  the  illogical  extreme
 of  taking  capital  punishment.  Since

 I  am  one  of  those  who  hold  that  the
 scope  of  the  Special  Courts  Bill  should
 be  enlarged  to  include  events  in
 future,  to  include  misuse  of  high  office
 of  power,  at  present  and  in  future
 and  not  only’  during  the  emergency,  I
 think  at  this  stage  it  is  very  necessary
 to  incorporate  this  particular  clause  80
 that  situation  in  Pakistan  may  not
 be  repeated  here,

 It  is  unfortunate  that  our  govern-
 ment  has  not  appealed  like  many
 other  governments,  to  Pakistan  for
 clemency  for  Mr..  Bhutto  which,  I
 think,  is  a  matter  of  shame  for  the
 government.  At  least  it  can  redeem
 some  of  its  lost  face  in  this  matter  if
 it  includes  this.  clause.......%.

 SHRI  HARI  VISHNU  KAMATH:
 ‘The  President  has  appealed.

 SHRI  SAUGATA  ROYW:....¥es,  the
 President  in  his  personal  capacity  but
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 not.  the  Prime  Minister  or  the.  Govern
 ment.  A  Bill  for  abolition,  of  death
 ‘penalty  by  Dr,  Ramji  Singh  is  already
 pending  in  the.  Parliament,  also  the
 opportunity  for  the  Home  Minister
 and’  the  Law.  Minister  to  -look  into
 that  Bill.  and  see  that  capital  punish-
 ment  shpuld  be  abolished  altogether
 not  only  for  political  offences.  but  also
 for  offences  of  all  kinds.  So,  while
 ngt  condoning  any  of  the  excesses
 committed  during  the  emergency,  I
 strongly  urge  on  this  government  to
 accept  this  amendment.

 SHRI  H.  M.  PATEL:  I  am  sorry
 this  question  of  capital  punishment
 has  been  raised.....

 ‘SSHRIMATI  PARVATHI  KRISHNAN:
 Let  him  wait  till  the  Law  Minister
 conclude  his  confabulations,

 SHRI  H.  M.  PATEL:  I  do  not  think
 there  ig  any  need  for  the  hon,  Mem-
 ber  to  worry  about  capital  punishment.
 It.  is,  of  course,  very  rarely  awarded
 and  it  is  an  exception  and  life  im-
 prisonment  is  the  normal  practice.
 But,  in  any  case,  we  do  not  propose
 that  through  this  legislation  we  should
 bring  in  a  reforms  of  that  nature...

 SHRIMATI  PARVATHI  KRISH-
 NAN:  Are  you  for  abolition  of  capi-
 tal  punishment?

 SHRI  H.  M.ePATEL:  I  am  not....
 (Interruptions)  I  am  neither  for  nor

 against  it.  All  I  have  said  was.....  .

 ‘AN  HON.  MEMBER:  Political
 offences.

 PROF,  P.  G.  MAVALANKAR
 (Gandhinagar):  We  would  like  to
 know  the  Government’s  stand  on
 this  point.

 MR.  SPEAKER:  This  is  not  the
 occasion  for  it.  This  is  a  Special
 “Courts  Bil.

 SHRI  H.  M.  PATEL:  My  hon.
 ‘  friend  need  not  worry  about  that.  I

 don't-think  Government  need  make
 425 LS—9,

 any  statement  on  this  point  (Interrup-—
 tions)  २६  has  an  absolutely  open.  mind;
 It  ig  slightly  distinguishable  from
 blank  mind.

 So  for  I  think  that  this  is  the  only
 point  that  has  been  raised  both  by
 Shri  Saugata  Roy  and  Mrs.  Parvathi’
 Krishnan.  I  cannot  accept  it.

 Clause  5—(Declaration  by  Central
 Government  of  cases  to  bt  dealt  with
 under  this  Act)

 SHRI  he  NARASIMHA  REDDY
 (Adilabad):  Mr,  Speaker,  Sir  my
 amendment  jg  this,  After,  I  speak,  I
 am  only  afraid  that  I  shall  receive
 the  same  reply  from  the  Home  Minis-
 ter  that  ‘I  cannot  accept  that’  Any-
 way,  I  shall  keep  my  amendment  be-
 fore  the  House.  I  see  that  Special
 Courts  Bill  as  it  has  been  mentioned
 by  a  good  number  of  hon.  Members,
 is  meant  only  for  punishing  those  po-
 liticians  who  have  committed  offences
 during  Emergency.  I  would  only  like
 to  know  from  Government  whether
 they  would  differentiate  between  the
 offences  committed  by  the  politicians
 during  the  emergency  and  those  com-
 mitteg  by  them  during  the  other  per-
 iod.  Have  they  got  no  differentia-
 tions  between  these  two  offences?
 Whether  the  Government  would  like
 to  allow  all  the  politicians  to  commit
 any  type  of  offence  without  emer-
 gency?  This  gives  a  very  grave  doubt

 -in  the  minds  of  the-people  of  this
 country.  What  is  the  objective  or  in-
 tention  of  this  Government?  Would
 they  like  to  see  that  they  are  interest
 éd  only  in  punishing  Shrimati
 Gandhi  and  others  ang  allow  all  other
 politicians  who  are  committing  ex~-
 casses  or  who  may  commit  excess  as  to
 go  free?

 I  appeal  to  the  Minister  through
 you  to  accept  most  of  these  amend-
 ments  namely  that  the  Bill  may  pro~
 vide  for  all  .those  political  people
 who  are  holding  high  office  or  who
 may  hold  high  office  in  future  and  if.
 they  commit  any  offence,  they  also
 should  be  tried  in  these  Special
 Courts  only.
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 MR:  SPEAKER,  On  amendment
 Nos..35  and  36,  Shri  Lakkappa  has  al-
 ready  spoken.  Mr.  Shankaranand’s
 amendment  No.  39  is  on  Clause  5.  Mr,
 Shankaranand,

 SHRI  8.  SHANKARANAND:  sir,
 in  my  view  this  clause  is  very  impor-
 tant  in  the  scheme  of  the  Bill  because
 the  Government  gets  mischievous
 power.  (Interruptions)  It  is  ful  of
 mischief.  (Interruptions)

 MR.  SPEAKER,  Please  allow  him  to
 explain.

 SHRI  DINEN  BHATTACHARYA
 (Serampore):  Why  are  you  afraid  of?

 SHRI  B,  SHANKARANAND.  At  the
 moment  you  are  sailing  with  them.
 So,  you  are  not  afraid.  All  right.  By
 this  Clause  the  Government  gets  the
 power  to  declare  that  it  is  of  the
 opinion  that  there  is  a  prima  facie  of-
 fence  of  the  commission  of  an  offence
 alleged  to  have  been  committed  dur-
 ing  the  period  mentioned  into  Pream-
 ble  by  a  person  who  held  high  public
 or  political  office  in  India  and  that  in
 accordance  with  the  guidelines  con-
 tained  in  the  Preamble  thereto,  such
 offences  ought  to  be  dealt  with  under
 this  Act.

 The  Central  Government  shall  make
 a  declaration  to  that  effect  in  every
 case  in  which  it  is  of  the  aforesaid
 opinion.  Sub-clause  2  is  important.
 Such  a  declaration  shall  not  be  called
 in  question  in  any  court..  Government
 wants  tohavethe  arbitrary  power  to
 ues  is  viciously  against  Mrs.  Gandhi.  I
 shall  just  show  you  how  this  clause  is
 drafted.  I  do  ‘not  know  who  has  draft-
 ed  thig  clause,  But  the  Home  Minister
 is  piloting  this  Bill,  This  clause  reftrs
 to  the  Preamble  ~  twice  I  do
 mot  know.  For  the  first  time  I  am
 finding  such  a  wonderful  drafting  of
 a-clause  in  the  Parliament.  I  have
 never.seen  any  clause  referring  to  the
 preamble.  Preamble  runs.  full  page
 ft  speaks  of  the  moral  obligation  of
 the.  government.  I  quote

 ‘And  whereas  it  is  constitutional,
 legal  and‘  mora]  obligation  of  the

 State  to  prosecute  persons  involved
 in  the  said  offences.”

 I  do  not  know  what  moral  obligation
 the  present  government  has.  Can
 there  be  any  moral  obligation?  You
 can  have  constitutional  obligation,
 legal  obligation.  but  I  do  not  know
 what  will  be  the  moral  obligation.
 Whether  moral  obligation  of  Shri
 Charan  Singh,  Shri  Patel  or  Shri  Mo-
 rarji  Desai!  Whose  moral  obligation?
 And  what  is  the  moral  obligation  ‘of
 Janata  party?  Whether  in  the  courts
 they  want  to  decide  the  morag  obliga-
 tion  of  a  political  party?  Can  it  be  jus-
 ticlable?  Can  courts  entertain  such
 a  clause?

 Sir,  this  clause  runs  contrary  to  the
 very  preamble  itself.  In  this  clause
 they  have  referred  twice  to  the  pre-
 amble  but  the  clause  itself  runs
 counter  to  the  preamble.  I  quote:

 “Whereas  Commissions  of  Inquiry
 appointed  under  the  Commissions  of
 Inquiy  Act,  952  have  rendered  re-
 ports  disclosing  the  existence  of
 prima  facie  evidence  of  offences  co
 mitted  by  persons  who  have  held
 high  public  or  political  offices  in  the
 country  and  others...”

 The  words  ‘and  others’  are  missing  in
 Clause  5.  Is  it  the  intention  of  the
 government  to  leave  such  others  hbe-
 cause  although  they  referred  to  ‘and
 others’  in  the  preamble  they  are  leav-
 ing  it  in  the  operative  part  of  the
 clause  5.  So,  sir,  the  cat  is  out  of  the
 hag.  So  the  mischief  that  the  govern-
 ment  wants  to  do  with  help  of  this
 bill  js  very  evident,  I  warn  the  gov-  ,
 ernment  and  the  Janata  party  that

 कौधघरी  गलधोर  लिह  (होशियारपुर)
 का  तो  फायदा  है।

 SHRI  8.  SHANKARANAND:  .  My
 red  turban  friend  does  not  know.  that:
 he  may  be  hauled  up  by  the  next
 government,  (Interruptions)

 I  only  warn  the.  Janata  friends  that
 they  are  setting  3  very  bad  precedent
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 The.  government  is  setting  a  very  bad
 Precedent  and  I  do  not  want  this
 House  to  be  8  party  to  such  action  of
 the  government,  Ag  they  are  setting
 auch  aq  ‘bad  precedent,  it  will  recoil
 on  them—maybe  after  a
 years  if  not  immediately.  It  is
 not  that  they  are  occupying  their
 hereditary  office.  One  day  or  the
 other  they  shall  have  to  quit
 and  face  the  music  from  the  succes-
 sive’  government.  So,  Sir,  I  have  sug-
 gesteq  a  new  Clause  in  place  of  the
 Present  Clause  5,  It  ig  my  sincere
 request  to  the  House  that  this  House
 be  not  a  party  to  giving  such  draco-
 nian  powers  to  the  government.  So,
 I  am  introducing  a  new  clause  as  I
 am  not  willing  to  give  this  power  to
 the  government.  It  reads  like  this:
 (Interruptiones)

 It  is  the  people  of  this  country  who
 will  decide  as  to  who  will  be  the
 Prime  Minister  of  this  country.

 Sir,  the  new  Clause  which  I  have
 given  reads  as  follows:—

 ‘If  the  Central  Government  or
 the  State  Government,  as  the  case
 may  be,  is  of  th  eopinion  that  htere
 is  a  prima  facie  evidence  of  the
 commission  of  an  offence  committed
 during  the  period  of  Emergency,  as
 per  the  report  of  a  Commission  of
 Inquiry  appointed  under  the  Com-
 missions  of  Inquiry  Act,  1052,  the
 matter  shall  be  referred  to  a  Special
 ‘Court,’

 It  covers  all  the  Commissions  of  In-
 quiry,  This  is  what  I  say  for  the  in-
 formation  of  my  friends  from  the  CPI
 and  others,  those  who  want  to  say
 that  this  should  be  made  applicable
 to  all  the  people  who  are  involved  in
 the  other  commissions,  So  I  have  put
 in  this.  That  is  why  I  say:

 "On  receipt  of  a  reference  the  Spe-
 tial  Court  shall  heat  the  parties
 ‘goneerned  as  per  the  provisions  of.

 the  Code  of  Criminal  Procedure,
 ०८

 Bo,  ‘Sir  this  is  a  very  important  and
 5  a  very:  well-drafted  amendment.  It

 ‘gill  gave  the  Government  from  its

 copule  of.

 own  embarrassment,  It  is  for  the
 Home  Minister  to.  think  very  calmly,
 I  don't  know  why  the  Law  Minister
 is  not  cooperating  with  the  Home.
 Ministry.  That  is  how  I  find  it,  Sir,
 That  is  what  I  see,  Creation  of  posts
 is  under  the  provisions  of  the  Consti-
 tution,  It  is  the  business  of  the  Law
 Ministry.  They  have  to  deal  with  this.
 I  do  not  know  how  the  Home  Minis-
 ter  has  come  to  pilot  the  Bill,  That
 tells  us  about  the  ill-drafting  of  the
 Bill,  So,  this  is  my  doubt,  The  Goy-
 ernment  is  not  united  on  this.  Maybe,
 the  Janata  party  is  also  not  united
 on  this.  I  request  Home  Minister  to
 accept  my  amendment.

 MR,  SPEAKER:  Amendment  No.
 67—shrimati  Parvathi  Krishnan.

 SHRIMATI  PARVATHI  KRI-
 SHNAN:  In  view  of  the  fact  that  you
 look  the  clock  I  will  try  to  be  as  brief
 as  possible.  My  amendment  actually
 has  to  go  along  with  my  amendment
 to  the  preamble.

 MR,  SPEAKER:  You  wamt  perma-
 nent  legislation,

 SHRIMATI  PARVATHI  KRIS-
 HNAN:  It  is  for  extending  the  am-
 bit  of  the  Bill.  I  say  that  it  will  be
 extended  for  the  future  also.  I  say
 this  because  I  think,  it  is  very  neces-
 sary  that  we  establish  the  prin-
 ciple  in  this  country  of  the
 accountability  of  all.  those  who
 have  heen  and  who  are  in
 high  places  to  the  people,  to  the  pu-
 blic  and  to  the  electorate.  That  is
 the  reason.  It  is  not  only  in  periods  of
 emergency  that  such  public  offices
 are  misused  but  other  times  also.  It
 ig  only  this  morning  that  I  was  read-
 ing  in.  the  papers—and  I  say  this
 for  the  benefit  of  those  hon.  Members
 as  Chaudhary  Balbir  Singh  and

 vei Gauri  Shankar  Ray—that  one  of  their
 colleagues  Shri  Hukam  Chand
 Kachwai  has  been  asking  for  a  Com.
 mission  against  one  of  the  members
 of  the  present  Cabinet.  And  once  that
 fg  completed,  what  do  you  do?  On  the
 finding  of  the  commission  what  do
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 you.  -do?  Are  you  going  to  have  an-
 other  Bill.and  another  Special  Courts?
 So,  Sir,  if  such  a  commission  is  ap-
 pointed,  a  Bill  cr  a  legislation  like
 this  should  cover  such  an  offence  also.
 Various  charges  are  being  made
 against  the  Chief  Minister  of  Andhra
 Pradesh  regarding  the  manner  in
 which  his  60th  birthday  was  being

 celebrated,  I  do  not  know  what  is  to
 be  the  future  of  that  accusation.  We
 know  what  is  being  said  about
 the  Bihar  Chief  Minister.
 Maybe,  a  Commission  will
 come,  We  de  not  know  what  will  hap-
 pen,  Therefore,  Sir.  the  underlining
 point  of  my  amendment  is  that  this
 principle  of  accountability  should  be
 established.  That  is  why  I  have  given
 this  amendment,  I  am  sure  the  Minis-
 ter,  being  a  very  upright  soul  that  he
 is,  will  accept  it.  He  claims  that  his
 mind  is  open  on  these  questions,  I
 am  sure  his  mind  is  not  blank  on  this
 and  I  hope  that  he  will  accept  this
 amendment  and  thereby  arouse
 credibility  in  the  country  as  a  whole.

 SHRI  R.  VENKATARAMAN:
 Clause  5,  as  it  stands,  is  arbitrary.
 Clause  5  stands  as  follows:

 “Tf  the  Central  Government  is  of
 opinion  that  there  is  prima  facie
 evidence  of  the  commission  of  an
 offence....”
 I  want  that  it  should  be  amended

 as;

 “If  the  Central  Government  is  sa-
 tisfied  that....there  is  prima  facie
 evidence  of  the  commission  of  an
 offence...  ”

 You  know  the  difference  between
 ‘the  Government  is  of  the  opinion’
 or  ‘the  Government  is  satisfied....  I
 do.  not  want  to  take  the  House.  into  a

 wtake  =  the  House  into  along
 Jong  judicial  -history..  in  the  .  inter-
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 objective  examination  of  ‘the’  evidence.
 whereas  if  it  is  said  that  it  is  of  the
 opinion  that  prima  facie  case  exists,
 then  it  ia  not.  subject  ‘to  examination
 or  enquiry  by  a  court  of  law.

 There  can  be  misuse  of  authority
 not  only  in  the  past  Governmnt,  but
 also  in  the  present  and  in  the  future
 Governments.  In  order  to  safeguard
 the  rights  of  citizens  whoever  that
 may  be  when  we  are  putting  on  the
 Statute  Book  something  which  gives
 power  to  the  Government  to  launch
 prosecution,  at  least  the  ele-
 mentary  safeguard  that  the  Govern-
 ment  must  be  satisfied  that  there  is

 a  prima  _  facie  evidence  for
 such  prosecution  is  necessary.  There-
 fore,  the  elementary  thing  that  the
 Government  can  do  is  that  before  they
 say  that  a  particular  prosecution
 should  be  launched  or  a  case  should
 be  referred  to  the  specia]  courts,  the
 Government  must  be  satisfied  it
 should  not  be  merely  of  the  opinion
 that  there  is  a  prima  facie  case  and
 that  satisfaction  should  be  subject  to
 scrutiny  by  the  courts.

 This  clause  read  with  sub-section
 (2)  makes  it  all  the  more  arbitrary.
 Sub-clause  (l)  says:

 “If  the  Central  Government  is
 of  the  opinion  that  there  is  prima
 facie  evidence  of  the  commission  of
 an  offence......

 Then  sub-clause  (2):
 “Such  declaration  shall  not  be

 called  in  question  in  any  court”,

 Even  the  opinion  ‘whether  it  is  based
 on  evidence,  sufficient  evidence  or  no
 evidence  can  not  be  called  in  ques-
 tion.  This  is  the  very  clause
 which  everybody  has  beén  ob-
 jecting  in  this  country  and
 most  .  vociferously  by  the  other
 side,  and  now  they  themselves  come
 forward,  saying  ‘that  such  declaration
 shall  not  be  called  in  question  in  any

 \  egurt:Should  we  ‘have  double  stan-
 dards?  Are  we  indulging  in  double
 telke?t:  What  is  it  that  -we  are  doing?  BJ

 ‘7  You  tay  thet’  dhe  Government  is:  going
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 to.  be.  objective  in  this  matter,  then
 the  protection  that  is  ordinarily  afford-
 ed  in  any  statute  of  this  kind,  partt-
 cularly  a  criminal  statute  of  this  kind,
 is  that  before  a  person  is  prosecuted'or
 a  charge  is  filed  against  him,  the  Goy-
 ernment  must  be  satisfled  that  there
 is  a  prima  facie  case.  Even  if  you  say
 that  there  is  prima  facie  evidence,  you
 eannot  bar  the  jurisdiction  of  the  court
 to  go  into  it  at  all.  This  makes  it  dou-
 bay  arbitrary  and  I  do  not  understand
 how  they  can  defend  this,  This  is  the
 very  clause  which  they  objected  in  the
 Constitutional  Amendment  Bill  and  in
 all  the  other  legislations  passed.  Now
 they  come  forward  and  put  the  same
 clause  that  such  declaration  shall  not
 be  called  in  question  in  any  court.
 This  is  ridiculous  and  they  cannot  jus-
 tify  it  before  the  Parliament  and  the
 public.

 I  would,  therefore,  suggest  that  my
 amendment  that  the  Government  must
 be  satisfied  that  there  is  prima  facie
 evidence  of  the  commission  of  nn  off-
 ence  and  that  the  courts  should  have
 the  jurisdiction  to  go  into  these  mat-
 ters  must  be  accepted  by  the  Home
 Minister,

 My  other  amendments  to  this  clause
 are  consequential.

 MR.  SPEAKER:  In  the  morning,  it
 was  objected  to  by.  some  hon.  Mem-
 bers  that  the  voting  on  the  amendment
 to  the  clauses  should  have  been  ¢aken
 up  immediately  after  the  discussion
 was  over,  There  was  an  omission  on
 my  part.  We  will  now  take  up  voting
 on  clauses  2  to  6,

 Clause

 MR.  SPEAKER:  In  Clause  2,  there
 are  3  amendmentse—2  of  Mr.  Shan-
 karanand,  viz.  Nos.  93  and  117,  and
 one  of  Mr.  Lakkappa,  viz.,  No.  57,  which
 48  a  new  clause.  Now  I  put  the  amend-
 ment  No,  93  of  Mr.  Shankaranand.

 Amendment  No.  98  was  put  and
 negatived.

 MR.  SPEAKER:  I  now  put  amend
 ment  No,  ६7  of  Mr.  Shankaranand.

 Amendment  No.  777  was  put  and
 negatived.

 MR.  SPEAKER:  The  question  is
 “That  clause  2  stand  part  of  the

 Bill.  |

 The  motion  was  adopted.
 Clause  2  was  added  to  the  Bill.

 MR.  SPEAKER  :  Now  I  put  the
 amendment  of  Mr.  Lakkappa,  for
 new  clause  2A,  viz.  amendment
 No.  57.

 Amendment  No  57  was  put  and
 negatived,

 MR.  SPEAKER:  We  now  come  to
 clause  3.  Amendment  No.  34  by  Mr.
 Lakkappa.  I  put  it  now:

 Amendment  No.  34  was  put  and
 negatived.

 MR.  SPEAKER:  Now  {I  put  Mr.
 Shankaranand’s  amendment  No.  38.

 Amendment  No.  38  was  put  and
 negatived,

 MR.  SPEAKER:  Now  I  _  put
 amendment  No.  58,  of  Mr.  Kalyana-
 sundaram,  The  question  is:

 Page  2,  line  28,
 omit  “the  Central  Government
 with  the  concurrence  of”  (58)

 The  Lok  Sabha  divided:

 Dision  No,  3]  [14.56  hea,
 AYES

 Ahmed  Hussain,  Shri
 Alagesan,  Shri  0.  फ
 Austin,  Dr.  Henry
 Badri  Narayan,  Shri  A.  R.
 Banatwalla,  Shri  G.  M.
 Basu,  Shri  Dhirendrenath
 Chettri,  Shri  K.  B.
 Dabhi,  Shri  Ajitsinh
 Deo,  Shri  V.  Kishore  Chandra  s.

 Desai,  Shri  Dajiba
 Dhondge,  Shri  Keshavrao  rs
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 Faleiro  Shri  Edurado

 Gogoi  Shri  Tarun
 Gomango,  Shri  Giridhar
 Gotkhinde,  Shri  Annasaheb

 Haren  Bhumij  Shri
 Jaffer  Sharief,  Shri  C.  K.
 Jeyalakshmi,  Shrimati  V.

 Kadam,  Shri  B,  P.
 Kalyanasundaram,  Shri  M.
 Kamakshaiah,  Shri  D.
 Khan,  Shri  Ismail]  Hossain
 Kidwai,  Shrimati  Mohsina
 Kolur,  Shri  Rajshekhar
 Krishnan,  Shrimati  Parvathi
 Kunhambu,  Shri  K.

 Lekkappa,  Shri  K.

 Lakshminarayanan,  Shri  M.  R.
 Laskar,  Shri  Nihar

 Mallikarjun,  Shri
 Meduri,  Shri  Nageshwara  Rao
 Mirdha,  Shri  Nathu  Ram
 Mishra,  Shri  G.  S.
 Murthy,  Shri  M.  ्  Chandrashekhara

 Pajanor,  Shri  A.  Bala
 Parvati  Devi,  Shrimati
 Patil,  Shri  Vijayakumar  N.

 Rajan,  Shri  K.  A.
 Raju,  Shri  P.  V.  G.
 Rao,  Shri  M.  S.  Sanjeevi
 Rao,  Shri  P.  V.  Narasimha
 Rath,  Shri  Ramachandra
 Rathawa,  Shri  Amarsinh  V.
 Reddy,  Shri  चल  Narsimha
 Reddy,  Shri  S.  R.
 Roy,  Shri  Saugata

 Shankaranand,  Shri  B.
 Shrangare,  Shri  T.  S.
 Stephen,  Shri  C.  M.

 Thorat,  Shri  Bhausaheb

 Unnikrishnan,  Shri  K..  P..

 Venkataraman,  Shri  R.
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 Venkatareddy,  Shri  P.
 Verikatasubbaiah,  Shri  P.

 Abdul  Latif,  Shri
 Ahuja,  Shri  Subhash
 Amat,  Shri  Dd.
 Amin,  Prof.  R.  K.
 Arif  Beg,  Shri
 Bahuguna,  Shri  H.  N.
 Balak  Ram,  Shri
 Balbir  Singh,  Chowdhry
 ‘Barakataki,  Shrimati  Renuka  Devi
 Barnala,  Skri  Surjit  Singh
 Basappa,  Snri  Kondajji
 Berwa,  Shri  Ram  Kanwar
 Bharat  Bhushan,  Shri
 Bhattacharya,  Shri  Dinen
 Brahm  Perkash,  Chaudhury
 Brij  Raj  Singh,  Shri

 Chand  Ram,  Shri
 Chandra  Shekhar,  Shri
 Chandra  Shekhar  Singa,  Shri
 Chaturbhu},  Shri
 Chaturvedi,  Shri  Shambhu  Nath
 Chaudhary,  Shri  Motibhai
 Chaudhry,  Shri  Ishwar
 Chauhan,  Shri  Bega  Ram
 Chauhan,  Shri  Nawab  Singh
 Chavda,  Shri  K.  8,
 Chowhan,  Shri  Bharat  Singh
 Dandavate,  Prof.  Madhu
 Das,  Shri  S.  S.
 Dasgupta,  Shri  K.  N.
 Dawn,  Shri  Raj  Krishna
 Desai,  Shri  Morarji
 Deshmukh,  Shri  Nanaji
 Deshmukh,  Shri  Ram  Prasad.
 Dhandayuthapani,  Shri  पफ
 Dhazia,  Shri  Mchan
 Dhillon,  Shri  Iqbal  ‘Singh
 Digvijoy  Narain  Singh,  Shri.
 Dutt,  Shri  Ascke.  Krishna
 Fazlur  Rahman,  Shri.
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 Ganga  Bhakt  Singh,  Shri
 Gattani,  Shri  ह:  D.
 Gawai,  Shri  wb.  G.

 Ghosal,  Shri  Sudhir
 Gore,  Shrimati  Mrinal
 Goyal,  Sari  Krishna  Kumar
 Guha,  Prof.  Samar
 Gypta,  Shri  Kanwar  Lal

 Harikesh  Bahadur,  Shri

 Jagjivan  Ram,  Shri
 Jethmalani,  Shri  Ram

 Kaiho,  Shri
 Kaldate,  Dr.  Bapu
 Kamath,  Shri  Hari  Vishnu
 Kamble,  Sari  B.  C.
 Kamble,  Shri  Purushottam
 Khan,  Shri  Ghulam  Mohammad
 Khan,  Shri  Kanwar  Mahmud  Ali
 Khan,  Shri  Mchd.  Shamsul  Hasan
 Khrime,  Shri  Rinching  Khandu
 Kisku,  Shri  Jadunath
 Krishan  Kant,  Shri
 Kureel,  Shri  Jwala  Prasad
 Kureel,  Shri  R.  L.
 Kushwaha,  Shri  Ram  Naresh

 Liaquat  Hussain,  Shri  Syed

 Machhand,  Shri  Raghubir  Singh
 Mahala,  Shri  K.  L.
 Mahi  Lal,  Shri
 Mahishi,  Dr.  Sarojini
 Maiti,  Shrimati  Abha
 Malhotra,  Shri  Vijay  Kumar
 Malik,  Shri  Mukhtiar  Singh
 Mandal,  Shri  Dhanik  Lal
 Mandal,  Shri  Mukunda
 Mangal  Deo,  Shri
 Msnkar,  Shri  Laxman  Rao
 Meerza,  Shri  Syed  Kazim  Ali

 “Mehta,  Shri  Ajit  Kumar
 Mehta,  Shri  Prasannbhai
 Mhalgi,  Shri  R.  K.
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 Miri,  Shri  Govind  Ram
 Mishra,  Shri  Janeshwar
 Mishra,  Shri  Shyamnandan
 Mondal,  Dr.  Bijoy
 Munda,  Shri  Karia

 Nahata,  Shri  Amrit
 Nathuni  Ram,  Shri
 Nayak,  Shri  Laxmi  Narain
 Nayar,  Dr.  Sushila
 Negi,  Shri  T.  S.

 Onkar  Singh,  Shri
 Oraon,  Shri  Lalu

 Pandey,  Shri  Ambika  Prasad
 Parmar,  Shri  Natwarlal  B.
 Parulekar,  Shri  Bapusaheb
 Paswan,  Shri  Ram  Vilas
 Patel,  Shri  H.  M.
 Patel,  Km.  Maniben  Vallabhbhai
 Patidar,  Shri  Rameshwar
 Patil,  Shri  S.  D.
 Phirangi  Prasad,  Shri
 Pipil,  Shri  Mohan  Lal

 Rai,  Shri  Gauri  Shankar
 Rai,  Shri  Narmada  Prasad
 Rajda,  Shri  Ratansinh
 Ram  Dhan,  Shri
 Ram  Kinkar,  Shri
 Ram  Sagar,  Shri
 Ramachandran,  Shri  P.
 Ramdas  Singh,  Shri
 Rangnekar,  Shrimati  Ahilya  Pp.
 Ranjit  Singh,  Shri
 Rao,  Shri  Jagannath
 Rathor,  Dr.  Bhagwan  Dass
 Rodrigues,  Shri  Rudolph
 Roy,  Dr.  Saradish

 Saha,  Shri  A.  K.
 Sahoo,  Shri  Ainthu
 Sai,  Shri  Larang
 Sai,  Shri  Narhari  Prasad  Sukhdeo
 Saini,  Shri  Manohar  Lal
 Samantasinhera,  Shri  Padmacharan.
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 Saran,  Shri  Daulat  Ram
 Shah,  Shri  D.  P.
 Shah,  Shri  Surath  Bahadur
 Shakya,  Shri  Daya  Ram
 Shanti  Devi,  Shrimati
 Sharma,  Shri  Jagannath
 Sharma,  Shri  Rajendra  Kumar
 Shastri,  Shri  Bhanu  Kumar
 Shashtri,  Shri  Ram  Dhari
 Shastri,  Shri  Y.  छ,
 Shejwalkar,  Shri  N.  K.
 Sher  Singh,  Prof.
 Shrikrishna  Singh,  Shri
 Shukla,  Shri  Chimanbhai  H.
 Shukla,  Shri  Madan  Lal
 Sikander  Bakht,  Shri
 Sinha,  Shri  Satyendra  Narayan
 Sukhendra  Singh,  Shri
 Suman,  Shri  Ramji  Lai
 Suman,  Shri  Surendra  Jha
 Suraj  Bhan,  Shri
 Swamy,  Dr.  Subramaniam

 Tej  Pratap  Singh,  Shri
 Thakre,  Shri  Kushabhau
 Tiwary,  Shri  Ramanand
 Tripathi,  Shri  Madhav  Prasad
 Tripathi,  Shri  Ram  Prakash
 Tyagi,  Shri  Om  Prakash
 Ugrasen,  Shri
 Vajpayee,  Shri  Atal  Bihari
 Varma,  Shri  Ravindra
 Verma,  Shri  Brij  Lal
 Verma,  Shri  Chandradeo  Prasad
 Verma,  Shri  Hargovind
 Yadav,  Shri  Jagdambi.  Prasad
 Yadav,  Shri  Ramijilal
 Yadav,  Shri  Roop  Nath  Singh
 Yadvendra  Dutt,  Shri

 Zulfiquarullah,  Shri

 MR,  : SPEAKER:  ‘Subject  to  correct
 ion,  the  result*  of  the  division  is  Ayes”
 54.  Noes  63

 The  motion  was  negatived
 MR.  SPEAKER:  I  shall  now  put

 amendments  Nos.  94  and  95  by  Shri
 Shankaranand:

 Amendments  Nog  94  and.  95  were  put
 and  negatived.

 MR,  SPEAKER:  Amendment  No.  03
 by  Shri  Venkataraman.

 SHRI  R,  VENKATARAMAN:  If  they
 do  not  want  to  accept  any  improve-
 ment  in  drafting,  I  leave  it  to  their
 own  good  sense,

 MR,  SPEAKER:  So,  you  are  not
 pressing  it?

 SHRI  R.  VENKATARAMAN:  No.
 Amendment  No.  03  was,  by  leave

 leave  withdrawn,
 MR,  SPEAKER;  Amendment  No.  04

 is  the  same  as  No.  58  already  disposed
 of

 I  shall  now  put  amendment  No.  8
 moved  by  Shri  Shankaranand.

 Amendment  No.  78  wag  put  and
 negatived.

 SHRI  SAUGATA  ROY:  I  have  two
 amendments  Nos,  24  and  125,  Amend-
 ment  No.  25  is  similar  to  that  of  Mr,
 Kalyanasundaram’s,

 MR.  SPEAKER:  So,  it  goes.  You  do
 not  press  Artiendment  No,  124

 SHRI-SAUGATA  ROY:  No.
 Amendment  Nos,  24  and  25  were

 by  leave  withdrawn.
 MR,  SPEAKER:  The  question  is

 “That  clause  3  stand  part  of  the
 Bill.”

 The  motion  was  adopttd
 Clause  8  was  added  ४0  the  Bill.

 *The  following  Members  also  record  ed  their  voted  for  NOES:
 Sarvashri  Charan  Singh,  Satish  Agarwal,  Narendra  P.  Nathwani,  Ragh-

 bir  Singh,  Brij  Bhushan  Tiwary  Mahamaya  Prasad  Sinhe,  Sharad  Yadav  '
 Hukam.  Ram,  Shrimeti  Rano  M.  Shaizaand  Shri  Pabitra:  Mohan  Pradhan.  -
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 Clause  4

 MR.  SPEAKER:  There  are  two
 amendments  Nos.  66  and  72,

 I  shall  first  put  Amendment  No,  66
 by  Shrimati  Parvathi  Krishnan  tothe
 vote  of  the  House
 Amendment  No.  66  was  put  and  nega-

 tived.

 MR  SPEAKER:  Amendment  No.  72
 by  Shri  Saugata  Roy  is  covered  by
 the  earlier  amendment,

 Amendment  No.  72  was,  by  leave,
 .  withdrawn.

 MR.  SPEAKER:  The  question  is:

 “That  clause  4  stand  part  of  the
 Bill.”

 The  motion  was  adopted.

 Clause  4  was  added  to  the  Bill

 Clause  5

 SHRI  R.  VENKATARAMAN:  The
 Minister  has  not  replied  to  the  points
 which  I  made,

 MR.  SPEAKER:  If  he  does  not  want
 to  reply,  I  cannot  force  him  to  reply.
 He  can  say,  “I  have  no  reply”,

 SHRI  B.  SHANKARANAND:  It  will
 be  contempt  of  the  House  if  he  says
 he  has  no  reply,

 MR,  SPEAKER:  Have  you  anything
 _more  to  say,  Mr,  Minister?

 5  hrs.
 SHRI  H,  M.  PATEL:  I  would  only

 like  to  say,  since  Mr,  Venkataraman
 is  anxious  that  I  have  to  make  obser-
 vations  on  what  he  has  said....

 AN  HON.  MEMBER;  Renly.

 SHRI  प्त  जा  PATEL;  Observations
 in  this  case  mean  reply.

 Mr.  Venkataraman  was  very  much
 concerned  with  the  fact  that  Clause  5,
 ep  i¢-  stands,  will  be.  disastrous  and  so

 oe  glso  Mr.  Shankaranand  wag  concerned
 oo  about  it.  T  would  like  to  say  that  this

 point  was.  specifically  considered  by  the
 Supreme  Court  and,  if  I  may  refer  to
 pp.  77-78,  you  will  see  that  they  con:
 sider  that  Clause  5  is  perfectly  sound
 and  it  does  not  in  any  way  contravene
 anything  that  my  hon.  friends  on  the
 other  side  have  said.  This  is  absolute-
 ly  in  accord  with  all  the  due  canons  of
 justice,

 SHRI  R.  VENKATARAMAN:  He  has
 not  understood  my  point  at  all.  What
 I  gaid  was  not  about  the  legality....

 SHRI  H.  M.  PATEL:  I  do  not  think
 it  is  necessary  for  you  to  reiterate  all
 that  you  have  said,

 SHRI  R.  VENKATARAMAN:  I  am
 not  reiterating.  I  am  just  saying  that
 you  did  not  reply  to  any  of  the  points
 raised.  What  I  said  was  not  about
 the  legality.  What  the  Supreme  Court
 decided  was  only  about  the  legality.
 What  I  saiq  was  that  in  respect  of
 every  criminal  charge,  a  person  is
 entitled  to  all  the  principles  of  justice.
 He  has  to  say  on  that.

 SHRI  H,  M.  PATEL;  What  Mr,  Ven-
 kataraman  says  is  that  I  should  accept
 everything  that  he  says  and  then  only
 I  will  be  conforming  to  all  the  princi-
 ples  of  justice.  The  Supreme  Court  is
 as  well  aware  of  what  ig  proper  in
 such  cases.

 MR.  SPEAKER:  Now,  there  is  the
 Amendment  No.  8  moved  by  Shri  G.
 Narsimha  Reddy.

 SHRI  5  NARSIMHA  REDDY:  I  am
 not  pressing,

 MR.  SPEAKER:  Has  he  the  leave  of
 the  House  to  withdraw  his  Amend-
 ment?

 SOME  HON  MEMBERS:  Yes.

 Amendment  No.  8  was,  by  leave,  with-
 :  drawn,

 MR.  SPEAKER:  I  now  take  up
 Amendment  No.  35  and  36  moved  by
 Shri  Lakkappa.  I  will  first  put  Amend.
 ment  No,  35  to  vote.
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 Amendment  No.  35  was.  put  and
 -  negatived

 MR.  SPEAKER:  Amendment  No.  36
 is  to  Clause  5.  Clause  5  says
 that  when  the  Government  gives
 an  opinion  that  there  is  a  prima
 facie  case  and  makes  a  declara-
 tion,  then  it  can  be  referred  to  the
 Special  Court  and  the  opinion  of  the
 Government  shall  be  final  and  it  can-
 not  he  called  in  question.  Two  sugges-
 tions  have  been  made  that  in  place
 of  opinion,  it  must  be  satisfaction  and
 barring  the  jurisdiction  of  the  courts
 must  be  deleted,

 The  question  is:

 “Page  2—

 omit  line  40.”  (36)  oe

 The  Lok  Sabha  divided:  .

 Division  No,  4]  ‘115.10  hrs.

 AYES
 Ahmed  Hussain,  Shri

 Alagesan,  Shri  rom  छ

 Badri  Narayan,  Shri  A,  R,  ,

 Banatwalla,  Shri  M.  G.

 Basu,  Shri  Dhirendranath

 Chettri,  Shri  K,  8.
 Dabhi,  Shri  Ajitsinh
 Desai,  Shri  Dajiba

 Dhondge,  Shri  Keshavrao

 Faleiro,  Shri  Eduardg
 Gogoi,  Shri  Tarun

 Gomango,  Shri  Giridhar
 Gotkhinde,  Shri  Annasaheb
 Haren  Bhumij,  Shri

 “Jaffer  Sharief,  Shri  C.  K.

 Jeyalakshmi,  Shrimati  हल
 Kadam,  fhri'B,  P.—
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 Ahuja,  Shri  Subhash

 Rnecial  Comets  Bul.  ap:

 -iy,  Kalyanasundaram,  ड्ण्पिं  .M.
 Kamakshaiah,  Shri  4)
 Khan,  Shri  Ismail:  Hossain
 Kidwai,  Shrimati  Mohsina
 Kolur,  Shri  Rajshekhar
 Lakkappa,  Shri  K
 Lakshminarayanan,  Shri  M.  झ,
 Laskar,  Shri  Nihar
 Mallikarjun,  Shri
 Meduri,  Shri  Nageswara  Rao
 Mirdha,  Shri  Nathu  Ram
 Mishra,  Shri  G.S,
 Murthy,  Shri  M,  V.  Chandrashekhara
 Pajanor,  Shri  A,  Bala
 Parvati  Devi,  Shrimati
 Patil,  Shri  Vijaykumar  N.
 Rajan,  Shri  K.  A.
 Raju,  Shri  P.  V.  G.  oy
 Rao,  Shri  M.  S,  Sanjeevi
 Rao,  Shri  P.  V.  Narasimha
 Rath,  Shri  Ramachandra
 Reddy,  Shri  G,  Narsimha
 Reddy,  Shri  Ss.  R.
 Shankaranand,  Shri  B,
 Shrangare,  Shri  T.  8.
 Stephen,  Shri  छ  M.
 Thorat,  Shri  Bhausaheb
 Venkataraman,  Shri  R.
 Venkatareddy.  Shri  P,
 Venkatasubbaiah,  Shri.  P.

 eee

 NOES

 Abdul  Lateef,  Shri  4
 Agrawal,  Shri  Satish

 Amat,  Shri  D.  .

 Amin,  Prof,  RB.  K.-
 Arif  Beg,  Shri
 Bahuguna,  Shri  H.  N.
 Balak.  Ram,  Shri
 Balbir  Singh,  Chowdhry
 Bayakateki,  Shrimat{.  Renuka  Devi
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 Barvala,  Shri  Surjit  Singh
 Basappa,  Shri  Kondajji
 Bhadoria,  Shij-Arjun  Singh
 Bharat  Bhushan,  Shri
 Borole,  Shri  Yashwant
 Brahm  Perkash,  Chaudhury
 Brij  Ra}  Singh,  Shri

 Chakravarty,  Prof,  Dilip
 Chand  Ram,  Shri
 Chandan  Singh,  Shri
 Chandra  Pal  Singh,  Shri

 ‘Chandra  Shekhar,  Shri
 Chandra  Shekhar  Singh,  Shri
 Charan  Singh,  Shri
 Chaturbhuj,  Shri
 Chaturvedi,  Shri  Shambhu  Nath
 Chaudhary,  Shri  Motibhai  R.
 Chaudhry,  Shri  Ishwar
 Chauhan,  Shri  Bega  Ram
 Chauhan,  Shri  Nawab  Singh
 Chavda,  Shri  &  8.
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 MR,.SPEAEKER:  Subject  to  correc--
 ton,  the  Result*  of  the  division”  fs:
 Ayes  47;  Noes  174,

 The  motion  was  negatived.

 MR.  SPEAKER:  I  will  now  put
 amendment  No.  39  of  Shri  Shankara-

 -nand  to  vote.

 Amendment  No,  39  wag  put  and
 negatived,

 MR,  SPEAKER:  |  will  now  put
 amendment  No.  67  of  Shrimati  Par-
 vathi  Krishnan  because  she  wants  it  to
 be  a  permanent  one  and  not  confined
 only  to  the  emergency.  The  question is?

 Page  2,  line  34—
 Omit  “during  the  period  men-

 tioned  in  the  preamble  hereto”  (67)
 The  motion  was  negatived,

 MR.  SPEAKER:  Now  amendment
 No,  05  by  Shri  Venkataraman.  Are
 you  pressing  your  amendment?

 SHRI  R.  VENKATARAMAN:  Iam
 not  pressing.

 Amendment  No.  05  was,  by  leave,
 withdrawn.

 SHRI  R.  VENKATARAMAN:  About
 my  amendment  No,  106,  There  is
 some  confusion  because  the  preamble
 has  been  brought  into  the  section  and
 this  is  an  amendment  which  relates  to
 the  Preamble.  If  my  amendment  to
 the  Preamble  ig  carried,  then  you  may
 take  up  this.

 MR.  SPEAKER:  Not  necessary.  I
 will  put  No,.l06  to  the  vote  of  the
 House.

 Amendment  No.  06  was  put  and
 negatived,

 MR.  SPEAKER:  Now  I  will  put
 amendment  No.  2  to  vote
 Amendment  No.  42  wag  put  and

 negatived,
 MR.  SPEAKER:  The  question  is:

 “That  clause  5  stand  part  of  the
 Bill.”

 The  motion  was  adopted,
 Clause  5  was  added  to  the  Bill.

 Clause  6

 MR,  SPEAKER:  Mr.  Shankaranand.

 SHR]  8.  SHANKARANAND.  |  *  ave
 moveg  my  amendments.

 MR.  SPEAKER:  You  have  moved.
 But  would  you  like  to  say  anything  in
 the  matter?

 SHRI  3.  SHANKARANAND:  Yes,
 Sir.

 Sir,  you  see  in  clause  6  a  new  word
 has  been  introduced.  I  will  read  the
 clause:

 “On  such  declaration  being  made
 in  respect  of.  any  offence,  notwith-
 standing  anything  in  the  Code,  any
 prosecution  in  respect  of  such
 offence  shall  be  instituted  only  in  a
 Special  Court  designated  by  the
 Central  Government  and  any  pro-
 secution  in  respect  of  such  offence
 pending  in  any  court  shall  stand
 transferreqd  to  e  Special  Court
 designated  by  the  Central  Govern-
 ment.”
 In  the  previous  clauses  the  word

 useg  is  ‘nominated’,  A  judge  shall  be
 nominated.  Then  in  clause  3,  a  Court
 shall  be  established.  What  is  this  ‘de.
 signated’?  Does  it  refer  to  the  Judges
 or  does  it  refer  to  the  courts?  Why
 have  they  put  this  new  word  ‘designa-
 ted?  The  Special  Court  is  to  be
 ‘established’—that  can  understand,  As

 "The  following  Memberg  also  recorded  their  votes
 Ayes:  |  Shrimati  P.  Chavan,  Shri  R..R.  Patel,  Amarsinh  द  Rathawa
 Noes:  Shri’  Ghulam.  Mohammad  Khan,  Shri  Mohan  Lal  Pipil,  Jwala  4
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 per  the  constitutional  provision,  a  Spe-
 cial  Court  can  be  established  and  it
 cam  be  established  under  clause  3.
 Now  the  Judge  is  to  be  ‘nominated.’
 All  right.  They  have  passed  that  clause
 that  the  Judge  shall  be  nominated.
 Here,  the  Central  Government  was  de.
 signating  the  court.  Now,  what  is
 this?  I  do  not  understand  this  mystery
 of  ‘designation’.  They  cannot  desig-
 Nate  a  court.  They  can  establish  a
 court.  They  can  designate  a  Judge.
 But  here  they  say  ‘Special  Court  de-
 signated  by  the  Central  Government’.
 What  is  ‘designated’?  I  do  not  under-
 stand.  What  meaning  have  they
 understood?  J  do  not  know.  I  want  to
 know  from  the  Law  Minister  or  the
 Home  Minister.

 Sir,  I  do  not  want  to  give  this  power
 to  the  government.  I  say  this  should
 be  omitted  as  this  will  give  much
 power,  an  arbitrary  power  to  the  gov-
 ernment  to  do  any  mischief  against
 any  One  because  they  will  appoint  any
 Judge  ang  they  will  appoint  any  court
 because  their  declaration  cannot  be
 challenged  in  any  court  of  law.

 SHRI  B.  C.  KAMBLE:  Sir,  I  will  be
 very  brief.  I  have  two  points  only.
 First  point  is  this.  So  far  as  making
 a  declaration  is  concerned,  it  will  be
 followed  by  the  institution  of  prosecu-
 tion.  There  is  now  a  real  difficulty  so
 far  as  such  of  the  cases  which  are  al-
 ready  instituted  ang  which  have  थे.
 ready  been  decided  and  a  revision  ap-
 peal  is  pending  is  concerned.  There-
 fore,  my  purpose  is  to  separate  the
 declaration  from  the  institution  of
 the  trial.  Otherwise,  only  those  cases
 which  are  so  far  not  instituted  alone
 will  be  conducted  and  those  cases
 which  are  already  pending  prior  to
 your  declaration,  the  cases  cannot  be
 declared  and  such  of  the  cases  which
 are  already  decided  and  g  revision.
 appeal  is  made,  those  cannot  be
 covered  by  this.  This  is  a  lacuna  to
 which  I-  want  to  draw  the  Govern-
 ment’s  attention.  IT  am  doing  80,  s0
 that  Government:  may  examine  that
 lacunae.

 MABCH  2,  4078  Special  Counts  Bit:  2B

 SHRI.O,  ह  ALAGESAN  (Arko-
 nam);  Sir,  in  this  House  we  have  ‘the
 strange  spectacle  that  the  hon.  Mover
 doeg  not  meet  the  arguments  made,
 We  also  see  another  strange  spectacle
 and  that  is,  my  hon.  friend,  Shri  Nath-
 wani,  anticipated  the  arguments  and
 tried  to  meet  them.  |  think  you  will
 direct  the  Home  Minister  to  properly
 reply  to  the  points  raised  on  the
 floor  of  the  House.  .

 My  amendment  seeks  to  amend  the
 scheme  of  the  Bill  slightly.  As  the
 Supreme  Court  observed,  the  Bill  is
 now  before  us  in  flesh  and  blood.  I
 would  like  to  cut  out  some  flesh  and
 draw  out  some  blood  purely  in  ्  he  in-
 terest  of  the  health  of  the  Bill.  There
 are  now  two  categories  of  emergency
 cases—one  is;  the  declaration  of  cases
 will  be  made  and  prosecutions  will
 be  launched  before  the  Special  Courts;
 the  other  set  of  cases  has  already  been
 taken  up  and  they  are  in  various  sta~
 ges  of  being  processed  through  the
 courts—may  be  the  magistrate  courts,
 district  courts  or  appellate  court—High
 Court.  I  desire  by  my  amendment
 that  it  shoulg  not  appear  that  we  try  to
 give  retrospective  effect  to  the  prin-
 ciples  and  procedure  laid  down  in
 this  Bil,  by  bringing  in  cases  which
 are  already  before  some  courts  of
 law.

 Sir  I  seek  to  exempt  that.  They
 may  be  carried  on  or  they  may  be
 processed  in  the  usual  course.  Only
 such  of  those  cases.  about  which  the
 declaration  will  be  made  hereafter
 can  be  put  before  the  special  courts.
 That  is  my  amendment.  Sir,  I  may
 here  read  out  what  the  Supreme
 Court  has  said.  They  have  said  that
 this  Bill  has  tried  to  put  both  these
 things  together.  5  quote

 Bil,  in  short,  excludes  the
 existence  of  two  parallel  jurisdic-
 tions  in  the  same  fie!

 SHRI  HARI  VISHNU  KAMATH,  Is
 that  the  majority  opinion?

 SHRI  0..V.  ALAGESAN:  Yes,  that
 is  the  majority.  opinion.  ‘This  ensu-

 Tes  effectively  that  ali  offences  whieh
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 tall.  within  the  scope  shall  be  fired  by
 the  Special  Courts  only  and  by  no
 other  court.  That  is  what  they  have
 said.  They  have  only  expigined  the
 scheme.  of  the  Bill  but’  they  have  not

 ‘opined  against  the  scheme  envisaged
 in  my  amendment.  It  is  possible  that
 there  can  be  two  parallel  jurisdictions
 and  the  old  cases  can  be  carried  on  in
 the  ordinary  parts  of  the  land.  Such
 of  the  cases  for  which  the  declaration
 will  be  made  may  be  taken  up  by  the
 Special  Courts.  That  is  my  point.

 SHRI  H.  M.  PATEL:  There  is  noth-
 ing  that  I  can  add.  The  wordings  are:

 “Any  prosecution  in  respect  of
 such  offence  pending  in  any  court
 shall  stand  transferred  to  a  special
 court  designated  by  the  Central
 Government”,

 These  are  the  words  which  he  wants
 to  omit.  As  he  himself  read  out,  the
 Supreme  Court  has  gone  into  it  and
 considered  that  there  should  not  be
 two  jurisdictions.  I  cannot  accept  it.

 MR.  SPEAKER:  I  now  put  amend-
 ments  Nos.  40,  4l  and  42  moved  by
 Shri  B,  Shankaranand  to  the  vote  of
 the  House.

 Amendments  Nos.  40  to  42  were  put
 and  negatived.

 MR.  SPEAKER:  Mr.  Kamble,  are
 ‘you  pressing  your  amendment  No.  80?

 SHRI  8.  6,  KAMBLE:  No,  Sir,  I
 would  like  to  withdraw  my  amend-
 ment.

 Amendment  No.  80  was,  by  leave
 withdrawn,

 MR.  SPEAKER:  T  now  put  amend-
 ment  No.  34.0f  Shri  0.  V.  Alagesan
 to  the  vote  of  the  House,

 Amendment  No.  ii4  was  put  and
 negatived,

 MR,  SPEAKER:  The  question  is:

 fat  clause  6  stand  part  of  the
 Bi”

 .  The.  motion  was  adopted

 “Gauge  6  wus  added  to  the  Bill.

 Clause  7

 MR.  SPEAKER:  Mr.  Kemble,  are.
 you  pressing  your  amendment  No.  BIT

 SHRI  8.  C.  KAMBLE:  No,  Sir,  I
 would  lke  to  withdraw  my  amend-
 ment.

 Amendment  No.  8i  was,  by  leave,
 withdrawn.

 MR,  SPEAKER:  Mr,  Shankaranand,
 there  are  amendments  No.  96  end  97
 in  your  name,

 SHRI  B.  SHANKRANAND:  |  Sir,
 the  clause  as  it  is  reads:

 “Tf  at  the  date  of  the  declaration
 in  respect  of  any  offence  an  appeal
 or  revision  against  any  judgment  or
 order  in  @  prosecution  in  respect  of
 such  offence,  whether  pending  or
 disposed  of  is  itself  pending  in  any
 court  of  appeal  or  revision,  the  same
 shall  stand  transferred  for  disposal
 to  the  Supreme  Court.”

 Sir,  in  view  of  my  other  amend-
 ments  which  I  have  suggesteq  to  vari-
 ous  other  clauses,  [  say  that  it  first
 should  go  to  the  High  court  or  the
 Supreme  Court  as  the  case  may  be.
 Sir,  I  request  the  Home  Minister  to
 pay  attention  to  my  point.  (Interrup-
 tions).  If  it  is  pending  in  the  Sessions
 Court  it  should  go  to  the  High  Court
 and  if  it  is  pending  in  the  High  Court
 it  should  go  to  the  Supreme  Court.

 SHRI  R,  VENKATARAMAN:  |  Sir,
 My  point  in  amendment  No.  08  is
 that  though  certain  cases  may  be
 referred  to  the  Special  Courts  yet
 there  are  cases  which  are  already
 decided  and/or  pending  in  appeal  and
 there,  the  normal  Criminal  Procedure
 Code  should  apply  and  there  is  no
 reason  why  it  should  go  to  the  Sup-
 reme  Court  straight.  Sir,  as  .  the
 special  courts  are  manned  by  the  High
 Court  judges  it  is  presumed  that  there
 is  better  appreciation  of  the  evidence
 by  them  and  that  there  is  better
 consideration  of  the  case  at  the  first
 stage  itself,  yet  in  regard  to  the  cases
 which  have  been  dealt  with  at  the
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 other  subordinate  courts,  it  may  not  ba
 so,  That  is  why  the  Cr.  P.C,  has
 iteelf  provided  a  series  of  appeal  and
 revisior  to  the  High  Court.  To  deprive
 an  accused  in  this  case  of  the  normal
 procedure  which  he  is  entitled  to  and
 eligible  under  Cr.  P.C.  to  deprive  him
 justice,  That  is  my  point.

 If  cases  were  heard  by  a  Trial  Judge
 who  is  a  judge  of  the  High  Court  and
 if  there  is  an  appeal  to  the  Supreme
 Court,  then,  a  certain  consideration  of
 the  case  by  the  High  Court  has  already
 taken  place.  Therefore,  the  Supreme
 Court  itself  wil]  be  able  to  deal  with
 the  facts  and  the  law.  But  where  a
 case  has  not  been  dealt  with  by  a
 Judge  of  the  High  Court  but  it  has
 been  dealt  with  by  the  subordinate
 judiciary,  then  the  normal  protection
 given  under  the  Cr.  P.C.  for  appeal
 and  revision  should  be  available  to
 him,  Otherwise,  you  will  be  depriv-
 ing  a  man  of  his  judicia]  right.  There-
 fore  I  press  my  amendment.

 MR,  SPEAKER:  Amendment  No.
 115,  Mr.  Alagesan.

 SHRI  O.  V,  ALAGESAN:  Amend-
 ment  No.  5  is  in  line  with  my  pre-
 vious  one.  But  it  is  slightly  different
 also,...

 MR,  SPEAKER:  More  or  less
 similar,  °

 SHRI  0.  तप  ALAGESAN:  Not
 exactly  similar,  Now,  this  is  with
 ¥Yeference  to  cases  which  have  decided
 and  which  are  likely  to  go  on  appeal
 or  which  are  pending  in  an  Appeal
 Court.  At  least  6  months  period  should
 be.  given  to  the  normal  Appeal  Court
 to  decide  the  case.  Ang  if  it  is  not
 possible.  for  the  court  to  decide  the
 cases  within  that  period,  then  only  it
 should  stand  eutomatically  transferred
 to  the  Supreme  Court,  That  is  all  that
 my  amendment  seeks  to  bring.  about
 The  -Suprermme  ‘Court  have  -  -stated:

 MARCH  a  Wm

 “Tight  “on  ‘one  of  the.  cheeurg  pointe  im

 _  Spectat.  Courts:  Bill

 claimed.  .  We  shull-be  able  to.  know  -
 whether  ‘the  ordinary  odurts  ere  able
 to  digpore  of  these  cases  ina  speedy”
 manner.  If.  they.  are  found
 of  doing  it,  then  only  it  should  -  be
 transferred  and  not  automatically
 done.  That  is  my  amendment

 MR,  SPEAKER:  Amendment  No,  19,
 Mr.  Shankaranand

 SHRI  B,  SHANKARANAND:  I  am
 mot  going  to  elaborate  this  because  I
 have  already  opposed  giving  authori-
 tarian  power  to  the  Government,  the
 authority  of  making  declaration.
 Under  Clause  5  I  have  said  that  it  will
 be  objectionable  for  me  to  keep  this
 power.  I  have  said  this  about  clause
 7.  So,  I  have  given  my  amendment.

 MR.  SPEAKER:  These  can  be  put
 together—Amendments  Nos,  96  and
 97.

 I  will  now  put  amendments  Nos.  96,.
 97  and  I9  moved  by  Shri  Shankara-
 nand  to  the  vote  of  the  House.

 Amendments  Nos.  96,  97  and  l9  were
 put  and  negatived.

 MR,  SPEAKER:  I  will  now  put
 Amendment  No.  08  of  Shri  R.  Ven-
 kataraman  ६0  vote.

 Amendment  No.  08  was  put  and
 negatived,

 MR.  SPEAKER:  We  come  to
 Amendment  No.  115,  by  Shri  Alagesan.
 I.  will  now  put  ‘Amendment  No,  115,
 to  the  vote  of  the  House.

 Amendment  No,  5  was  put
 and  negatived

 MR..SPEAKER:  We  will  now  take.
 up  the  clause,  Mr.  Kamath

 ial
 *

 just  point  out  to  you  that  w!  rer”
 clarification  they  give,  is  ‘not  binding.
 on  the  court.  ,

 SHRI  HARI  VISHNU  |  KAMATH:
 Please  allow  me  to  make  my.  submis=
 sion.  Parliament  also  has  to  upholt
 its  right,  On  a  point  of  clarification,
 Sir,  |  would  tke  the  Ministey:46



 ‘this  olsuse,  .  You  gre  well,  aware  that
 week  two  of  the  offenders:  during
 emergency  period.  were  .convicted

 and.  sentenced.  and  their.  appe®ly  are
 pending.  . Now,  when  this  clause
 comes  into  force  would.  it  be  possible—_
 Tam  talking  only  of  one  of  the  accus-
 ed,  Shri  Shukla,  ang  not  the  other,
 Shri  Sanjay  Gandhi,  because  he  held
 neither  public  nor  political  office
 during  the  emergency,  and  so  he  can-
 mot  come  within  the  purview  of  this
 Act?....

 MR,  SPEAKER:  I  dont  think,  Mr.
 Kamath,  that  the  Minister  should  give
 any  assurance  because  this  is  a  matter
 that  will  be  decided  by  the  court.

 SHRI.  HARI  VISHNU  KAMATH:
 Government  should  give  a  clarification.

 MR.  SPEAKER;  No.  I  am  not  allow-
 img  it.  Any  expression  he  might  make
 might  prejudice  the  court  one  way  00
 the  other..  No,  please,  Mr.  Kamath.

 SHRI  HARI  VISHNU  KAMATH:
 Please  read  the  Clause.

 MR.  SPEAKER:  No.  Mr.  Kamath.  I
 am  not  allowing.

 SHRI  HARI  VISHNU  KAMATT:
 ‘You  are  arbitrary  in  your  ruling.

 Clause  7  to  vote.

 The  question  is:

 a
 Clause  7  stand  part  of  the

 T  wilt  now  put

 The  motion  was  adopted.
 ‘Clause  7  was  added  to  the  Bill.

 MR.  SPEAKER:  The  House  hag  to
 take  up  Private  Members’  Business
 now,  I  want  to  know  whether  further
 consideration  of  this  Bill  should  be
 eortinued  on  Monday  or.after  the  dis-
 cussion  on  the  Railway  Budget.

 THE  MINISTER.  OF.  PARLIA

 age
 VINDRA  VARMA),  द्  sug-

 ह...  it  ‘may  be  taken  up  after  the
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 general  discussion  on  the:  Railway
 Budget  on  Thursday.

 MR.  SPEAKER:  All  right;  we  will
 take  it  up  further  on  Thursday  next.

 COMMITTEE  ON  PRIVATE  MEM
 BERS  BILLS  AND  RESOLUTIONS

 Twrnry-rrcHr  Reeorr

 SHRI  CHATURBHUJ  (Jhalawar):
 I-deg  to  move:

 “That  this  House  deo  agree  with
 the  Twenty-eighth  repor;  of  the
 Committee  on  Private  Members’  Bills
 and  Resolutions  presented  to  the
 House  on  the  28th  February,  1979."

 1581  hrs.

 (Dr.  Susima  Nayar  in  the  Chair]

 SHRI  EDUARDO  FALEIRO  (Mor-

 mittee  as  shown  in  Appendix  II  be
 agreed  to  by  the  House.

 Madajn  Chairman,  in  Appendix,  TT,
 you  will  see  that  the  Committee  has
 considered  Bills  which  were  given
 notice  of  only  a  few  days  ago;  all  Bills
 are  of  1979,  I  had  given  notice  of  a
 Bill  ag  early  aS  26th  July,  1978  This
 Bin  concerns  the  grant  of  statehood
 to  the  Union  Territory  of  Goa,  Daman
 and  Diu  which  is  very  dear  to  my  con-
 stituency.  This  Bill  is  being  suppress-
 ed  by  the  Home  Ministry  just  because
 it  goes  not  suit  them.  I  would  request
 that  the  hon.  Speaker  may  use  his
 powers  under  the  relevant  rule,  Rule
 294(2),  if  I  am  not  mistaken,  and  he
 may  request  or  direct.  the  Committee
 to  look  into  this  matter  as  to  why  the
 Government  have  delayed  this  type  of
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 Bis  such  as  mine  which  are  so  impor-
 tant,

 MR,  CHAIRMAN:  I  may  inform
 the  hon.  Member  that  this  matter  does
 not  relate  to  the  report  which  is  now
 before  the  House  for  adoption.  How-
 ever,  the  Government  has  already  been
 requested  to  obtain  the  orders  of  the
 President  regarding  the  requisite  re-
 commendation  for  introduction  and
 consideration  of  the  Bill  mentioned  by
 the  hon,  Member.  I  would  request  the
 Minister  of  Home  Affairs  to  please  look
 into  the  matter.

 Now,  the  question  is;
 “That  this  House  go  agree  with  the

 Twenty-eighth  Report  of  the  Com-
 mittee  on  Private  Members’  Bills
 and  Resolutions  presented  to  the
 House  on  the  28th  February,  979.’;

 8th  December,  978:—
 The  motion  was  adopted,

 RESOLUTION  RE:  REMUNERATIVE
 PRICES  TO  THE  GROWERS  OF

 COMMERCIAL  CROPS—Contd.

 MR,  CHAIRMAN:  The  House  will
 mow  take  up  further  consideration  of
 the  ‘following  Resolution  moved  .by
 Shrimati  Ahilya  P.  Rangnekar  on  the
 १5080  December,  978:—

 “This  House  expresses  its  deep
 ‘concern  over  the  fall  and  continuous
 downward  trend  of  the  prices  of
 commercial  crops  viz,  jute,  sugaT-
 cane,  tobacco,  cotton,  etc,  and  re-
 solves  that  immediate  steps  be  taken
 to  guarantee  fair  prices  to  the
 growers  and  also  a  high  powered
 Committee  consisting  of  the  Mem-~
 bers  of  Parliament  be  forthwith  con-
 stituted  to  go  into  the  causes  of
 lower  rates  of  prices  of  the  commer-
 cial]  erops  and  suggest  measures  for
 ensuring  remunerative  prices  to  the

 .  growers,
 ”

 "Shri  Yuvraj  to  continue  his  speech
 He  is  not  present

 The  Minister.  =
 HH,  as

 HE

 of  Commercial
 ह... |  (Ret,)

 THE  MINISTER  OF  AGRICULTURE.
 AND  IRRIGATION  (SHRI  SURJIT
 SINGH  BARNALA):  Government  #
 aware  that  prices  of  a  number  of  agri~-
 cultural  commodities  have  marked  &
 decline  last  year.  However,  there  is
 no  continuous  downward  trend  for  all
 the  commodities  mentioned  by  the
 hon,.  Member.

 At  the:  outset,  I  must  say  that  we
 had  a  significant  rise  in  production  in
 1977-78  and  the  crop  outlook  for  come
 mercial  crops  for  the  current  crop  year
 is  also  quite  good.  For  a  number  of
 commodities,  scarcity  and  short  sup-
 plies  have  given  way  to  abundant
 availability.  This  has  caused  a  fall  in
 the  prices  of  certain  commodities,

 I  will  make  a  brief  mention  of  the.
 price  situation  of  commodities  stated
 in  the  Resolution,  and  the  measures
 which  Government  has  taken  to  stabi-
 lize  prices,

 Regarding  jute,  the  average  annusl
 index  of  jute  prices  which  was  80.0
 in  1976-77  had  risen  to  5.8  in  1977-78
 ft  means  that  in  1977-78  the  prices
 had  gone  up.  In  the  current  year,-
 with  the  arrival  of  the  new  crop,  the
 jute  price  index  came  down  steadily
 to  35.9  in  September  978  but  moved,
 up  thereafter  to  145.1  in  November
 1978  In  the  last  3  months  it  has  again
 come  down  to  the  level  of  38.0  on  3rd
 February  1979  It  may,  however,  be.
 mentioned  that  in  order  to  stem  any
 sharp  fall  in  the  prices  of  jute,  Gov-
 ernment  took  measures  right  from  the
 beginning  of  the  marketing  season.
 The  Jute  Commissioner  withdrew  the
 ceiling  on  the  holding  of  raw
 jute  stock  by  mills.  It  means  they.
 could  have  more  stocks.  The  Jute
 Corporation  of  India  wag  esked  by
 Government’  to  gear  up  its-machinery
 and  to  open  purchase  centres.  -in.
 remote  areas  also.  ‘The  Corporation
 has  procured  about  787,467  bales  of  raw...
 just  during  fits  season  till’  ‘10th
 February,  970  88  pared  to  only

 68,000  bales  purchased  in  1977278,  for
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 the  jute  milig  from.  the  first  week  of
 Jenuary  to  rd  week  of  February
 1979.  We  may  hope  that  with  the  re-
 opening  of  jute  mills,  thete  should  be
 improvement  in  the  situation,  regard-
 ing  raw  jute.  \

 So  far  as  sugar  cane  is  concerned,
 the  Central  Government  has  fixed  a
 statutory  minimum  price  of  Rs.  10/-
 per  quintal  of  cane  for  a  recovery  of
 8.5  per  cent  with  suitable  premium  for
 higher  recovery,  This  is  the  minimum
 price  below  which  the  factories  cannot
 purchase  the  cane.  However,  some
 State  Governments,  viz.  Uttar  Pra-
 desh,  Bihar,  Haryana  and  Punjab  have
 fixed  higher  prices  with  the  provision
 that  the  difference  is  to  be  met  from
 State  Government's  funds,

 About  50  per  cent  of  the  cane  nor-
 mally  goes  to  the  khandsari  and  gur
 units.  The  khandsari  units  are
 licensed  by  the  State  Governments
 and  there  is  no  control  by  the  Central
 Government  on  them.  Though  there
 ig  No  statutory  minimum  price  for
 sugar  cane  in  the  case  of  khandsari
 units,  two  State  Governments,  viz.
 Uttar  Pradesh  and  Andhra  Pradesh
 have  fixed  Rs.  6/-  and  Rs.  7.0  res~
 pectively  as  the  minimum  price  for
 cane  for  khandsari  units  in  their
 States.  In  other  States  no  price  for
 Ichandsari  hag  been  fixed  so  far.  Due
 to  de-control  and  the  large  availability
 of  sugar  in  the  market,  the  sugar  pri-
 ces  have  settled  at  a  lower  level.
 There  was  an  apprehension  that  due
 to  the  low  price  of  sugar,  some  of  the
 sugar  factories  might  not  start  crush-
 ing.  However  due  to  the  measures
 taken  by  the  Government  under  the
 Sugar  Undertakings  (Taking  Over  of
 Management)  Act,  it  has  been  ensur-
 ed  that  almost  all  the  sugar  factories
 gtarted  crashing  sugar  cane  by  the
 normal  dates.

 Au  mentioned  earlier,  the  khandsert

 Crops.  (Res.)
 Central  Government  and  it  is  learnt
 that  many  of  the  khandsari  units  have
 not  starteq  ‘functioning  in  spite  of
 withdrawing  the  excise  duty  on.
 khandsari.  So  far  as  gur  is  concerned,
 this  is  also  under  no  control  or  licence.
 This  is  a  small  scale  or  cottage  indus-
 try,  and  therg  is  no  control  whatsoever
 on  this.  Inspite  of  that  government:
 had  extendeq  assistance  by  way  of
 allowing  unrestricted  exports  of  gur

 _with  a  cash  subsidy  of  Rs.  40  per
 quintal  on  such  exports,  and  permis~
 sion  for  forward  trading  thereof,  ‘0
 that  the  prices  may  look  up  slightly.

 Ultimately  in  view  of  the  inter-

 6.5  lakh  tonnes  during  1979,  liberal
 export  of  molasses  and  a  decision  to
 create  a  buffer  stock  of  sugar  to  the
 extent  of  5  lakh  tonnes.  It  is  intended
 that  the  benefits  of  thesg  measures
 should  be  reflected  directly  in  the
 liquidation  of  arrears  due  to  cane
 growers,  In  addition  Government
 have  extended  assistance  to  the  Go-
 vernment  of  Uttar  Pradesh  by  way  of
 a  loan  of  Rs.  20  crores  to  assist  the
 cooperative  and  public  ‘sector  fac
 tories  in  the  state  in  the  payment  of
 cane  arrears,

 So  far  as  tobacco  is  concerned,  the
 difficulties  in  marketing  and  fall  in
 prices  became  apparent  from  the
 middle  of  last  year.  The  main  reason
 for  depression  in  the  market  was  that
 the  production  of  VFC  tobacco  roge
 sharply  from  95.7  million  keg  ‘in
 1976-77  to  88.6  million  kg.  in  1977-78.

 The  production  of  bidi  tobacco  also
 marked  a  substantial  rise,  Tn  itm-
 prove  the  situation,  the  government
 intervened  in  the  market  through  the

 State  Trading  Corporation  and  the  Ne
 ‘tional  Agricultural  Cooperative  Mar.
 keting  Federation  of  India  Ltd  Ths”
 NAFED  was  asked  to  purchased  woh
 25,000  tonnes  of  non-virginit  tobacco,
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 specially  bidi  tobacco  from  the  States
 of  Gujarat,  Maharashtra  and  Karna-
 taka  on  government  account.  The
 STC  was  asked  to  buy  about  15,000
 tonnes  of  virginia  tobacco  as  against
 5,000  tonnes  which  they  had  planned
 to  purchase  as  normal  part  of  their
 commercial  activities,  The  object  was
 te  provide  marketing  and  price  sup-
 port  in  a_  situation  of  depressed  to-
 bacco  prices,  The  Tobacco  Board  has
 introduced  the  Tobacco  Leaf  Purchase
 Voucher  System  in  Andhra  Pradesh
 and  Karanataka  toe  help  the  growers
 of  virginia  tobacco  in  obtaining  limely
 payment  for  their  tobacco.  Various
 other  measures  such  as  regulating  the
 production  of  virginia  tobacco  in
 Andhra  Pradesh  during  1978-79  season
 and  improving  the  system  of  tobacco
 sales  for  the  benefit  of  growers  were
 also  taken.  These  measures  seem  to
 have  produced  a  good  effect  inasmuch
 as  the  index  of  tobacco  prices  (with
 970-7—00  as  base)  increased  from
 the  level  of  35:6  in  May,  978  to
 44.9  in  January,  1979.  In  the
 first  week  of  February  the  price  has
 shown  a  decline  and  the  index  for  3rd
 February.  979  was  39.6  Government
 is  keeping  a  close  watch  on  the  situa-
 tion.

 Regarding  cotton,  the  index  numbers
 showed  a  decline  during  September-
 October  978  and  showed  a  recovery
 in  November  1978.  Thereafter,  again
 the  prices  have  shown  a  decline  and
 the  index  88  on  38rd  February,  979
 was  62.6  as  compared  to  778.7  in
 February  last  year.  The  fall  in  prices
 of  long  and  extra-long  staple  varieties
 is  less  but  it  is  more  in  the  case  of
 medium  staple  varieties.  The  Govern-
 ment  have  taken  a  number  of  measures
 to  ensure  that  prices  are  maintained
 at  reasonable  levels  and  the  purchase
 of  cotton  is  activated  to  the  advantage
 of  growers.  Some  of  these  measures
 are:  relaxation  in  stock  limits  to  be
 held  by  mills  and  traders.  They  can
 have  larger  stocks,  they  can  purchase
 more  in  the  market  and  ‘hey  can
 compete  with  other  buyes.  ‘Then  the
 other  thing  is  the  removal  of  restric-

 MARCH  2,  979
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 tions  on  intra-trad  transactions.  Then,
 enlargement  of  the  role  of  the  Cotton
 Corporation  of  India  to  include  ni
 only  purchase  for  NTC  but  also  com
 mercial  purchases  for  non  NTC  mills  |
 and  buffer  stocks,  Permission  to  the
 Cotton  Corporation  of  India  and
 Gujarat  State  Cooperative  Marketing
 Federation  for  export,  of  2  lakh  bales
 of  previous  season’s  cotton  which
 not  saleable  in  the  domestic  mark
 the  lifting  of  the  ban  on  export
 Bengal  Desi  cotton,  soft  cotton
 and  yellow  pickings  and  the  pern
 sion  given  for  export  upti]  now
 70,000  bales  of  Bengal  Desi  cotton.

 (vi)  In  addition  to  these
 has  been  decided  to  permit  e
 .5  lakh  bales  of  staple  cotton  of  0 fied  varieties  during  the  current  x

 season  through  Apex  Marketing
 ties  of  the  concerned  cotton  g
 States  and  Cotton  Corporation
 India.

 (vii)  Imposition  of  import
 du

 Rs.  .382  per  kg.  and  a  corresp
 hike  in  excise  duty  in  respect
 cose  staple  fibre

 (viii)  Rescinding  of  the
 enjoining  on  the  industry
 sory  use  of  minimum  of  0
 non-cotton  fibres.

 SHRI  NATHU-  RAM
 (Nagaur):  If  you  look  at
 other  commodities,  the  w
 of  stability  goes  to  the  n
 The  farmer  is  looted  in  the
 stages

 SHRI  SURJIT  SINGH  छ
 That  is  what  has  been  sta
 the  members  and  that  is  y
 replying  to.  These  measi
 been  taken  not  just  now  b
 last  two  months.  In  some
 has  come  into  the  marke
 areas,  it  is  now  coming  in
 Tn  some  areas,  it  has  just

 (Regarding  potatoes
 measures  have  been
 the  measures  which  ha’
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 to  arrest  the  Yall  im  prices  ef  potatoes.
 ate;

 Bexports  of  potatoes  from  India  were
 permitted  by  the  Government  by
 various  cooperative  and  other  agencies
 on’  the  basis  of  canalisation  through
 NAFED.  Thereafter,  we  tried  to  im-
 prove  upon  this  and  for  encouraging
 exports  still  further,  potato  exports
 under  OGL  basis  were  alowed  by  Gov-
 ernment  with  effect  from  3rd  February
 1979,  The  Governments  of  Punjab and  Haryana  have  sought  assistance
 from  NAFED  and  cooperative  agencies
 of  the  States  for  the  purchase  of  po-
 tatees  in  the  State  and  their  move-
 ment  outside.  The  Government  of
 Uttar  Pradesh  also  held  discussions
 with  the  representatives  of  NOFED
 and  State  Marketing  Federation  for
 undertaking  purchases,  storage  and
 sale  of  potatoes.

 So,  these  are  the  measures  which
 we  are  taking  for  stabilising  the  prices
 of  these  agricultural  commodities,
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 [अीमतो  झहिस्या  वी:पगनेकर]
 बाला है,  यह  मालूम  तहीं।  यह  प्रापने  गये  साल
 कदम  उठाया  इसलिये,  पता  नहीं  लगा  ry  z

 शल्
 यतें  दी  गई  हैं,

 इससे  हुछ  होगा  तो  ठीक जो.  झापने  कदम  -  उनसे  कुछ
 थाला  नहीं  है।  प्ापकों,  उनको  कुछ
 भदद  देनी  चाहिये  प्राइस  सपोर्ट  करने  के  लिये  ज्यादा
 मदद  देती  चबाहियें,  प्रगर  भाप  ऐसा  नहीं  करेंगे  तो
 इससे  हमारी  इकानामी  क्रम  होने  वाली  है,  यह  ध्यात
 में रखना  आाहिये  झौर  दमें  है  कि  किसान के

 किसानों  है  2०  _बबनमेंट ा; Mg  2002९

 |
 कोई  ठीक  तरह  से  नहीं  उठाना  भाहती

 t

 .MR.  CHARMAN:  Mr,  Vinayak
 Prasad  Yadav  has  moved  an  amend-
 ment.  He  is  not  present  in  the  House.
 I  shall  put  his  amendment  to  the  vote
 of  the  House.

 Amendment  No.  2  was  put  and
 negatived.

 MR.  CHAIRMAN:  The  second  am-
 endment  is  in  the  name  of  Dr.  Ramji
 Singh,

 aro  रामजी  सिह:  मैं  विदड़ा  करना  चाहता
 हूं  t

 Amendment  No.  3  was,  by  leave,
 withdrawn,

 MR,  CHAIRMAN:  Mr.  Yuvraj  has
 moved  an  amendment.  He  is  not  here.
 I  shail.  now  put  his  amendment  to  the
 vote  of  the  House.

 Amendment  No.  4  was  put  and
 négatived,

 MR.  CHAIRMAN:  There  is  one
 more  amendment  moved  by  Dr.  Ramii
 Singh.

 “ate  राभलों  सिह  :  मैं  विद्टा  करना  चाहता
 ह्ह।

 Amendment  No,  6  was,  by  leave,
 withdrawn.

 सभापत्ति  महोदय  :  क्या  माननीय  सवस्या
 अपना  प्रस्ताव  मांपस  लेता  भाहती  हैं?

 शीभती  अ्रंहिस्था पी  ०  रांगनेकर  :  पहले  मंत्री
 महोदव  अतायें  कि  यह  क्या  कदम  उठाने  बाले  हैं।
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 बहस हो
 गई  हैँ घौर  च्  बेन्यरों

 हो
 गे  हे"

 ह)  शव
 x  ba]

 1  ४4  हग  लिए  में  झानरेवल  ेम्बर

 हर  =
 करूंगा  1 उ  वहू  अपने  अस्ताव  को  वापस

 i

 eft  हत्या  पी०  रांगनेकर  :  मंत्री  बतायें
 कि  कादने  की  सोनोपलो  परचेज के  बारे  में  ह
 करने  जा

 रहे  हैं
 हु  बरगाला  मैं  ने  पहले  भी

 कुछ  कह  है  भौर  पब  कुछ  और,  मी  कह  देता  ,

 भाननीय  संदत्या  ने  काटन  के  बारे  में  कहा  हैं  ।
 हमले  महाराष्ट्र.  में  काटते  का  सोनोपली  परचेज
 सिस्टम  मुख  किया है  }  यह  दो  तीन  साल  से  बंद
 था।

 4  भ  ट  गुर  किया  है
 1  बहां

 इनफ्रास्ट्क्चर  यां  इसलिए  इसे  शुरू
 पंजाब,  हरियाणा  और  राजस्थान  में  भी

 सोनोपली  परचेज  की  बात  हुई  है।  लेकित  वे  तैयारी
 लहीं कर  सके,  इसलिए  इस  साल  हसे  शुरू  नहीं  किया जासका।  मेरा  क्षयाल  है  कि  झगर  तैयारी  हो  जाये,
 तो  गले  साल  यह  परचेज  सिस्टम  इन  में  भी

 शुरू
 हो  जायेगा  ।  यह  सिस्टम  [1 अ  फ़ायदे

 लिए  है।  महाराष्ट्र  में  देखा  गया  है  कि  उन्हें
 ठीक  प्राइस  मिली  है  “कहीं  कहीं  बींस  परसेंट  ज्यादा
 मिली  है  सपोर्ट  प्राइस से,  जिससे  उन्हें  संतोष  हुभ्ना  है  ।

 दूरी  स्टेट्स  मे ंभी  ऐसा  ही  हो  सकता  है  t
 मानमीय  सदस्या  ने  कहा  है  कि  मिल  बालों  को

 ज्यादा  सुविधा  मिल  गई  है।  वह  इस  लिए  नहीं  मिली
 है  कि  मिल  वाले  ज्यादा  स्टाक  कर  लें।  अझगर  मित्र
 बाले  नहीं  करेंगे,  तो  ट्रेडर  करेंगे  ।  किसान  के  पास
 से  तो  चला  गया।  प्रगर  मिलें,  ट्रेडर्श,  काटन  कार्पी-
 रेशन  भर  मानोपली  परचेज,  ये  कई  एजेन्सीज़  मार्केट
 में  प्रा  जायें,  तो  किसान  को  दो  चार  रुपये  का  फ़ायदा
 हो  जाता  है.  यह  इस  लिए  किया  गया  है,  ब्योंकि
 प्रोडषशन  इस  दफ़ा  कुछ  ज़्यादा  हुआ  हैं।  प्रोडक्शन
 की  फिगर्स के  हिंसाब से  76-77 F में  58  लाख  बेल्स
 था,  पिछले  साल  1  लाख

 |
 झौर  इस  दफ़ा  स्‍झाशां

 है कि  74-75  लाख  बेल्स  दरमियात  प्रोडक्शन

 ह
 ।इसलिए  थोही  बहुत  दिक्कत  भाई  हैं  ।

 के  बारे में  श्राप ने  कहा  कि  दस  में  भी
 सहूसियरत,  पम  को दी  हैं।  मिल का  चलता  भी

 है।  मिल  नहीं  हो
 बालों  को  पैसा  नहीं  मिलता है  1  को  पैसा.
 तभी  मिलेगा  जब  मिल.  चलेगी  1. गन्ने  बाले  बेचादे
 मारे  जाते  हैं  झगर  मिल  नहीं  है।.  कोशिश

 =
 बात
 ह

 है  कि  जो  एरियसे
 कष्ट  च्े

 #
 x  बहू,  बहुत  ज्यावा  गए

 खत्म  कि  क  र्  ष्  ae  पैसे  किसानों  ड्
 मिलें । .

 76  P.M.
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 of  Commercial

 crops.  (Res.)
 of  this  matter?  Please  excuse  me.  I
 de  not  want  to  interrupt  the  hon  Mem-
 ber.  This  is  for  your  information.
 Those  mills  that  have  always  been

 known  as  good  paymasters  and  regular
 payers  have  found  excuses  and  are
 not  paying  the  regular  prices.  For
 instance,  take  the  Hindustan  Sugar
 -Mills  at  Gola  Gokarnath.  They  are e
 Rot  paying  the  proper  price.  This  is
 something  which  is  now  brewing  up.
 They  are  detaining  the  money.  They
 are  not  paying  it.  It  never  happened
 for  the  last  35-40.  years,  Madam.  Now,
 under  one  pretext  or  the  other  they
 are  withholding  payment.  The  result

 is):  कि  किसान  के  लिए  भ्राप  जो  प्लीड  कर  रहे  हैं,
 ब्ह्तों  योंही  मर  रहा  है।  भव  समझ  में  नहीं
 झाता  कि  समस्या  का  हल  किस  प्रकार  हो

 शी  सुरजणीत  सिंह  बरताला  :  शुगर की
 प्राइसेज  बहुत  ज्यादा  गिर  जाने  की  वजह  से  यह  सारी
 समस्या  पैदा  हुई  भौर  शुगर  ज्यादा  पैदा  हो  जाने  के
 कारण  ऐसा  हुभा  65  लाख  टन  के  करीब
 इशंगिर  पैदा  हो  गई  भौर  भाव  सवा  दो  के  भी  नीचे
 गिर  गए  हैं।  इसलिए  यह  समस्या  पैदा  हुई  है  ।
 जैसा  श्राप  बता  रहे  हैं  कि  कुछ  ऐसी  मिलें  हैं  कि  जिनके
 पास  पैसा  होते  हुए  भी  वह  दे  नहीं  रही

 ह
 'एरिय्से

 नहीं  दे  रही  हैं  तो  उनके  खिलाफ तो  की
 जायगी  ।  उसी  क़े  लिए  बह  बिल  आप  से  पास
 करवाया  था  कि  उन  के  खिलाफ  कार्यवाही  की  जा
 सके  t  भालरेडी  कार्यवाही  की  जा  चुकी  है,  नौ
 मिलें  तो  कब्जे  में  ले  ली  गई  हैं।  भर  भौ  जो  ऐसी
 मिलें  होंगी  जिन  क़े  एरियर्स  बढ़  जायेंगे बह  कब्जे  में
 खेली  जायेंगी।  सरकार  उन  को  ले  लेगी

 प्याज  के  बारे  में  श्रीमती  रांगनेकर  जी  ने  जिक्र
 किया  ।  नासिक  के  एरिया  में  प्याज  ज्यादा

 है।  प्याज  भी इस  दफा  हम  कर  रहे
 भौर  हम.  कोशिश

 हे
 कर  रहे  हैं  कि  झाइन्दा  के  लिए

 कुछ  एरियाज  जो  ऐसे  हैं  जहां  प्याज  ज्यादा  होता  है
 उन  का  प्रोडक्शन  भौर  बढ़ा  कर  एक्सपोर्ट  के  लिए

 ४1
 माक  उस  को  कर  दिया  जाय  कि  इस  एरियाज

 क्योंकि  दफ़ा  फसल  बहुत  भ्रच्छी  होती है,  कई
 बेफ़ा.  कम  होती  है,  लेकिन
 "५

 मार्कट  से  निकल  जायं,  एक  साल  एक्सपोर्ट
 तो  अयले  साल  हमारी  मार्कट जाती  रहती  है।

 इससिए  हमारी  कोशिश  यह  है  कि  कांस्टैंटली  एक्सपोर्ट
 लिए  जुछ  ऐसी  प्रिया

 Sector  undertakings
 (Res.)

 water  है।  इसे  बात  का  हमने  ब्याभ  ग्
 है  कि  एक्सपोर्ट  मार्केट  हम  बाहर

 द्द
 झौर  वह @  नजाय।  प्याज के  लिए  हमारी  खास  तबध्जद

 है।  प्याज की  मांग  इधर  भी  ज्यादा  होती  जा  रही
 है।  अब तो

 ह
 बढ़े  हैं।  लेकिन  पहले  जब मार्केट  में  प्याज  भाई  तो  दाम  गिर  गए  थे,  तो  हम  से

 हम  कांस्टैंटली  कोशिश  करते  रहे
 सुविधा  के  लिए  जो  भी  कुछ  हो  सके  वह  किया
 जाय

 में  प्रानरेबल  मेम्बर  से  रिक्‍्वेस्ट  करूंगा  कि
 वह  इस  को  वापस  ले  लें।

 काफी  मात्रा  नें  प्याज  एक्सपोर्ट
 है

 की।  इसलिए
 कि

 ओमती  झाहिल्‍या  पी.  रॉगमेकर  :  मैं  बापस
 लेती  हं।

 MR,  CHAIRMAN:  You  wish  to
 withdraw?

 SHRIMATI  AHILYA  ह:  RANGNE-
 KAR:  Yes,  Madam.

 MR.  CHAIRMAN:  Does  she  have
 the  permission  of  the  House  to  with-
 draw  the  Resolution?

 SOME  HON  MEMBERS:  Yes.
 The  Resolution  was,  by  leave,  with-

 drawn.

 46.06  hrs.

 RESOLUTION  RE.  WAGE  NEGO-
 TIATIONS  OF  PUBLIC  SECTOR

 UNDERFAKINGS
 MR.  CHAIRMAN.  Now  we  go  to-the

 next  resolution  by  Shri  Robin  sen.
 SHRI  DINEN  BHATTACHARYA

 (Serampore):  I  have  been  authorised
 by  Shri  Robin  Sen  to  move  the  resolu-

 tion  standing  in  his  name.
 I  beg  to  move:

 “This  House  expresses  its  grave
 concern  at  the  non-implementation
 of  the  assurances  given  by  the  Gov-
 ernment  on  26  June  1978,  to  the
 central  trade  unions  on  the  eve  of  all
 India  strike  of  public  sector  em-
 ployees  which  wag  organised  on  26
 June  72978  to  the  effect  that  the
 Bureau  of  Public  Enterprises  would
 riot  interfere  in  wage  negotiations  of
 public  sector  undertakings  and  the~
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 Government  would  convene  a.  meect-
 ing  of..the  central  tradg  unions.  to
 discuses  a  guideline  and  disapproves

 -of  the  inaction  of  the  Government
 which  has  resulted  in  a  great  unrest
 among  workers  of  public  sector  un-
 dertakings  and  recommends  to  the
 Government  to  intervene  and  take
 appropriate  steps  so  that  the  at-
 surances  given  to  control  trade

 union  are  fully  implemen

 Madam,  the  House  knows  that  for  a
 pretty  long  time  since  the  month  of
 December,  1977,  the  public  sector  em-
 ployees  were  agitating  for  the  revision
 of  their  wages  ang  for  the  implementa-
 tion  of  some  assurances  given  to  the
 employees.

 During  the  month  of  December,
 there  was  a  convention  of  the  public
 sector  employees  where  the  Central
 Trade  Unions  were  represented  by  the
 central  leaders.  There  they  decided
 that  on  20th  of  January,  they  will  be
 forced  to  resort  to  strike  work  in
 Hyderabad  and  Bangalore  public  sector
 undertakings  and  demonstrated  all

 over  the  country  on  a_  single  point
 for  the  right  of  negotiation  with-
 out  any  interference  by  the  Bureau  of
 Public  Enterprises  or  by  any  agency
 of  the  Government.

 On  this  issue,  there  was  a  strike  and
 hundreds  of  workers  participated  in  it
 in  Hyderabad  and  Bangalore  and  all
 ever  the  country.  There  was  a.
 demonstration  in  Calcutta,  Bombay
 and  other  cities.  After  that,  what
 happened  was  this.  Central  Trade

 Unions  have  also  held  a  convention  in
 Dethi  where  it  decided  to  call  a  private
 convention,  meeting  or  conference  of
 the  Central  Trade  Unions  where  these

 4esues  could  be  discussed  and  program.
 mes  could.  be  undertaken  to  see.  that
 the  Government  came  forward  to  stick
 to  its  own  assurances.  The  Janata
 Government  in,  its  manifesto.  clearly

 _armouneed  that  they  will  look  to  the
 Interest  of  the  workers  and  employees

 and:  they:  will  that:  justice  ig  done
 them.  But,  ,  in  this  cane,  after

 stiocesstul  in
 parts  of  the  county,  Government,:.  te
 some  extent,  changed  its  attitude.  But,

 they  took  thie  stand  without,  the  con~-
 currence  of  the  Bureau  of  Public
 Enerprises  and  the  Central  Govern~
 ment  machinery  that  no  public  sector
 could  come  to  a  settlement.  on  the-
 question  of  wages  or  any  othe
 managerial  matters.  That  was  the
 stand.  Now,  they  have,  to  some  ex-
 tent  relaxed  their  attitude  and  decided

 or  announced  that  on  a  time  table,  the
 employees  and  trade  unions  will
 negotiate  with  the  employers  and  the
 management.  This  was  the  only
 change  in  the  attitude.  But  today,  Sir,
 in  this  House  a  secret  circular  dated
 4th  October  978  issued  by  Additional
 Secretary-cum-Director  General  of

 Bureau  of  Public  Enterprises  which  was
 read  over  at  the  time  of  matters  under
 Rule  377  mention  that  all  public  sector

 undertaking  have  been  directed  to  con-
 sult  the  Bureau  of  Public  Enterprises
 even  for  entering  into  interim  agree-
 ments  and  it  has  been  further  direct-
 ed  that  no  agreement  should  be  con-
 cluded  without  consulting  the  Bureau.
 On  the  one  side  the  workers  were
 given  to  understand  that  on  the  plant
 level  they  can  negotiate  with  the  ma-
 nagement  and  on  the  other  side  from
 the  Centre  a  circular  is  being  sent  to
 the  top  management  of  the  public  sea-
 tor  enterprises  that  they  cannot  come
 to  any  settlement  regarding  wage,
 bonus  or  anything  without  the  sanc-
 tion  of  the  Bureau  of  Public  Enterpri-
 ses  and  the  Central  Government
 agencies,  Thig  is  a  clear  viola
 tion  of  the  assurance  given  by

 the  Janata  Government.  not  only
 in  its  manifesta  but  even  after

 the  formation  of  the  government
 After  28th  January  strike  by  the  public.
 sector  employees  and  their  demonstra-
 tion  this  assurance  was  given  but  the

 _government  paid  little  heed  to  its.own
 promises.  Therefore,  Sir,  the.  Central

 unions  bad  no  other.  alternative
 but.  wo  convene:  a

 manages
 and.  there
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 March:  That  wag  the  decision  taken.
 by  the  Central  trade  union  leaders
 here  in  Delhi.  Sir,  earlier  when  the
 Industries,  Petroleum,  Finance  and
 Labour  Ministers  called  a  meeting  of
 the  trade  union  leaders  a  communique
 was  issued  wherein  it  was  agreed  ,  to
 set-up  a  machinery  for  drawing  up  a
 a  new  guideline  which  will  not  be  very
 rigiq  but  flexible  in  respect  of  the
 negotiations  regarding  the  ‘wage,  ete.
 But  even  after  this  two  months  have
 elapsed.  Nothing  was  done.  In  that
 situation,  the  ceniral  trade  union
 leaders  decideqd  to  convene  another
 meeting  and  to  discuss  the  whole  issue
 further.  I  would  like  to  stress  upon
 the  Government  to  declare  what  their
 policy  is.  They  must  cOme  forward
 with  a  categorica]  statement.  I  want
 to  know  whether  you  want  to  give  the
 right  to  the  employees  for  collective
 bargaining.  Collective  bargaining  does
 not  mean  this.  Once  you  decide  that
 on  the  plant  level,  you  can  discuss  the
 matter  with  the  management  of  that
 particular  undertaking,  on  the  other
 hand,  what  you  do  is  this,  you  are
 issuing  a  secret  circular  saying,  don’t
 come  to  an  agreement  on  any  issue
 without  the  sanction  of  the  Bureau  of
 Public  Enterprises  and  the  Central
 Government  Agencies.  What  is  this
 double  standard  which  you  are  adopt-
 ing?  It  is  for  you  to  answer.  If  you
 do  not  do  it,  the  workers  ‘will  not  sit
 idle.  They  will  no  longer  sit  quiet.  They
 will  not  in  any  way  tolerate  this  type
 of  actions  and  inactions  and  violations
 of  their  own  promises.  They  will  be
 bound  to  take  recourse  to  such  action
 which  will  allow  employees  and  शान
 ployers  in  the  public  sector  to  negotiate
 and  settle  the  matter  regarding  wages

 ‘ang  so  on.  In  the  mean  time  a  call
 for  strike  for  a  day  was  given  to  pro-
 test  against  the  inaction  of  the  Govern-
 ment.  It.took  place  all  over  the  coun-
 try.  It  was  00-per  cent  successful.
 You  have  seen  the  coal  strike.  The
 Shipping  Corporation  Employees  are
 getting  agitated  and  the  steel  em-
 ployeesare  also  getting  agitated.  This

 -cattie.about  throughout  the  country  on
 ‘this  ‘question.  whether  they.  have  got
 the  right.  for  collective  bargaining

 This  right  hes  been  snatched  away’.
 very  clandestinely  by  the  Central  Gov-.
 ment.  Have  they  got  no  right  to
 negotiate  and  settle  thelr  own.
 demands?  That  is  the  basic  question...
 now  which  is.  facing  the  country.

 Everybody  knows  what  happened.
 with  regard  to  the  employees  of  the
 LIC.  The  bonus  dues  which  were  due
 to  them  were  not  paid  to  them,  Agita-
 tion  is  going  on.  Some  days  back  be-
 fore  the  Puja  holidays  there  was  an--
 other  serious  agitation  throughout  the
 country,  by  the  LIC  employees.  It  is:
 a  regret  that  on  the  one  hand  you  say”
 that  you  will  look  to  the  interest  of  the
 weaker  sections.  I  am  not  dealing
 with  the  philosophy  propagated  here:
 when  you  say,  you  look  to  the  interest
 of  the  rural  people  and  you  ask  the
 industrial  workers  for  sacrifices,  Sacri-
 fice  for  what?  Sir,  three  months  back,

 ‘in  December,  the  cost  of  living  index
 went  up  by  ten  points.  The  Central.
 Government  employees  are  entitled’
 to  increase  in  their  D.A.  but  no  steps
 have  been  taken  by  the  Government:
 in  that  direction.  If  the  Government
 behaves  in  this  way,  why  will  the  big
 industrialists  not  behave  in  the  same
 manner  in  so  far  as  their  employees
 are  concerned?  If  you  look  at  the
 industrial  sector  impartially,  you  will!
 come  to  realise  that  before  it  is  too:
 late,  the  Government  must  come  for-.
 ward  with  a  straight-forward  decision
 and  give  the  right  of  collective  bargain.
 ing  to  the  employees.  I  know  what
 happened  in  many  cases  after  the
 negotiations  had  started;  these  ended
 abruptly.  In  the  case  of  BHEL,  in  the
 case  of  Steel  Plants  and  many  other
 cases,  the  negotiations  were  broken
 without  any  reason  and  the  wltimate
 result  was  that  it  became  the  breeding
 ground  for  agitation  throughout  the
 country  among  the  public  sector  em-
 ployees  as  also  other  employees.  In,
 our  State,  for  two  months  the  jute
 workers  struck  work  and  ultimately,  the
 jute  magnates  who  thought  that  taking
 the  advantage  of  the  present  situation
 they  will  deny  the  right  of  revision  of

 ages  of  the  jute  workers,  had  to  come.
 down  and  had  to  agree  to  increase.
 their  wages  to  the  extent  of  Rg.  66.27,
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 paise.  The  same  thing  happened  in
 respect  of  the  engineering  workers.  So,
 ‘the  question  of  revision  of  wages  has
 become  a  pattern  throughout  the  coun-
 “try  and  if  this  Government  takes  a  rea-
 listic  view,  objective  view  of  the  situa-
 tion,  it  has  to  come  to  a  decision  and
 take  such  steps  which  will  help  the  em-
 BHloyees  as  well  as  the  management  to
 run  the  industries  smoothly.

 My  main  contention  is  that  the  right
 -of  collective  bargaining,  right  of  nego-
 tiations  for  wages  or  for  any  other  de-
 mands  should  be  there  and  in  no  way
 this  be  jeopardised  by  any  agency

 ‘like  the  Bureau  of  Public  Enterprises,
 Labour  Ministry,  Home  Ministry  or

 -any  other  Ministry.  You  have  to  take
 a  final  decision  without  any  further
 ‘loss  of  time.  If  you  visit  any  public
 sector  undertaking,  you  will  see  the
 real  situation.  I  am  speaking  special.
 ly  of  the  IDPL,  Rishikesh  where  the
 workers  are  very  much  agitated.  They

 ‘had  to  fight  even  for  the  registration
 of  their  Union,  for  one  year.  There-
 after  also,  the  management  does  not
 want  to  sit  with  them,  to  discuss  the
 very  elementary  issues  and  the  very
 nominal  things  that  they  are  asking
 ‘for,  for  a  long  time.  If  this  Posifion
 continues,  how  long  will  the  workers
 ‘tolerate?  Why  should  the  workers  not
 come  forward  with  their  demands
 straightway?  And  if  their  demand  is
 not  fulfilled,  they  have  no  other  alter-
 native  but  to  resort  to  stoppage  of
 work.  The  situation  is  already  explo-
 sive.  Everywhere  people  say  that  this
 Government  is  asking  for  increased
 production  because  it  has  invested  so
 much  money  in  the  public  sector.  But
 what  are  they  doing  about  the  revi-
 sion  of  wages?,

 The  previous  agreements  have  ex-
 Pired  long  ago.  Government  has  no
 right  to  delay  the  revision.  Why
 should  you  not  come  to  an  agreement?
 The  Bureau  of  Public  Enterprises  ts
 ‘there,  and  I  have  mentioned  about  the
 pecret  circular.  I  do  not  know  whether
 Government  admits  it.  If  not,  it  must
 come  forward  with  a  clear-cut:  state-
 ment  thet  tt  was  not  their  circular.  I

 Seetor  undertakings
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 do  not  see  any  reason  why  this  secret.
 circular  ‘was  issued.  This  issue.  ‘was
 raised  by  others  algo  on  several  occa-
 sions,  but  no  satisfactory  reply  has  yet
 been  given.  The  same  thing.  has  been
 raised  today  by  our  leader  .Com-
 Samar  Mukherjee,

 The  matter  is  very  simple,  viz.  whe-~
 ther  you  agree  to  give  the  right  of  col-
 lective  bargaining  to  your  own  emplo-
 yees.  If  you  sincerely  try  to  settle
 matters,  you  will  see  that  the  workers
 can  do  miracles.  You  are  asking  for
 increased  production.  I  have  seen
 that  when  the  workers  are  satisfied,
 they  can  surpass  the  target  that  you
 might  have  fixed.  It  is  common
 knowledge  that  workers  sometimes
 want  to  work,  but  the  bureaucracy
 stands  in  their  way.  It  does  not  supphy
 raw  materials.  They  do  not  take
 steps  for  the  rehabilitation  of  the
 machines  which  have  become  old  and
 junk,  although  they  are  taking  money
 every  year  and  showing  them  in  their
 balance  sheets,  viz.  that  so  much
 amount  has  been  taken  for  the  rehabi-
 litation  of  the  machineries.

 My  humble  suggestion  to  the  Minis-
 ter  is  this.  [  do  not  know  to  what
 extent  he  will  be  able  to  satisfy  the
 House  about  the  points  I  have  raised.
 But  it  is  now  time  for  Government  to
 think  and  strap  this  secret  circular,
 and  make  arrangements  immediately

 to  see  that  the  Bureau  does  not  stand
 in  the  way  of  wage  negotiations,  or  of
 negotiations  on  any  other  demand  of
 the  public  sector  employees.  With
 these  words,  I  hope  that  the  Minister
 will  accept  the  Resolution.

 MR.  CHAIRMAN:  Motion  moved:
 “That  this  House  expresses  its

 grave  concern  at  the  non-implemen-
 tation  of  the  assurances  given  by  the
 Government  on  26  June,  7978  to  the
 central  trade  unions  on  the  eve  of.
 all  India  strike  of  public  sector  em-_
 ployees  which  was  organise  on  28
 June,  3978  to  the  effect.  that  the  Bu-
 reau  of  Public  -  Enterprises  would
 meeting.  of  the  central  trade  sions.  a
 not  interfere  in.  wage  negotiations.
 of  priblic.  sector  undertakings
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 Government  would  convene  a.
 meeting  of  the  central  trade  unions
 to..discuss  a  guideline  and  disap-
 proves  of  the  inaction  of  the  Govern-
 ment  which  has  resulted  in  a  great
 unrest  among  workers  of  public
 sector  undertakings  and  recommends
 to  the.  Government  to  intervene  and
 take  appropriate  steps  so  that  the
 assuraces  given  to  central  trade
 uniong  are  fully  implemented.”
 Now  Dr.  Ramji  Singh,  do  you  want

 to  move  your  amendment?
 DR.  RAMJI  SINGH  (Bhagalpur):  I

 beg  to  move:

 That  in  the  resolution,—
 for  “intervene  and  take  appropri-

 ate  steps  so  that  the  assurances
 given  to  central  trade  unions  are
 fully  implemented.”

 substitute
 “gall  a  round  table  meeting  of  the

 Tepresentatives  of  trade  unions  to
 find  out  a  solution  by  3l  March,
 19792"  MD

 सभाषति  महोदया,  यह  प्रस्ताव  बहुत  महत्व  का
 है।  भादरणीय  समर  बाबू  ने  भी  इस  प्रश्न  को  उठाया

 ४
 दीनेन  बाबू  ने  भी  इस  को  सपोर्ट  किया  है  ।

 सोचता  हूं  कि  मालिक  मजदूर  सम्बन्ध  शांतिपूर्ण
 रहे  ताकि  उत्पादन  को  गति  मिले,  इसीलिए  मेरा
 पस्ताव  इतना  ही  है  कि मजदूर  संगठनों  के  प्रतिनिधियों
 की  एक  गोलमेश  बैठक  बुला  कर  31  मार्च,
 १979  तक  इस  को  हल  किया  जाय।  यह  बात

 है  कि  जिस  समय  स्ट्राइक  का  नोटिस  दिया  गया
 उस  समय  हमारे  मंत्ती  खास  कर  के  उद्योग  मंत्री

 |
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 4  स्वी  से  हल  किया  जाय  क्योंकि
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 भी.  बहिष्कार  किया  गया।  इसीलिए  बही

 ु
 से  ही  भाशंका  थी  tv  लेकिन  सह

 े  मैत्री  पूर्ण  ढंग  से  सब  लोगों  से  मिल  शुस  कर  के  बड़ी
 बड़ी  समस्याप्रों  झौर  बड़े  बड़े  भ्रौद्योगिक  विवादों  का
 सनिपटारा  किया  है  ---वाइजैत  में,  पोर्ट  स्ट्राइक  में,  डाक
 स्ट्राइक  में

 “Free  and  frank  discussion,  involv-
 ing  unions,  employees  and  the  state
 governments  to  maintain  cordial  in-~
 dustrial  relations  have  paid  rich
 dividends.

 इस  तरह  से  सब  को  ले  कर  के  निपटारा  किया  चया।
 लेकिन  बह  जो  हड़ताल  थी,  मैं  बहुत  आदर  के  साथ
 झपने  मिल्  दीनेन  बाथू  से  कि  बह  एक  'राज-..
 नैतिक  कारण  से  थी।  जो  मेम्बर  सेक्रेटरी
 मैं,  जिन को  झाप

 स्  श्
 नहीं  मानते,  मैं  उस  के

 ड  ge
 नहीं  कहता,  मेम्बर  सेक्रेटरी  ने  कहा

 थ्या
 “He  has  described  C.IL.T.U’s  move

 for  its  token  strike  on  June  28  as  a
 decision,  more  of  a  political  nature
 than  as  an  industrial  strike.”

 यह  स्पष्ट  था  कि  बहू  राजनैतिक  कारणों  से  था  क्योंकि
 जब  सरकार ने  कहा  था  कि  हम  मिल  कर  के  बात  करते
 बाले  हैंतो  फिर  टोकेन  स्ट्राइक शी  घमकी  कोई
 झाधथिक  शौर  श्रौद्योगिक  कारणों  से  नहीं  कही  जा  सकती
 है।  उस  का  उद्देश्य  राजनैतिक  था।

 दीनेन  बाबू  की  इस  बात  से  मैं  सहमत  हूं  कि
 सरकार  ने  जो  कहा  था  उस  को  ले  कर  के  भब  सीधे,
 बैठ  कर  के  बात  करनी  चाहिए  शौर  इसीलिए  मैं  मे
 कालबद्ध  ढंग  से  अपना  भमेडमेंट  दिया  है  क्योंकि
 यह  ठीक  है  कि  श्रौद्योगिक  रिएता  हमारा  खत्म  न  हो,
 बल्कि  उस  को  झर  बढ़ना  चाहिये  1

 द्
 में  झौद्योगिक  विवाद  का  निपटाश

 करने  के  भ्रन्तर्राष्ट्रीय  मजदुर  संगठन  के  भी
 कुछ  निर्देश  हैं।  उन्होंने  भी  यह  कहा  है

 “What  is  necessary  is  to  reconcile
 the  requirements  of  industrial  reia-
 tions  and  distributive  justice  with
 those  of  economic  growth  and  bal-
 ance  the  rights  of  collective  bar-
 gaining  against  the  compulsions
 of  rationalising  the  wage  structure.”

 यह  ाइन्एल  onto  की  शी  रिपोर्ट  है।  इसीलिए
 हम  यह  नहीं  चाहते  हैं  ौर  जनता  थार्टी  की  सरकार
 यह  नहीं  नाहती  है  कि  मजदूरों  का  हड़ताल  करने  का
 जो  हक  है  वह  समाप्त  कियाजाय।  सैकिन  राजमैतिक
 कारणों
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 “  onde

 किक  Remji  Singh]
 rafts  हड़ताल  की  बात  चल  रही.  थी  तो  मिस्टर
 हीन  ते  कहा था  :  _

 certain  issues  where  in  the  national.
 interest  the  two  main  parties.  can
 generally  agree—I  think  that  infla-
 tion  is  one  of  those  issues—then
 there  is  the  right  to  go  on  strike
 and  we  could  not  blame  one  an-
 other.”

 मेरे  कहने  का  मतलब  यह  है  कि  खास  कर  के  जो
 सार्वजनिक  संस्थायें  हैं,  पब्लिक  एण्टरप्राइशेज  हैं  वह
 देश  की  सम्पत्ति  हैं।  समाजवाद  झौर  साम्यवाद  की
 च्चा  हमारे  बीनने

 ट  हर  धन  शाप
 करेंगे  तो

 प्रब्लिक  इण्टरप्राइज्ेज  और  कम्युनिज्म

 ह |
 प्रतीक  हैं।  उनमें  भ्रगर  नुक्सान  होता  है,

 अगर  असंतोष  होता  है  तो  इसकी  जिम्मेवारी
 सरकार  के  साथ  साथ  श्राप  लोगों  की  भी  है।  इससिए
 एक  तरफ  तो मैं  अपनी  सरकार  से  कहूंगा कि  जो
 कहा  गया  था  कि  हम  समाजवाद  लायेंगे,  उसमें  बादा-

 नहीं  होती  चाहिये।  साथ  ही  हमारे  जो
 सजदूर  नेता  हैं  उनसे  भी  में  आग्रह  करूंगा  कि
 जब  चीन  झौर  हिन्दुस्तान  का  सवाल  बैठ  कर  हल  किया
 जा  सकता  है  तब  पब्लिक  एण्टरप्राइज्ेज़  को  क्षति
 पहुंचाने  का  काम  समाजवाद  के  खिलाफ़  होगा  ।
 इसलिए  मैं  चाहूंगा  कि  दोनों  पार्टीश  बैठ  करके
 जत्दी  से  जल्दी  इस  चीज़ का  फैसला  फरें।  हमारे
 देश  में  खासकर  भूतलिंगम  कमेटी  के  कारण  बहुत
 सी  बातें  ा  गई  हैं,  हमारे  स्वामी  जो  जो  है,  भारतीय
 मजदर  संगठन  के,  उन्होंने  भी  कहा  है  कि  इसको  रही
 की  टोकरी  में  फेंक  दिया  जाये  ।  लकिन

 हए कमेटी  की  रिपोर्ट  के  पेज  72%  लिखा है  —

 In  this  report  we  are  not  propos-
 ing  any  freeze  in  wages.  On  the
 contrary  we  believe  that  wages
 should  gradually  increase  by  obtain-
 ing  a  appropriate  share  in  the  growth.
 of  gross  national  productivity.

 तो  मेरे  कहन ेका  मतलब  ह.  है  कि
 मदर

 <
 बसे  में  जो  क्रांतिकारी  भावना  है  उसके  ऊपर
 झकमारों  में  ठिप्णणी  है:

 “The  outright  rejection  by  the
 ‘Major  trade  unions  of  Bhoothalin-
 gam  Committee’s  report.on  wages,
 incomes  and  prices  and  their  propo-
 sal  fora  token  strike  over  the  issue
 are  both  unfortunate.  and  misguid-
 ed.”

 we  में  और  अधिक  कह  करें  दस  सदन  का  अधिक
 थ... अ  नहीं  लेना  चाहता  ॥  ५.  ५.  ४

 -

 “y  suggest  that  where  there  are.
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 अत:  मैं  दोनों से  ही  प्रार्थता  करता  हूं कि  दस
 सवाल  को  32  मोच  तक  जरूर  हल  कर  लिया
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 सामने  रखना  चाहता  हूं  -  पहली
 कि,  जैसा  कि  अभी  डाक्टर  साहब  ने  कहा,  हमारे
 बीज में  एक  से  एक  झनुभवी  भौर  विद्वान
 लीडर  हैं।  भ्रभी तक  दुर्भाग्य  यह
 इस  देश  में  मजदूर  की  परिभाषा  तय  नहीं
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 we को  लेलें  ,  को  ही  लीजिए =
 हंस में  सभ  से  चौकीदार  होता  है,  जो  प्रफ्ते
 भरे  हुए  बेटे को  भी  छोड़  कर,  जब  उस/  का  एस0  Ho,
 हो  ‘atte  wo  भागेगा,  तो  बह  पहले उने  के  पीछे

 [|

 “पडता  हैं।  लेकिन  उसका  बेतनें,.  कितेता

 bee eae ice hasten तो  उस  12
 है.  1-1  U  भंभी

 स्
 मे  अंतर्लावा भरी  भी  बहँते  a  पर

 रुपयों  रोज  ही  मिलता है
 हू  है  कि  एक  तरफ़  वह  भजधूर

 काम  कंरतों
 शी दूसरी  तरफ़  में  लोग  हैं  जिंत  को  कं  काम

 ,  प्राई0णी
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 r  a  5 पीकीदार  का  काम  करेने  वाला  या  रेखबले
 रने  बाला  हमेशा  गरीब  का  बेडा  होता  है
 देश  की  यह  परस्पध ्  है  'क  हमेशा

 बैठने  बाला  बड़ें  लोगों का  होगा  |
 सी  लिए  दोतों  के  बेतन  प्रौर  पु  सुविधा  में  जान-
 मूझ  कर  भ्ग्तर  रंखा  गया  है।  क्या  चाहिये--

 इस  प्रकार  की  वेतन  मजदूर  नौति  कायम  की  जाती  |
 शाहिये,  जिस  में  काम  का  झम्तर  चाहे  जितना  हो,
 लेकिन.  दोनों  की  सुझ-सुविधा,  दोनों  के  बेतनों  में
 समानता  झाय,  एक  बौर  दो  को  समानता  भी  हो
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 तो  जिस  फैक्ट्री  का  राष्ट्रीयकरण

 ट्
 है,  वहां  पर  जो  एम्प्लाइड  काम  करते

 जो  सब

 मैतिक  प्रध्तिकार  नहीं  हैं,  fee  वहीं  हैं।.  लेकित
 झाज  तके  सर्वोक्य  न्यायालय  के  द्वारो  भा  सरकार
 के  द्वारा  चित  वेतन  क्‍या  हिं--इसे  का  कहीं वी
 उत्सेख  नहीं  किया  गया  हैं।  सरकार  को  चाहिये

 वह  धारा  जाये  झौर  हू  तय  करे  कि  उचित
 बेतम  क्या  हैं?  लेकिन  भाज  तक  ऐसा  नहीं  किया  cet

 सभापति  महोदय,  हमने  कहा  है  कि  भाज
 के  मेतानों  की  भी  बड़ी  प्रज़ीब  स्थिति  है  t  स
 संध  के  था  गूतियत  के  नेता  हैं-हमारे  दिमान  में  एक  ऋत
 रहती  है'कि  हमारे  लेबर  का  कैसे  उत्थान  हो,  हमे  ह... अ  के

 देश  का  लेबर  चाहे  जहन्नम में में  चला
 जाये,  देश  की  कोई  फिक्र  नहीं  रहती  है  1
 ऐसा  चाहते हैं  कि  देश  में  ऐसा  लेबर  लीडर  वैदा  हो,

 को  सांथ  ले  कर  चले।  जो  लेत  में  काम  करने

 हे
 मजदूर

 शु  हैं,  यहा  पा
 काम

 रे  बॉल कल  काम
 त्

 सब!
 करें।  इसलिये

 बधि  भाप  एक  ही  मात  देखेंगे  तो  शाप  की  ष्टि  सा  किक
 नहीं  हो  सकती  है  ny  झाप  देखें  कि  भ्रलग  झलग  व्यवसाय
 में  प्रलग  झलग  वेतनमान  हैं  1  एके  बैंक  के  कर्मचारी  हैं,
 झर  एक  कालेज  का  टीचर  है  लेकिन  दोनों  के  वेतन  माय
 में  प्रन्तर  है  |  मैंक  का  कर्मचारी  पझ्रध््योपक  से  ज्यादा
 तनछ्वाहू  पाता  है।  इसी  तरह  से

 ॥
 जगह  काम  करने

 बाले  लोगों  के  वेतन  में  भ्रन्तर है  ।
 बोनस  के

 1!  My  i  मही
 कि

 बोनस  गलत  है  पा  ae  भूलनिंगम
 कमेटी  का  जिक्र  किया  गया,  ह...  काफ़ो  विवादोश्एदड
 रही,  उस  की  रिपोर्ट के  बारे  में  बहुत  ज्यादा  प्रतिकिया

 11
 ।  मै ंने  की  उस  को  पढ़ा  था  लेकिन  जो  उप्त में  अल्छाई

 उस  को  भी  देखें  कौर जो  बुराई  है  उस  को
 ड्

 ह. अ
 कमेटी की  रिपोर्ट  में  है  कि  मिस  को  खत्म  होता  af
 धौर

 श्
 क्ले

 ता  बीकन  रशा
 की

 स्यक्‍र्त्या  आहिये।  समय

 ५1
 हुआ  |. ड  उद्योगों को  काफी  लोभ ई; ग में  इमाम  के  कप  में  बोनस  शुरू  किया  था  ।  पेंही

 भी  यह  we  की  गई  ौर  .965  में  बोगस
 कानून बना  जिस  में  सजबूर को  4  परसेंट  जोमस  िया थ्या  हौर  फिर  उस  की  बढ़ा  कर  8.  33  परसेंट  कर  दिया
 गया  |  लेकिन  भ्रम  क्या  हो  गया  कि  बोसस  एक  हणियाट
 हो  गया  &  मैं  इस  को  नहीं  मानता  हूं  कि  यह  Tree  है
 था  सही  है।  लेकिन  जब  झाप  मजबूर  को  बोनस  देने

 ?

 की  यात  कहते  हैं  तो  जो  संगठित  हैं  वह  तो  प्रप
 मांग  मनवा  लेते  हैं,  भोर  जहां  सिद्ध  नहींहो
 हां  नहीं  होता  ।

 दूसरी  बात  भूतलिगम  समिति  से  यह  कही  कि
 मजदूरी  भत्ता  सब  का  एक  सा  हो  1  आज  जो  बजट  में
 टैक्स  बढ़े  हैं  तो  दद्थ  पेस्ट  सभी  को  एक  ही  दाम  पर
 मिलेगा  चाहे  वह  बड़ा  भ्रादमी  हो  या  मजदूर  भादमी  हो  |
 इसलिये  मंहगाई  भत्ते  में  झ्नन्‍्तर  नहों  होता  चाहिये  4
 ito  vo  के  सम्बन्ध  में  निश्चित  रूप  से  सरकार  को
 एक  समान  नीति  क्पतानी  श्ाहिये  ।  सब  को  समान
 रूप  से  महंगाई  भत्ता  देना  चाहिये  t

 reds बात  भृंतलियर्म  समिति की  रिपोर्ट  में
 करी  गई  हैं  कि  केसे  |. उ  राज्यों  के  नय ह
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 उस  में  उन्होंने  5  चीजें  कहीं  थीं--

 ्  म
 कि  कर्मचारियों  को

 ला बाब  मिलेपा
 था  कि  प्रसंगठित  श्रमिकों  भौर

 जि  दे  करे  1”  मजदूरी  तय  कर  दी  जायेगी  |

 बीसरे  उन्होंने  कहा  था  कि  बड़े  बड़े  भधिकारियों के
 बेतन  भत्ते  पर  नियंत्रण  किया  जायेगा  ।

 चोथे  उन्होंने  कहा  था  कि  गरीब  की  भाय  पर  सीमा

 कना
 नहीं  बल्कि  प्रमीर  की  समृद्धि  पर  सीमा  लगाना

 T  I

 पांचवें  उन्होंने  कहा  था  कि  भ्रधिक  वेतन  को
 कम  करना  होगा।  भाप  इतना  ही  कर  दें  तो  टीक  है  ।
 हम  हमेशा  से  कहतें  हैं  कया  जनता  पार्टी  की  सरकार
 इसना  नहीं  कर  सकती  है  कि  एक  और  लाख  के  भन्‍्तर
 को  कम  कर  दे,  एक  भोर  हजार  के  अन्तर  को  कम  कर  दे  |
 यदि  यह  नहीं  हो  सकता  तो  कम  से  कम  2  ौर  20
 के  अन्तर  में  तो  भाइये  ।  झाज  क्‍या  है,  एक  तरफ  एक
 आदमी  की  झ्रामदनी  .00  है  भौर  एक  झादमी  की  एक
 लाख  है।  मैं  जानना  चाहता  हूं  कि  कितना  भ्न्तर  आप
 रखना  चाहते  हैं।  मैं  भपनी  सरकार  ब्रौर  मंत्री  जी  से

 गा
 कि  निश्चित  रूप  से  श्राप  हस  की  कटौती  कीजिये

 आप  गरीब,  साधारण  एम्प्लामी,  छोटे  छोटे  काम
 करने  बाले  को  उस  के  वेतन  और  उस  की  सुख-सुविधा को  नहीं  बढ़ा  सकते  हैं  तो  भाप  को  एक  निश्चित  समय  में जो  बड़े  बड़े  प्रधिकारी  हैं,  मंत्री  हैं  या  हम  लोग

 ज बैठे हैं, सब  को  इकट्ठा  कर  के  एक  सीरीज  में  लाना
 झोर  करना  चाहिये  कि  कम  से  कम  एक  होगा  भौर  भ्रधिक
 सेश्रधिक  2होपा।  जब  इस  _ देशियों  में  ले  जायेंग्रे  तब
 ढक  राष्ट्रीय  तीति.  तम  कीजिये  be  समूचे  देश  के

 ' दृम्प्लाइज  के  लिये  एक  राष्ट्रीय  भीति  तम  कोजिये  ?

 एक  चीज  का  दम
 1  ह्

 हो  प्ररसेंट  भला
 बढ़ाइये,  2  परमेंट  सो  2  परसेट  बढ़ाइये  |  सेफिक
 जब  तक  झाप  कद  मा  नियंत्रण  नहीं  रखेंगे,  शाप  की
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 तय  कीजिये  चाहे  वह  संभर्ष  करने  वाले  मजदूर  हों,
 खेतिहर  हों,  स  में  काम  करने  वाले  हों  या

 बात  समाप्त  करता  हूं  ny  धन्यवाद  |

 SHRI  K.  A.  RAJAN  (Trichur):  I
 stand  to  support  this  Resolution
 moved  by  my  colleague,  Shri  Dinen
 Bhattacharya.

 The  resolution  is  on  the  non-im-
 plementation  of  the  assurances  given
 by  the  government  on  26th  June,
 72978  to  the  Central  Trade  Unions  on
 the  eve  of  the  All  India  strike  of
 Public  sector  employees.  So  J  would
 like  just  to  impress  upon  the  govern.
 ment  that  it  is  not  a  matter  of  just
 only  this  particular  question.  It  07९७
 all  embraces  the  industrial  relations
 policy  and  also  the  approach  of  the
 government  towards:  issues  which
 have  been  already  raised  and  dis-'
 cussed  and.  in  good  faith  agreed  to
 by  the  central  trade  unions...  .

 Mr.
 issue  came  up  after  the  upblication  of
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 working-class  and  to  the  best  interests
 of  the  working-class  of  this  country
 and  so,  that  policy  should  not  be  im.
 plemented  or  should  not  be  taken  as
 8  guideline  in  evolving  a  national
 wage  policy.

 But  thig  appeal  was  not  paid  much
 attention  to  by  Government.  Natural-
 ly,  the  working-class  had  to  take  to
 the  other  steps  just  to  impress  upon
 the  Government  their  anxiety  and
 their  anger  against  this  policy,

 They  held  demonstrations  all  over
 the  country.  Even  after  that,  Gov-
 ernment  did  not  care  to  come  out
 with  a  declaration  ag  to  what  their
 attitude  is  regarding  this  wage,  in-
 come  and  price  policy  propounded  by
 the  Bhoothalingam  Committee  Re
 port,

 Mr,  Chairman,  I  need  not  go  into
 all  the  aspects  of  the  report  of  this
 Committee  because  this  is  not  the
 time  to  discuss  that  in  this  Resolu-
 tion.  On  the  Study  Group’s  recom-
 mendations  at  least  the  Government
 had  admitted  on  the  floor  of  this
 House  that  it  was  not  an  accepted
 policy,  This  was  only  a  study  group's
 report  which  the  Government  is  just
 studying.  .  But,  unfortunately,  we
 found  that,  there  is  something  wrong
 in  the  implementation  of  the  wage
 policy  of  the  various  ‘public  sector

 sector  is  one  of  the  major  sectors
 which  employed  a  large  number  of”
 workers  in  the  industry  and  every
 year  more  and  more  workers  are
 added  to  the  industry  as  compared  to-
 the  private  sector.  I  do  no  want  to-
 enter  into  the  philosophy  that  has
 been  propounded  by  my  colleague,.
 Dr.  Ramji  Singh  toward  the  public
 sector  and  the  attitude  of  the  work-
 ing-class  towards  that.  [  would  Hke-
 to  stress  that  we  do  not  believe  that.
 the  public  sector  is  a  socialist  sector..
 We  know  what  the  limitation  is  in  an
 underdeveloped  economy.  I.  know
 that  the  public  sector  has  its  own  role
 to  play.  I  do  not  want  to  exaggerate
 it.  After  all  that  has  happened,  the
 workers  had  to  declare  a  one-day  token
 strike  for  June  28.  On  the  eve  of  the-
 strike,  the  concerned  ministers  as  well
 as  Government  called  a  conference  of
 the  concerned  Centra]  Trade  Unions;
 after  the  one  day  strike  on  28th
 January  398  in  Bangalore  and  after
 the  proposed  ane  day  all-India  strike
 on  28th  June  1978,  the  Government
 of  India  assured  that  the  B.P.E,  would.
 Mot  interfere  and  the  management
 would  be  directed  to  negotiate  with
 the  concerned  trade  unions  in  respect.

 of  their  demands.  That  was  the  as-
 surante  given  in  the  presence  of
 three  responsible  Ministerg  and  the
 concerned  trade  unions.

 Here  the  question  is:  that  as-
 surance  is  not  only  not  being  imple-
 mented  but  it  is  being  violated  con-
 trary  to  the  normal  principles  of
 justice.  Once  the  assurance  is  given,
 it  cannot  be  a  wrong  assurance—that.

 was  given  before  the  responsible  min-
 isterg  and  the  Centra]  Trade  Unions.
 Without  questioning  the  bonafide  of
 the  Government,  the  trade  unions  ac-
 cepted  that  assurance.  Now,  the  situa-
 tion  has  come  when  the  Central  Trade
 Unions  and  the  responsible  workers’
 organisations  may  have  to  question
 the  bonafides  of  the  Government's
 assurance,  That  is  the  situation  and
 how  far  industrial  relations  are  feast.
 ble  for  the  growth  of  the  economy  ia
 the  question  keeping  in  view  the
 sound  industrial  progress,  That  is
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 my  anxiety.  The  issues  are  being
 discussed  at  high  levels  and  some
 -sort  of  censensus  or  wunderstand-

 ing  is  going  to  be  reached  between.
 the  Government  and  the  trade  unions
 on  mejor  issues.  But,  after  that  as-
 suraticé  was  given,  the  old  practice

 ‘seems  to  be  continuing  in  all  these
 public  sector  undertakings  contrary
 to  the  expectations  of  the  workers

 -and  the  trade  unions,  contrary  to  the
 expectations  of  the  workers  and  the

 trade  unions,  What  will  be  its.  effect
 on  the  overall  industrial  situation  in
 this  country.  Once  government  makes
 a  commitment  they  have  to  honour
 the  commitment  without  seeing  whe-
 ther  it  is  right  or  wrong.  It  is  the.
 duty  of  the  government  to  see  that
 it  is  honoured.

 After  that,  unfortunately,  a  cir.
 cular  has  been  issued  which  has  been
 highlighted  today  in  the  House.  A
 photostat  of  that  particular  circular

 ‘has  appeared  in  various  newspapers.
 circular  goes  contrary  to  the

 assurance  given.  It  goes  fundamen-
 tally  against  the  assurance  given.  On
 this  question  while  direct  negotiations

 -aré  going  on“IDPL,  Modern  Bakeries,
 ete.  the  responsible  top  management
 said  that  they  cannot  go  an  inch
 further  as  a  directive  from  the  Bureau
 of  Public  Enterprises  is  standing  in
 the  way  and  its  clearance  has  to  be
 got.  As  a  result  thereof  many  dis-
 putes  have  come  up  ind  so  many
 days  of  strike  hag  taken  place.  So,
 Bir,  either  the  Government  should
 stick  to  ifs  assurance  or  think  twice

 “before  making  such  an  assuranc?.

 Sir,  what  is  the  performance  of
 the  public  sector  in  this  year?  We  are
 having  a  loss  of  l4  crores  after  taxes
 as  compared  to  1975  976  ang  1977  I
 am  not  going  into  those  details.

 was  another  assurance  given
 that  some  guidelines  would  be

 -<évelved  in  consultation  with  the
 ‘trade  unions.  Sir,  there  were  two
 ities  of  mithimruin  Wages  and  rate

 ing  has  happened.  .They  were  to.
 call  a  corference  and  discuss  .the
 whole  problem  with  the  trade  unitns
 but  that  also  has  not  been  dome,  80.
 many  issue  are  cropping  up,  for
 example,  wage  revision,  D.A.  neutre-
 lisation  and  ali  other  connected
 issues,  So,  what  I  want  to  stress  is
 that  if  the  government  backs  out  of  an
 assiirance  given  by  them  then  this.
 will  ead  to  e  very  unfortunate  situa-.
 tion.  I  do  not  want  to  add  te  my  ac-
 cusation  but  in  this  connection  I
 would  like  to  emphasise  that  Govern
 ment  should  honour  its  assurance.
 Ag  trade  unions  have  already  agreed
 to  evolve  a  guideline,  they  should  call
 a  conference  to  discuss  the  whole
 problem  with  the  trade  unions,  Ins-
 tead  of  doing  that,  some  sort  of  ad-.
 hocism  in  industria]  relations  is  being
 made  which  will  never  do  good  for
 you.  Now,  Sir,  I  don’t  want  to
 argue  all  those  things  which  cropped
 up  during  this  discussion.  Dr.  Ramii
 Singh  hag  brought  to  light  so  many
 problems.  There  are  basic  questions
 regarding  industrial  relations.  There
 ate  basic  questions  regarding  thé
 attitude  to  the  public  sector  As
 some  other  friends  have  taken  up  the

 those  things.

 But  I  would  like  to  inform  those
 people  who  are  part  of  the  Govern-
 ment  and  part  of  the  party  as  to  what
 has  been  written  in  their  manifesto.
 Have  you  seriously  thought  of  imple-
 menting  your  manifesto.  What  is  .the
 Janata  Party  Manifesto’s  guideliné  on
 wages?  You  have  promised  in  your  ma-
 nifesto  that  you  will  give  a  ‘fair  wage
 Now,  what  is  a  ‘fair  wage’?  Did  you
 think  twice  about  the  matter-before  you
 just  brought  in  your  manifesto?  Will
 you  be  able  to  give  that  tair  wage  in
 the  country  wider  the  present  condi=
 teal?  Are  we  getting  9  need-based”
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 minimum  wage  at  least  according  to
 the  2975  formula?  Then  why  did:  you
 write  in  your  manifesto  that  fair
 ‘wages  will  be  given  to  those  workers?
 “You  do  it  to  catch  votes.  And  here
 you  speak  so  much  philosophy
 about  the  disparity,  about  high-wage
 islands,  poverty  and  all  those  things,
 And,  what  have  you  written  regarding
 industrial  relations  provision?  You
 have  said  there  that  sound  industrial
 felations  will  be  evolved,  bipartite
 negotiations  will  be  conducted.  What
 have  you  written  in  your  manifesto
 regarding  various  other  things?  I
 do  not  want  to  say  about  all  those
 things.  My  only  question  is  this.
 Don't  forget  that  you  are  a  part  of
 ‘the  manifesto,  a  part  of  a  party
 which  has  propounded  fair  wages  to
 the  workers.  You  are  bringing  in
 Bhoothalingam  Committee  Report's
 recommendation  as  if  that  is  a  pana-
 cea  for  all  economic  evils  in  this
 country.  We  cannot  accept  this,  I
 am  sorry  to  say  that  this  philosophy
 has  been  running  here  in  this  coun-
 try,  not  only  under  your  Government,
 but  this  philosophy  had  been  there

 ‘under  the  regime  of  Mrs.  Indira
 Gandhi.  She  also  tried  this  philoso-
 phy~-wages  chasing  prices  or  prices
 chasing  wages  and  so  on.  You  see
 what  is  going  on  in  the  U.K.  There
 are  rolling  strikes  which  are  going
 on.  They  could  not  find  out  a  solu-
 tion  in  all  these  things.

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 (SHR]  प्र.  N.  BAHUGUNA):  Help  us
 also,

 ~gHRI  छू,  A.  RAJAN:  We  are  help-
 ing-  But  you  are  not  honouring  your
 agreement,  That  is  my  accusation
 against  the  Government.  While  you
 come  to  an  agreement  or  commitment,
 you  should  think  twice  whether  you
 will  be  able  to  honour  them,  whether

 "you  -will  be  able  to  agree  to  that  parti-
 cular  proposition.  But  unfortunately

 _that'is  not  there.  That.is  my  acctlsa-

 ‘tion.  You  could  have  saig  to  them  on:

 the  26th  June:  ‘You  are  public  sector
 wallahs;  are  you  trade  unions?  No,
 You  ‘go  on  strike.  We  do  not  mind
 that;  we  will  face  that.’  If  you  had
 said  like  that  J  could  have  appreciated
 that  stand  of  the  Government.  .  But
 what  did  you  say?  You  said:  ‘Come
 here  for  a  discussion.  We  agree;  you
 just  agree  on  factory  level,  We  will
 not  put  any  hindrance.  But  we  will
 have  a  discussion  also  on  the  various
 guidelines  to  be  evolved  on  the  na~
 tional  level.’  I  agree,  Sir.  There
 should  be  a  national  consensus  on  this
 wages  question.  J  don’t  want  the
 disparities  to  be  running  rio’,  There
 should  not  be  any  irrational  wage
 system  in  thig  country.  On  that  I  do
 agree  My  only  accusation  and  my
 charge  is  this.  You  have  really  vie-
 Jated  an  agreement  or  a  consensus  on
 an  honourable  understanding  reached
 with  those  responsible  trade  unions.
 Thereby  you  are  creating  difficulties
 for  those  in  those  particular  indust-
 ries,  but  you  are  also  setting  up  a  bad
 precedent  of  industrial  relations  for
 which  we  have  got  to  pay  the  price.

 With  that  appeal  to  the  Govern-
 ment,  I  would  say,  I  support  this  Re-
 solution  which  is  a  historic  resolu-
 tion  which  has  got  a  very  vital  bear-
 ing  on  the  overall]  industrial  and  eco-
 nomic  structure  of  the  country,  Gov-
 ernmnt  must  come  forward  and  clear
 their  stand  on  this  particular  situa-
 tion.

 sh  ह... उ  (वेबरिया)  :  माननीय  चेयरमैन
 साहब,  जो  प्रस्ताव  आपके  सामने  दीनेन  भट्टाचायें  जी  ने
 वेश  किया  है  उसका  मैं  समर्थन  करना  चाहता  हूँ।  उसके
 समर्थन  के  सम्बन्ध  में  सबसे  पहली  बात  मैं  यह  कहना
 चाहता  हूं  प्रौर  प्रपनी  सरकार  को  राय  देना  चाहता  हे
 कि  एक  बार  हम  लोगों  को  डा.  लोहिया  जी  ने  कहा  कि
 तुम  लोग  सारे  इस  बात  को  सोचो  बौर  बताशों  कि  जिस
 सोशलिस्ट  पार्टी  में  तुम  लोग  हो  वह  किसकी  पार्टी  है,
 किस  किस  बों  के  हितों  को  भागे  बढ़ाती  है  ?  किंसी  ने
 किसान  झताया,  किसी  ने  मजदूर  बताया  शौर  फिर
 किसी  ने  दोनों  को  बताया  लेकिन  तय  नहीं  हो  पाया,
 मह  पार्टी  किस  बरी.  की  है।  पहली  बात  तो  मैं  यह  कहना
 चाहूंगा  कि  राजन  जी  की  तकरीर  को  मैं  ने  बहुत  ध्यान.
 से  सुना  है, उनकी  तकलीफ  का  कारण  खास  तौर  से  यह  है
 कि  जनता  पार्टी  सरकार  की  जो  श्रम  मीति  है  वह  किसी
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 ठोस  सर्बहारा  वर्ग  के  हित  पर  झाधारित  नहीं  है।  प्रमर
 हमें  कलकता  जाता  है  तो  वहां  का  टिकट  कटायेंग्रे  लेकित
 अगर  कलकला  जाने  के  लिए  लखनऊ  से  दिल्‍ली  का  टिकट
 कटायेंग्रे  हो  लोग  जान  जायेंग्रे  कि बहू  कलकत्ता  नहीं
 जायेंगे,  दिश्ली  जायेंसे  ।  यह  मामला  क्‍या  है  ?  एक

 साधाश्ण-सा  मामला  है  4  मुझे  तो  बड़ी  हंसी  भा
 रही  है,  क्योंकि  मैं  तो  मजदूरों  में  काम  करता  रहा
 हूं  : जब  946  4  पहले-पहल  मैं  बम्बई  पहुंचा,  तो  रहने:
 खाने  की  कोई  ध्यवस्था  नहीं  भी,  तब  मैं  मजदूरों  में  काम
 करने  लगा  झौर  तब  से  झाज  तक  मजदूरों  में  काम  करता
 भा  रहा  हूं,  यूनियन  में  काम  करता  हूं  ।  पहले  हमारी
 मांग  क्या  थी?  पहले  हमारी  मांग  थी  कि  ये  कल-कारयाने
 किस  के  है--मज़दूरों  के  यह  ज़मीन  किस  की  है--
 किसानों  की,  जो

 न.
 ताई  ौर  बुप्ाई  करे  --उस

 की  ।  झभी  हमारे  ह  जी  और  राजन  जी  ने  क्या
 सांग  की  है

 ?  उन  की  मांग  यही  है  कि  26  जून,
 978  को  इस  सरकार  के  दो-तीन  बड़े-बड़े  मंत्रियों

 ने  कहा  था  कि  सरकारी  क्षेक्ष  के  कर्मचारियों  की  जो
 अखिल  भारतीय  हड़ताल  28  जून  को  हो  रही  है,  उस
 को  खत्म  करो,  हम  एक  कमेटी  बना  देते  हैं  भौर  हम  यह
 विश्वास  दिलाते  हैं  कि  वेज-स्ट्रक्चर  के  बारे  में  जो  ट्रेड
 यूनिमन्श  पब्लिक  एन्टरप्राइजेज़  में  काम  करते  हैं,  उन
 से  जो  बातचीत  होगी  झऔंर  जो  तय  होगा,  उस  को  सीधे
 लागू  कर  देंगे  झब  यह  प्रस्ताव  केबल  यही  है  कि  भाप
 ने  जो  बायदा  किया  था,  उस  को  निभाया  नहीं  वायदा
 किया  है,  निभाना  पड़ेगा  ।  इसलिये  जीभ  का  आदर
 करना  चाहिये---हमारी  सरकार

 रू
 एक  महान

 क्रान्ति  से  निकल  कर  क्राई  है,  उस  को  अपने  वायदे  को
 निभाना  चाहिये-पहली  बात  तो  मैं  सरकार  से  कहना
 चाहता  हूं  ।

 झब  झारो  सुतिये--बड़े  मियां,  बड़े  मियां,  छोटे
 मियां  सुभान  अल्लाह  ।  यह  व्यूरो  कौन  है  ?  मैं  तो
 अंग्रेज़्ी  पढ़ा  नही  हूं;--न  ब्यूरो  को  समझता  हूं,
 पब्लिक  को  समझता  हुं  शौर  न  एन्टरप्राइजेज  को
 समझता  हूं---जब  मैं  दिल्‍ली  झाया  तब  मैं  से  इस  का  नास

 =
 t  भ्राज  जो  इतने  बड़े-बड़े  संस्थान  सलते  हैं  ये

 के  द्वारा  चलते  है,  जैसे  भ्ाइ.सी.ए.श्रार,  उस  का  बोर्ड
 है,  तिबिया  कालिज  है--ठस  का  भी  बोर्ड  2
 सी.एस.भाइ.झार.  है,  उस  का  भी  बोर्ड  है--ये  सब  बोर्ड
 के  द्वारा  चलते  हैं,  लेकिन  जो  पब्लिक  झण्डरटेकिग्ज
 हैं  उन  को  जनरल  मैनेज  नहीं  चलाते  हैं,  बल्कि  ाप

 चलाता  है,  वह  इन  के  कामों  में  इन्टरफीयरेंस
 करते  हैं।  मेरे  मित्न  पासवान  साहब  वे  ध्रभी  पूछा  था
 कि  क्या  श्राप  के  पास  उस  का  लेखा-जोखा  है  ?
 एक  बात  थाद  झा  रही  है--मेरे  मिस्र  थे--वह
 लेबर  एस्कवायरी  कमेटी  के  चेयरमैन  थे  t  बम्बई  में  मैं
 शौर  वहू  साथ-साथ.  काम  करते  थे

 प्रे ंढरोलयम,  इचायत  प्रौर  दर्बरक  मंत्री  (श्री  हेम-
 बती  बस्दव  बहुतूणा)  :.सिसकर  साहब  t

 att  चसेन  :  जी  हां,
 आंच  काम  करते  थे.

 साहब  भी  हमारे.
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 @  हेमंती  भम्दश  2
 कालोझर  कहुंत  दिनों  से  हूं  f

 जो  भसली  मुद्दा  था  उस  को  छोड़  दिया  ५
 कहने  का  मतलब  है  कि  लेबर  कभीशन  की  रिपो्ट'
 लेबर  कमेटी  की  रिपोर्ट,  राजेस्द्र  बाब  कमेटी  की  रिपोर्ट,
 सब  कमेटियों  की  रिपोर्टे  तो  लिख  दी  जाती  हैं,  लेकिन
 ओ  बड़े-बड़े  साहब  लोग  होते  हैं,  वे  उन  रिपोर्टों  को  पढ़  ने
 की  जरूरत  नहीं  समझते  ।  कहा  गया  है  कि  आप  लोग
 मांग  कर  रहे  हैं,  चलो  एक  और  कमेटी  बना  दी  जांय  ।
 मैं  तो  यह  चाहता  हु--सरकार  की  तरफ़  से  मंत्री
 जी  साफ़  साफ़  कहें  कि  हम  इस  हन्टरफीश्ररेंस  को  ख़त्म
 करेंगे  शौर  भी  वायदा  किया  है--सब  सैन्ट्रल  ट्रेड
 नियन  नेताझों  के  साथ  शौर  पब्लिक  श्रण्डरटेंकिग्ज
 साथ  सीधे-सीघे  बात  करेंगे  झौर  उन  वायदों  को  पूरा
 करेंगे  ।  यदि  ऐसा  नहीं  होगा--तो  फिर  हम  भपनी
 भांगों  को  लड़  कर  लेंगे  ।

 लेयरमैन  साहब,  हिन्दुस्तान  का  मजदूर  झाज  तड़प
 रहा  है  मैं  भ्रभी  हाल  में  बग्बई  गया  था  ।  एक  जगह
 मुझे  खाना  खाना  था,  लोगों  ने  मेरा  घेराव  कर  दिया
 wat  में  30  लाख  लोगों  में  से  .9  लाख  हमारे  पूर्वी
 उत्तर  प्रदेश  के  भाई  हैं  ।  उन्होंने  कहा  कि  हम  को  9
 रुपये  का  पास  लेना  पड़ता  था,  ब  हमारे  रामाजवादी
 नेता  दण्डव्ते  जी  न ेउस  को  2  रुपये  का  कर  दिया  है  1
 मैं  ने  कहा  कि  झप  उन  का  घेराव  कीजिये,  हमारा  घेराव
 क्यों  करते  हैं  ?  उन्होंने  कहा--आ्राप  उन  के  साथी  हैं,
 शाप  मजदूर  नेता  हैं,  प्राय  का  भी  घेराव  करेंगे,  क्योंकि
 ाप  मजदूरों  में  काम  करते  हैं।  भ्राप  को  मालूम  है-«-
 wee  इन्जीनियरिंग  एसोसिमेशन  का  मामला  था,
 बह  हाई  कोर्ट  में  गया  ।  उनसे  कहा  गया  कि  हम
 तुम्हारी  बात  मना  लेंगे,  बायदा  कर  दिया  गया,  लेकिन
 उस  के  बाद  कुछ  करने  की  ज़रूरत  नहीं  है  ।  हर  चीज़  को
 टाल  का  जो  लेबर  मिल्िस्ट्री  का  तरीका  है  नौकरशाही
 का  सरीका  है  यही  मुसीबत  का  कारण  बनता  है  t
 इसीलिए  मुसीबत  से  श्रापको  छूटकारा  पाना  चाहिये  ।
 प्रगर  झाप  चाहते  हैं  कि  पब्लिक  झडरटेकिज़  में  उत्पादन
 ठीक  हो,  मजदूर  सन्तुष्ट  रहें  हड़तालें  न  हों  तो  जो  वादा
 झापने  किया  है  उसको  भापकों  निभाता  होगा  t  जहां  तक

 अंक
 कमेटी  की  रिपोर्ट  का  सम्बन्ध  है,  जैसा  ताम

 गुण ।  लोजों  मे  मुझे  कहा  कि  झ्ापने  इस  रिपोर्ट को
 पढ़,  है  तो  मैं  से  कहा  कि  मे  झपती  शान  के  खिलाफ  इसे  :
 समझता  हूं  -  उसकी  रिपोट  को  पढ़ना  भी  सेरी  शान  के.
 खिलाफ  है।  मालिकों  और  मजदूरों  में  भ्रापस  में  समझौता,  |
 नहीं  होगा  तो  मैदान  में  लड़ाई  होगी  ।  मजदूर  नेता  भी
 आपस  की  लड़ाई  को  छोड़कर  मेदात  में  उतर  भाए।
 छोटी  छोटी  लड़ाइयां  चालू  वे  करें  झौर  उसके  बाद  एक  a  a
 बड़ी  लड़ाई  पर  उतर  जाए  +  गा

 मस्‍्लाह  द ।.'  मशंदार  में.  भल  एक  आर  ही  बुकता  हो  जाए ‘  7

 at  साहिस  शोहिल  ह  का  1... है  न  जानेजवा  होगा  क
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 ware  सामने  सड़ाई  की  जाए  तो  ठीक  होगा  1  जो  एन  जी
 सी  भी  1 बरब्लिक  'बैक्टर  घ्रडरटेकिंग  है।  उस  में  भी  साठ
 हजार  लोग  लड़ाई  लड़  रहे  हैं।  एफ  सी  प्राई  में  लड़  रहे

 डु
 है  मह  भी  पब्लिक  सैक्टर  है  घौर  वहां

 लब

 वैड्रोलियम,  रसायन  झर  उवरक  मंजी  (भो  हेमवती

 स्  बहुगुणा)
 :  जो  एन  जी  सी  में  बड़े  झागन्द  के

 साथ  मामलों  को  हम  से  निपटा लिया  है  ।  माततीय  संदस्य
 इस  तरह  की  बात  कह  कर  उतके  दिल को  झनायास  ही
 1.  न  पहुंचाए  1  उनका  दिल  शुद्ध  है  |  i

 थी सपसेग :.  झपनी  काबलियत  की  वजह  से
 धापने  उनके  मामलों  को  निपटा  दिया  है 1. मंति-
 मंडल  का  संयुक्त  उत्तरदायित्व  है।  हन  मामलों  में  भी
 झाप  झपनी  कायलियत  का  परिचय  दें  और  बाकी  जो
 दूसरे  मामले  हैं  उनको  भी  निपटा  दें  t  are  मजदूर  नेता
 रहे  हैं  प्रौर  है  -  मजदूर  नेता  झाप  पहले  है  r

 इन  शब्दों  के  साथ  मैं  इस  प्रस्ताव  का  समर्थन  करता
 हैं  भौर  झन  में  इतना  ही  कहना  चाहता  हूं  कि  हिन्दुस्तान
 के  मजदूर  बर्म  में  बहुत  बड़ा  प्रसन्‍्तोष  व्याप्त  है  ।  झगर
 झाप  इस  झसम्तोष  को  दूर  नहीं  करते  हैं  ग्रौर  खार  पांच
 साल  तक  मामलों  को  इसी  तरह  से  लटकाए  रखते  हैं
 तो  एक  जबर्दस्त  तूफान  खड़ा  हो  जाएगा  |  युनियन  नेता
 जो  उसकी  खिलाफत  करेंग  उनको  भी  हटा  कर  प्रलग  कर
 दिया  जाएगा  शौर  नया  नेतृत्व  पैदा  होगा,  इसको  कोई
 शोक  नहीं  सकता  है  t

 इन  शदों  के  साथ  मैं  इस  प्रस्ताव  का  संमथन  करता
 हू

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 SATISH  AGARWAL):  The  Resolution
 has  been  moved  by  Mr.  Dinen  Bhatta-
 charya  on  behalg  of  Mr.  Robin  Sen.
 Some  of  the  Members  have  participat-
 ed  in  the  discussions,  I  have  heard
 their  very  learned  speeches,  and  I
 thank  them  very  much  for  the  nice
 suggestiong  that  they  have  made  to
 the  Government,  for  the  latter  to  keep
 in  mind  for  the  future.

 As  a  matter  of  fact,  Mr.  Dinen
 Bhattacharya  very  emphatically  as~
 serteg  that  the  right  of  negotiations
 without  any  interference,  or  the  right
 of  collective  bargaining,  should  be  re.
 cognized  by  Government,  This  Gov-
 ernbient  recognizés  this  right  of  col-
 lective  bargaining.  In  this  connection,
 much  hay  been  said  with  regard  to
 interference  by  ¢he  Bureau  of  Public
 ‘Bnterprisss.  Most  humbly  I  would

 (Res.)

 like  to  submit  that  if  there  is  going  to
 be  a  strike  in  a  particular  undertak-
 ing,  then  to  organize  the  labour  .and
 to  have  a  strike  on  an  organized  basis,
 there  are  the  all-India  unions  which
 guide  ang  regulate  the  activities:  of
 the  different  trade  unions  in  different  :
 sectors,  in  order  to  have  a  better  bar-
 gaining  capacity,  Similarly,  on  behalf
 of  the  employer,  there  is  the  BPE.
 They  all  belang  to  the  public;  ie.  the
 Government  and  that  is  why  they  are
 accountable  to  Parliament.  In  the
 present  system  of  governance  of  the
 country,  We  have  got  the  BPE  which
 coordinates  the  activities;  and  on  be-
 half  of  the  Government  it  directs  as  to
 how  to  ensure  a  better  function-
 ing  of  these  public  sector  under
 takings,  Of  course,  so  far  as  the
 settlements  and  negotiations  are
 concerned,  they  have  to  be  with  the
 factories  themselves.  That  right  is  re-
 cognized;  but  for  having  some  coordi-
 nation  and  for  having  an  all-India
 perspective  with  regard  to  certain  po-
 licies,  BPE  comes  into  the  picture.  Now
 this  particular  discussion  has  taken
 Place  and  my  learned  friends  know
 much  more  about  it;  they  know  that
 the  trade  union  representatives,  gov-
 ernment  representatives,  employers’
 representatives  have  come  to  an  un-
 derstanding;  meetings  have  been  held;
 ministers  have  participated;  trade
 union  represtntatives  have  participat-
 ed;  invitations  had  been  issued  and
 the  meeting  ig  going  th  be  held  on
 §-3.979,  (Interruptions)  You  may
 claim  credit  for  this:  I  do  not  deny
 your  right.  But  I  do  not  want  to  deal
 elaborately  with  all  the  points,  taking
 time  to  deal  with  the  points  in  the
 chronological  manner.  I  should  like
 te  say  that  this  discussion  is  more  of
 an  academic  nature  because  things  are
 being  settled,

 A  meeting  was  held  on  ‘1-9-1978
 with  the  Central  Trade  union  leaders
 whieh  was  attended  by  the  then  Fin-
 ance  Minister,  Labour  Minister,  Indus-
 try  Minister  and  Minister  for  Petro-
 Jeum  Chemicals  and  Fertilizers.  A.
 notice  hag  also  been  issued  for  a  meet.:
 ing  of  the  Consultating  Mechanism  for’
 the  purpose  of  laying  down  guidelines
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 for  wage  revisions  in  public  sector
 undertakings  to  be  held  on  ‘5-3-1979.
 The  following  trade  union  organisa.
 tions  have  been  requested  to  attend:
 INTUC,  CITU,  Hind  Mazdoot  Pan-
 chayat,  Hind  Mazdoor  Sabha,  Bharat
 Mazdoor  Sabha  and  TITUC.  All  the
 organisationg  except  AITUC  hag  al-
 ready  intimated  the  names  of  their
 representatives  who  will  participate
 in  the  meetings  of  the  cansultative
 mechanism.  Although  TITUC  has  not
 yet  done  so,  the  notice  for  the  meet-
 ing  has  also  been  sent  to  the  general
 secretary,  AITUC,  requesting  him  to
 attend  the  meeting...  (Interruptions)
 I  do  not  want  to  take  much  time  to
 elaborate  what  meetings  were  held  af-
 ter  28  June.  The  process  has  been  set
 in  mation.

 SHRI  DINEN  BHATTACHARYYA:
 Kindly  tell  us  why  there  has  been  so
 much  delay.  You  decideq  long  time
 back  that  you  will  take  some  _  steps.
 But  now  yoy  are  coming  forward  with
 a  proposal  for  a  meeting,  when  you
 received  this  motion

 SHRI  SATISH  AGARWAL:  No,  it
 ig  not  qn  account  of  that.  Process  had
 already  been  initiated;  I  had  already
 explaineg  it;  Ministers,  trade  union
 representatives  and  others  attended
 the  discussions  and  decision  has  been
 taken  to  hold  the  next  meeting  on  5
 March  1979.  I  do  not  want  to  say.
 more  because  then  you  will  say  that
 there  is  interference;  they  have  got
 the  right  to  settle  it  by  negotiation;
 let  them  sit  around  a  table  and  sort
 out  their  differences;  we  do  not  want
 to.  interfere;  I  have  got  no  authority
 or  right  or  capacity  in  these  matters
 advocates  in  courts  should  not  seek
 tg  sabotage  a  settlement  if  it  is  going
 to  be  outside  courts;  they  are  good
 advocates.  I  am  told  that  two  months
 were  taken.  (November  978  to

 January  979)  to  get  nominations
 from  five  of  the  six  representative
 bodies  of  workers  and  now  this  meet-
 ing  is  going  to.  be  held.
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 (Res,  )

 SHRI.  DINEN  .  BHATTACHAR.~
 YYA:  The  workers’  side  sent  in  theit
 names;  government  did  not  agree  on
 the  persans  to  be  represented.

 SHRI  SATISH  AGARWAL:  Now
 everything  has  been  agreed  to  and
 there  is  not  that  problem;  it  is  of  aca-
 demic  interest.  Whatever  you  wanted
 to  say  you  have  said  and  we  wil
 benefit  by  what  hag  been  said  by  you,
 ang  the  spirited  speech  og  Mr,  Rajan,
 the  amendment  moved  by  Dr.  Ramji
 Singh  that  it  shoulg  be  done  by
 3-3-979—it  has  been  fixed  for  the
 5th  now—and  what  has  been  said  by
 Shri  Ugrasen.  I  agree  that  the  issue
 is  of  great  concern  to  the  hon.  Mem-
 bers,  namely,  amelioration  of  the  con-
 ditions  of  workers.  But  we  have  to
 view  the  thingg  in  an  all-India  pers-
 pective.  I  agree  with  Mr.  Rajan  that
 we  should  have  some  national  wage
 policy  in  this  regard.  Otherwise,  par.
 ticularly  in  the  unorganised  sector,  the
 labour  had  been  very  much  neglected
 all  these  years  and  we  have  to  pay
 some  attentian  to  that  also.  Govern-
 ment  has  to  take  an  all-Indig  view
 in  a  wider  national  perspective  to  see
 that  these  anomalies  and  distortions
 existing  in  our  national  economy  come
 to  an  end  as  quickly  as  possible.  IT
 am  sure  the  spirit  behind  this  resolu-
 tion  is  being  carried  through  by  the
 Government.  The  mover,  Mr.  Dinen
 Bhattacharyya  knows  much  more  on
 the  subject  and  he  is  an  authority  on
 the  subject.  I  do  not  claim  to  be  a
 trade  union  leader.  But  Ihave  al-
 ways  fought  for  the  workers  through-
 aut  my  political  life  and  I  can
 assure  him  that  we  will  do  our  best
 to  sort  out  the  issues  as  quickly.  as
 possible  and  see  that  their  genuine
 demands  are  considered  as  eatly  as
 possible.  I  am  thankful  to  the  hon.
 members  for  participating  in  this  de.
 bate.  Ultimately.  I  request  Mr.  Bhat-
 tacharyya  to  withdraw  hig  resolution:

 SHRI  DINEN  BHATTACHARYYA:
 Sir,  first.  of  all  I  want  to  congratulate:
 ‘the  members  who  participated  in  ‘the
 discussion  and  also.  the  Ministery  ्य
 tried  to  answer  the  question  that,  were
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 "put  by  myself  and  other  members.  But
 है  must  say  that  you  have  very  cleverly
 evaded  the  main  issue,  namely,  whe-
 ther  you  will  recognise  the  right  of
 collective  bargaining  or  not.  You  have
 Riven  some  assurances  and  mae  some
 promises.  Kindly  judge  them  dispas-
 sionately  from  your  point  of  view,  Our
 Petroleum  Minister  also  is  here.  He
 also  dealg  with  some  of  the  unions  in
 his  ministry.  This  talk  wag  first  start-
 ed  in  December.  1977.  The  strike  took
 place  in  Bangalore  and  Hyderabad.
 The  trade  unions  ‘lecideq  to  have  a
 broader  convention  in  March,  That
 was  postponed.  In  May  last  there  was
 a  big  convention.  I  participated  in  it.
 Even  the  BMS  people  came  _  in  thou-.
 sands  and  raised  the  slogan  of  not
 only  wages  but  also  bonus,  etc.  But  I
 do  not  know  how  the  Government  are
 moving.  If  they  are  sincere,  I  have  got
 no  objection  to  withdraw  the  resolu.
 tion.  I  have  got  information  that  when
 this  resolution  reached  the  Lok  Sabha
 Secretariat  and  it  came  to  the  notice
 of  the  Labour  Ministry  and.  other  Mt-
 nisters,  only  then  this  meeting  of  5th
 March  was  arranged.  I  have  got  every
 doubt  whether  after  this  meeting  any~
 thing  substantial  will  come  out  of  it
 or  it  will  be  a  mere  show  where  some
 leaders  from  the  central  trade  unions
 and  ministers  and  officers  will  gather,
 have  same  good  talks  ang  end  the
 matter.

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 (SHRI  H.  N.  BAHUGUNA):  There
 will  be  tea  and  coffee  also!

 SHRI  DINEN  BHATTACHARYA
 Along  with  coffee,  I  want  something
 for  the  workers  also

 SHRI  प्र.  N.  BAHUGUNA::  Sure!
 SHRI  DINEN  BHATTACHARYA;

 I  want  to  know  whether  you  can  as-
 sure  the  House  that  this  meeting  will
 not,  end  in  vain  and  something  will
 come  out  because  the  workers  are  exX-
 pecting  seriously  that  something  will
 come  out  of  this  meeting.

 Please  do  not  believe  in  this  way.
 Moti  are  giving  asstirdance  but  you  are

 (Res.)
 not  fulfilling  them  to  your  words.  You
 have  to  abandon  this  sort  of  a  thing.
 Otherwise,  your  credibility  will  be
 eroded.  This  type  of  lackadaisical
 way  of  behaving  with  the  workers  and
 the  trade  unions  cannot  be  tolerated

 the  workers  any  more.  So,  my
 humble  submission  is  that  you  kindly
 sincerely  try  to  see  that  at  least  the
 wage  question  is  settled  and  the  right
 to  bargain  is  not  in  any  way  jeopar-
 dised  or  any  obstruction  is  created  by
 your  agency.  You  said  that  the  Cen-
 tral  trade  uniong  have  been  formed  to
 organise  workers  of  different  factories
 in  different  regions.  There  also,  you
 require  the  Bureau  of  Public  Enter-
 prises  to  work  and  to  coordinate  the
 actions  and  activities  of  the  public
 sector  undertakings.  I  do  not  agree
 wit  hyour  theory.  The  Bureau  of
 Public  Enterprises  is  not  at  all  neces-
 sary  to  finalise  or  to  come  to  a  fruit-
 ful  negotiation  with  the  workers.

 The  Minister  of  Petroleum  and
 Chemicals,  Mr.  Bahuguna,  is  compeé-
 tent  enough  to  settle  the  matters  with
 the  IDPL  workers.  He  has  enough
 capacity.  He  understands  the  problems
 of  the  workers.  The  workers  are  also
 there.  Jf  both  the  parties  sit  together,
 the  matters  can  be  settled.

 This  is  my  suggestion.  We  are  not
 asking  you  to  do  something  which  ia
 not  .possible  or  which  cannot  be  ex-
 pected  from  a  Government  which,
 when  coming  to  power,  gave  so  many
 assurances  to  the  people  that  they
 will  do  this  and  that,  specially  doing
 good  to  the  weaker  sections  of  the
 people.

 A  question  hag  been  raised  that
 there  is  no  national  wage  policy,  That  is
 quiet  right.  But  in  1956,  the  then
 Government  decided  that  the  work-
 ers  should  be  given  q  need-based
 wage.  In  Nainital,  a  tripartite  meet
 ing  was  held  in  which  all  the  Central
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 trade  unions,.  the  Government  agen- ciés  and  the  employers’  organisations
 participated.  and  the  norms  were  de-
 cided.  A  worker  has  to  purchase  daily
 necessities  of  life  for  his  family.  The
 term  “family”  was  also  defined  there
 The  public  sector  workers  sre  not  at
 present  asking  for  a  minimum  need-
 based  wage  on  that  basis,  They  are
 asking  for  a  little  increase  in  their
 emoluments.  That  is  the  thing  that
 you  should  consider  and  you  may
 kindly  pass  over  your  reaction  to
 other  Ministers  who  are  not  here  but
 who  are  very  much  concerned  with
 this  issue.

 With  these  words,  as  suggested  by
 the  hon.  Minister,  and,  as  I  am  ex-
 pecting  that  from  the  meeting  of  the
 5th  March,  something  will  come  out,
 I  am  withdrawing  the  resolution.

 MR.  CHAIRMAN:  In  the  light  of
 the  fact  that  the  Resolution  is  being
 withdrawn,  are  you  still  pressing
 your  amendment,  Dr.  Ramji  Singh?

 DR.  RAMJI  SINGH:  No,  Sir;  I  am
 not  pressing;  I  want  to  withdraw.

 The  Amendment  No.  |  was,  by  leave,
 withdrawn,

 MR.  CHAIRMAN:  Mr.  Dinen  Bhat-
 tacharya,  are  you  withdrawing  your
 Resolution?

 SHRI  DINEN  BHATTACHARYA:
 Yes,  Sir.  a

 The  Resolution  was,  by  leave,  with~
 drawn.

 17,36  hrs.

 RESOLUTION  RE:  BAN  ON  COW
 SLAUGHTER

 MR.  CHAIRMAN:  Dr.  Ramji  Singh,

 ‘ato  राजजी  सिह  (भागलपुर)  :  बभापति  महोदय,  में
 प्रस्ताव  करता  हूं  कि  ग्रह  सभा  सरकार  को.  निदेश
 देती  है  कि  .  .
 छा  ्.  M.  BANATWALLA

 (Ponnanti):

 MARCH  2,  1979

 हे  motion  is  inadmissible,
 refers  to  a  total  -ban  on  the  slaugh-

 Sir,  I  rise  on  @  point  of.
 order,  Sly  sthmission  ty’  that  this

 The.  motion

 ter  of  cows.  It  wants  this  .Govern-
 ment,  namely,  the  Central  Govern-
 ment,  to  ensure  a  total  ban  on  the
 slaughter  of  cows  of  all  ages  and
 calves.  At  the  same  time  the  motion
 refers  to  article  48  of  the  Constitu-
 tion.  In  other  words,  the  Mover  de-
 sires  that  the  total  ban  on  the
 slaughter  of  cows  of  all  ages  and
 calves  is  to  be  secured  in  consonancg
 with  the  Directive  Principles  laid
 down  in  article  48  of  the  Constitu-
 tion.  Article  48  of  the  Constitution
 speaks  ebout  ‘Organisation  of  agri-
 culture  and  animal  husbandry’,  In
 order  that  my  point  may  be  clear,
 I  would  read  out  fhis  article  48  and
 then  proceed  with  my  submission,
 Article  48  reads  as  follows:

 “The  State  shall  endeavour  to
 arganise  agriculture  and  aniraal
 husbandry  on  modern  and  scienti-
 fic  lines  and  shall,  in  particular,  take
 steps  for  preserving  and  improving
 the  breeds,  and  prohibiting  the
 slaughter  of  cows  of  all  ages  and
 other  milch  and  draught  cattle.”

 You  will,  therefore,  observe  that
 article  48  refers  to,  and  has  _  this
 heading  also,  ‘Organisation  of  agri-
 culture  and  animal  husbandry’.  Now,
 we  have  to  see  whether  this  subject-
 matter  comes  in  the  Central  List.  y
 would,  therefore,  draw  your  attention
 to  the  Seventh  Schedule  to  the  Con-
 stitution.  There  are  three  Lists,  as
 we  know:  List  I,  List  Iy  and  List
 ur  List  yx  lists  the  Central  subjects,
 List  II

 MR.  CHAIRMAN:  Mr.  Banat-
 walla,  please  hear  me.  What  I  see
 is  that,  actually,  it  has  been  admitted
 by  the  Speaker.  I  cannot  give  a
 ruling  on  this

 SHRI  G.  M.  BANATWALLA:  .  You.
 may  reserve  it,  ‘You*may  do  any-
 thing.  ‘That  is  none  of  my.  concern.’
 That  is  your  headache

 MR.  CHAIRMAN:  Will  you  please
 hear  me?  7  am  not  obstructing  you,
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 nor  am  Lt  going  to  pass  on  my  head-
 ‘ache  to  you.  The  only  thing  is  that
 what  you  want  to  say  can  be  said
 ‘during  the  course  of  the  debte....

 SHRI  6,  M.  BANATWALLA:  No.
 I  am  raising  it  at  this  stage.  Let  it
 go  05  record.

 As  I  was  saying,  the  Seventh  Sche-
 gule  has  three  Lists:  the  Central  List
 the  State  List  and  the  Concurrent
 List,  The  State  List  is  List  Il,  and
 item  5  of  this  List  says:

 “Preservation,  protection  and  im-
 provement  of  stock  and  prevention
 of  animal  diseases,  veterinary
 training  and  practice.”

 In  other  words,  this  question  about
 improvement  of  livestock,  about  the
 total  ban  on  cow  slaughter,  is  not
 within  the  competence  of  this  House.
 The  Constitution  gives  it  in  the  State
 List,  It  is  for  the  States,  if  they  so
 desire,  to  have  the  necessary  mea-

 gure  in  their  Legislature,  though  J  think
 that  in  their  wisdom  they  will  not
 do  so.  However,  here  we  are  con-
 cerned  with  List  I  ang  List  II  of
 the  Seventh  Schedule  which  gives
 the  subjects  under  the  Central  List
 and  under  the  Concurrent  List.  Se
 turing  the  implementation  of  Art.
 48  comes  neither  in  the  Central  List
 nor  in  the  Concurrent  List,  It  is  a
 State  matter.  The  resolution  is  ask-
 ing  the  government  to  ensure  a  total
 ban  which  the  government  is  totally
 incompetent,  which  this  government,
 the  Central  Government  is  totally
 incompetent  to  do.  I,  therefore,
 plead  with  you,  it  is  an  important
 matter  concerning  the  very  compet-
 ence  of  this  House,  concerning,  the
 very  competence  of  this.  government.
 T,;  therefore,  plead  with  you  to  take
 into  consideration  dispassionately
 ‘the  ‘point  that  has  been  raised.

 -I  also  plead  with  you  not  to  go
 ‘therely  by  saying  thet  the  resolution
 has  been  previously  admitted  by  the
 Bpeaker.  It  requires  reconsidera-

 admisgibility  has.  been
 nin  view.of  the  paints  that  have
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 been  raised  by  me.  There  are  seve.
 eral  other  points  also  into  which:  I
 am  not  going,  I  will  go  by  your
 direction  to  take  part  in  the  debate,.
 but,  on  these  points  I  hope  that:  if.
 you  are  not  in  a  position  and  if  you
 are  not  taking  up  the  responsibility
 to  rule  on  these  points,  at  least  the
 matter  may  be  held  over  for  the  re~-
 consideration  of  the  Speaker.  How-~
 ever  I  plead  ith  you  to  throw  it.
 out  as  inadmissible  and  beyond  the
 competence  of  this  House  and  be-
 yond  the  competence  cf  the  govern-
 ment  and  beyond  human  wisdom
 too.

 MR.  CHAIRMAN:  Thank  you
 very  much  for  raising  the  point.  But
 I  am  afraid  I  cannot  take  any  deci-
 sion  on  this  because  firstly  the  motion
 has  alreay  been  admitted  and,  if  I
 am  not  wrong,  earlier  also  this  point
 was  raised  in  connection  with  a  Bill
 on  the  same  subject  and  the  House
 at  that  time  was  pleased  to  allow
 it  to  be  introduced,

 SHRI  5.  M.  BANATWALLA:  This
 particular  point  that  the  whole  thing
 appears  in  the  State  List~in  the
 Seventh  Schedule,  was  not  raised  at
 that  time.  The  point  that  I  had
 raised  was  with  respect  to  a  case  de-
 cided,  Mohd.  Hanif  Qureshi’s  case
 and  that  was  decided  by  the  Supreme
 Court.  This  particular  point,  that  it
 appears  in  the  State  List  in  Seventh

 Schedule  and  not  in  the  Concurrent  or
 the  Central  Lists  is  being  raised
 now.

 MR.  CHAIRMAN:  I  do  not  mean
 to  say  that  as  earlier  the  Bill  wes
 allowed  to  be  introduced  by  the
 House,  it  cannot  go  back  and  just
 reject  the  resolution  which  is  being
 discussed  today  on  whatever  points
 you  have  raised.  The  only  point  is
 that  at  this  stage  no  ruling  can.  be

 given  by  me,  by  the  Chair  and  it  has
 never  been  such  a  practice.  The
 House  will  discuss  the  matter  and
 taking  into  consideration  all  the.
 points  you:  have  raised,  it  may  also
 Give  its  opinion  et-the  end
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 SHRI'G.  M.  BANATWALLA:  It  is
 dlatantly  in  admissible  and  beyond
 the.  competence  of  the  House.

 SHRI.  SAMAR  MUKHERJEE:.  You
 can  hold  it.

 MR.  CHAIRMAN:  I  cannot  simply
 hold  ft.  I  am  sorry  if  the  only  way
 is  to  just  put  it  to  the  House.

 SHRI  SAMAR  MUKHERJEE:  It
 does  not  come  under  the  Central
 jurisdiction,

 MR.  CHAIRMAN:  After  all,  all
 these  matters  are  matters  which  are
 to  be  decided  by  the  House  itself  after
 discussion  and  not  to  be  decided  by
 me,  wd

 Dr.  Ramji  Singh.

 SHRI  G.  M.  BANATWALLA:  Let
 us  know  definitely  if  it  is  in  the  Cen.
 tral  List.  This  House  cannot  con.
 sider  this  motion,

 MR,  CHAIRMAN:  You  have  made
 your  point  very  clear,  After  all  I
 have  also  said  what  I  wanted  to  say.

 SHRI  G.  M.  BANATWALLA:  Will
 you  hold  that  it  is  within  the  com-
 petence  of  the  House?  Will  you  hold
 that  the  point  that  I  have  raised  is
 not  proper?

 MR.  CHAIRMAN:  Will  you  please
 allow  us  to  proceed?

 SHRI  G.  M.  BANATWALLA:  I
 protest  at  the  manner  in  which  ..you
 are  allowing  the  matter.to  te  dis-

 cussed.

 I  have  already  said  that  all  the
 points  which  you  have  raised  may
 be  decided  by  the  House.

 SHRI  G.  M.  BANATWALLA:  You
 are  in:  the  Chair,  I  have  raised  .

 valid  point;  ‘You  can  decide  that.
 “The  House  has  been  taken  for  a  ride.
 The  House  is  asked  to  discuss'on  &
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 subject  which  .is  neither  in  the  Con-
 current  List  nor  in  the  Central  List.

 Therefore,  Sir,  in.  the  strongest
 possible  terms  I  protest,

 MR.  CHAIRMAN;  Dr.  Ramji  Singh.
 ato  रासजी  सिह  (भागलपुर)  :  सभापति  जी,

 मैं  संकल्प  पेश  करता  हूं-
 “यहू  सभा  सरकार  को  निदेश  देती  है  कि

 बह  संविधान  के  प्रनुच्छेद  48  में  निहित  निदेशक
 तत्वों  के  भनुरुष  जैसी  कि  उच्चतम  ग्यायालय
 द्वारा  उस  की  व्याख्या  की  गई  है  तथा  ढोर  परीक्षण
 तथा  विकास  समिति  की  सिफांरिशों  पर  भाधारित
 प्रबल  भाधिक  झ्रावश्यकताशों  भौर  21  झप्रैल,  970  8
 प्राचार्य  विनोग्रा  भावे  की  कथित  भू  हड़ताल  को  देखते
 हुए  सभी  अायू  की  गायों  पौर  बछड़ों  का  बध  पर  पूर्ण
 प्रतिबन्ध  लगाना  सुनिश्चित  करे  "

 सभापति  महोदय,  मुझे  थोड़ा  सा  भ्रफसोस  यह  है
 ह अ  हमारे  माननीय  मित्र  बनातवाला  साहब  को  यह
 प्रस्ताव  लाना  चाहिये  था,  लेकिन  दुर्भाग्य  यह  है  कि
 इस  प्रस्ताव  को  यहां  लाना  पड़ा।  पिछली  दफा  जब
 एक  विधेयक  प्रस्तुत  किया  था,  उस  समय  भी  हमारे
 माननीय  मित्र  बनातवाला  साहब  नें,  जिमके  लिये
 हमारे  दिल  में  बहुत  इज्जत  है,  संवैधानिक  भाधार  पर
 इसका  विरोध  किया  था  ।  उसी  समय  मैंने  कहा  था
 कि  जब  भारतीय  संविधान  की  धारा  48  में  के  निदेशक
 तत्वों  में  इसका  उल्लेख  है  भौर  जब  सुप्रीम  कोर्ट  के  निर्णय
 का  मैंने  हवाला  दिया  था,  उसी  समय  मैंने  हू  भी
 कहा  था  कि  इसी  सर्वोच्च  सदन  में  इस  सम्बन्ध  में  6  बाय
 प्रस्ताव  श्रौर  बिल  लाये  गये  हैं  -  उस  समय  भी  मैंने
 बड़ी  मुहब्बत  झौर  इज्जत  से  उनके  सामते  आार्म्पू
 किया  था  कि  यवि  थे  स्वयं  इस  प्रस्ताव  को  मूत्र  करते  तो
 बहु  देश  के  लिये  शायद  ज्यादा  भ्रच्छा  होता  |  सचमुच,
 सभापति

 द  i
 ऐसा  दुर्भाग्य  है  कि  जब  गो

 हत्या  की  बात  है  तो  उसको  साम्परदायिकता
 के  साथ  जोड़  दिया  जाता  है  ।

 सभापति  महोदय,  गी-रक्षा  के  लिये  पृज्य  आपू  ने
 किसना  कहा  था,  उस  का  उद्धरण  मैं  झभी  देना  नहीं
 चाहता,  लेकिन  यदि  गाँधी  साम्प्रदाभिक  है,  तो
 रामजी  सिंह  भी  साम्प्रदायिक  हैं।  झाज  मौ-हत्या  बन्द

 . करने  का  सवाल  हिन्दुओ्ों  के  लिये  जितना  प्रावस्‍्यक
 महीं  है,  उससे  कहीं  ज्यादा  हमारे  मुसलमान  भाइयों
 झौर  झल्पसंख्यकों,  शी  रक्षा  के  लिये  प्रावश्यक  है
 मैं  अपने  जीमन  की  बातें  कहना  नहीं  चाहता  या  88
 अल्पसंख्यकों  झपने  मुसलमाल  भाईयों  के  लिये  जो  कुछ
 किया,  वह  मैं  नहीं  कहता  चाहता,  लेकिन  मैं  यह  अवश्य
 कहना  चाहता  हुं  कि  प्यार  यह  प्रस्ताव  हमारे  माननीय
 मित्त  बनातवाला  साहब  प्रस्तुत  करते  तो  हिन्दू-मुसलमातों
 का  जो  संघर्ष  भाजादी  से  पहले  से  चल  रहा  था  झौर

 _  भांधी  जी  को  गोली  मारे  जाने  के  3  बचे  बाद
 हु

 जिस
 "बहुत
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 कल्पों,  मिशा  कर  जब  उस  के  खिलाफ  जंग  लड़ी'  थी,
 उस  समय  भी  उस  इक्रास्मामे  में  यह  बात  कट्टी  गई  की
 कि  ्योहत्या  पर  पांथम्दी  हो  ।  प्रभी  कल  ही  मीर  मुश्ताक
 साहब  से  प्राचार्य  विभोगा  भावे  के  प्राइवेट  सेक्रेटरी

 हि.
 भाई  बात  कर  रहे  थे  |  उन्होंने  कहा  कि  यह  बात.

 तो  होगी  ही  चाहिप्रे  7  दृर्भाग्य  यह  है  कि  यह  सवाल  हम
 को  उठामा  पड़ा  है  |  यदि  झाप  इस  को  मृव  करते  तो
 इस  प्रस्ताव  की  खूबसूरती  भौर  ज्यादा  बढ़  जाती
 भौर  देश  में  एक  नया  वातावरण  पैदा  होता  ।

 ०»  सन्ावति  महोदय,  मिस  मेयो  क ेएक  किताब  लिखी
 |  हैं-- “मदर  इण्डिया”,  जिस  का  पहला  चैप्टर  “कालीघाट''

 है,  उस  की  पहली  पंबित  है-

 “Kalighat  is  the  Temple  of  God-
 dess;  No,  no,  this  is  a  slaughter  houSe
 of  Goats.”

 सभापति  महोदय,  जिस  देश  में  इस  प्रकार  से
 चर्चा  होती  है,  उसी  समय  कबीन्द्र  रवीन्द्रनाथ  ठाकुर
 में  क्‍या  कहा  था-जब  वहां  पर  रामचन्द्र  शर्मा  वीर  ने
 उपवास  श्लौर  अनशन  किया--

 DR.  SARADISH  ROY  (Bolpur):  it
 is  a  veda  in  a  Hindu  religion.

 डा.  रामली  सिह  :  इस  का  मैं  झ्ाप  को  उत्तर  दूंगा  ।
 धाप  को  शायद  मालूम  नहीं  कि  ग्रुदेव  रवीन्द्रनाथ
 ढाकुर  मे  अपनी  बंगला  की  कविता  में  गऊ  के  बारे  में

 क्या  कहा  है--

 हमार  आनाई  नमस्कार
 मैं  तुम्हें  नमस्कार  करता  हूं  ।

 स्तनच्युत  भीत  पशुक्रग्दन  !

 जो  मां  का  दूध  पी  रहा  है,  उसके  लिये  तुमने  प्राणों  की
 बाजी  लगा  दी  है  इसलिये  मे ंममस्कार  करता  हूं  1
 1  छोटे  छोटे  बकरे  के  हम  भ्राण  लगा  सकते  हैं
 तो  गऊ  जो  हिन्दुस्तान  की  करोड़ों  जनता  की  माता  है,
 हिन्दुस्तान  की  खेती  की  सुरक्षा  है,  पशुधन  की  एक  माता
 है,  उसकी  जब  हम  बात  कहते  हैं  तो  साम्प्रदायिक
 थीसे  हो  जाते  हैं  ?

 बात  ठीक  है  कि  हिन्दू लोग  गाय  को  प्रपनी
 भाता  समझते  हैं  t  लेकिन  यह  मानने  में  किसी  को  क्‍या
 झापति हो  सकती  है  ?  में  ने  श्राप  से  पहले  ही  निवेदन
 किया  कि  भ्रगर  बनातवाला  साहब  यह  प्रस्ताव  लाते  तो
 बहुत  प्रच्छा  था।  हम  उन  से  झाज  मिले  कर  इस  बात  की
 बर्थ  करेंगे  भौर  पूछेंगे  कि  यह  मुसलमानों  के  खिलाफ
 कैसे  है।  झकबर  के  समय  में  भी  गऊ  ह्त्या  बन्द  थी  ny
 झाज  इस  सवाल  को  मुसलमानों  से  जोड़ना  गलत  है
 में  हदीस  की  बातें  भी  भ्राप  के  सामसे  प्रस्तुत  करूंगा  1

 ड्  |
 कि  कुरान  शरीफ  में  भी  गऊ  की  कुर्बानी

 के  में  नहीं  कहा  गया.  है  ny

 DR.  GARADISH  ROY:  Beef-esting
 ia  provided  in’  Vedas!

 डॉ.  रामजी  सिंह  :  वेद  में  गौ-हत्या  बन्द  है  या  नहीं,
 मैं  इसका  भी  सम्देधे  दे  सकता  हूं।  यह  बात  मैं  धार्मिक.
 वृष्टि  से  नहीं  कर,रहा,  हूं  a जो  इस  सवाल  को  धर्म  से
 जोबते  है,  या  जो  लोग  इस  बारे  में  साम्राज्यवाद  या
 पूंजीवाद की  बात  करते  हैं  मैं  उन  लोगों  में  से  नहीं
 हूं  ।  भ्ब  हम  गाय  की  रक्षा  की  बात  करते  हैँ
 तो  मैं  निवेदन  करना  चाहना  हूँ,  हमारे  भ्रादरणीय
 समर  बाबू  साहम  जानते  होंगे  कि  सतीश  बालू
 की  किताब  काऊ  इन  इन्डिया”  जो  कि  एक -
 हजार  पन्ने  की  किताब  है,  में  कहा  गया  है  कि  हिन्दुस्तान.
 की  अधेव्यवस्था  बे  साथ  गाय  का  कितना  सम्बन्ध  है  a
 केटल  प्रिजवेशन  डबलपमेंट  कमेटी  की  जो

 हड उसका  भी  मैने,हवाला  दिया  है  ?  हिन्दुस्ताच  में
 लोग  ट्रैवटर  रखने  वाले  हैं।  कुछ  बड़े  बड़े  लोग  ट्रैक्टर
 रख  सकते  हैं  1  हिन्दुस्तान  के  80  फीसदी  किसान
 बैलों  से  काम  लेते  हैं।  बैलों  को  पैदा  करने  वाला  कौन  है
 बहू  हमारी  गाय  है  V  झाज.गाय  की  हालत  क्या  है।  क्या.
 होता  है,  उसके  साथ  ?  बंगाल  में  विनोबा  जी  ने  ज्योति
 बसु  को  भी  लिखा  है।  मैंने  हस  सम्बन्ध  में  जयप्रफाश
 जी  से  भी  बात  की  थी,  उन्होंने  भी  उन्हें  पत्न  लिखा  है।
 अगर  जयप्रकाश  जी  साम्प्रदायिक  हो  सकते  हैं,  झगर
 गांधी  जी  भी  साम्प्रदायिक  हो  सकते  हैं  तो  यह  कहना  होगा
 कि  मैं  भी  साम्प्रदायिक  हूं  ।  मैं  इस  बात  को  स्वीकार  कर
 लगा  ।

 सभापति  महोदय,  मैं  कहना  चाहना  हूं  कि  बंगाल
 में  गाय  के  बारे  में  केवल  मुसलमान  कसाइयों  का  दोष
 नहीं  है,  यह  उन  हिन्दुओं  का  भी  दोष  है  जो  गाय  को
 बेचते  हैं,  उसे  संरक्षण  नहीं  देते  हैं।
 करेंगे  तो  जरूर  गौ-रक्षा  के  लिये  आ्रान्दीलन  लेकिन
 गाय  को  संरक्षण  नहीं  देंगे  ।  हृदय  में  जो करुणा  का  भाव  है
 वह  भंग  हो  जाता  है  t  गांधी  जी  ने  क्या  कहा  था  ?
 उन्होंने  कहा  था  :

 Cow  is  a  poem  of  piety  and  in
 nocence,

 उसी  गाय  को  हरियाणा,  पंजाब  प्रादि  स ेकलकत्ता
 भेज  दिया  जाता  है  जहां  उन  को  एक  तरह  का  इंजैकशन
 दिया  जाता  है  ताकि  उसका  दूध  देने  का  जा  पीरियड
 है  बह  बढ़  जाए  भौर  उसके  बाद  सूंकि  उस  का  पालन
 नहीं  हो  सकता  है,  बह  दूध  देना  बन्द  कर  देती  हैं  उस
 को  सारा  जा  सके,  उसका  बध  किया  जा  सके  ।  यह  कामून
 है  कि  दूध  देने  बाली  गाय  का  बंघ  नहीं  हो  v  लेकित  क्‍या
 किया  जाता  है  t  गाय  के  दांत,  सींघ  भ्रादि  तोड़  दिये
 जाते  हैं,  उसको  इतना  भूखा  रखा  जाता  है  कि  वह  बढ़ी
 हो  जाय  ताकि  उसका  वध  किया  जा  सके  |  श्रच्छी  भच्छी
 नस्ल  की  पंजाब  झौर  हरियाणा  की  गायों  का  इस  तरह  से
 कलकता  में  उनको  ले  जा  कर  वध  कर  दिया  जाता  है  ।

 हरित  क्रान्ति,  व्हाइट  क्रान्ति  की  बात  की  जाती  हैं
 लेकिन  उस  को  लाने  में  जो  सहायक  हो  सकता  है  बैल
 धादि  उनकी  क्या  हालत  है  भाज  बैल  की  कीमत
 को  आप  देखें  -  एक  जोड़ी  बैल  खरीदने  के  लिये  उसको
 तीन  हजार  रुपये  देने  पड़ते  हैं।  कया  कारण  है  कि  उस  की
 संख्या  इतनी

 1  नि  ः  एडिनिन कारण  यही  हमने  गौ-रक्षा  की  बात
 'कर  दिया  है।  झभी  भी  भारत  में  भ्रस्सी  प्रतिशत  जेती

 ;  बैलों  से  होती  है।  छोटी  छोटी  जोतें  जूंकि  हैं
 हीन

 वास्ते
 झन  में  ट्रैक्टर  चलाया  नहीं  जा  सकता  है।  इसलिए  मैं
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 [ro  cm  of  सिह)  a  Question  No,  22  regarding  provision
 समझता  हूँ  कि  में  ग्रोरक्षा  का  सवाज  कोई  ot

 employment  during  the  next  ten
 साम्मवायिक  सवाल  नहीं  है  ।  बल्कि  ध्राथिक  नीति  से  =

 यह  सवाल  जुड़ा  हुभा है  है।  यही  कारण  है  कि  जब  संविधान  PROF,  SAMAR  GUHA  (Contai): “बन  रहा  था  उस  समय  झाप  सहमत  होंगे  कि  उसको
 बनाने  वाले  कोई  संकीर्ण  साम्प्रदायिक  भावमी  नहीं  थे
 और  उन्होंने  धारा  48  रखो  ।  इस  में  निर्देशक  तत्व
 दिया  हुआ  हैं  कि  ग़ोवध  बन्द  होता  चाहिये  दुख  की  बात
 है  कि  संविधान  को  रक्षा  करते  वाले  पिछले  a  वर्ष  से

 “इसको  भुलाये  बैठे  हैं  प्लौर  ह... थ  पहले  से  ज्यादा  गाये  कट
 रही  हैं।  यही  कारण  है  कक  हमारी  क्रपि  की  व्यवस्था
 लड़बढ़ा  रही  है।  जब  इस  प्रश्न  को  छड़ा  जाता  है  तो

 की  बात  है  कि  इसको  साम्प्रदाभिकता  के  साथ
 जोड़  दिया  जाता  है।  लेकिन  झाप  बड़ीसी  देश  पाकिस्तान
 को  देखें  ।  मुगल  काल  को  देखें  ।  अकप्रर  के  वक्‍त  में  भी
 गाय  के  वध  की  बन्दी  थी।  इस  वासने  दस  को  साम्प्रदायिक
 सवाल  कहे  कर  उड़ा  देना  ठीक  सहीं  होगा  ।  धारा  48
 को  व्यारपा  करते  हुए  सुप्रीग  कोर्ट  ने  जो  जजमेंद  डिप  था
 वह  भी  पाप  के  सामने  है।  हिस्दू  मुसतभान  रयडस  को

 जो  रिपोर्ट्स  हैं  उन  को  उन  के  पामने  प्रस्तुग  किया  गया
 था  ।  इत  राहइटस  का  एक  चरन  बड़ा  कीरग  गो  हय्या
 रहा  है  कोई  बात  महोंने  पहले  मारे  भाग  aye  में
 यहां  किसी  बदमाश  ने  जो  हिन्द  एश्लिय  सौहाद  को
 प्रेम  को  नष्ठ  करना  चाहुता  था  गाव  का  मांस  इधर  उतर
 छिड़क  दिया  जिससे  दंगा  भड़क  उठा  t  यहू  बडा  हीं
 संवेदनशील  प्रश्न  है  ।  इस  बस्ते  दंगे  बड़ी  आसानी  से
 झक्क  जाते  हैं  ।  सुप्रीम  कोर्ट  न ेघारा  48  की  ब्याव्या
 करते  हुए  यही  कहा  है  कि  ग़ोवध  बन्द  होता  चाहिये  1
 सुप्रीम  कोर्ट  कहती  है,  भारत  की  संस्कृति  कहती  है.
 गांधी  जी  जो  हिन्दू  मुस्लिम  एकता  के  लिए  णहीद  हुए
 कहते  हैं  कि  हस  को  बन्द  होना  चाहिये,  गांधी  जी  के
 शीर्षस्थ  भौर

 ड्
 शिष्य  ब्ाचाय  विनोबा  भाव  ने

 “उपवास  किया  है  इस  को  लेकर  ।  भ्राद  रणीय  प्रधान  मंत्री
 जी  अभी  उन  से  मिल  कर  राए.  हैं।  कल  मुझे  पूचना
 मिली  है  कि  शिवरात्रि  के  दिन  से  जन्हों  ने  खाना  थोड़ा
 कम  कर  दिया  है--

 सभापति  सहोदय  :  भाप  प्रगली  बार  जारी  रखें  ।
 अब  द्रावे  बंटे  को  चर्बा  लो  जानी है  ir

 डा.  रामजी  सिंह  :  धन्यवाद  i

 “18  brs,

 HALF-AN.HOUR  DISCUSSION

 “PROVISION  OF  EMPLOYMENT  DURING  TEN
 NEXT  TEN  YRARg

 MR.  CHAIRMAN:  The  House  will
 “now  take  up  Half.an-Hour  Discussion

 to.  be  raised  by  Prof.  Samar  Guha  on

 grag  te
 of  the  answer  given

 979  to  Starred

 Mr,  Chairman,  Sir,  J  am  raising  this
 issue  for  discussion  today  which  is,
 in  a  sense,  more

 explosive
 ive  than  the

 nuclear  explosion.  structure  of
 our  democratic  society,  our  political
 institutions,  will  face  severe  explo.
 sion  perhaps  by  the  शांत  of  this  cen-
 tury,  if  not  earlier,  unless  we  tackle
 this  problem  of  unemployment.  The
 way  the  population  is  growing,  the
 problem  of  unemployment  is  also
 grvowing  and  it  has  become  so  ap-
 palling  that  a  solution  ulso  baffles  our
 wisdom  what  to  speak  of  ovr  re
 sources,  Although  the  problem  is
 very  appalling,  yet  at  different  times,
 different  figures  about  the  unemploy-
 ment  are  given  to  us.  This  is  what
 has  ‘been  done  in  al]  these  years,  Even
 earlier,  different  figures  were  given
 at  different  times.  The  correct  figure
 that  you  can  have  about  the  unem-
 ployed  persons  is  from  the  unemploy-
 ment  registers  with  the  employment
 exchanges.  Just  to  highlight  the  pro.
 blem—perhaps  there  is  no  need

 to  highlight  it,  it  is  known:  to  every-
 body—in  1970,  there  were  four  mil-
 lion  unemployed  persons  in  the:  live
 registers  of  the  employment  ex-
 changes,  This  figure  rose  to  10,2
 million  in  १977  and  to  2.2  million  in
 ‘1978;  an  increase  of  9  lakhs  in  one
 year;  that  is  8.7  per  cent,  In  1970,
 employment  for  only  4.5  lakhs  was
 found  in  1977  it  was  found  only  for
 4.6  lakhs.  I  am  mentioning  these
 figures  just  to  make  ourselves  aware
 of  the  problem,  We  shalt  have  to  tac-.
 kle  this  problem  or.  otherwise,  as  I  said
 earlier,  our  democratic  society  will
 crash,  perhaps  in  no  time  unless  we
 tackle  this  problern.

 I.am  very  heppy  that  the  Prime
 Minister  has  made  a  very  bold  state-
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 did,:‘why  not  he?  then  he  will  be
 remembered  by  our  generation  as  the
 man  of  the  age.  I  do  not  know  how
 far  and  to  what  extent,  this  challeng-
 ing.  task  will  be  met  by  the  present
 ‘Government.
 ‘But  I  want  to  draw  your  attention  to
 #ome  of  the  gimmicks  and  hyperbolic’
 statements  that  have  been  publicly
 made  by  some  of  the  Prime  Minister’s
 colleagues,  that  instead  of  0  years.
 the  unmployment  problem  can  be  sol-
 ved  in  3  years.  I  would  only  caution
 him  that  if  this  kind  of  statement  is
 allowd  to  be  made  publicly  by  his
 colleagues-it  appeared  in  all  the  paper
 Unterruption)  It  wil  develop  some
 kind  of  a  cynical  attitude  towards  the
 Prime  Minister’s  statement  that  the
 unempolyment  pfoblem  will  be  solv-
 ed  within  0  years,

 IT  would  not  dilate  too  much  by  giv-
 ing  figures.  But  out  of  the  0  years,  2
 years  have  elapsed.  I  want  to  know
 from  the  Prime  Minister  figures  in  two
 respects:  first,  the  total  number  regis-
 tered  in  the  employment  exchanges  in
 1977-78  and  ‘1978-79;  and  second,  to

 ‘what  extent  the  unemployed  persons
 who  registered  their  names  in  the  em-
 ployment  exchanges  have  got  jobs.
 And,  to  what  extent  this  Government
 ‘has  succeeded  in  creating  new  employ-
 ment,  These  figures  are  not  available.
 If  we  really  mean  business  in  solving

 the  unemployment  problem  within  0
 years,  I  will  be  happy  if  certain  rea-
 listie  figures  about  our  achievement
 ‘are  given.

 MR,  GHAIRMAN:  Please  _  finish
 ‘within  20  minutes,  It  will  be  better,
 ‘because  the  Prime  Minister  has  to
 reply

 PROF.  SAMAR  GUHA:  A  sugges-
 tion  has  been  made  in  the  Draft  Plan.
 X-read  out  the  concluding  paragraph:

 “The  removal  of  unemp!ovment
 and  significant  9  under-craplovment
 within  a  perin?  of  7  weerg  js  one

 ef  the  principal  objectives  of  the
 new
 Phe  employment  strategy  outlined

 above  for  the  five-vear  plan  ‘1978-83,
 expected  to  make  a  major  dent

 ‘$nto  the  unemployment  situation

 PHALGUNA,  1,  7900  (SAKA)  during  next  ten
 years  (HAH  dis.)

 a  first  step  towards  the  goal  of  com-
 pletely  eliminating  unemployment
 within  ten.  years.  In  fact,  against  the
 background  of  estimated  unempoly-
 ment  of  20.6  million  and  the  estimat-
 ed  addition  of  29.5  million  to  the
 labour  force,  which  together  adds  up
 to  about  50  million,  the  employment
 expected  to  be  generated  during  the
 current  five  year  plan  is  of  the  order.
 of  49.3  million  standard  person  years
 of  273  working  days.”

 A  lofty  objective  has  been  set.  But  I
 want  to  know  from  the  Prime  Minis-
 ter:  what  are  the  real,  precise  targets,
 task-bound  targets  that  have  been  set
 up,  and  in  what  way  will  this  problem
 be  tackled—-and  these  50  million  peo-
 pie  nrovided  employment?

 In  the  same  note.  it  has  been  said
 that  the  number  of  educated  unem-
 rioyed  is  2,7  million;  and  they  expect
 to  provide  jobs  to  2  million  jobless
 peonle.

 Leaving  aside  the  problem  of  edu-
 cated  unemployed  unresolved,  I  want
 to  know  from  the  hon,,  Prime  Minister
 whether  a  decision  has  heen  taken  and
 whether  he  is  going  to  ask  each  and
 every  ministry  to  set  up  an  annual

 target  for  providing  new  employ-
 ment  and  to  get  after  each  year  per-
 formance  reports  and  place  them  be-
 fore  this  Parliament.  Secondly,  I  want
 to  know,  to  tackle  the  problem  of  un-
 employment,  whether  government  is
 going  to  set  up  a  separate  ministry  of
 employment  so  that  on  a  time-bound-
 task-basis  the  problem,  I  should  say,
 could  be  tackled  by  that  ministry,  It
 should  indicate  proper  planning  for
 early  generation  of  new  jobs,  Second-
 ly,  there  should  be  coordination  and
 monitoring  of  projects  for  creation
 new  jobs  in  the  organised  sector  and

 ‘self-employment  sector,  both  at  the
 central  and  state  level;  thirdly.  for-

 mulation  and  execution  of  projects  for
 training,  giving  financial  aid  and  ex-
 tending  market  facilities  for  speedier

 ansion  of  the  scope  of  self-empoly-
 jects  and  fifthly,  collection,  correlation
 the  performance  of  the  projects  for
 employment  and  consequential
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 continuous  reorientation  of  such  pro-
 jects  and  fifthly,  colection,  correlation
 and  dissemination  of  various  data  re-
 garding  the  problem  of  unempoly-
 ment  and  employment  generation.

 MR,  CHAIRMAN,  This  makes  a  list
 of  ten  questions.  Anyway  please  try
 to  finish;  if  you  want  to  hear  the  reply,
 you  have  to  finish,  J  want  your
 within  ten  minutes,

 PROF.  SAMAR  GUHA;  I  started
 by  saying  that  the  Prime  Minister
 has  made  a  promise  to  the  nation,  in
 particular  to  the  unemployed  youth.
 I  want  to  have  a  realistic,  pragmatic
 answer  from  the  Prime  Minister  so
 that  yearly  target  may  be  set  and
 yearly  performance  report  may  be
 placed  before  Parliament,  so  that  it
 may  be  understood  by  ourselves  and
 by  the  people  that  the  Janata  govern-
 ment  really  means  business  and  wants
 to  fulfil  the  promise  that  had  been
 made  by  the  people.

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  This  question  is
 not  discussed,  for  the  first  time.
 Several  questions  have  been  asked
 and  replies  have  been  given.  I  think
 it  will  go  on  being  discussed,  natur-
 ally,  because  it  is  a  very  important
 question  and  I  can  very  well  under-
 stand  the  concern  of  my  hon.  friend
 and  the  concern  of  all  the  Members
 In  this  House,  I  can  only  assure  him
 that  I  am  not  less  concerned  nor  less
 alive  to  it.  But  there  is  a  difference
 between  him  and  me  in  this  matter;
 he  can  certainly  speak  very  force-
 tully;  I  cannot  do  so  because  I  cannot
 give  an  exact  figure  just  now;  it  is
 not  possible  for  me  to  do  so..  If  it
 had  been  possible  I  would  have  done
 so.  It  ig  true  that  we  bave  said  that
 we  want  to  remove  and  we  will  re-
 move  unemployment  within  ten  years.
 Two  years  have  nearly  gone  out  of
 ten,  it.is  true.  and  eight  years  remain.
 But  I  do  not  think  it  was  intended,
 to  say  that  we  will  give  every  year
 an.  account  of  how  many  people  are

 ManeH  4  m8
 dunia  ‘next  ters  re
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 ‘employed:  It  is  not  possible  to  do.  it.
 It  can  only  be.done  in  the  course  of
 ‘every  four  or  five  years.  Before  that
 it  cannot  be  done,  When  a  census  is
 taken,  then  ‘we  can  have.  more  exact.
 figures.  But  we  have  in  the  Five
 Year  Plan  attended  to  this  aspect
 much  more  keenly.  Therefore,  ‘we
 are  taking  more  labour-intensive  pro-
 grammes  in  everything  that  we  do,
 so  that  more  and  more  people  get
 employed.  It  is,  therefore  that  we
 are  attending  to  the  rural  sector  with
 first  priority.  That  also  is  giving
 more  employment  to  the  people.  The
 real  problem.  here  is  not  total  unem-
 ployment.  It  is  estimated  that  the:
 number  of  totally  unemployed  out  of
 this  is  about  4.5  or  4.6  million.

 AN  HON.  MEMBER:  5  million.

 SHRI  MORARJI  DESAI:  Call  it  5
 million.  I  do  not  want  to  quarrel
 over  that  because  these  are  all  vague
 figures.  We  can  say  5  million,  But
 the  real  problem  is  that  of  partially
 employed  people  and  seasonally  em-
 ployed  people.  These  figures  are
 difficult  to  give.  We  have,  therefore,
 taken  up  programmes  in  the  rural
 dector  for  strengthaning  agricultura®
 production,  which  goes  on  giving  more
 work  to  people  and  also  employing
 more  people.  The  question  of  animal
 husbandry  aiso  is  being  tackled  more
 vigorously  and  the  Operation  Flood,
 Second  Stage,  has  come,  which  also
 employs  more  people.  For  example,
 they  say,  their  estimate  is  that  by
 982  they  will  employ  at  least  3  1/2
 lakhs  of  more  people.  Fully  employed
 people  will  be  there.  There  will  be
 self-employment  more  than  anything

 else.  In  the  same  way,  the  small-
 scale  industries  ang  Khadi  and  Vil-
 tage  Industries  Commission—will  give
 them  work  in  their  own.  homes  more
 than  anything  else—will  also  employ
 about  6.8  million  ‘more  people.  That
 is  how  we  have  provided  finances  tor
 them.  They  are  also  going  according ' to  that  programme  and  they  are;.ex-.
 tending  it,  These  are  being  attended
 to  in  different  ways  by  different.
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 States.  There  is  the  programme  of
 antyodaya  in  Rajasthan  and  also  in
 Punjab  and  one  or  two  other  States
 where  they  have  taken  the  five  poor-
 est  families  in  every  village  to  bring
 them  up  by  giving  them  work  through
 self-employment  and  other  ways  like
 providing  them  with  loans  where
 necessary  and  seeing  that  they  get
 employed  and  they  get  proper  income
 within  about  two  years.  Then  they
 take  other  small  people.  In  that  way,
 they  have  taken  55.000  families  in
 Rajasthan.  In  other  places  they  are
 tackling  it  in  their  own  way  like  this.
 This  does  generate  and  it  has  gen-
 erated  employment.  I  have  seen  that
 myself  in  Rajasthan.  I  think  out  of
 155.000  farnilies  which  they  have  taken
 up,  more  than  two-thirds  or  nearly
 three-fourths  have  already  been  tackl-
 ed.  Then  there  are  the  instructions
 to  the  banks  and  the  banks  have  also
 taken  up  these  programmes.  They
 have  amongst  all  of  them  in  all  the
 branches,  adopted  about  55,000  vill-
 ages  out  of  550,000  villages  in  this
 country.  The  attempt  there  is  to  see
 that  every  person  gets  employment
 by  giving  him  partial  employment  or
 full  employment  in  cottage  industries
 or  in  the  work  that  they  are  doing.
 The  banks  are  giving  them  money  to
 see  that  they  get  self-employed
 More  people  will  be  self-employed
 rather  than  get  employed  only  in  in-
 dustries  or  as  labour.  That  is  how

 this  can  be  tackled  much  more.  This
 is  what  is  being  attempted  and,  I
 think,  we  are  seeing  results  of  it  also.

 In  some  places,  others  also  have
 adopted  villages.  That  work  has
 begun  only  a  few  months  ago.  It  is
 now  gathering  speed.  There  also,  the
 programme  is  the  same.  Not  only  it
 3s  giving  them  employment  but  also
 it  ia  to  see  that  their  living  conditions
 fmprove,  roads  are  built  and  water
 facilities  are  given.  That  ig  also  being
 tackled.  ‘That  also  gives  work  to
 people.  This  is  how  the  whole  pro-
 blem:-is  being  tackled.  I  am  very
 hopeful  that  what  we  have  said  we
 will  be  able  to  carry  out  at  the  end

 of.  10  years,
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 It  is  said,  at  the  end  of  0  years,
 who  knows  who  will  be  there.  I.can-
 not  say,  I  will  be  here  at  the  end  of
 0  years.  The  Government  ‘will  be
 there.  I  think,  every  Government,:
 whatever  it  may  be,  is  going  to  go  on
 with  this.  work.  Not  that  it  is  going
 to  leave  it.  That  is  how  it  is  envisag--
 ed.  Not  that  I  am  going  to  do  every
 thing.  Who  knows  how  long  I  will
 live?  How  can  I  say  1  am  going  to
 carry  it  out.  But  as  far  as  it  lies
 within  my  power,  I  will  certainly  do
 it  as  long  as  I  am  there.  That  is  ail
 I  can  say.  Should  I,  therefore,  say,
 T  will  not  talk  about  l0  years,  that  I
 will  employ  in  one  year  so  many  peo-
 ple  and  in  two  years  so  many  people.
 That.  is  not  the  way  to  tackle  the
 prohlem.  When  we  plan,  we  plan  for
 a  period.  We  do  not  plan  merely  for
 one  or  two  years.  That  is  how  it  has
 been  said  after  considering  all  the
 aspects  of  the  case.

 I  am  quite  sure  that  we  will  he  able
 to  do  this  by  that  time  because  the
 programme  that  has  been  taken  up
 by  the  Planning  Commission  hag  en-
 visaged  all  this  and  it  is  now  quite
 underway  of  implementation.  It  will
 gather  momentum  and  I  am_  quite
 sure  my  hon.  friends  themselves  will
 see  in  the  field  that  there  is  more
 employment.

 Ags  regards,  the  question  of  unem-
 ployment  registers,  they  are  not  80
 accurate,  if  I  may  say  so.  There  are
 far  more  people  who  register  them-
 selves  for  better  employment.  They
 have  employment  of  some  kind.  But
 they  want  better  employment.  Natue
 rally,  therefore,  they  register  and  they
 register  not  only  in  one  place  but  they
 register  in  several  places.  How  to
 distinguish  al]  these  figures  and  give
 the  correct  figures  is  not  possible  for
 me  to  do.  I  am  trying  to  find  out  how
 best  we  can  get  accurate  figures  to
 know  what  exactly  is  being  done.  It
 is  not  possible  to  have  it  just  now.
 IT  am  trying  to  find  out  how  best  I  can
 do  it.  When  we  find  it  out.  we  wi
 certainly  place  the  figures  befére  my



 347  Employment

 [Shri  Morarji  Desai}
 hon.  friends,  But  today  I  cannot  say
 anything  more  than  what  I  have
 stated,  .

 co  रामजी  सिह  (भागलपुर)  :  सभापति  जी,  मैं
 झादरणीय  प्रधान  मंत्ती  जी  से  सहमत  हूं  कि  यह  समस्या
 बहुत  कठिन  है  भौर  सरकार  ने  सही  दिशा  में  प्रयत्न
 किया  है।  ग्रामीण  क्षेत्रों  में  प्रंत्योदय  का  कार्यक्रम,
 कृषि  एवं  पशु  पालन  का  विस्तार,  लघु  उद्योगों  का
 विस्तार---यह  सारी  योजनायें  हैं।  लेकिन  इस्टरनेशनल
 लेबरभागेनाइजेशन  की  जो  स्टैटिस्टिक्स  हैं  वह  बहुत
 भयावह  हैं  t  वल्डे

 1  ह
 शत  प्रोफाइल  को  हम  देखते  हैं

 झौर  जो  बले  'रिसचें  ब्यूरो  की  रिपोर्ट  है
 उस  के  मुताबिक  की  जनसंख्या  इस  शताब्दी  के
 श्न्त  में  2,  5  न्  हो  जायेशी  ।  एशिया  में  5
 फीसदी  बढ़ोतरी  हो  जायेगी  जनसंख्या  की  भौर  जहां  तक

 ९5४४
 प्रश्न  है  1991  तक  800  मिलियन  पापुलेशन

 हो  जायेगी  ।  झभी  यहां  पर  23  मिलियन  जाब  हंडर्स  हैं।
 भाई  एल  झो  की  रिपोर्ट  में  कहा  गया  है  :

 “Hunt  for  jobs  must  be  startled  in
 right  earnest.  Delay  may  mean
 disaster.”

 यह  मैं  इसलिये  कह  रहा  हूं,  यह  ठीक  है  कि  आर
 आर  हम  को  भाप  से  यह  प्रश्न

 भू
 ने  में  संकोच्त  लगता  है लेकिन  जो  भूखे  श्रौर  भिखारी  हैं  उत्िग्नला  इतनी  है  कि

 जैसे  भगवात  का  नाम  हम  बार  बार  लेते  है  उसी  प्रकार
 यह  प्रश्न  भी  बार  बार  ाप  की  सेवा  में  उपस्थित  करते  हैं।
 इन्टरनेशनल  लेबर  झारेनाइजेशन  ने  एक  बात  कही  है, बई  एम्प्लायमेंट  फंड  की  स्थापना  की  दिशा  में  भारत
 कुछ  प्रयत्न  करें  ताकि  उस  का  लाभ  यहां  भी  मिले  ।
 साथ  ही  मैथ्यू  कमेटी  की  जो  रिपोर्ट  है  उस  की  खासकर
 6  सूत्री  सिफारिशों  पर  सरकार  कहां  लक  सहमत  होती झोर  कहां  तक  उस  को  कार्यान्वित  करती  है  1  जैसा  कि

 हमारे  समर  गुहा  जो  ने  कहा  है,  यह  वेकारी  की  समस्या

 व
 ग्रहम  समस्या

 |
 इसलिये  मैथ्यू  कमीशन'  की

 सिफारिश  है,

 a  separate  Ministry  of  Manpower
 Planning  and  Employmemnt  at  the
 Centre  and  in  the  States

 था  #8  ०  के०  में  एक  .

 Statutory  Nationa;  Manpower  Com-
 mission

 इस  तरह  की  कोई  चीज हो  2  लोशों  के  मन-में  ज्यादा:
 ह...  होगा  पौर  जैसा.  ह. उ  पहले  भी '
 '"पही-द्र्प्लायमेंट  सचित  जैसी  कोई  बीज  पा
 साहेब  में  कहा  है-भार्भी  ग्रांफ  शेशनल-रिक्स्ट्रकशत

 कहा  है  कि...

 हो--ऐसी  कोई चीज  बने  L  जानें  साहब  ने  तो  वहां
 तक...

 जह दैिवम  बचों  में  बेकारी  की  समस्या  को  हले  कर  -
 ad
 तो  मैं  बहुत  विंनय के  साथ  आदरणीय  प्रधान  मंत्री  जी

 से  जानना  चाहता
 |  हस

 जो  बेकारी  का  अहम  [सवाल
 है  इस  को  राष्ट्र  मोर  राज्य  के  स्तरों  पर  हस  करने  के
 लिये-क्या  वह  उचित  नहीं  समझते  हैं  कि

 डी  |
 कमीशन

 की  सिफारिशों  को  जल्द  से  जल्द  लागू  करें

 SHRI  EDUARDO  FALEIRO  (Mor-
 mugao):  Mr.  Chairman,  Sir,  I  very
 humbly  submit  that  when  the  Prime
 Minister  says  that  many  of  those  per-
 sons  who  are  included  in  the  registers
 of  Employment  Exchanges  are  at  least
 partially  employed,  he  is  very  much
 right,  but  there  is  another  thing.  It
 does  not  mean  that  the  number  of
 unemployed  is  less  than  that  which  is
 shown  in  the  registers  of  the  Employ-
 ment  Exchanges.  We  come  _  from
 rural  areas.  There  are  a  lot  of  people
 unemployed  there  and  they  do  not
 register  themselves  with  the  Employ-
 ment  Exchange  because  there  is  no
 hope  of  getting  employment  through
 Employment  Exchange.  We  cannot,
 therefore,  Say  that  the  figure  given  in
 the  registers  of  the  Employment  Ex-
 changes  alone  shows  the  correct
 figure.  Actually  the  number  is  much
 more  than  that.

 I  do  appreciate  the  programmes  for
 eradicating  unemployment  which  have
 been  enunciated  by  the  hon.  Prime
 Minister.  They  are  very  good,  they
 are  very  ambitious.  But  then  I  may
 point  out  that,  if  these  programmes  or
 similar  programmes  which  had  been
 enunciated  in  the  Jast  several  years
 rad  been  implemented,  today  in  this
 country  there  would  have  been  no
 unemployment  problem;  on  the  other:
 hand,  there  would  have  been  shortage
 of  labour.  Therefore,  the  question  is.
 not  one  of  programmes  but  of  -imple-..
 mentation.  On  this  my  question  con.
 tains  only  two  parts  by  way  of  seek+
 ing  clarifications.  Firstly;  if  you  do
 not  have  the  statistics  of  the  unem*
 ployed,  how  are  you.  going  to’  tacki¢

 oe  the..problem  of  unemployment?  Supé.
 pose  you  have  to  arrange joby  for,
 masons,  and  100,000  jobs.  for  masons
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 Bre  created,  ‘but  there  are  only  50,000
 masons,  what  is  the  use  of  this  pro-
 gramme?  ‘You  must  first  know  how
 many  unemployed  people  are  there,
 not’  only  how  many  ‘aré  unemployed
 but.  what.  are  their  skills,  Without
 these  statistics,  you  cannot  go  for
 ward,  Therefore,  my  first  part  of  the
 question  is  whether  Government  con-
 tenplate  a  survey  of  skills  not  only
 in  the  urban  areas  but  also  in  the  re-
 mie  areas,  in  the  rural  areas,  and  if
 so,  the  broad  outline  thereof.

 Tie  second  clarification  which  I
 wart  to  seek  arises  from  the  reply
 Bivin  to  this  Question  under  discus-
 sion  by  the  hon.  Prime  Minister.  He
 saif

 “49  million  standard  person-year
 wmployments  will  be  created  4982
 upto  “1983...”

 So,  whaf  is  going  to  be  created?  What
 is  going  to  be  created  is  ‘49  million
 standard  person-year  employments.’  It
 May  Mean  employment  for  49  million
 persons  for  one  year  or  it  may  mean
 thet  50  million  people  may  be  employ-
 ed  for  less  than  one  year,  or,  it  can
 mean  that  one  million  people  can  be
 empluyed  for  49  years.  My  question
 is  this.  If  you  give  employment  to
 these  people  for  one  year  or  six
 months,  unemployment  will  recur  at
 the  end  of  the  period.  Therefore.  I
 want  to  know  whether  you  can  give
 ug  an  idea  as  to  how  many  perma-
 nent  jobs  are  going  to  be  created  and
 how  many  temporary  jobs  are  going
 to  be  created.

 I  would  request  the  hon.  Prime  Min-
 ister  to  give  us  these  two  clarifica-
 tions,  so  that  we  may  know  where  we
 stand.

 WR.  CHAIRMAN:  The  hon.  Prime
 Minister.

 SHRI  SHYAMNANDAN  MISHRA
 _Beguearal)  rose

 MR.  -CHAIRMAN:  I  am  ‘sorry,
 jwuler  the  rules  I  cannot:  help  you;  !
 ycar  not’  permit  “questions  to  be  asked

 PHALGUNA  UW  900  (SAKA)  during  next  ten
 -  .

 eurs  (HAH  dix.)
 om

 because  it  is  out  of  time:  The  notite-
 must  be  given  before  the  ‘sitting,...

 SHRI  SHYAMNANDAN  MISHRA:
 The  point  is  that  four  Members  have
 to  be  provided  for,  Only  two  Mem-
 bers  have  been  -permitted.  In  this
 matter  the  discretion  lies  with  the-
 Chair.

 MR.  CHAIRMAN:  It  is  not  that.
 four  Members  must  necessarily  be-
 allowed,  I  will  read  out  the  rule....

 SHRI  SHYAMNANDAN  MISHRA:
 The  rules  are  not  hide-bound.  It  is
 within  the  discretion  of  the  Chair.

 MR.  CHAIRMAN:  I  am  bound  by
 that,

 SHRI  SHYAMNANDAN  MISHRA:
 You  are  not.  I  am  sorry  that  you
 are  not  just.

 SHRI  MORARJI  DESAI:  May  I  tell
 my  hon.  friend  that  if  notice  is  not
 given,  then  only  two  Members  may
 speak.  It  is  not  that  four  members
 must  speak.  If  notice  is  not  given
 how  is  somebody  to  be  called?  Then
 many  people  can  be  called.....

 SHRI  SHYAMNANDAN  MISHRA:
 The  question  was  that  I  had  pleaded
 with  the  Chair  that  I  couki  not  give
 my  name  in  time.  Would  not  the
 Chair  be  indulgement  to  give  me
 time?  In  such  a  matter  the  Chair
 has  always  been  very  kind  to  the
 Members....

 SHRI  MORARJI
 half  an  hour  is  over.

 DESAI:  Already

 SHRI  SHYAMNANDAN  MISHRA:
 When  four  members  can  be  allowed
 and  that  number  is  not  reached,  then
 it  could  have  been  very  proper  on  the
 part  of  the  Chair  to  give  me  some
 time,

 MR.  CHAIRMAN:  I  am  afraid  I
 cannot  do  it  under  the  Rules.

 SHRI  SHYAMNANDAN  MISHRA
 If  you  cannot  do  it,  that  is  ali  right



 SHRI  MORARJI  DESAI:  My  hoa
 attiend,  Dr,  Ramji  Singh  said  that  there
 should  be  a  separate  Ministry  which
 might  plan  man-power.  I  do  not  think
 tht  will  solve  the  problem  at  the  centre
 because  this  hag  to  be  tackled  in  the

 Stetes  and  a  Minister  here  is  not  going
 fo  do  that.  We  are,  as  a  matter  of
 fact,  at  it  in  every  Department  and  in
 every  Ministry  and  it  is  to  be  tackled
 In  all  Ministries  and  that  is  what.  is
 being  done.  Yes,  it  might  give  sume
 employment  to  some  people  in  the
 office  of  the  Minister  and  more  job?

 ‘can  be  created  like  that.  But,  on  the
 contrary,  that  will  hamper  the  work.
 Thet  is  my  view.  There  will  be  a
 demand  for  a  separate  Ministry  for
 every  possible  thing.  That  is  what  is
 being  done.  That  way,  the  govern-
 ment  work  cannot  be  done—-as  far  as
 I  can  see,

 But,  we  are  seeing  that  every  Minis-
 try  tackles  that  properly  in  that  Minis-

 try  wherever  it  is  possible.  This  is  how
 we  are  trying  to  do  it.  4  Unterrup-
 tions)  Co-ordination  is  being  done,  That
 is  the  business  of  the  Prime  Minister
 and  the  Planning  Commission.  .(In-
 terruptions)  How  many  co-ordinators
 will  there  be?  Thai  ic  what  one  has

 to  think.  But  earlier  what  was  done?
 That  is  the  experience  from  which  one
 learns.  It  is  no  use  proliferating  Minis-

 “tries  because  that  meang  only  unneces-
 Bary  expenditure  and  less  resources
 available.  That  is  what  it  means,

 Then  the  question  of  what  was  said
 about  49  million  person  years.  It  means
 49  million  persons  will  be  employed  in
 a  year.  This  is  how  I  understand  it.
 I  do  not  understand  this  jargon  myself
 very  much.  .interruptions)  I  tried

 “to  understand  it.  I  tried  to  find  out  the
 me  ning.  It  is  gaid—within  five  years.
 But  that  does  not.mean  that  49  million

 people  may  be  employed  for  49  million
 years  or  l  million  people  for  49  years,
 That  is  not  so,  The  employment  that

 ~-we  ate  creating  must  be  a  continuous
 employment....

 SHRI  SHYAMNANDAN  MISHRA:
 ‘That  is  for  273  days.

 during:  nast-ten
 years  (HAH  dia)

 SHRI  MORARJI  DESAI:  Yea;  fis
 273  days  in  a  year.  That  is  what  b

 SHRI  SHYAMNANDAN  MISHRA:
 That  is  the  quantum  of  employment.

 SHRI  MORARJI  DESAI:  That  is.
 what  it  is.  Of  course,  there  are  some
 areas  which  create  temporary  employ-
 ments  like  roads,  the  work  on  the
 railways  but  this  goes  on  increasing:
 Therefore,  these  very  people  can  get
 employed—not  that  they  cannot  get
 employed.  The  attempt  is  not  to  3ee
 thal  employment  is  given  now  and
 tomorrow  they  will  be  out  of  employ-
 ment.  That  will  not  do,  Therefore,
 self-employment  is  much  better  and
 that  is  what  we  are  trying  to  do.

 SHRI  EDUARDO  FALEIRO:  How?

 SHRI  MORARJ]  DESAI:  By  giving
 them  help  to  see  that  they  take  to
 sume  cottage  industries.  The  work  of
 animal  husbandry  is  also  the  same
 thing.  If  I  may  give  an  example,  if
 my  hon.  friend  would  like  to  go  and
 see,  in  ANand  in  Gujarat  there  is  a
 dairy  which  started  50  years  ago.  Now
 it  has  developed.  But  it  started  with
 only  about  42  members  but  today  it
 covers  the  whole  district  practically
 and  there  are  500,000  to  600,000  mem-
 bers.  ‘Anji  there  are  more  and  more
 societies.  That  is  why,  in  that  district,
 practically,  there  will  be  no  unemploy-
 ment.  Because  this  gives  work  to
 everybody.  A  man  who  has  no  other
 work  to  do  keeps  a  buffalo  or  a  cow.
 or  two  cows  or  two  buffalos.  That  is
 where  we  are  helping  the  people  tu
 buy  these  cattle  by  giving  them  loans.
 The  banks  are  giving  loans  under  this  -
 programme.  That  will  be  a  permanent
 thing.  It  is  not  a  thing  which  will  stop
 one  day  and  then  afterwards  we  will
 find  them  new  employment.  Therefore,
 this  will  go  on.  That  is  how  these
 Problemg  are  being  tackled.  Beyond
 that  I  do  not  know  what  am  Ito  do?

 SHRI  SHYAMNANDAN  ,  MISHRA
 The  question.  that-is  being  asked  is:

 a, the  planners  or,  for  that.  matter,  if":



 Government  could  estimate  the
 employment  to  be  generated  to  the
 extent  of  49.3  million  for  a  standard
 year  for  the  standard  persons,  could
 not  the  Government  also  be  in  a  posi-
 tion  to  say  what  amount  of  employ-
 ment  is  being  generated  from  time  to
 time  because  employment  programme
 relates  to  the  investment  and  produc-
 tion  plan?

 SHRI  MORARJI  DESAI:  I  sajd  in
 the  beginning  that  this  was  what  I  am
 anxious  to  do.  Unfortunately,  there  is
 nothing  on  which  I  can  say  that  I
 have  those  figures.  That  is  the  position

 in  which  I  am  placed  I  am  now  trying
 to  see  whether  within  about  few  months
 or  a  year,  we  will  be  able  to  find  out

 method.  Then  we  can  say  something.
 ‘This  is  also  what  I  am  trying  to  do
 Ultimately  I  can  only  move  fhe

 MOTPNG  ~M—=yqas  L.  5.880
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 machinery,  I  cantict  do  it  myself.
 But,  I  am  at  it.  The  Planning
 mission  ig  also  at  it.  That  has  got  to
 be  done.  It  is  no  use  merely  saying,

 well,  we  will  do  this  or  that,

 Whether  this  is  done  or  not,  ulti-
 mately  will  be  judged  by  the  people
 who  feel  that  the  problem  has  lessened,

 _  think,  the  statistics  are  not  going  to
 satisfy  them.  That  is  the  test  that  I
 apply  to  it.

 MR.  CHAIRMAN:  The  House  stands
 adjourned.

 8.87  hrs,

 The  Lok  Sabha  then  adjourned  til
 Eleven  of  the  Clock  on  Monday,  March
 5,  970/Phalguna  4,  900  (Saka),
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